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LOK SABHA DEBATES

LOK SABHA

Friday, March 13, 1987Phalguna
22, 1908 (Saka)

A ottt ey

The Lok Sabha met ai Eleven of the Clock.

{MR. SPEAKER in the Chair)

OBITUARY REFFRENCES

[English]

MR. SPEAKER: Hon Members, |
have to inform the House of the sad demise
of two of our former colleagues, namely
Smt. Shashank Manjari and Dr. Suresh
Chandra.

Smt Shashank Manpjari was a member
of the Third Lok Sabha during 1962-67
representing Palamau constituency of Bihar,
Earlier, she had been a member of the Bihar
Legislative Assembly during 1957-62.

An able parliamentarian, Smi. Manjari
took keen interest in the proceedings of the
House.

Smt. Manjari passed away at Hazaribagh
on 29 January, 1987 at the age of 88
years,

Dr. Suresb Chandra was a Member of
the First Lok Sabha during 1952-57 repre-
senting Aurangabad constituency of the then
State of Hyderabad.

A veteran freedom fighter and a revolu-
tionary, Dr. Suresh Chandra was associated
with Shri Subbas Chandra Bose and took
Ective part in the freedom struggle. He
uffered imprisonment several times.

A widely travelled person, he attended
the Upited Nations General Assembly at

Paris during 1949-50 as a Press Attache to
the Indian delegation. He served as Infor-
mation Officer in the Indian Embassy at
Paris during 1948-50. He also attended the
43rd Inter-Parlimentary Conference held at
Vienna in 1954 and was associated with
several inlerpational, social and cultural
associations in France and Germany, A
journalist and teacher by profession, he
served as Professor of Freach at the Osmania
University and was the author of several
works in French,

Dr. Suresh Chandra passed away at
Hyderabad on 14 February, 1987 at the age
of 75 years.

We deeply mourn the loss of these
friends and 1 am sure the House will join
me in conveying our condolences to the
bereaved families.

The House may now stand in silence for
a short while to express its sorrow,

The Members then stood in silence
for a short while

—

ORAL ANSWERS TO QUESTIONS

[English)
Sitoation on Indo-Pak border

+
*945. SHRI H. N. NANJE GOWDA :
DR. G. S RAJHANS:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether tension persists on the Indo-
Pakistan border despite the continuing with-
drawal of troops in the Ravi-Beas sector by
India and Pakistan; and

(b) if so, the progress of the steps taken
to reduce the tension and bring normalcy ?
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THE MINISTLR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a: and (b).
The tension on the Indo-Pakistan border has
been substantially reduced following two
rounds of talks which were held at our
initiative from January 31 to February 4
1987 and February 27 to March 2, 1987
respectively. These consultations provided
for subitantial withdrawal of forces of both
sides in certain sectors. A third round of
talks is to be held in New Delhi atd
mutually convenient date,

SHRI H. N. NANJE GOWDA : The
Miuoister has stated that tbe tension on the
Indo-Pakistan border has been substanually
reduced. But it is the other way round.
There is tension throughout the country.
People are agitated. I would like to kaow
8s to whether it is not a fact that Pakistan’s
nuclear programme is weapon-oriented and
also whether it is not a fact that the
Pakistan's scientist is reported to have said
that they have manufactured Atom Bomb.
If that is the case, how are you going to
counter the situation that has arisen out of
this 7

SHRI EDUARDO FALEIRO : Mr,
Speaker, Sir, we are travelling far and wide
from the scope of this question. The question
that comes first is the escalation and second
the subsequent de-escalation of tension on
the border which has been also a major event
recently. Since the Member has made the
reference to the Pakistan's ouclear pro-
gramme, I would say that the information
that bas been published recently is nothing
new. It is part of a series of information
which point out to the non-peaceful
dimension of Pakistan’s nuclear programme.
We are fully alert to these developments.
We are watching the situation and ovor
security arrangements are reviewed from
time to time to respond in an appropriate
manner to any threat including the threat
from Pakistan to the integrity and defence

9f the country which are of paramount
importance.

SHRI H.N. NANIJE GOWDA : The
Pakistani Foreign Affairs Minister is reported
to have stated in the National Assembly that
they are negotiating separately on the question
of AWACS from the Unijted States. This
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also pertains to the tension between the
two countries, 1 don’t know why the Minister
laughs. They have unnecessarily commented
about the rise in our defence budget. Every-
thing points to the fact that they are
concentrating on the manufacture on atom
bomb. So, I would hike to know whether
our Government is contemplating to manu-
facture atom bomb to combat these things.

SHR! EDUARDO FALEIRO: Asl
have said, cur security environment is under
constant review. The Hon. Member knows
and the House knows that it bas been our
consistent policy to move towards nuclear
disarmament. We, at this point of time,
don’t intend making the bomb and we do
hope that we will not be forced to deviate
from this position.

DR. G.S RAJHANS : Wil the
Minister let us know the detaills of these
two rounds of talks ? Is the Hon. Minister
aware of the fact that Pakistani forces are
still firing on Indian  Pickets across the
border in places like Siachen Glacier ?

SHRI EDUARDO FALEIRO : As the
Hon, Member 13 certainly aware, I had, 2
few days ago, laid on the Table of the House
the minutes of consultations between the
Secretary Gonsalves and the Foreign Secretary
Sattar which contained the dctails. Farlier,
when the House was not in <ession, the
minutes of the meeting held 1n Dethi at the
same level were made public,

DR. G S RAJHANS: There were
certain talks between Shri Natwar Singh and
the head of the Pakistani delegation. They
were not disclosed. They were closest for an
bour. We want to know what transpired
between the two.

SHRI EDUARDO FALEIRO : Well,
Shri Natwar Singh, my distipguished collea-
gue, gave the direction.

DR G. 8. RAJHANS : Directions to
his Pakistani counterpart 7

SHRI DINESH GOSWAMI? This
persistence of tension between India and
Pakistan, I think, has wider ramififations
than mere bilateral relations. Because this
tension will persist so long as Pakistan is
beiog armed by United States in violation
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of agreements. In view of the pews that
Pakistan is acquiring an atom bomb and in
view of the fact that there is a possibility of
dilation of the Symington amendment, may
I know from the External Affairs Minister
whether this matter has been taken up with
the United States Government and what
efforts bave been made ?

Considering our relations with the
Congressmen of the United States and in
view of this news item of manufacture of an
atom bomb, it has to be seen that America’s
own agreement may not be violated.

(Interiuptions)

SHRI EDUARDO FALEIRO : We are
taking all steps with the United States
Administration and also with Congressmen,
We will co.tinue taking all steps that are
diplomatically permissible, that are permissible
under diplornatic customs and conventions.

SHRI DINESH GOSWAMI : Can you
indicate some of the steps after this news
item has come 7 Because Mr. Reagan seems
to have indicated that they will continue to
give aid inspite of that fact. They are
diluting 1bercfore, 1 would hke 10 know
whether any positive steps arc balog taken
affer this news item bas come.

SHRI EDUARDO FALFIRQO : We are
keeping in touch with them in a manner
that is diplomatically pernussible  and
admissible and we will continue doing that.
(Interruptians) ... To satisfy the Hon, Member,
1 would Like to say and I agree with him,
that US administration has a great dea! of
leverage and can influence to a great extent
the Pakistani Government, We are not
satisfied that they have used all the leverage
possible to them in this matter and we are,
theréfore, attempting to bring it to their
notice, We have brought it to their notice
and we will continue doing so.

SHRI DINESH GOSWAMI : A state-
ment has to be made on this by the Miunister.
You will direct him, Sir, to make the
statement.

PROF, MADHU DANDAVATE: 1
would like to know from the Hon. Minister
whether after this renewed tension on the
Indo-Pak border and the deployment of
Iandian troops on the border, whether this
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important step that was taken by the Govern-
ment as required by Article 78 of the
Constitution was communicated in time,
before being communicated to the editors of
the Press, to the commander in- Chief of the
Armed Forces of India ?

SHRI EDUARDO FALEIRO : The
Hon. Members should know—he is an
intelligent and one of the leading member of
this House— that this Government acts fully
under the scope of the Constitution—not
merely Article 78 but all other Articles
included.

PROF. MADHU DANDAVATE : Sir,
he has talked of my intelligence but he has
not given a specific reply whether the
Commander-in-Chief of the Armed Forces
was informed before the editors were given
the informat.on ?

MR SPEAKER : Professor, in military
tactics there are manoeuvres.,

.

PROF. MADHU DANDAVATE : Sir,
I accept you ruling that it was an evasive
manoeuvre.

PROF. N. G. RANGA : Sir, they should
say whether they gave this information first
to the editors or not.

SHRI INDRAJIT GUPTA : Sir, itisa
serious matter. They should reply to it in a
straight-forward manner.

PROF. MADHU DANDAVATE : Sir, I
join the Deputy Leader of the Congress party
in asking for the clarification. Please give
the reply whether you first informed the
editors or the Commander-in-Chief of the
Armed Forces ?

MR, SPEAKER : As a matter of fact 1
will not entertain Prof. Dandavate's question
regarding Commander-in Chief,

SHRI SHANTARAM NAIK : Sir, we
all know there was tension on the border
and there were attempts to bring about de-
escalation. As such, several meetings were
held. 1 would like to know whether the
causes which led to the tension were identi-
fied by both the parties. If so, what were
those causes ?
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SHRI EDUARDO FALEIRO: The
causes were identified. While India and
Pakistan anoually conduct winter military
exercises it is customary for them to with-
draw their forces immediately thereafter to
peace-time locations. During the curront
winter scason Pakistani forces which had
moved to their forward positions in October-
November, 1986 did not move back on
schedule and indeed were deployed in
strength in their Jaunch areas. These moves
were accompanied by other actions like
forward dumping of ammunition and mines,
stoppage of all leave and posting orders of
all Army officers, continued holding of reser-
vists who had been called up earlier, etc.
The Indian response to these provocative
actions was restraint and our interpational
border throughout this period was manned
by the Border Secunity Force. However, in
January Pakistan re-located some of its
strike  formations. Thbe Pakistan GHO
Reserve was moved wnto the Khanewal-
Sahiwal area and the GHO Reserve North
was moved into the Gujranwala and Sialkot
gsector The Combination of these moves
posed a threat to India which could po-
longer be 1gnored and left us with no  alter-
pative but nstitute essential  defensive
measures involving preventive Jeployment of
Armed Forces.

Sir, it is good we took the ioitative in
diplomatically defusing the situation. The
situation as at this moment stands defused.

Central Authority for export
processing zones

*%248. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of COMMERCE
be pleased to state :

{a) whether Government are contenpn-
lating to set up a Central Authority to
improve the operational efficiency of the
various export processing zones;

(b) if so, whether a high level committee
was set up for examining such a policy;

(©) if so, by what time the decision for
setting up of the Authority is likely to be
taken; and

(d) to what extent such Authority will be
helpful io increasing exports ?
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Yes, Sir.

(c) and (d). Various aspects of the pro-
posal for setting up such an authority,
including inter-alia, its role in increasing
exports, are under consideration and a
decision is expected shortly.

SHRIMATI BASAVARAJESWARI : Sir,
there are six export processing zones in the
country. A meeting of the Development
Commissioners of export processing zones
was beld in December 1986. They had dis-
cussed various subjects and a number of
points were reised by the Development
Commissioners regarding their difficulties,

So, what were the main difficulties, Sir?
To what extent, have their difficuities been
solved ? I want 10 bpow whether any pro-
posals for simplifying the advance licensing
scheme in force in  various sectors are being
considered and also whether introducing a
system of revolving guarantees instead of
separate bank guarantees to reduce the finan-
cial burden had been discussed and, if so,
what is the outcome ?

SHR1 P. SHIV SHANKER : Sir, the
question seems to be all embracing. In fact,
it is beyond the scope of the question itself,
But I would like to submit, Sir, we had
called a meeting of the Development Com-
missioners from the different zooes, that is,
the six Export Processing Zones which are
presently existing. The idea was to discuss
as to how best to improve the working of
these Export Processing Zones, the labour
relations, what are the facilities that the
various industries, that are already there, are
getting; what are the difficulties that t(he
Development Commissioners are facing in the
working of the export promotion zones itself.
It was more to understand the various
problems that are confronting these autho-
rities and to resolve them that the meeting
was called.

Sir, it is precisely in this background
that the Government had been considering to
have one single authority for all these six
Export Processing Zones and to have a single
window ¢learance of all the issues that are
confronting these zones that we were con-
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templating to have a statutory authority. Now
that is a matter, as I said, under considera-

tion.

Sir, the Honourable Member has asked
about the advance licensing scheme. ". 18
totally different. That advance . Iic;nsmg
scheme applics to all, not necessarilly in th'c
Export Processing Zones. It is where a parti-
cular party gets &0 order for the supply of
particular goods that the party apphies for
the purpose of advance licence to  get the
raw material so that the commodity could be
manufactured and then exported on the
value-added basis It is not confined 10 the
Export Processing Zones nself, contined 10
all, everywhere all over the country. The
revolving guarantee system in the concept of
the advance hcensing has already been
cleared. These two qucstions do not come
within the sphere of the Export Processing
Zones They apply to all the areas.

SHRIMATI BASAVARAJESWARI :
What is the target fmed duning the year
1987-88 ? How much did you achieve !

SHRI P. SHIV SHANKER : Sir,
actually the exports that have been achieved
i 1984-8> 1n the Kandla port are Ks.
238.73 crores and n Santa Cruz 1t wds
Rs. 95.86 crores, In 1985-86, 1t 15 Rs.
236 86 crores in Kandla Export  Promotion
Zone and i Sunta Cruz, it was Rs. 84.49
crores. This is what has been achieved in
these two places.

So far as the other four export promo-
tion zones are concerned, they are still at
the developing stage.

Non-payment of wages to Bombay
textile workers

*550. SHRI INDRAJIT GUPTA : Will
the Minister of TEXTILES be pleased to
state :

{a) whether his attention has been
drawn to the report, appearing in ‘Patriot’
dated 11 February, 1987 that over one lakh
six thousand textile workers in Bombay lost
their jobs after the two-year-old textile strike
aad that the mill owners are still to pay
them their dues to the order of over Rs.
28 crores, four years after the strike;
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(b) if so, the details thereof; and

(c) the Government’s reaction thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) to (c). A Statement
is given below.

Statement

'a) Yes, Sir.

(b) The said news item refers to the
report of the Commiittee set up by
the Government of Maharashtra to
assess the oumber of unemployed/
strike affected workers and the legal
dues payable to them. The said
report indicates  that 54,542
workers have  retired/resigned/
expired. The number of workers
disp'aced for various reasons has
been estimated to ke 51,614, It is
further reported that 37.364
affected workers hasve yei to receivé
dues amounting to about Rs. 22 46
crores. Particulars of dues n
respect of three closed mills bhave
pot been indicated.

(v

—

This report has been presented to
the Government of Maharashtra,
who are seized of the matter,

SHR1 INDRAJNT GUPYA : Sir, the
reference I had made in my question was to
a press report giving 8 summary of the find-
ings of this committee which had been set up
by the Government of Maharashtra. Accord-
ing to that press report, the mill manage-
ments in Bombay had dismissed over 5$5,000
workers within 24 hours of the commence-
ment of the strike. Also the Committee
found that while 156000 workers got back
their jobs after the strike, 106356 workers
were thrown out of employment. The state-
ment which the Hon. Minister bas laid on
the table avoids this issue of dismissal
altogetber and merely says thata certain
oumber, 54542 workers, have retired/
resigoed/expired. These three categories, of
course, skip over the question of deliberate
retrenchment or dismissal of workers which
were carried out by the mill owners on a big
scale.
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Secondly, regarding the dues, in fact, the
workers have not been paid even four years
after the strike. About six crores of rupees
bave not been paid to about 37,000
workers. I am quoting all the figures from the
report of the Committee. Twenty-pine mills
bave not paid provident fund arrears amount-
ing to Rs. 476 crores. The amount of
retrenchment compensation to be paid would
g0 up to a staggering figure of Rs. 16 crores.
This is something which has bappened on a
unprecedented scale by way of victimization
or penalization of the workers.

Am I to take i1t rhat the Ministry of
Textiles, Government of India, has nothing
further to do in the matter except to say,
as he has said in his statement, that the
Government of Maharashtra is seized of the
matter 7 The Government of Maharashtra
should, of course, be seized of the matter.
But | would like to know from the Minsier
whether in such a big case of non-compliance
with statutory requirements and so on, the
Central Government bas got nothing to do
in the matter except to say that 1t s left to
the State Government.

SHRI RAM NIWAS MIRDHA : The
Committiee, whose report has been quoted by
the Hon Member was appointed by the
Government of Maharashtra vide its resolu-
tion dated 14th September, 1986 under the
chairmanship of Shri Manohar Kotwal and
the report, as I said, 1s before tbe Maha-
rashtra Government. Whatever action 1s
necessary under the Industriai Relations Act
or any other provisions that have to be
invoked 1n this respect lise with the Mabha-
rashtra Government and I am sure, they
would follow it up with whatever action
is necessary to be taken,

in Bombay we have some mills under
the National Textiles Corporation. And
there are over 13 mills whose management
was taken over in 1983 and these are
managed by NTC upnder that legislation. So
far as the NTC mills are concerned, the
problem is not very serious and it does not
affect us very much. But so far as 13 mills
are concerned, there are some legal and
other difficulties which have prevented us
from taking back all people to work.

Another reason it that when these mills were
taken over, a number of them were already
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closed and it was thought that it would not be
possible to start all the sactions of the mills,
and, therefore, only that capacity was com-
missioned which could be commissioned
properly and that has resulted in certain
workers not being taken back to work.

-

Sir, even though we did not have legal
liability for past claims under the legisiation,
we have, in the interest of the workers, paid
past dues—both legal and other dues. We
bave done this even though we are not
compelled to do so under the law. All those
workers who have retired or who bave taken
retirement got the benefit. So, we 1o the
NTC bave taken a very sympathetic view of
the whole situation.

As regards the wider question of private
mills, as to the action to be tahen against
them or as to what they should do, 1 again
repeat that it rests with the Goveroment of
Maharashtra who have this Report before
them Whatever needs to be done on our
side in this respect, we will certainly do.

SHRI INDRAIJII GUPTIA : As far as
these 13 mills arc concerned which were
taken over at the conclusion of the strike,
at that time a great deal of publicity was
given that this great step was being taken
in the interest of the workers to save them.
But 1t is now four years— fuur years have
passed since these-mills were taken over. |
would like to know from the Hon. Minister
the total number of workers on the rolls
of these 13 mulls Is it a fact that even after
four years, the majority of the mills are
still closed and they are not back in com-
mission ? That means, the workers there
are unemployed still. How many are
unemployed ? How many of them are re-
employed ? And by what uime can these
13 mills be expected to get back into (ull
commission ?

SHRI RAM NIWAS MIRDHA : The
management of these 13 mills was taken
over by the Government of India and
entrusted to NTC on 18 October 1983.
At that time, when they were taken over
8 units were closed while five were working
partially. Since then we have commissioned
all the 13 mills and they are all working.
It is true that we bhave not yet taken @
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decision as to the complete nationalisation
of these 13 units or as to what we should
do regarding them. That matier is still under
the considcration of the Government. So,
as 1 said earlier, some workers who were
working there on a certain previous date in
these 13 mills have not been taken in,

SHRI INDRAIJIT GUPTA : A majority
of them have not been taken in yet,

SHR! RAM NIWAS MIRDHA: A
mejority have been taken. I myself admit
that all were not taken because the capacity
that was commissioned was less than what
it was at a particular time. These mills were
closed for some time. Some of them were
deteriorating The strike deteriorated them
further. There was no maintenance. And it
was just not possible to commission all the
sections of these 13 mulls. About 60 to
65 per cent of weaving as well as spinning
has becen commissioned and the workess
required for that have been taken in. For
others, we have negotiated with them, We
have given them dues for retirement and
we have given them benefits, which as 1 said
earlier were not even admissible to them
under the law because they were hability to
the previous management.

{Translation)

SHR! DILEEP SINGH BHURIA : Mr,
Speaker, Sir, th.e Hon. Minmster has just
mentioned that some workers of the closed
mills have been given employment and plans
are being formulated to reinstate others.
Most of the textile mills, whether in the
private sector or under the Naticpal Textiles
Corporation, arc being closed. Textile indus-
tries are labour oriented Therefore, many
problems arise if such units are close I
want to ask as to how many textile mills
are required for the country, how many you
winl to continue and how many you want
toclose ” In mv constituency of Ratlam,
one unit has not been working for the last
one and a ha!f years and 3500 of its workers
are still without jobs, There is no employ-
ment for them and their children are
starving. 1 want to ask as to how the mills
will be reopened and what schemes have
been formulated for their rehabilitation ?

SURI RAM NIWAS MIRDHA : The
mills are closed dwe to many reasons. Some-
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where the weaknesses and faults of the
mepagement are important causes while
elsewhere, the Labour-Management relations
are not cordial. One special reason is that
the mills are very old and have not beem
modernised. Hence, they are not able to
function properly in the present situation
and are being closed gradually. The Central
Government has deliberated upon the
problems of these mills so that these ate
not closed and are also modernised. A
sum of Rs. 750 crores has been allocated
for the modernisation of such mills. There
are some mills which have made use of this
money.

The Government institutions, which
provide loans etc. when approached by a
representative of a mill, make a sutvey of
the entire situation and a decision is taken
as to whether the mill can become viable or
not. On that basis, assistance s provided
for modernisation and for msking available
other facilities. However, if the Government
financial institutions feel about certain mills
that they would not work properly even
after having provided necessary assistance
for modernisation, then they are not helped
in any way.

Hence, the mills are closed The Central
Government has made another provision
according to which the workers affected by
the closure of mills should be paid what-
ever is lcgally due to them. Apart from
that, the Centre would provide additional
benefits. Whenever a State Government
announces due closure of any mill, the
affected workers would certainly be given
financial assistance.

{English]

SHRI MUKUL WASNIK : Sir, in the
reply given by the Hon. Minister, it has
been stated that the Government of
Mabharashtra is seized of the problem of
pon-payment of wages to the mill workers,
who had gone on stiike in Bombay Textile
Mills. But the problem of textiles in
Maharashtra is so huge that. 1 do not
feel that the Government of Maharashtra
alope will be able to effectively solve the
problem.

Recently, we had nationalised the
Empress Mills in Nagpur and during my
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recent visit to Nagpur, I found that the
model mill run by the National Textiles
Corporation has reached such a position
that in the next month the Mill Management
will not be able to pay the wages to the
workers of the mill.

1 will only like to make this request to
the Hon. Minister. Taking the situation of
Mabharashtra Textile Mills into consideration,
will the Government of India review the
situation of textile mills in Maharashtra and
find out sotutions to make the textile units
profitable ? Because cotton is the major crop
in Maharashtra and these textile mills are
based on that.

SHRI RAM NIWAS MIRDHA : Sir,
responsibility regarding industrial relations
and other matters come within the compe-
tence of the State Goveroment As 1 said,
we do not leave it to the State Gosernment
to do everything. We have a fund of
Rs. 750 crores for modernisation of these
mills Some State Goveraments like Maha-
rashtra and Gujarat have worled out
solutions for some of these mll.

In Maharashtra 1tself in the cuse of the
Empress Mills in Nagnur— the Maharashtra
Government had some negotiations with
the labour and they bhave taken over that
Mill. There are certain conditions on the
basis of which, thry s:ck to run it and they
had asked for _eriain assistance from the
Central Government which will be coming to
them in a proper manner.

In Gujarat also, a very forward look-
ing scheme was made in consultation again
with labour when some mills were closed
by consent and some labour were rationalised
again by consent, so that whatever remains,
becomes viable. So, responsibility of the
State Government in this respect is very
vital and the Central Government has and
will continue to rendcr all the assistance,
including financial assistance to see that
old industries like the textiles which can
be made wviable by assistance are made
stronger and viable, so that, they may not
be closed.

Illega! Bangladeshi immigrants and
infiltrators

+
*251. DR. A. K. PATEL :

SHRI C. JANGA REDDY :
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Will the Minister of HOME AFFAIRS
be pleased to state @

{a) the estimated number of Bangladeshi
illegal immigrants/infiltrators separately in
Bihar, West Bengal, Assam, Orissa, Delhi,
U.P., Madhya Pradesh and other States and
Union Territories; and

(b) how many of them in each State
and Union Territory have been able to
become voters or ration-card holders ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
P CHIDAMBARAM) : (a) Despite various
steps taken to prevent infiltration, the
possibility of some Bangladeshi nationals
nfiltrating from across the border and
migrating to interior States cannot be ruled
out. The State Governments have beep given
standing instructicns to expel/push back
such infiltrants as soon as they are detected.
The State Governments have also powers (0
take action against them under the Foreig-
ners Act, 1946. No precise estunates of such
persons are available.

(h) No person who is not a citizen of
India can become a voter As and when such
persons arc detected, their names are deleted
from the voter’s hst Citizenshup is not a
pre-requisite for a ration card. -

DR. A K. PATEL : The reply from
the Hon. Home Minister 1s vague and |
would say, incorrect. | have got some figures
and details worked out by a voluntary body
in West Bengal by name Suraksha Samiti,
and I can give the figures district-wise. In
t4 districts, more than 50 lakhs of people
have infiltrated; and inspite of this, no steps
are taken. The Hon. Minister has also tried
to throw the responsibility on the State
Government. Actually, this respounsibility is
on the Centre also. So, 1 would like to know
from the Hon. Minister whether be is
prepared to seal the borders to prevent
infiltration.

SHRI P. CHIDAMBARAM : We are
not deaying the responsibility‘of the Centre.
All that we wish to impress is that the
State Governments have an  equal responsi-
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bility; and being the Government which: is in
the area and whose police is primarily
responsible for identifying and expelling in-
filtrators, I think the State Government’s
responsibility cannot be under-stated or
diminished in any maoner whatsover.

As far as sealing the border is concerned,
it is a very attractive phrase; but what does
sealing the border mean ? Sealing the border
can only mean increased vigilance on the
border, strengthening the Border Security
Force and taking all necessary steps to
ensure that the infiltrators do not come into
India in large numbers. We are doing just
that; and we want greater cooperation from
the State Governments.

DR A. K. PATEL : My second question
is this : the Hon. Minister has repiied to
part (b) of my question, saying that no
person who is not a citizen of India can
become a voter. It is a known fact that even
a person who is not a citizen bas become
a member of the Assembly, and bas also
become a Munister. These are facts known
to everybody. Therefore, 1 would like to
know from the Hon. Minister whether he
is prepared to expel those who are not
citizens and have infiltrated.

1 can give the data district-wise: in
Calcutta more than 10 lakhs people have
infiitrated; in Murshidabad 8 lakhs; in West
Dinajpur 4 lakhs; in Howrah 2.25 lakhs;
in Cooch Behar 1 lakh; in Birbhum
0.45 lakh; in Jalpaiguri 0 45 lakb; in Malda
7 lakhs; Hooghly 1.5 lakhs and so on. This
was worked out by very eminent persons of
West Bengal. Therefore, I would like,to
know whether the Minister would be pre-
pared—if | give the exact list worked out
by the Samiti—to expel them.

SHRI P. CHIDAMBARAM : 1 will
certainly accept the figures giveri by the Hon.
Member. He can kindly give them to me.
We also have some information about the
increase in the population in border districts
of West Bengal. But figures are not people.
We must identify people on the ground; and
this identification can take place only if the
State Government exerts its will and brings
to bear a greater determination, and uses its
machinery and the police to identify the
infiltrators. If they are identified, certainly
we will expel the infiltrators.
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DR. A.K. PATEL : If Government
machinery cannot identify these persons.
there is this voluntary body which is prepared
to assist the Government,

MR. SPEAKER : You have already put
two questions, Dr. Patel.

SHRI SYED SHAHABUDDIN : The
figures that have just been related on the
floor of the House come from voluntary
bodies; and we are not aware of the
machinery that they possess for collecting
such figures So, we can say that they are
guesstimates at best. They cannot be very
accurate. But there is a certain reason why
these figures are being circulated. And these
figures are making a political impact which
needs to be looked into. This is a motivated
campaigo; that is why I would like to know
from the Hon. Minister two things which
can be quantified. First, the government
does possess figures about the number of
persons apprehended on the border who are
either pushed back or are handed over to
the State authorities, Police authorities
for necessary action. These figures are
collected month by month, year by year.
Therefore, if these figures &re taken as a
whole, over a period of time, they can give
us a fair idea of the Jevel of infiltraton. I
wholly accept the view of the government
that in a situation where the borders do not
present any impassable obstacles infiltration
cannot be ruled out; that is what the govern-
ment has said; this is a reasonable assessment.
But we would all like infiltrations to be
controiled and monitored. Thercfo!'e, 1
would like to know from the Hon. Minister
sector-wisec because he has the figures, the
Ministry bhas the figures of the persons
apprehended; he in every sector of the border
per km. per year. (Interruptions) 1 want to
know the number of the persons apprehended
per km. per year on every sector secondly.
I also want to know the aversge distance
between two  consecutive border posts
because sealing the border means exactly
how close the posts are.

SHRI P. CHIDAMBARAM : It cannot
be devied that there are a large number of
illegal immigrants/infiltrators who come into
India. Of course the estimates vary. I think
the conclusions that are drawn from these
estimates also vary Uepending on who is
drawing these conclusions. But, then, I don't
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think it will be right to under estimate the
size of the problen. For example, in West
Bengal, in the six years 1981 to 1985—1986
figures are only available upto October
1986 —~let me read the number of people
who were detected and the number of people
who were pushed back. In West Beogal, in
1981 10,168 people were detected and
10,314 were pushed back, There was a
carry over from the previcus year. Io 1982,
9336 people were detected and 9551 were
pushed back: in 1983, 14,455 people were
detected and 13, 514 were pushed back; io
1984, 14059 were detected and 12, 580
were pushed back; in 1985 17,177 people
were detected and 16,147 were pushed back;
in 19#6 upto October, 13,860 peoplc were
detected and 12,828 were pushed back.

But then we should not rush to the
conclusion that these are exact figures of the
infiltrators; these may be exact, as far as
people who were pushed back are concerned.
But | would say that these figures are under-
stated because of fack of effective reporting
and lack of identification. We are constantly
strengthening the arrangement on the border;
this cannot be done overnight. As the
House has been told on several occasions,
we are increasing the number of battalions
of BSF. I don't think it would be in public
interest to disclose the distance between one
BSF post and apother; it would not be
possible to disclose it. (Inferruptions) In
Certain areas the distance i1s very short; in
certain arcas the distance is long. I do not
want this information to go to the people.
(Interruptions)

SHRI SYED SHAHABUDDIN : 1
bave asked about the number of persons
apprehended per km. per year. (Interruptions)
It is a serious situation if the same level of
infiltration takes place over 100 kms. thenp.
If it takes place over 1,000 kms. then it is
a different story.

MR. SPEAKER : Whatever it is, the
infiltration should not take place; that is all.

(Translation]

SHRT MANKURAM SODI : Mr.
Speaker, Sir, in the district of Bastar in
Madhya Pradesh, there are about | lakh
refugees from Bengladesh and moreover, the
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relatives of these families are always visiting
them. The relatives also want that they
should be included in the list of refugees to
get all the benefits. Although they are
infiltrators, yet they settle there and subse-
quently demand facilities like ration cards,
houses, land etc. Has the State Government
made any complaints to the Centre in this
regard ?

(English)

SHRI P. CHIDAMBARAM : Sir, 1 do
pot think that the problem is so alarming in

" Madbya Pradesh, but since the Hon. Member

bas made a specific reference to certain
problems there we will try to get more
information about Madhya Pradesh, but as
Isaid in answering another part of the
question, we have issued instructions to ali
the State Governments to be vigilant to
identify the infiltrators and to push them
tack The Central Government onits part
is always willing to render whatever assistance
may be necessary to push back these infiltra-
tors, This is a problem which could assume
very alarming proportiops in the near future
and therefore | think we should be more
vigilanot and we should expel these
infiltrators,

(Translation]

SHRI RAM NAGINA MISHRA : Mr,
Speaker, Sir, lakhs of refugees from Pakistan
are infiltrating through the border of Punjab
and are going to West Bengal. They are also
beirlg issued ration cards. Is there any com-
pany which is operating to encourage such
infiltration. If someone ipfiltrates into my
house suddenly and I merely say that efforts
are being made to check it, then it canoot
be a proper reply. Will the Government
take strong steps so that infiltration is stopped
for ever ? It should'be verified whether there
is any person or company which is encou-
raging them to settle here ? You should
enquire from the State Government as to
bow they have got ration cards, land, etc ?

{English)

SHRI P. CHIDAMBARAM : We have
no information about any gang which is
operating to encourage infiltration. In fact,
if you will kindly see the numbers, this
infiltration cannot be done by a gang operat-
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ing. It is because of the economic condition
on either side of the border and as 1 said
while we were discussing the Citizenship Act,
India is still a land of great promise to people
on the other side of the border, particularly
Bangladesh, and that is why large numbers
of people come into India, and therefore we
are quite conscious about this problem and
we have taken every step to ensure that the
State Governments also fall in line with our
thinking in pushing back the infiltrators.

As far as ration cards are concerned, it is
for the State Governments to be more vigi-
Jant. We will.once again impress upon the
State Governments to be more careful ip
issuing ration cards.

SHRI INDRAJIT GUPTA: With
reference to infiltration in West Bengal, 1 am
sure, you will appreciate and the House will
appreciate adhoc, the difficulties of identifica-
tion as far as West Bengal s concerned,
This is not the same as infiltration into
Assam or Bihar or apy other State, for the
simple reason that the people who are
choosing to cross and come over arc also
Bengalis, by ethnic origin, they look the
same, they speak the same language and it is
some times extremely difficult to 1dentify the
people. They are the same people who are
on both sides of the border in every way,
linguistic, ethnic and everything. This is one
thing which makes it more difficult to
identify.

The other point I wish to ask the Home
Minister about is this. 1 had drawn the
attention of the Home Minister some time
ago to the condition of some of the border
roads, roads along the border, particularly
in my own constituency which is just opposite
the Bangladeshi district of Khulna, infiltration
is going on; everybody knows about it. It j§
mainly due, as Mr. Chidambaram has said,
to the problem of poverty. Extremely poverly
striken people, who bave got pothing there
apparently, come across. Butl bad written
to the Home Minister that the condition of
some of the border roads was really deplor-
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able. It is impossible for anybody to use
those roads. Even the’ BSF people, I know;
bave complained 10 the Government that the

. condition of the border roads is such that

they cannot even carty out effective patrolling
and il that. But I regret to say that the
Home Minister has replied to me—a couple
of days ago 1 got his letter— as usual passing
the buck on to the State Government saying
that the maintenance of these roads is the
job of the State Government. It is the
international border of the country. It is
not the border of Bengal. It is the border of
India. Therefore, 1 would like to know
whether the Central Government would be
a little more up and doing at least about
maintenance and construction of proper
border roads.

SHRI P CHIDAMBARAM : I can only
say that 1 entirely agree with the Hon,
Member. We should do more about border
roads. But while we do more about building
border roads, 1 think, the State Government
shoutd do more about maintaining border
roads.

Trade with EEC Countries

\

i

%955 SHRI UTTAM RATHOD:
PROF. RAMAKRISHNA
MORE :

Will the Minister of COMMERCE be
pleased to state :

(a) the comparative percentage of decline
in India’s trade with the European Economic
Community (EEC) countries since 1984 and
how does it account for in terms of foreign

exchange carnings; and

(b) the arcas where exports bave been
declining stating the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
A Statement is given below.
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Statement

(a) India’s trade with the EEC for the years 1984-85 and 1985-86 and April-

September 1986-87 bhas been as follows :

(Rs. Crores)

Exports Imports Deficit Percentage change
in exports as
compared to pre-
vious year

1984-85 1958.23 4104.34 — 2146 11 + 15.44%
1985-86 1949.95 5045.48 — 3095.53 — 0.42%
1986-87 115237 2905.05 — 1752.68 4+ 33%
(Apr.-Sept.)
1985-86 864.57 2286.02 — 1421.45
' (Apr.-Sept.)

India's exports to the EEC 1n 1985-86
were Rs. 8.28 crores or 0 42 per cent less
than those in 1984-85. In Apnl-September
1986-87, India’s exports were 33 per cent
higher than those in the corresponding period
in the previous yecar,

(b) The decline in Indian exports to the
EEC during 1985 in comparison with exports
in 1984 was largely in agricultural products
and engineering goods. Decline in cattle-
feed exports was mainly on account of
aflatoxin in our groundnut extractions.
Tobacco exports faced increasing competition
from some other countries, while exports of
molasses were affected in 1985 because of
the overall short supply io the country and
the needs of the domestic industry, Lower
tea exporis in 1985 were generally owing to
overall reduction in purchases by some of the
major tea importing countries ia the EEC,

mainly United Kiogdom.

1n respect of engineering items, restricted
as they have generally been to certain tradi-
tional areas, such as castings, forgings,
bicycle and automobile components, hand
tools and machine tools, there has been an
increasing competition from other countries,

SHRI UTTAM RATHOD: Here it is
* gaid that even in export of tea we have not

been able to do anything much. Same is the
case about groundput extractions, tobacco
and colasses. May I know steps Government
is taking to increase the exports ?

SHR1 P. SHIV SHANKER : Besides
undertaking several trade promotion pro-
grammes like participation in exhibitions
and trade fairs, exchange of business
delegations, there is a new emphasis laid on
integrated product development and market
penetration projects. Export production with
technological assistance from the EEC count-
ries in specified sectors is expected to help
Indian industry develop its export capability
to the sophisticated markets. Assistance has
been sought from not only the EEC com-
mission but also from some of the member
countries for expert assistance in developing
prqducts especially in the area of thrust
commodities; training of . Indian technicians,
quality control mechanism aod standardi-
sation of products in order that there is
better acceptability of Indian goods in these
highly competitive markets. There are some
products like textiles and garments in respect
of which relexatioh of the quota system bas
been sought from the Community. Similarly,
the EEC Commission bas been requested in
case of some specific Indian products to
promote better access to the community
markets,
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SHRI UTTAM RATHOD : May I know
the items that are imported from those
countries ?

SHRI P. SHIV SHANKER : Various
items that are imported from these couftries
constitute high value capital equipment and
industrial goods like plant and machinery,
iron and steel, chemicals and related
products, scientific and medical instruments
besides rough diamonds.

[Transiation)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, on the one hand, our exports
to the EEC countries are declining and
on the other, you must have observed that
our expenses in regard to tea and other
items are Constantly increasing. The officials
of these sectors are sent on foreigntrips
frequently which incteases the overhead
expenses. There is also a gradual decline in
revenue from these sectors. Has the Govern-
ment iried to examine as to why the tea
exports of other countries hke Kenya, which
produces an inferior quality of tea, are
increasing and our exports, despite the
superior quality, are declining? Are our
officials not efficient enough or are they not
able to interact properly with the foreign
buyers or are the European countries reluc-
tant to import our items due to which our
exports bhave been aflected ? What are the
basic reasons behind the decline in our

exports ?

SHRI P. SHIV SHANKER : Mr,
Speaker, Sir, so far as our exports are
concerned, this year our exports have iocrea-
sed and these include exports to the European
Economic Community as well, As regards
the question of tea which has been mentioned
by the Hon. Member, 1 waut to submit that it
is due to the tough competition from countries
like Kenya and Srilanka that our exports
have some what declined. Unit value bas
also somewbat declined. Alongwith it there
has been a fall in production this year which
has cicated certain problems. So far as other
ftems are concerned, efforts are being made
to accelerate their exports. As regards
relaxation in quota system, we are discussing
it with them. They have agreed to some
extent but are not agreeing in certain other
respects. So far as market accessibilitry is
eoncerned, it has been discussed with them.
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We nave been successful to a certain extent in

_this regard. Efforts are being -made to

increase exports in the hard currency areas,

[English)

PROF. N G. RANGA : Mr. Speaker,
Sir, the exports of tobacco to England and
to the West European countries have been
going down. What special steps have been
taken by the Government or are being taken
now in order to imporve the position ?

SHRI1 P. SHIV SHANKER : Sir, tobacco
was being exported to the West Eurcpean
countries though not in large measure. The
export of tobacco has been affected mainly
because of the fact that there had been a
lot of propaganda in the developed count-
ries against smoking itself. As regards the
measures that we have taken, as a result of
which the exports to EEC countrics bave
now started picking up, we have put tobaceo
in the select list of the export commodities.
Export duty has also been abolished which
we were previously imposing This has
resulted in picking up of exports to the
EEC countries, In fact, even tp the rupee-
payment areas I have a fear that export of
tobacco may be reduced because of the
measures that have been taken, particulary
in the USSR, in the recent time, as a result
of which smoking cigarettes is going down
This bas got to be faced and w& will have
to diversify the markets.

SHRI ANANDA GAJAPATHI RAJU :
Mr. Speaker, Sir, our trade balance with the
EEC countries is in the uegative phase
What i< the strategy that the Minister would
adopt to see that this trade imbalnce is
covered and whether there would be any
buy-back arrangement with the EEC, as
they are doing with the East Germany, and
whether there are any proposals for counter
trade to see that our exports are further
increased ? ’

SHRI P. SHIV SHANKER : Sir, I have
already given the reasons as to why the
trade balance is going down. In fact, I have
also referred to the measures that the
Government is taking. I have already listed
out the different measures.

So for as the growing trade imbalance is
concerned, fot of capital goods machinery-
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I have given the list--chemical products, etc.
are being imported from those places.
Technologies are also being imported. It is
because of this that the imbalance has been
growing. The measures part I bave already
mentioned. 1 need not repeat as to wbat
measures we are taking to bridge the gap.

Participation of South African citizens
in laternational Chamber of
Commerce meeting

%257. SHRIMAT]I KISHORI SINHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that some South
African citizens attended the International
Chamber of Commerce meeting beld in New
Delhi during February, 1987; and

(b) if so, what were the considerations
in granting then visa ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHR1 EDUARDO FALEIRO): (a) Yes,
Sir.

(b) Two South African natiogals were
permitted to participate in the meeting of

the International Chamber of Commerce held:

in New Dethi during February 19%7. One
of them being a person of Indian origin did
not require visa for visiting India. The other
was granted visa for attending the meeting.
They were permitted to come to attend the
Conference as they are known activists
against the policy of apartheid.

MR. SPEAKER : Question Hour is over
now.

WRITTEN ANSWERS TO QUESTIONS
{English)
Talks on élome of jute mills

ANANTA  PRASAD

SETHI :
SHRI MANIK REDDY :

%243. SHRI

Will the Minister of TEXTILES be
pleased to state :
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(a) whether any initiative bas been tsken
by Union Government with the State
G/ovcmments on the issue of closure of jute
mills;

(b) if so, the details thereof;

(c) whether avy tripartite talks are also
proposed; and :

(d) outcome of the efforts made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (d).
Under the Industrial Disputes Act, State
Governments are the appropriate authorities
for dealing with matters pertaining to closure
of industrial units. Government of India are,
however, concerned at the closure of jute
mills and have taken some initiatives to
prevent further sikness in the jute industry.
A scheme of Jute Modernisation Fund ef
Rs. 100 crores has been introduced with
effect from 1st November, 1986. In addition
to this a Special Development Fund of
Rs 150 crores is being constituted for bring-
ing about improvements in jute farming and
industry.

“‘Palace on Wheels” between Bangalore
and Mysore

*¥246. SHRI V. S. KRISHNA IYER :
Will the Minister of TOURISM be pleased
1o state :

(a) whether the Karnataka State Tourism
Development Corporation had prepared a
project report jointly with Railways to run
a “Palace on Wheels” between Bangalore
and Mysore; il 8o, the details thereof; and

(b) the assistance sought by Karnataka
Government for this project ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED,) : (a) No, Sir.

(b) Does not arise.,

ITDC Hotels in Gujarat

#247. SHRI MOHANBHAI PATEL :
Will the Minister of TOURISM be pleased
to state :
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(a) the number of hotels opened by the.

India Tourism Development ~Corporation in
each State end Union Territory so far in
3-star, 4-star and S-star category;

{b) the number of such hotels opened in
Gujarat State so far and their location;

(c) whether there is any proposal to
open more hotels in Gujarat State during
the Seventh Five Year Plan period;

(d) whether Goveroment of Gujarat has
sent its proposal in this regard; and
LY
(e) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER. OF TOURISM
(MUFTI MORD. SYED): (a) ITDC is
operating the following 19 hotels in different
States/Union Territories, providing facilities
of 3-siar, 4-star and 5-star category :

Number of Hotels in

i e e e St O gt S

Name of State/
Union Territory

3-star  4-star  S-star
Bibar 1
Upnion Territory of
Delhi 1 2 3
Jammu & Kashmir i
Karnatala 2
Kerala 1
Madhya Pradesh 1
Rajasthan 2 .-
Tamil Nadu 2 ate
Uttar Pradesh 2
West Bengal . 1

(b) 1TDC bhas no botel at present in the
State of Gujarat.

(¢) 1ITDLC has no plans to set up any
new hotel of its own apywhere in the country
including the State of Gujarat during the
Seventh Five Year Plan,

(&) and (¢) On 30-10-1986 the Govern-
ment of Gujarat had submitted a proposal
for financia] assistance to the tune of Rs.
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6.70 lakhs in connection with the coanstruc-
tion of Dumas Amusement Hotel, an accom-
modation upit with four room and a cafeteria,
This scheme was reviewed in the meeting
beld on 11-12-86 and was dropped,

(Translation)
Profit earned by MMTC

#249. PROF. CHANDRA BHANU
DEVI :
SHRI MURLIDHAR MANE :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Minerals and Metals
Trading Corporation (MMTC) is likely to
suffer sharp fall in profit in 1987 and 1988;

(b) if so, the reasons therefor;

(c) the details of profit earned by the
Corporation during 1985 and 1986; and

(d) the measures proposed to be taken
by Government to achieve the targetted profit
by the Corporation ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (d).
The profits before tsax of MMTC in 1985~
86 were Rs. 38.81 crores. The expected
profit in 1986-87 is of the order of Rs. 44
crores. In 1987-88 the profit is likely 10 be
lower in view of anticipated decline in inter-
national prices of iron ore which is exparted
by MMTC and in the imports of fertilizers.

The Corporation is making effort to in-
crease its exports of non-canalised goods to
increase its turnover and profits Schemes
for development of infrastructure for exporf
of iron ore, to maintain their competitive-
ness in the international markets, are being
considered by Government.

(English]

Revision of import policy for second-
hand machines

*252. SHRI JAGANNATH PAT-
TNAIK : Will the Minister of COMMERCE
be pleased to state :
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(a) whether Union Government have
revised their policy for import of second-
band machines;

(b) if so, the procedure and conditions
laid down for import and export of these
machines; and

(c) the achievements, if any, made so
far ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) No, Sir

(b) and (c). The import of second-hand
machinery is normally allowed if the machi.
nery proposed to be imported is not more
than 7 years old and it has at least a resj-
dual life of 5 years. Production of a Char-
tered Engineer’s cert ficate, giving the details
of present condition of the machenery is
Pre-requisite. Cases for grant of licence to
Import such machinery are considered by the
apprqpriatc Capital Goods Committee at
Delbi only Irems imported under Open
General Licence are cleared by Customs on
the basis of Charteregd Fngineer's certificates
As per the Export Polecy, no restrictions

have been placed on export of second-hand
machines,

Crime ircidcnce In Delhj

. ¥253. SHRI VISHNU MODI : Wl the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether incidents of dacoity, robbery
and murder in Delhi/New Delhy increased
during the year 1986 as compared to the
year 1985; and

(b) what steps Government contemplate
to take to check tnete activities of anti-social
and anti-national elements 9

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a; Compared to the
year 1985, there was a decrease in the
number of incidents of decoity, robbery and
murder in 1986 in the Union Territory of
Delhi.

' (b) To have an effective check on crimes
in the Capital, steps like increased foot and
mobile patrolling, intensive checking on
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hotels and guest houses, posting of pickets
at vulnerable places, action sgainst bad
characters and criminals, vigilance at crowded
places, frequent raids at places of ill-repute,
surprise checking of vehicles appqintment of
specidl police officers and inter-state/inter-
district coordination meetings have been
taken,

Living conditions of clvilians in
Cantonments

*254. DR G. VIIAYA RAMA RAO:
Will the Minister of DEFENCE be pleased

to state :

fa) the steps being takeo to improve the
living conditions of the civilians in the Can-
tonments in the vountry;

(b) whether Government have formulated
any plan on this subject; and

(c) f so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
{c). The civic admimstration of the Canton-
ments is run by the Cantooments Boards.
These Beards are set up under the Canton-
ment Act, 1924 and function as autonomous
bodics like other municipal corporations/
committees. There are elecied, ex-officio and
rominated menibers in the Boards. Elections
haye been conducted 1in 60 Cantonments out
of 62 Cantonments. The Cantonment Boards
being autonomous bodies formulate their
development plans/schenes keeping in view
their Jocal necds.

The Cantonment Boards collect revenues
by levyirg taxes such as property tax, house
tax, water tax etc, to meet their anpual ex-
penditure Internally generated résources are
approximately Rs. 25 crores annually. The
deficit io the budget of the Cantonment

" Boards, if any, is made good by the Govern-

ment by providing them grants-m-aid.
Special grant-in-aid is also given to the Can-
tonment Boards for specific developmental
activities. Service charges, payable to the |
Cantonment Boards in lieu of taxes on
Central Government properties located o
Cantonment areas, are also mainly utilised
for developmental activities. The ordinary
Brants-in-aid, special grants-in-aid and th¢
service charges given to the Cantonme at
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Boards during the past three years are as
follows :

84.85 85.86 86-%7
(Rs. in crores)

Ordinary Grants in aid 7.95 5.40 6.43
Special Grants-in-aid 2.61 2.60 0.91
Service Charges 22.36 12.95 8.00

Cash Compensatory Support Scheme
for grey fabric

¢256. DR. CHINTA MOMAN ; Will
the Minister of TEXTILES be pleased to
state :

(a) whether Government have recently
increased the rates of Cash Compensatory
Support Scheme for grey fabric;

(b) if so, reasons therefor;

(c) the fopancial implications of this
decision and the likely increase in exports
thereby; and

(d) the other items on which Cash Com-
pensatory Support Scheme is now applicable
and whetber any analysis has been made in
regard to Cost-benefit from C.C.S. Scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) and (b). The
Government bave increased the rates of Cash
Compensatory Support (CCS) on export of
cotton grey fabrics from 8 per centto 10 per
cent with effect from 13-2-1987 to encour-
age export of grey fabrics.

(c) Approximately Rs. 2 crores more
may have to be held by way of CCS. This
will make our grey fabrics more competitive
in the international market and increase our
exports. However, it is too early to quantify
the extent of increase in exports at this stage.

(d) After taking into account all relevant
considerations, 236 items have been granted
CCS upto 10-3-1987 under the new scheme
in 8 product groups namely, Bngincering
goods, Chemicals and Allied products, plastic
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goods, Agricultural products and Processed
foods items, Leather goods, Sports goods,
Textiles, Handicrafts and Carpets.

[Translation)

Liceaces for import of liquor

*258. SHRI KALI  PRASAD
PANDEY : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether ‘Bharatiya Shrab Upbhokta
Aatmasnyam Sangh’ has represented to
Government that liquor addicts be given
individual import licences to import foreign
liquor; and

(b) if so, whether Government have
taken any action in this regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (8) No, sir.

(b) Does not arise.

| English)
Review of Indo~soviet trade system.

*259. SHRI G. S. BASAVRAJU :
SHRI S. M. GURADDI :

Will the Minister of COMMERCE
be pleased to state :

(a) whetber the present system of Indo-
Soviet trade in which India buys its
requirements from a few specified Soviet
State agencies ahd in turn Russia buys its
peeds from a lirge number of unspecified
Indian private and public agencies has been
considered satisfactory;

(b) whether the system has by and large
been giving rise to competition among Indian
exporters to the markets;

(c) whether it is a fact that Indian
importers of Soviet goods do not face the
same competition; and

(d) if so, whether Indian Government
are considering to review the position in this
regard ?
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (d).
The Indo-Soviet trade is subject to the rules,
regulations and laws of the respective
countries. The importers and exporters of
the two countries operate within the
provisions of the Trade Agreement which
envisages that exports and imports of goods
shall be caricd out at prices competitive in
relation to the world market prices for the
corresponding goods.

The existing system of bilateral trade has
worked satisfactorily and had led to a rapid
growtb in trade. No revicw of this system
is presently contemplated.

[Translation)

Rail linc between India and Pakistan

*260 SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH
RAMOOWALIA :

Will the Mipister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether it is a fact that it has been
decided recently by India and Pakistan to
construct one more rail line linking Rajas-
than and Sind; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
India and Pakistan have finalised a draft
agreement for re-opening of the Kbokrapar.
Munabao rail route linking  Sind and
Rajasthan. ‘ The Pakistan Government have
been informed that Government is ready to
send its delegation to sign the agreement so
that the rail route can be opened early,

Tourist Iaformaion cer;tre in Luckoow

*261. SHRI SANTOSH KUMAR
SINGH : Will the Minister of TOURISM
be pleased to state :

(8) whether it is a fact that the Tourism
Department of Union Government had
Opened an information centre in Lucknow in

1983’and that it wag closed in October,
1986;
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(b) if so, the reasons therefor; and

(c) the time by which the information
centre will be re-opened there?
2

-

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) to (c). The
Government of Indiz Tourist Office, Luckow
was opend on22.1 1983. Due to administra-
tive compulsions this office was closed with
effect from 1.12.1986. At present there is
no proposal to re-open the Gevernment of
India Tourist Office at Lucknow,

[English)
New policy on deep-sea Fishing

*262. SHRI SRI HARI RAO:
SHRI K. PRADHANI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a new policy on deep-sea
fi.hing has been announced by  Union
Government whereby joint venture in deep-
sea fishing has opend up for large industrial
houses coming under Foie:gn Exchange
Regulation Act;

(b) if so, the salient features thereof;

(c) whether the policy will affect the life
of fiishermen in the country; and

(d) if so, the corrective steps proposed 7 .

THE MINISTER OF COMMERCR
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.
The new policy regarding joint ventures in
deep sea fishing also envisages setting up
joint ventures in deep sea fiching by large
industrial houses coming upder Foreign
Exchange Regulation Act, subject to the
exemption/clearance to be given by the Deptt.
of Company Affairs, as prescribed under the
relevant Acts and Rules.

(b) The salient features for such joint
ventures are:

(i' The foreing equity participation
upto 40 per cent would be allowed.

(ii) Joint Venture company would be
registered in India within the
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guidelines of Foreign Investment
Board.

(iii) Joint venture company could acquire
vessels of 20 M and above, register
the vessel in their name in India
and fiy Indian flag. The company
could acquire vessels either through
outright purchase or on deferred
paymeat as specifically approved by
the Government and also on long-
term lease (8-10 years).

(iv) In the case of such joint venture
the pari passu condition of man-
datory purchase of Indian vessels
bas been liberalised to 2:1 as
agaiost the existing ratio of 1: 1.

(v) Atleast 50 per cent of the crew of
the vessel owned by the joint
veniure compauy should be Indian
citizens and should be increased
gradually so as to phase out the
foreign crew dunng the joint
venutre period.  The vessel should
operate beyond the range of opera-
tion as per the directions given by
the Government from time to time,

{vi, The Joint venutre company should
opetate their vessels beyond 12
nautical miles from the shore in the
East Coast and 24 nautical miles
from the shore on the West Coast
and other restrictions to be complied
with in regard to specified areas as
indicated by the Government from
time to time.

{vii) Joint venture company will appoint
scientific personnel for the purpose
of collection and supply of data to
the Government regarding fishery
resources, catch and species-wise
break-up of landing etc.

(viil) There will be no limit as regards
the number of deep sea fishing
vessels that may be imported by a
joint venture company. The number
would, however, be decided on case
by case basis,

(¢) No, Sir. Government® s deciersion in
this regard will not affect the fishermen as
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vesiels under joint ventures in deep sca
fishing are allowed to operate only in deep
sea areas beyond the rang: of operation of
fishing vessels owned by small fishermen.

(d) Does not raise.

Middle level hotels

' *263. CH. RAM PARKASH : Will the
Minister of TOURISM be pleased to state :

(a) whether there is a shortage of middle
level botel rooms in all major cities;

(b) the rcasons for not giving adequate
encouragement to private sector to build
more two-star/three star hotels;

(c) the funds allotted for construction of
two/three star hotels during the Seventh
Five Year Plan period to meet the require-
ments of middle class Indiap tourists; and

(d) the number of <uch rooms which will
become available in Delhi; Bombay and
Calcutta and all State Capitals during the
next three years?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED): (a) Shortage of hotel
accommodation of practically all categories
is generally experienced in all major cities
during the tourist season.

{(b) In order to encourage private sector
to invest in the hotel industry, Government
has alrecady extended several incentives/
concessions to the hotel industry. These
include exemption from MRTP Act in the
matter of both new projects and expansion
of existing hotels; income tax holiday to new
hotels, higher depreciation allowance; central
subsidy for construction of pew hotels in
specified backward areas; interest subsidy on

hotel loans advanced by 1FCl; Foreign
Exchange Incentive Quota for overseas
advertising/publicity, promotional  tours,

import of provisions, equipment including
vehicles (upto two in a year), concessional
customs duty on a number of items imported
by hotels for ac'ual use; priorily n the
allotment of telephone/telex connections, etc.
Besides, some of the State Governments
have also accorded hotels/tourism the status
of an industry, which entitles hotels to such



39 Written Answérs

concessions/ incentives as are aveilable to
other industries in the respective States,

(c) In the public sector, the India
Tourism Development Corporation is setting
up a 30-room hotel at Gulmarg besides
expansion of 2 hotels and conversion of one
Travellers’ Lodge into a hotel. It is also
constructing 6 hotels as joint venture projects
with the State Governments.

The Seventh Five Year Plan of the
India Tourism Development Corporation
does not include any provision for new hotel
projects.

The Department of Tourism is setting up
vatri Niwases and Forest Lodges, in
collaboration with the State Governments to
provide accommodation for budget tourists.
In the Seventh Five Year Plan of the
Department of Tourism there is a provision
of Rs. 5.00 crores and Rs. 200 crores for
these projects respectively.

(d) The Department of Tourism bas
approved hotel projects at difference places
in the country. On completion, the number
of additional hotel rooms of the twofthree
star categories expected to become available
during the next three years, in Delhi,
Bombay and Calcutta is about 251 rooms,
1464 rooms and 83 room respectively; and
in other State/UTs Capitals about 2 640
rooms.

Separate jail for women prisoners

2668. SHRI PARASRAM BHARDWAJ :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal uoder
consideration of Goverament for having
separate jails for women prisopers; and

(b) if so, the details regarding the plao
of Government in thi's regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THR MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (8) and (b). Prisons
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being a State subject, it is for the State
Ggvernments/Upion  Territory Admioistra-
tions to plan their jails. However, the Central
Government is providing financial assistance
uoder the Bighth Finance Commission Award
for upgradation of jail administration id.
cluding separate jails/independent annexes
for women prisoners.

Restriction on import of Indlan goods
by US.

2669. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that due imposi-
tion of restriction on entry of goods by U.S.
Government, India’s export to that country
suffered considerably;

(b) if so, what steps were taken by
Government to overcome this situation; and

{c) the result achieved ?

THE MINISTER OF COMMERCE
(SHRI P, SH1V SHANKER): (a) to (c).
The general trend of exports from lodia to
USA bas been upward. However, India's
exports of texnles and clothing bave faced
the constrsint of quotas and exports of
certain iron and steel products have been

affected by aati-dumping and countervailing
dutics.

Recontly, a new Agreemont on textiles
and clothing for $§ years commencing from
st Jaouary, 1987, has been concluded.
This agreement provides larger access for
India's exports of these items. The anti-
dumping and countervailing duty investiga-
tions have been contested in U.S. Countries.
The matter has also been taken up bilaterally
at Inter Government level and in the multi-
lateral forum of GATT in an effort to
minimise the effect. of these proceedings on
India’s exports.

Coustruction of Yatri Niwas fo
Himachal Pradesh

2670. PROF. NARAIN CHAND
PARASHAR : Will tbe Minister of
TOURISM be pleased to state
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(a) the dates when the construction of
Yatri Niwss/Yatrikas at Shri Naina Devi—
district  Bilaspur, Jwalamukhbi ~ district
Kangra and Deot Siddha—district Hamirpur
in Himachal! Pradesh was sanctioned; and

(b) the likely dates by which they would
be completed alongwith the initially estimated
costs and the likely cost at the time of
completion in each case ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
Bhartiya Yatri Avas Vikas Samiti the
registered society who undertakes thé work
relating to construction of ‘Yatrikas', in the
year 1983 had decided to cobstruct a
‘Yatrika' at Naina Devi, The land bowever
selected for the purpose has since been
abaodoned due to the land slide in the area.
The formahtics for the transfer of the alter-
pative selected land for the purpose is being
negotiated by the Samiti with the Govern-
ment of Himachal Pradesh. The ‘Yatrika’
proposed to be constructed at Naina Devi
will be for 80 persons at an ecstimated cost
of about Rs. 12 lakhs. It will take around
one and half year to compleie this project.
The Samiti is also proposing to construct
‘Yatrika® each at Jwalamukhi and at Deot
Siddha.

Export by APEDA

2671. SHRI ANANDA PATHAK : Wiil
the Minister of COMMERCE be pleased to
state the exports effected by the Agricultural
and Processed Food Products Export Deve-
lopment Authority (APEDA) during 1986 ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : The Agricul-
tural and Processed Food Products Export
Development Authority (APEDA) is a pro-
motional body. It does not undertake
exports directly

Tourist spot at Sindbadurg

2672. PROF. MADHU DANDAVATE :
Will the Mibnister of TOURISM be pleased
to state :

(a) whether Union Government are exa-
mining the possibility of developing a tourist
3P0t with Central assistance around the
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historic sea-fort of ‘Sindbudurg at Malwan
in the Sindbhudurg district of Mabarashtra,
built by late Shivaji Maharaj as a part of
his plan to consolidate freedom; and

(b) if so, the steps beigg’ proposed to
build this tourist spot ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) There is no
such proposal under consideration.

(b) Does not arise.

Transfer of ITDC hotels, restaurants,
lodges to states

2674. SHRI H. B. PATIL: Will the
Minister of TOURISM be pleased to state :

(a) the pumber of travellers’ lodges;
forest lodges, restaurants, hotels and motels
that are being run by India Tourism Deve-
lopment Corporation along with the location
of each State;

(b) the names of the above which were
handed over to State Governments by ITDC;
and

(c) whether there is any proposal under
Government's consideration to hand over

any more of the above to State Govern-
ments ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The requisite
information is given below in Statement-I.

(b) The requisite information is given
below in Statement-11

(c) ITDC has no proposal to transfer
any other property to the State Government
except the restaurant at Hampi which is
already being run by the Government of
Karnataka.

Statement-I

Statevise number of hotels, forest lodges,
traveller lodges and restaurants being
run by ITDC

Name of Unit/Location

"3

Bibar
1. Hotel Patliputra Ashok, Patna
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2. Travellers Lodge at Bodhgaya

(Under Expansion)
Himachal Pradesh

1. Travellors Lodge at Kulu
2. Travellers Lodge at Manali

Jammu and Kashmir
Hotel Jammu Ashok, Jammu

Karsataks

1. Hotel Ashok, Bangalore
2. Lalitha Mahal Palace Hotel, Mysore
- 3. Hotel Hassan Ashok, Hassan
Restaurant at Hampi
Airport Restaurant, Bangalore
(lping operated by State Govt.)

Kerala
Kovalam Ashok Beach Resort
Complex, Kovalam

Madbya Pradesh
Hotel Khajuraho Ashok, Khajuraho

Maharashtra
Hotel Aurangabad Ashok, Aurangabad

Manipur
*Hotel Imphal Asbok, Imphal

Meghalaya
* Hotel Pinewood Ashok, Shillong

Orissa
Hotel Kalinga Ashok, Bhubaneswar

Rajasthan
1. Laxmi Vilas Palace Hotel, Udaipur
2. Hotel Jaipur Ashok, Jaipur
3. *Forest Lodge at Bharatpur

Tamil Nadu
1. Temple Bay Ashok Beach Resort,
Mamallapuram

2. Hotel Madurai Ashok, Madurai

Uttar Pradesh
1. Hotel Varanasi Ashok, Varanasi

*These are the DOT/State Government/
Central Government properties being
managed by ITDC,
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2. Hotel Agra Ashok, Agra
3. Taj Restaurant, Agra
4. Airport Restaurant, Varanasi
5. *Restaurant at Kosi

West Bengal
1. Hotel Airport Ashok, Calcutta
2. Restaurant at Calcutta Airport

Delhi (Union Territory)

Ashok Hotel
Hotel Janpath
Lodhi Hotel
Hotel Ranjit
Qutab Hotel
Hotel Samrat
Hotel Kanishka
Ashok Yatri Niwas
Travellers Restaurant, Qutab
* Airport Restaurant
*State Guest House and Hospitality
Centre at Hyderabad House, New
Delhi.
12. *Western Court Catering Seivice
13. *Ashok Mayur Restaurant, Vigyan
Bhawan,

—
.

R S A o ol o

— e
—a [ -1
. .

Statement-1]

Names of i1he units transfferred by 11DC
to respeciive State Governments/
Corporations
A. ITDC owned properties
(f) Travellers Lodges at
1. Bharatpur (Raja§tban)
Ajanta (Mabarashtra)
Mandu (Madhya Pradesh)
Sanchi (Madhya Pradesh)
Bijapur (Karoataka)
6. Kushinagar (Uttar Pradesh)
7. Konark (Orissa)
8. Kaonchecpuram (Tamil Nadu)
9. Trichirapalli (Tamil Nadu)
10. Thanjavur (Tamil Nadu)

woawow

*These are the DOT/State Government/
Central Government propertics being

managed by ITDC,



43 Written Answers

(1) Restaurants at

1. Surajkund (Haryana)
2. Elephanta (Maharashtra)
3. Jalgaon (Mabarashtra)
4. Ellora (Maharaghtra)

B Dot properties managed by ITDC

{. Forests Lodge at Sasaogir
(Gujarat)

2. Forest Lodge at Kaziranga (Assam)
3. Forest Lodge at Kanba
{Madhya Pradesh)

Licensing policy towards spinning miils

2675 SHRIJAGANNATH PATTNAIK :
Will the Minister of TEXTILES be pleased
to state ;

(a) whether Government have issued
any instructions to the Public financial insti-
tutions to lift the freeze of funding new
spinping units coming up in category ‘A’
backward districts; and

{b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) @ (a) No, Sir,

{b) Does not arise in view of (a} above,

Development of Jajper in Orissa as
tourjst spot

2676 SHRI ANADI CHARAN DAS :
Wiil the Minister of TOURISM be pleased
to state -

fa) whether it js a fact that Jajpur
(Cuttack district) in Orissa has been declared
as a place of tourist importance both by the
State and the Union Government; anpd

(b) if so, the nature of developmental
work undertaken/proposed to be undertaken

in the interest of tourism at the above -

place ?

THE MINISTER OF TOURISM (MUFTI
MOHD, SYED): (a) and (b). No, Sir.
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Jalpur (Cuttack district) in Orissa is not one
of the 15 centres identified by the Ministry
of Tourism in consultation with the State
Government of Orissa for development in
a phased manner through the comhined
resources of the Central, State and the
Private Sector,

However, the State Government has
jdentiied Jajpur as one of the Tourist
Centres and has constructed a Panthasala
for Tourists/Pilgrims.

Trade items with Yogoslavia

2677. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government bave a proposal
1o increase two-way trade turn-over with
Yogoslavia;

(b) if so, the details of the raw-material
and products proposed to be imported from
and exported to Yugoslavia under bilateral
cooperation; and

{c) the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
Yes, Sir. Efforts are being taken by both
India and Yugoslavia to promote the two-
way trade turnover between the two countries
to reach a level of about US § 200 million
in 1987, The items proposed to be imported
from Yugoslavia are : npewsprint, LDPE,
HDPE, PVC, methanol, titanium dioxide,
MMA monomer, rails, steel billets, steel
angles, HR and CR coils, aluminium ingots,
roller bearings, paper and paper products,
staple and synthetic fibre, etc., The items
proposed to be exported 1o Yugoslavia are :
Iron ore concentrates and pellets, manganese
ore, chrome ore, drugs and pharmaceuticals,
consumer electronics, other electronic items
including electronic components, assemblies
and sub-assemblies, mica and mica products,
coffee, tea pepper, leather and leather
products, tyres and tubes spectacle frames
and lenses, moulded luggage items, machine
tools and diamond dies, etc.

Increase in price of silk yarn in
Varanasi

2678. SHRI ZAINUL BASHER : Will
the Minister of TEXTILES be pleased to
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state :

(a) whether it is a fact that thereis
continuous increase in the price of silk yarn
in Varanasi;

(b) if so, action taken by Government
to check the same; and

(c) whether Government are considering
any proposal to allow import of good quality
silk yarn to check the rise in prices and to
maintain the quality of world famous
Banarsi sarces ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) During the year
1986-87, silk prices in Varanasi, which
showed an upward trend upto November,
1986, have started showing a declining
trend, thereafter.

(b) and (c). Central Silk Board, which
has been designated as the canalising agency
for import of silk for indigenous purposes,
operates a Price Stabilisation scheme, under
which 25 tonnes of silk was imponed during
1985-86. Central Silk Board is distributing
this imported silk in Varanasi at prices
which are lower than the prevailing market
rates.

Recruitment in defence production uait
in Bolangir district in Orissa

2679. SHRI RADHAKANTA DIGAL:
Will the Minister of DEFENCEB be pleased
to state :

(a) whether Government have started
recruitment for different posts in Saintala
defence production unit in Bolangir district
in Orissa;

(b) if so, how many employees have
been recruited so far;

(c) the number of local candidates who
bave been given appointment against those
posts; and

(d) the details thereof ?

THE MINISTER OF STATB IN THE
DEPARTMENT OF DEFENCE PRODUC-
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TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V, PATIL) :
{a) Yes, Sir; recruitment is presently being
made only for meeting urgent requirements
connected with preliminary activities.

(b) to (d). 8o far 83 persons have been
recruited in various grades of Group ‘C’ and
‘D’ by the Ordnance Factory authorities
and the Military Engineers Services, of
which 56 persons were local candidates.
Bulk recruitment will start when the factory
is about to commence production.

Negotiation to reopen textile mills

2680. SHRIMATI N. P. JHANSI
LAKSHMI : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government propose to
negotiate with State Governments 10 reopen
textile mills which are closed now;

(b) if so, the details of the proposals;

(c) number of workers suffering due to
the closure of these mills; and

{d) the steps being taken to rehabilitate
these workers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The number of ecmployees affected
due to the closure of cotton textile mills as
on 31.12°86 was 94284.

(d) Workers of those sick textile upits
which close down permanently on or after
6th June, 1985 will be eligible for financial
assistance under the Textile Workers' Re-
habilitation Fund Scheme.

Export of iron ore

2681. SHRI CHINTAMANI JENA:
Will the Minister of COMMERCE be pleas-

ed to state :

(a) the quantity and valoe of iron ore
exported during last three years, year-wise;
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.(b) the agency through which the ¢xport
of iron ore is being made;

(c) the names of the countries to whom
iron ore is exported;

(d) whetber the Orissa Minipg Corpora-
tion bas requested for permission to export
iron ore directly; and

(e) if so, when the request was made
and the decision taken by Government to
allow Orissa Mining Corporation to export
iron ore directly 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) The
quantity and value of iron ore exported
during last three years have been as under :

Year Quaantity Vailue
(in Million  (In Rs, crores) -
tonnes) *
1983-84 21.948 383.75
1984-85 25.395 445.84
1985-86 27.955 510.20

(Provisional)

(b) The export of iron ore is canalised
through MMTC except the iron ore of Goa
origin which is exported by private exporters
also.

(c) Iron ore is exported to Japan, South
Korea, Romania, Hungary, Bulgaria, GDR,
Italy, China, etc.

(d) and (e). The Government of Orissa
had requested Ministry of Commerce to
permit  direct exports by Orissa Mining
Corporation (OMC) in 1984. 1t was indicat-
¢d to them that in the context of exports of
iron ore being canalised through the MMTC,
it would be in the national interest that all
enquiries/offers received directly by OMC

are passed on to MMTC for negotiating

and signing contracts. 1t bad also been
emphasised that such offers by OMC should
be from pon-traditional markets and ip the
nature of additionality and not cut into
existing export commitments of MMTC,
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Convertibility of national currencles
for tourists

2682. SHRIMATI MADHUREE
SINGH : Will the Minister of TOURISM
be pleased to state :

{a) whether it is a fact that the South
Asian Assocjation for Regional Corporation
(SAARC) meeting in Kathmandu had
suggested steps 1o facilitate regional tourism
including provision for limited convertibility
of national currencies for tourists; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The sugges-
tion to introduce provision for limited
convertibility of national currencies for
facilitating regional tourism was, made at
the SAARC summit held in Bangalore in
November, 1986.

(b) Government is still working on the
modalities of the scheme.

Expenditure on Sarkaris Commisston

2683. SHRI SANAT KUMAR
MANDAL : Will the Minister of HOME
AFFAIRS be pleased to state the estimated
expenditure incurred on Sarkaria Commission

so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : The ex-
penditure incurred on the Satkaria Com-
mission upto 28.2.1987 amounts to

Rs. '.l 7’18l000/"

Under-utilization of Generalised
System of Preferences by India

2684. DR. B. L. SHAILESH : Will the
Minister of COMMERCE be pleased to

state .

(a) whether according to the European
Beonomic Commupity India has under
utilised the Generalised System of Prefe- )
rences (GSP) in non-sensitive industrial

products; and
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(b} if so, the rcasons therefor and the
pames of these products ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
It has been observed that GSP benefits have
not been availed of by your exporters in all
cases where exports are eligible for GSP
benefits. These include exporis in products
like spices, packaped tea, marine, products,
imitation jewellery, precious and semi-
precious stones, eogineering products like
pumps and compressors, molors and
engines, electrical circuit breakers, sports
goods etc. Some of the possible reasons for
pot avdiling of GSP benefits could be
marginal nature of tariff concessions in
certain products non-fulfilment of rules of
origia, requirements, non-production of GSP
certificates étc.

Export of non-basmati rice

2685. SHRI V. S. VJAYARAGHAVAN :
Will the Minister of COMMERCE be pleased
to state

{a) the total quantity of non-basmati
rice exported during the current financial
year (as on 1 February, 1987) and the total
value realised; and

(b) the names of countries to whlch
export is being made ?

THE MINISTER OF COMMERCE
(SHR1 B. SHIV SHANKER) : (a) Export of,
non-basmati rice during April 1986 to
January 1987, as per provisional data
compiled, is estimated at 1197.5 tonncs
valued at Ry. $2.04 lakhs.

(b) Bulk of export has been to U. A. E.
and Saudi Arabia.

Tourists from Amerim and Europe

Pl

2686. SHRI K. 8. RAO: Will the
Minister of TOURISM be pleased to state :

(a) whether it is a faot that there is a

decline in tourist traffic to India from Latin
American and European countries;

(b) if 80, the details thereof;
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{c) whether it is a fact that staff of
Tourism Department is inadequate in these
countries;

(d) if so, the reasons thereof; and

(e) what steps Government have taken
to promote tourism from these countries ?

THE MINISTER OF TOURISM
(MUFT! MOHD. SYED): (a) and (b).
Foreign tourist arrivals to India from Europe
and Latin America during the last two years
are as given below :

1985 1986 %Change
{Provisional) 198685

Europe 319,980 428,465 33.9
(Excluding
USSR)
Latin
America 8,016 5,034 —137.2
Total 327,996 433,499 32.2

(c) and (d). The staff strength of various
overseas offices of the Department is being
reviewed from time to time to make them
more cost effective in their functions. It is,
therefore, not correct to say that staff of
Tourism Department in Egrope is inadequate.
As regards Latip America, this is not a
major market for us. The Department of
Tourism does not have an office in Latin
America but limited publicity is carried out
through the Department’s offices in New
York and Los Angeles,

(¢) The steps taken by the Government
in the recent past to attract more tourists
from these countries include introduction of
direct consumer advertising in the overseas.
media, use of electronic media like Radio,
Television video cesettes, etc. in publicity
campaigps, organising promotional seminars
and ‘Indis Evenings’ at high decision making
levels, projecting India as an all weather
holiday destination, promoting special interest
tourism like confertnces and conventions;
adventure tourism, beach tourism etc,,
launching of promotional schemes like
‘Affordable India' and ‘India on the Hcuse®
and allowing of charter flights to India,
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Bills of Andbhra Pradesh pending with
Goverament

.2687. SHRI C. SAMBU : Will the
Minister of HOME AFFAIRS be pleased to
state ©

(a) the names of Bills sent by State
Government of Andhra Pradesh pending with
the Union Goveroment for approval; apd

(b) the reasons for delay in clearing the
Bills and by what time these are likely to be
cleared ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
P. CHIDAMBARAM) : (a8) The following
Bills have been received from the: Qovern-
meot of Apdhra Pradesh for consideration
and assent of the President :

(1) The Andhra Pradesh Shops and
Establishments Bill, 1986.

(2) The Audhra Pradesh Labour Wel-
fare Fund Bill, 1986.

(3) The Andhra Pradesh Agricultural
Indebtedness (Relief) Bill, 1987.

(4) The Andhra Pradesh Apartments
{(Promotion of Construction and
Ownership) Bill, 1987.

(5) Tbe Aodhra Pradesh Exhibjtion of
Films on Television Screen through
Video Cassette Recorders (Regula-
tion) Bill, 1987.

(6) The Municipal Corporation Acts
(Amendment) Bill, 1987.

(b) Regarding the first two Bills
mentioned above, certain suggestions have
been given to the Government of Andhra
Pgadesh; forther action in  respect of these

ills could be taken only after views of the
State Government are received.

The remaining four Bills have been
‘x‘eceived recently and are engaging the atten-
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tion of the Government of India; it is not
possible to indicaté by what time these Bills
would be approved.

Disposal of freedom fighters pensiob
cases during 1986

2688. SHRI C. K. KUPPUSWAMY :
Will the Minister of HOME AFFAIRS be
pleased to state the number of pension cases
of freedom fighters and ex-INA personnel
separately disposed of in 1986 ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI) : Total
number of freedom fighters pension cases
disposed of during 19x6 was around 95,000.
Out of these about 5300 were cases of
ex-INA personnel.

Import of pulses

2659. SHRI VIJOY KUMAR YADAV :
Will  the Minister of COMMERCE be
pleased to state :

(a) since when have pulses been placed
under Open General Licence (OGL):

(b) the total volume and value of
imports of pulses since the time pulses bave
been placed under OGL;

(c) the main pulses imported under OGL
and their quantities and value separately;
and

(d) the countries from which pulses have
been imported since their inclusion under
OGL and in*what quantities and worth what
value ? .

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Pulses
were placed under Open Genperal Licence
(OGL) in the Import-Export Policy for
1978-79 and they continue to be in OGL
since then. :

{b) to (d). A stdtement showing import
of pulses, quantity, value and names of the
countries from where major imports have
taken place during the period 1978-79 to
1984-85 is given below. Data is available
only upto March, 1985.
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Loss in ITDC Hotels

2690. SHRI S. PALAKONDRAYUDU :
Will the Minister of TOURISM be pleased
to state :

(a) the total tuméver of the India
Tourism Development Corporation (ITDC)
in 1686; .

(b) whether it is a fact that the Hotels
Division of ITDC has registered losses
during 1985; and

(c) if s0, the reasons therefor and the
action taken to reduce the losses ?

THE MINISTER OF TOURISM
(MUFTI MOHD SYED): (a) The total
tutRover of ITDC during 1985-86 was of
the order of Rs 7210.71 lakhs.

(b) There were no losses auring 1985-
86. In fact the Hotels Division of ITDC
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Increase in textile production dye to
new tedtile policy

2691. SHRI GURUDAS KAMAT:
Will the Minister of TEXTILES be pleased
to state :

(a) whether there has been an increase
in textile production after the new textile
po!icy came into force;

(b) if so, the sectors where higher pro-
duction has been achieved; and

(c) the sectors which have failed to
achieve the targets as envisaged in the new
textile policy ?

THE MINISTER OF TEXTILES OF THE
MINISTRY OF TEXTILES (SHRU RAM
NIWAS MIRDHA) : (a) Yes, Sir. The new
teatile policy was announced by the Govern-
ment of India oo 6th June, 1985. The
following figures indicate that there is an over-

made a pet profit of Rs. 267 91 lakhs all increase in the production of cloth after
during 1985-86. the announcement of the new textile policy.
The production of cloth during 1984-85,
(c) Does not arise. 1985-86 and 198 6-87 is as under :
) (In Million Metres)

Sector 1984-85 1985-86 1986-87 Decrease (—)
year of the (anticipated) Increase ()
new textile Production
policy in 1986-87

over 1985-8§

Mill Sector 3432 3376 3303 (=) 73

Powerloom

Sector 5445 5886 6149 (+) 263

Handloom

Sector 3137 3236 .3325 +) 87

12014 12498 12777 (+) 279

e e e il At st e At e b o i At b 47t ittt i, ettt ettt 1an s g

(b) and (c). It will be observed from the
above figures that the production of cloth in
the powerloom’ and handloom sectors has
increased after the announcement of the new
textile poticy. Though there is a decline in
the production of cloth in the mill sector but
the same bas ' been more than made up

interms of production in the powerloom and
handloom sectors.

(Tranglation)
Joint venture in deep sea fishing °
2692. SHRI JAGDISH AWASTHI;
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Will the Midister of COMMERCE be

pleased to state :

(8) the number of companies/individusls
in the country who have on their own or in
collaboration with traders of other countries
arc engaged in deep sea fishing;

(b) the capital invested in deep sea
fishing by India and other countries; and

" (c) the obtgo from the statc exchequer
for providing import/export/soft loan facilities
to these compapies durting the last three
years ?

THE MINISTER OF COMMERCE
(SHR! P. SHIV SHANKER) : (a) 16 com-
panies were permitted (o charter the foreign
fishing vessels, and $6 companies were
engaged in operation of deep sea fishing
vessels (20 M and above OAL) on ownership
basis in India.

{b) and (¢). The Capital invesiment in
deep sea fishing was financed by Shipping
Development Fund Commitiee (SDFC). The
quantum of loan disbursed by SDFC during
the last 3 years were !

(Rs. in crores)

1983-84 3.07
1984 85 2.98
1985-86 10 93

Total 16.98

—— e v———

|English)

Restrictions imposed by Nepal on
purchase of land

2693 SHRI BRAJA MQHAN
MOHANTY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) wheéther Government of Nepal bave
imposed any restrictions on purchase of land
even in Tarai region by Government of
India;

(b) if so, how far it{is consistent with
the Indo- Nepales treaty; and
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(c) whether any steps have been taken to
have this restriction lified by Government of

Hepal ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (2) No, Sir.

(b) and {c). Do not arise.

Gulidelines to States to check
communal violence

2694. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state the guidelines or the main
elements of these guidelines which have been
issued by Union Government to the State
Governments for the control of communal
violence ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : The main elements of
the guidelines issued to the State Govern-
ments to control communal wviolence include
the ways and means of strengthening the
intelligence gathering system, the details of
preventive actions, the details of administra-
tive measures to be carried out for effective
management and control of violent situations,
details of punitive action, personnel policy,
relief and rebabilitation, documentation etg.

Foodgrains received as aid

2695. DR. V. VENKATESH : Will the
Minister of COMMERCE be plcased to state
whether any quantity of foodgraing has been
received in the form of aid for which no
payment is required to be made ?

THE MINISTER OF COMMERCE
(SHRI! P. SHIV SHANKER) : A quantity
of about 38,300 tonnes of focdgrains was
received as free aid in 1986-87 (till

31.12,86).

Imports from Finland

2696. SHRI RADHAKANTA DIGAL :
Will the Minister of COMMERCE be
pleased to state :
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(a) whether Government have a proposal
to import newsprint from Finland; and

(b) any other tem proposed to be
imported from that country ?

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANKER) : (a) Yes, Sir.
1t is proposed to import glazed newsprint
from Finland.

(b) The items which have generally been
imported from Finland in the past are paper
and paper board, pulp and waste paper,
non-ferrous metals, iron and steel, organic
chemicals, tanning and colourning products,
machines for specialised industries eic.

Fire in Vithal Bhali Patel House

2697. SHRI M RAGHUMA REDDY :

SHRIMATI MEIRA KUMAR :

Will the Minister of HOMF AFFAIRS
be pleased to state

(a) whether there was a big fire n the
Vithal Bhai Pitel House during the first weck
of February, 1987;

(b) if so, what were the causes of the
fire;

(¢) whether any inquiry has since been
conducted;

(d) estimated loss as a result of this
fire; and

(e) if so, what action Governmeant have
taken in this regard ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a; A small

fire occurred in this tuilding on the 5th
February, 1687

(b) The cause of the fire is not known.
(c) No, Sir.

(d) Rs 50,000/-(Approximately).

2

(¢e) In order to ensure provision of
adequate fire safety measures in highrise buil-
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dings in Delhi, the Delhi Fire Prevention
and Fire Safety Act, 1986 bas beén enacted,
The existing highrise buildings which were
found deficient in this respect have been
directed to provide specified fire safety
mcu_sures.

Problems of cashew industry in Kersla

2699. SHRI T. BASHEER : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the cashew industry in Kerala
is facing - problems as regards demand and
supply of raw cashewnuts and disparity in
wages as compared to the wages in neigh-
bouring States; and

(b) 1f so, the details thereof and the
steps Government propose to fake in the
matter ?

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER) : (a) and (d)
Yes, Sir. There is a gap between supply and
demand of raw cashewnuts Kerala which
13 the major producer of raw cashew nuts
has also the largest installed capacity of
processing raw nuts

While wage rates vary from place to
place, the wages for processing in Tamil
Nadu ate estimated to be considerably lower
than wages prevailing in Kerala,

To increase the production of raw
cashewnuts in Kerala, a Multi-State cashew
development project is beng implemented
in the State,

During the 7th Plan, 1t is proposed to
implement a comprehensive scheme for deve-
lopment of cashew with an outlay of Rs. 8.5
crores of which Rs. 5 0 crores is the central
sharc. Under this scheme, it is proposed to
expand area under cashew cultivation as also
increase  the productivity of  existing
plantations.

Purchase of quality goods by DGS & D
and other agencies

2700. SHR! SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCE
be pleased to state :
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() whether the Directorate Gereral of
Supplies abd Disposals have been told to
buy only quality goods, particularly those
with ISI markings where these are available;

(b) if so, whether 1SI marking will be
insisted upon in buying goods; '

(c) whether purchasing bodies have been
told to increase their interaction with IS
and other institutions to improve their
quality of goods ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Yes Sir. It has been decided that from the
29th May, 1986 onwards DGS & D would
as a matter of policy buy only ISI marked
goods and where these are not available it
would buy strictly to I. S. specifications.

(c) Apart from the already continuing
interaction between DGS & D and the
1.S.1., the State Ggvernments have been
advised to increasingly interact with 1.S.].
for making purchases of their products
with 1.S.1. marking. All Central
Government Public Enterprises have also
been advised to adopt Indian standards in
their purchases and mnufacturing and give
preference to 1.S.1. marked goods.

Export of granite from Karnataka

2701. SHRI V. KRISHNA RAO : Will
the Minister of COMMERCE be pleased to

state @

{a) whether it is a fact that some of the
varieties of granite found in XKarnataka
are in big demand all over the world; and

.{b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Granite is being exported by minecowners
and traders in Karnataks to different count-
ries like Japan, Italy, West Germany, USA,
etc.

Development funds for A & N Islands

2702. SHRI NITYANANDA MISRA :
Will the Minister of HOME AFFAIRS be
Pleased to state ;
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-(a) whether during 7985 the total amount
of funds earmsrked for Andaman and Nico-
bar Islands for development purposes could
not be spent;

(b) if so, the details of allocations made
and the amount that remained unspent and
the reasons therefor; and

(c) the mechanism devised to stream-
line the procedure to expedite the clearance
of projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes, Sir.

(b) During the year 1985-86 funds of
Rs. 33.5 crores were earmarked, out of
which an amount of Rs. 10.72 crores
remained unspent mainly due to time lag in
creatioa of Plan posts by obtaining sanction
for relaxation of ban instructions, delay in
approval of schemes by Central Electricity
Autbhority and delay in fioalisation of speci-
fication for inter-island vessels by DGS & D.

(c) Lt. Governor has been empowered
to create all Plan posts other than Group
‘A’ post and sanction schemes costing up to
Rs. 2 crores. The Admn. has been authorised
to procure inter-island vessels through
agencies other than DGS & D also. An
Island Development Authority under the
chairmanship of the Prime Minister and a
Steering Committee has been set up to ensure
timely implementation of development
programmes.

lmports from KAFTZ & SEEPZ
against Exports

2703. SHRI C. MADHAV REDDI:
Will the Minister of COMMERCE be pleased

to state :

(a) whether the bulk of our imports at
the Kandla Free Trade Zone (KAFTZ) and
thé Santacruz Electronics Export Processing
Zone (SEBPZ) are against free foreign
exchange and the bulk of exports from there

are in rapee payments,

(b) how much foreign exchange has thus
been converted into rupee in the last three

years; and
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(©) the total ex,ort in each of the last
three years, from cach of these places and
what was the percentage of exports from
cach against convertible foreign exchange ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Units in
the two Zones mostly import components
from general currency areas for processing
into manufactures. Exports from the

(SEEPZ) are predominantly to general
currency areas; exports from the Kandla
Free Trade Zone are predominantly to rupee
payment areas covered under bilateral trade

agreements.

(b) The total imports made by units in
the two zones from general currency was
Rs. 329 crores in the period 1983-84 to

Santacruz Electronics Export Processing Zone 1985-86.
(Rs, In crores)
(c) Year SEEPZ KAFTZ
Total Percentage Total Percentage
eXpOorts in conver- exports in conver-
(Rs. crores) tible (Rs. crores)  tible
foreign foreign
exchange exchange
areas areas
1983-84 88.62 96 107.34 12.13
1984.85 85.83 92 239 23 12 09
1985-86 84.49 87 236.86 1.34

Coustruction of roads on Northern
border

2704. SHRID. L, BAITHA : Wil| the
Minister of DEFENCE be pleased to state :

(a) the total Kms. of border roads
constructed by Border Roads Organisation
during 1984-85 and 1985-86, with details
thereof;

" (b) whether there is no border road on
the Northiern border of the country parti-
cularly in Bihar State; and

{c) if so, whether there is any proposal
for coostruction of a border road in that
area ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH) :
(a) 303 Kms. of border roads were cons-
tructed by the Border Roads Organisation

during 1984-85, In 1985-86 it constructed
332 Kms. of border roads.

(b) and (c). The Border Roads Organi-
sation has constructed border roads along
our Northern border However, no border
road has been constructed in Northern Bihar.
Nor is any such proposal under consi-
deration,

(Translation)

Alleged frregularities in construction
of a multi-storeyed buliding for
Military Engliseering Service

2705. SHRI KAMLA PRASAD
RAWAT : Wil| the Minister of DEFENCE
be pleased to state :

(a) whether Government are aware ‘of
the allaged irregularities in the construction
work of a multi-storeyed building for Military
Engineering Service as reported in the
Nev Bharat Times dated 15th December,
1986;
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(b) if so, whether Govemmq_nt have
conducted any enquiry in this regard;

{c) if so, the facts revealed as a result
thereof; and ‘

(d) the action taken so far against the
persons found responsible therefor.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHR!I ARUN SINGH):
(a) to (d). The Goveroment are aware of the
news item published in the Nav Bharat Times
dated 15-12-1986 and the matter has been
looked into. Since no irregularity has been
found, further investigations have not been
ordered.

Reduction in support price of cotton

2706. SHRI RAM PUJAN PATEL:
Will the Minister of TEXTILES be pleased
to state :

(a) whether support price of cotton is
being reduced this year as compared to that
of the previous years;

(b) if so, the reasons therefor; and

{(¢) whether 1t will have an adverse effect
on farmers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) No, Sir.

(b) and (c). Do not arise.

[Eﬂg”«h]
Cotton production in Gujarat

2707. SHRI AMARSINH RATHAWA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether itis a fact that Gujarat is
one of the major cotton producing States in
the country;

(b) the approximate quantity and quality
of cotton produced in Gujarat during last
threo years; :
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(c) ‘the quantity of cotton exported from
Gujarat for the last three years, year-wise;

(d) what criteria is adopted for purchase
of cotton from cotton growing States for
e€Xport purposcs; ‘

(e) whether it is a fact that a huge stock
of cotton has been accummulated; and

(f) what steps are being taken to boost
the export of cotton during the year
1987-88 ?

THE MINISTER OF STATE OF THR
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The production of cotton in Gujarat
State was 21,10 lakh bales during 1984-85
and 21.00 lakh bales during 1985-86 and
14 lakh ba'es during 1986-87. Gujarat
produces generally Kalagin and Wagad in
short staple group, G-12 and Digvijay in
medium staple group and S-4 and 8-6 in
superior long staple group of cotton.

(c) A quantity of 22,000 bales in
1983-84, 25,611 bales in 1984-85 and
56,936 bales in 1985-86 was exported from
Gujarat,

(d) Cotton is exported by various
agencies. Government release export quota
m favour of these agencies. The cotton
exported is mostly of long and superior long
staple variety and only surplus cotion is
offered for export.

(¢) No, Sir.

(f; Government have already announced
u long-term policy of export of cotton under
which 5 lakh bales of long and superior long
staple cotton aund 50,000 bales ecach of
Digvijay varicty and Bengal Deshl variety
will be expurted per year on & continuous
basis for a period of three years, beginning
from the current cotton season. The export-
ing agencies study the export markets.
Delegations are also sent to foreign countries.
Mioimum Export Prices are fixed and are
reviewed from time to time with a view to
realising better returns from exports,
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Export of cotton yarn
2708. SHRI1 K. RAMACHANDRA
REDDY :
SHRI ABDUL HANNAN
ANSARI :

Wil the Minpister of TEXTILES be
pleased to state :

(a) whether Upion Government have
decided to export cotton yarn;

(b) the rationale behind this decision;

A 4

(c) whether the loom industry bas been
adversely affected due to export of yarn
resulting in increase in yarn prices; and

(d) if so, action proposed to be taken
by Government to safeguard the interests of
weavers ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEX1ILES (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The Government have been permitting export
of cotton yarn within a limited annual ceiling
over the years. The Goveroment had
announced a three year yarn export policy
with higher ceilings from 1986. This has
been done to increase the cotton consump-
tion, improve utilisation of spindle capacity
and earn foreign excbhange.

(¢) No, Sir The quantum of yarn exports
permitted is only a small percentage of the
total production.

(d) In view of (c) above, does not
arise.

Procedure for supply of arms and
ammupition to dealers

2709. SHRI V. TULSIRAM : Will the
Minister of HOME AFFAIRS be plcased to
state .

(a) the procedure for supply of arms
and ammunition to the dealers in the States;

(b)' whether Government have brought
some changes in regard to supply of arms
and ammunition to the dealers;
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(o) if so, details thereof; and

(v) whether new procedure provides for
the safety of the arms and ammunition’ and
for prevention from pilferage; if so, the
details thereof ? '

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEYANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFPAIRS (SHRI! P.-
CHIDAMBARAM) : (a) and (b). The basic
procedural formalities are laid down in the

. Arms Act, 1959 and the Arms Rules 1962.

Other formalities are laid dows by the State
Governments and Union Territory Adminis-
trations within the Central frame work of
the Arms Act and the Arms Rules, in
exercise of the powers delegated to them in
this bebalf. Arms dealers procure their
requirements of arms and ammunition from
manufacturers including ordpnance factories
and other dealers licensed within the country.
No amendment to the Arms Act or Arms
Rules was made recently as the existing rules
are considered adequate.

(¢} and (d). Do not arise,

Under-ipvolcing by malti.pational
companies

2710. SHRI RAM BHAGAT
PASWAN : Will the Minister of COM-
MERCE be pleased to state :

(a) the details of imports made by multi-
national cigarette companies during the last
one year and the items exported by them;

(b) whether Government are aware of a
large number of cases iovolving under-
invoicing and over-invoicing resorted to by
these companies; and

(c) whether Government propose to
conduct enquisy in the matter ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) import
and Export statistics are not maintained
company-wise,

(b) No, Sir.
(¢) Does not arise.
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Backlog of reserved posts for SCs/ STs
” in Home Ministry

2711. SHR!I K. D. SULTANPURI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is heavy backlog of
posts reserved for Scheduled Castes and
Scheduled Tribes in his Ministry;

(b) if so, the details thereof, classwise;
and

(c) the steps taken to fill up this

backlog ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) to (<) The
category wise break up of backlog of
reserved posts for Scheduled Castes/Scheduled
Tribes in Ministry of Home Affairs Secreta-
riat is as under :

Backlog ofreserved posts

Scheduled Scheduled

Castes Tribes
Group ‘A’ Nil Nil
Group ‘B, 12 22
Group ‘'C’ 28 15
Group ‘D’ Nil Nil .

The total streogth of Group ‘B’ and 'C’
employees in Ministry of Home Affairs in
which categories this backlog exists, is
approximately 1200 whereas the total
backlog under SC and ST in these two
categories is 97. This backlog is due to
non-availability of SC/ST candidates during
a particular recruitment year. In respect of
posts filied by disect recruitment, the due
representation of SCs and STs in services
and posts is ensured by the Depariment of
Personpel and Training who follow the
prescribed procedures in the filling up of such
posts. In the case of these specific backlogs,
it \has been ascertained that the extant
instructions have been followed. For the
post which are filled by promotion against
the seniority quota bty Ministry of Home
Affairs rosters are being maintained and the
procedure prescribed for ensuring that the
vacancies reserved for SC/ST are duly fifled
in is being followed by this Ministry. In
cass suitable SCs/STs candidates are not
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available against the reserved vacancies, such
vacancies are de-reserved and carried for-
ward to three subsequent recruitment years
and the latest carried forward vacapcies are
utilised first and current vacancies are carried
forward, if oecessary, to prevent lapse of
vacancies. Further, provision also exists
for exchanging vacancies reserved for SCs
for the STs and vice versa in the third year
of carry-forward.

Implementation of Mizoram Accord -

2712. SHRI A. ). V. B. MAHE-
SHWARA RAO : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the wvarious provisions of the
Mizoram Accord which have not so far been
implemented;

(b) the reasons therefor; and

{c the time expected to be taken for full
implementation of the Accord ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (c).
In so far as Central Government is concerned,
action as required to implement the provisions
of the Memorandum of Settlement on
Mizoram has already been taken., MNF
personnel came overground and deposited
arms and ammunilion according to a time-
baund programme thus restoring normalcy
in Mizoram. Steps for the resettlement and
rehabilitation of MNF personnel have been
taken. Legislative measures envisaged in the
Memorandum have already been taken by
the Central Government. Elections were
held to the 40-member State Legislative
Assembly and the elected Government has
assumed office. The State of Mizoram has
come into being with effect from 20th
February, 1987.

Staff problem of Paris Office of ITDC

2713. SHRI AKHTAR HASAN : Wil
the Minister of TOURISM be pleased to
state :

(a) whether his attention has been drawn
to a news-item appeariog in the ‘Hindustan
Times’ of 19 February, 1989 regarding
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staff problems of ITDC io its Paris office,
which is adversely affecting the French tourist
traffic; and

(b) the steps proposed to be taken to
improve the situation there ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
ITDC has no office in Paris. However, there
is a Government of India Tourist Office in

Paris. In pursuance of a decision services
of four local based employees working 1n the
tourist Office, Paris were terminated. These

local-based employees in the Tourist Office .

had demanded wage parity with Air India
involving huge arrears and had gone in for
litigatioo in a local Labour Court. Efforst
are being made to get secretarial assistance
through local Indian Mission or Air India
fn collaboration with whom the tourist
offices abroad are functioning under the
“‘Operation scheme”. Tourist traffic to
India has not bzen affected.

Family pension to familles of
: freedom fighters

2714. SHRI S. G. GHOLAP : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether after the death of the
freedom fighter, famdy pension is also given;

(b) if s0, the number of families of
freedum fighters who are getting family
pension;

(c) tie amount of yearly pension;

(d) whether Government are aware that
it takes a lot of time to get the family

pension to the wire of the freedom fighter;
and

(e) the action taken to streamline the
procedure in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes, Sir.
On death of a freedom fighter, Pension
sanctioned to late freedom fighter is trans-
ferred to his eligible dependents,

. and the
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(b) and (c). No separate record is being
maintained regarding number of families of
freedom fighters getting dependent pension
yearly Expenditure incurred
thereon.

(d) and (e). In order to speed up the
process of transfer of pension to the widows
of freedom fighters, Government bave
authorised Accountants General in States to
issue Pension Payment Orders in favour of
the widows or any other eligible dependents
on the basis of verification of the claims of
the dependents by the concerned District
Magistrate.

Phasiag out of Handloom rebate
scheme,

2715. SHRIMATI GEETA
MUKHERJEE :
PROF. MADHU DANDAVATE :

Wil the Minister of TEXTILES be
pleased to state :

(a) whether Government have a proposal
under consideration for gradually phasing out
of the handloom rebate scheme; and

(b) if so, the
therefor ?

details and rcasons

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The Sub-
Group on Handlooms of the main Working
Group on Textiles set up for working out the
projections for the 7th plan of the textile
industry had recommended that rebate must
be phased out over a period of time and the
money so saved may be used for develop-
meptal schemes which are much mbre
beneficial to the handloom sector. However,
suitable aod viable alternate schems will
bave to be worked out before the rabate
scheme can be phased out.

Export of sitk

2716. SHRI P. M. SAYEED : Will
the Minister of TEXTILES be pleassed to
state @

(a) the names of the States where silk i8
mainly produced for export purposes;
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(b) the places where new sericulture
development schemes are being launched
both in private and public sectors; and )

(¢} names of the countries to which silk
is exported ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) Mulberry silk goods
account for approximately 93 per cont of
the total silk exports from India, the
remaining 7 per cent relale to tasar and
silk blend goods.

Karnataka, Andhra Pradesh and Temil
Nadu are the major mulberry silk producing
States and Bihar, Orisea and Madhya
Pradesh, the major tasar silk producing states
in the country.

(b) Central Silk Board is assisting the
State Governments of Gujarat, Kerala,
Orissa, Bihar, Rajastban, Madhya Pradesh,
Andhra Pradesh, Uttar Pradesh, Tamil
Nadu and West Bengal in implementation
of new sericulture dévelopment schemes,
which befefit individuals engaged in the
sericulture industry.

(c) A statements is given below.

Statement

Names of the Countries 1o which silk is
exported

.U AE
Singapare
Saudi Arabia
Malaysia
South Oman
South Korea
Somalia
Hong Kong
9. Kuwzit
10. Mauritius
11. Fiji Island
12. Bahrain
13. Daoha Qatar
14. Yemen (Y. A. R))
15, U. S, A,

oe_qa\u»:-wu-
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16. West Germany
17. United Kingdom
18. Canada

19. Italy

20. Fraoce

21. Switzerland
22. Australia

23. Japan

24. Netherlands -
25. Belgium

26. Sweden

27. Austria

28. Denmark

29. Spain

30. Finland’

31. Norway

32. New Zesland
33. East Germany

New CCS rates for Export items

2717. SHRIMATI MEIRA KUMAR :
SHRI] PRATAP RAO
B. BHOSALE :

Will the Minister of COMMERCE be
pleased to state :

(a) whether pew rates of cash compensa-
tory support (CCS) for a number of export
items have been annouoced;

(b) if so, the details of the new rates
applicable on each item of export;

{c) whether export of live plants has
been covered under these new rates;

(d) if so, the details of new rates for
each eategory of live plants; and

(e) whefl these new rates came into effect
and how long these will continve ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a), (b)
and (¢). Under the new Scheme of Cash
Compensatory Support introduced from
1st July, 1986, rates of CCS on
various export products have been announced
for the period from 1st July, 1986 to 3lst
March, 1989. Upto 10th March, 1987,
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2136 items have been granted CCS under the
new scheme in 8 product groups namely,
Engineering goods, Chemicals and Allied
Products, plastic goods, Agricultural products
and processed foods ‘items, Leather goods,
Sports goods, Textiles, Handicrafts and
Carpets. Generally seven levels of CCS
rates viz. 5 per cent, 8 per cent, 10 per
cent, 12 per cent, 15 percent, 18 per
cent and 20 per cent have been prescribed
for various export items.
case of five items rates of 7 per cent and
22 per cent have been prescribed. The
CCS rates in respect of Cotton Textile items
will be valid upto 31st December, 1988.

(c) and (d). Exports of live plants by air
have been granted CCS at the rate of 22 per
cent under the new Scheme, effective from
13th February, 1987 and valid upto 31st
March, 1989.

Development of Coffee Industry

2718. DR. K. G. ADIYODI : Will the
Mipister . of COMMERCE be pleased to
state :

(a) the steps being taken to develop the
Coffee industry;

(b) the increase in production, State-wise
during last three years;

(c) the names of States where Coffee
plantation has been introduced and the pros-
pects thereof;

(d) the names of the countries where
coffee is in demand and what is the annual
requirement of the foreign countries; and

(e) whether there is any increase or
decrease in export of coffee and the steps
being taken to increase its export ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (c).
Coffee Board has been implementing a
number of schemes like reftarch programmes,
extension and advisory services,
demonstration farms, training programme,
production and supply of quality seeds and
loan and subsidy assistance for the develop-
ment of coffee industry. Production of coffee
in the main coffee growing states during the
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last three years was as under :

(in tonnes)
State 1983-84 1984-85% 1985-86% '
Karnataka 79335 142185 83870
Kerala 9555 35565 23640
Tamil Nadu

15515 17090 13745

*Provisional

-

Besides traditiona! areas, coffee cultiva-
tion bas also been introduced in the Andhra
Pradesh, North Eastern Region, Orissa,
Madhya Pradesh etc. Uptill 84-85 the area
brought under coffee cultivation was 14246
hectares. There are prospects of bringing
imore areas under coffee cultivation.

(d) and (¢). The principal coffee consum-
ing countries, whose annual consumption of
coffee is more than 60,000 tonnes are U.S.A,,
France, Italy, Japan etc.

Exports of coffee from India have in-
creased from Rs, 175.05 crores in 1983-84
to Rs. 274,98 crores in 1985-86 and are
expected to exceed Rs. 330 00 crores this
year. To increase exports of coffee, Inter-
national Coffee Organisation has been reques-
ted for higher allocation of quota. As a®
export incentive cash compensatory support
is also provided on exports of value added
coffec. Coffec Board has also been partici-
pating in various interpational fairs as a
measure to increase export of coffee.

Decline in export of cardamom

2719. SHRI K. RAMAMURTHY : Will
the Minister of COMMERCE be pleased to

state ¢

(a) whether there has been a steep dec-
line in exports of cardamom to West Asian
markets in the wake of the fall in oil prices;

(b) if so, the reasons therefor;

(c) whether the United Planters Associa-
tiod of Southern India has demanded imme-
diate remedial steps to revive exports, like
enhanced cash support, air freight subsidy
and adequate ‘and timely export finance; and
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(d) the action being taken by Govern-'

ment thereon ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
The decline in exports of cardamom to West
Asian markets is partly due to stiff competi-
tion from Guatemala, carryover stocks in the
Middle Bast and partly due to fall in oil
prices resulting in lesser demand.

(c) and (d). Requests for remedial mea-
sures have been received from various
quarters, Government has already granted
export incentives in the shape of CCS at
the rate of 10 per cent. Air freight subsidy
at the rate of Rs. 7/- per kg, on exports by
air to the Middle East in the months of
January and February, 1987 was also
granted to sell our stocks in Middle East
before the arrival of Guatemalan cardamom.
Besides this, various export promotion
measures like sending of sales-cum-study
delegations, participation in fairs abroad etc.
are also being undertaken,

Sri Lanken refugees

272n. SHRI CHINTAMANI JENA :

SHRI DILEEP SINGH BHURIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of refugees who
came from Sri Lanka in Tamil Nadu as on
31st December, 1986;

(b) the arrangements made for their
rehabilitation; and

(c) the total amount spent by the Tamil
Nadu Government and the Union Govern-
ment to provide relief to them separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) As per
reports received from the Government of
Tamil Nadu, 1,28,528 refugees have come
from Sri Lanka upto 3 1st December, 1986.

(b No rebhabilitation assistance is being
provided to these refugees as they are expec-
lf:d to return to Sri Lanka as soon as condi-
tions become normal in that country.
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(c) The entire expenditure incursed on
providing relief assistance to the refugees is
being paid by the Government of India to
the Government of Tamil Nadu as graots-in-
aid. Upto the end of Deécember, 1986 an
expenditure of Rs. 12.70 crores is reported
to have been incuried by the Government
of Tamil Nadu on providing relief assistance
to the Sri Lankan refugees and on construc~
tion/renovatiod of camps. Out of this, an
amount of Rs. 10.05 crores has already been
reimbursed by the Government of India to
the State Government.

Meetings of Standing/Steering
Committee of NIC

2721. SHRI SHARAD DIGHE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of meetings of the Stand-
ing  Committee/Steering Committee, which
was set up by the national Integration Council
(NIC) in April 1985, held so far; and

(b) the discussed in such

meetings ?

subjects

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) and (b). The Standing Com-
mittee set up on April 7, ¥986, by the
reconstituted NIC (February, 1986), has met
once so far. The meeting was held on
28.8.86, to review the welfare measures for
the minorities in pursuance of 15 Point
directives of the late Prime Minister.

Vacancies in Delhi Police

2722. SHRI SRI HARI RAQ : Will the
Minister of HOME AFFAIRS be pleased to

state

(a) whether there are a number of vacan-
cies th Delhi Police;

(b) if so, the number of vacancies in
each category in Delhi Police as on 1 Janu-
ary, 1987;

(c) the reasons for not filling a large
pumber of posts; and
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(d) the steps p-oposed to be taken to
. 11 up the vacant pusts in Delhi Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRIP. CHIDAM.
BARAM) : (a) Yes, Sir.

(b) to (d). The requisite information is
contained in the statement given below.

Statement
Si. No. Rank Nc.a. of vacancies
ason 1.1.87
1. Dy. Commissioner of Police 3
2. Asstt. Commissioner of Police 19
3, Inspector 36
4. Sub-Inspector 3438
§. Asstt. Sub-Inspector 558
6. Head Constable 1055
7. Constable 932

mal

Out of the above vacancies, the rcliowing
bave since been filled vp :

L
Asstt. Commissioner of Police... 17
Asstt. Subinspector 102
Head Constable 29
Constable 710

The delay occurs in following the pres-
cribed procedure for promotion, recruitment,
character verification and in filling up the
vacancies reserved for Scheduled Castes and
Scheduled Tribes,

Steps have been taken to expedite the
filling up of the remaining vacancies.

Fall in cashewnuts export to US

2723. SHRI THAMPAN THOMAS:
Will the Minister of COMMERCE be pleased
to state :

(a) whether the export of cashewnuts has
decreased recently;

MARCH 13, 1987

Written Angwers 84

(b) whether it is a fact that the Us
Government have recently increased the im-
port duty by 200 per cent;

(c) whether this has led to the decreased
of export of cashewnuts; and

(d) whether Government have protested
to the US Government against increased in
the import duty ?

THE MINISTER OF COMMERCE
(SHRI P. SHiIV SHANKER): (a) Exports of
Cashew Kernels has shown stedy performance
in recent years as follows :

Year Quantity (MT) Value

(Rs. in crores)
1982-83 30,195 132.28
1983-84 36,196 148.28
1984-85 32,407 180.37
1985-86 32,333 217.00
1986-87* 31,100 247 00

(April-Dec.)

* Provisional)
(b) No, Sir.

(¢) and (d). Does not arise.

Suggestions of International Chamber
of Commerce

2724. SHRI MAHENDRA SINGH :
SHR1 KRISHNA SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) thesmain proposals mooted at the
20th Congress of International Chamber of
Commerce held in New Delhi recently
regarding promotion of fair trade between
developed and developing countries;

(b) the reaction of Government of India
thereto; and

(¢) the proposals mooted by Government
of India thereat and reaction of the.Congress
thereon 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to ©).
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The 29th Congress of International Chamber
of Commerce held in New Delhi between
8th and 13th February, 1987, had before
it “The Dynamics for Global Progress” as
its main tbeme and discussed various issues
of economic policies, trade and development,
At the end of its deliberations, certain con-
clusions reached pertain to (i), International
Trade, (ii) International Monetary System,
(iif) International Debt Problem, (iv) Inter-
national Investment, (v) Privatisation, (vi)
Bnvironmental Protection and (vii) Tele-
communications and Computerisation,

Internatiopal Chamber of Commerce is a
pon-Governmental organisation represented
mostly by various business orgénisatioas all
over the world.

Adequate bricfing was given to our trade
and industry representatives, who attended
the Congress on various matlers that came
up for discussion in the Congress.

[Translation)

Decrease in handiooms in Azamgarhk
district of Uttar Pradesh

2725. SHRI RAJ KUMAR RAI : Will
the Minister of TEXTILES be pleased to
state ©

(a) whether it is a fact that the number
of handlooms is decreasing in Uttar Pradesh,
particularly in Azamgarh district :

(b) if so, tbe reasons therefor; and

(c) the measures taken or proposcd 10
be taken to make handloom industry viable ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Accordiog to the
State Government of Uttar Pradesh, there
is no informtition about the handlooms de-
creasing in the State, particularly, in Azam-
garh district.

(b) Dots not arise.

(c) Government of India have been
implementing a aumber of handloom deve-
lopmental schemes since 1976 with a view
to strongthening the organisational infra-
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gtrucmfe and improving the viability of the
industry. Some of* shese schemes are as
follows :

(i) Share capital assistance to hand-
loom weavers 10 entroll themselves
as mcrabers of cooperative socicties;

(ii) Share capital assistance to hand-
loom weavers primary cooperative
socicties, apex socicties and Siate
handloom devélopment corpora-
tions;

(lii) Assistance for modernisation of
looms;

(iv) Managerial subsidy to handloom
weavers primary societies;

(v) Financial assistance to State band-
loom development corporations amd
haudloom cooperative societies for

setting up pre-loom and post-loom
processing facilities;

(vi) Special rebate at the rate of 20 per
cent on sale of handloom products;

(vii) Janata cloth scheme;
(viii) Thrift Fund Scheme; and

(ix) Workshed-cum-Housing Scheme.

[English)
Passport applications peoding in
RPO, Abmedabad
2726. SHRI RANIJIT SINGH

GALKWAD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the number of passports issued
against the total number of applications
received in the Regional Passport Office,
Ahmedabad, during the year ending 31
December, 1986; and

(b) the number of applications for issue
of passports at Ahmedabad Regional Pass-
port Officc pending as on 31 December,
1986 for one monmth, two months, three
mooths and _ more than six months

scparately 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PBEXYTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a)

Applications for fresh Fresh passports
passports received isiued during
during 1986 1986%*

80,277 87,292

*also includes pending cases from the
previous year. :

(b) As on 3ist December, 1986 number
of applications for issue of passports pending
for different pe&iods was as follows :

One month 6,219
Two montbs : 3,795
Three months : 1,711
more than six months : 635

Import of patrol vessels for protection
of oil installations

2728. SHRI BANWARI LAL PURO-
HIT : Will the Mioister of DEFENCE be
pleased to state :

{a) whether Union Government propose
to import sophisticated patrol vessels for
protection of ol installations, including the
Bombay High and for guarding the exclusive
econormic zone;

(b) if 8o, the details thereof;

(¢) whether there is any proposul to
build such vessels indigenously; and

(d) if so, details thereof and to wbat
cxtent the imported patrol vessels would be
brought in use ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) to (d). Government have,
under consideration, a proposal for the
import as well as indigenous construction
of Off Shore Patrol Vessels, The offers
received are ynder examination by the
Government,
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Insapitary conditions in Tihar Jail

2729. SHRI RAM DHAN: Will the
Mipister of HOME AFFAIRS be. pleased
to state @

(a) whether Government are aware of
the reports about acute insanitary conditions
in Tibar Jail, Delhi; and

(b) if so, the remedial steps being taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI): (a) The
report alleging acute instanitary condition
inside the jail is not correct. However, there
are some sanitary problems due to excessive
over-crowding of the Jail.

(b) Steps to increase water supply have
already been taken. According to Deihi
Administration, thcy have proposals for
construction of new jails at Jail Farm and
at Mandoli, and also to increase the number
of toilets and bath rooms,

(Translasion)

Indoor Stadium under Cantonment
Board in Ranikbet, Uttar Pradesh

2730. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether his Ministry bas received
any request from local public representatives
to build an Indoor Stadium under the
Cantonment Board in Ranikhet, (Uttar
Pradesh); and

(b) if so, the steps proposed to be taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) and (b). Requests bave been
received from the Hon'ble Member for
transfer of NCC ground to the Cantonment
Board, Ranikhet and to develop it as an
Indoor Stadium, This ground (4.497 acres)
is already under the management of the
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Cantonment Board. A proposal to develop
it as a playground at an estimated cost of
Rs, 2.50 lakhs is under consideration. How-
ever, construction of an Indoor Stadium
can only be considered by the Cantonment
Board keeping in view other priorities and
the availability of funds.

(English]

Timber and lime-stone smuggling to
Bapgladesh

2731. SHRI* MOHD. MAHFOOZ ALI
KHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether timber, lime-stone and coal
are being smuggled out to Bangladesh from
Meghalaya by unscrupulous traders,

(b) if so, the estimated value of the
smuggling per day and other detaifs thereof;
and

{c) the action taken by Government to
identify the persons involved and to check
smuggling on Indo-Bangladesh berder ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF UHOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b). Govern-
ment are not aware of large scale smuggling
of timber, liméstone and coal to Bangladesh
through Meghalaya border. The value of
coal and timber seized by the BSF on
Meghalaya-Bangladesh® border was Rs,
2,82,495/- during the year 1985 and
Rs. 25,773/ during the yean1986. The
BSF are makigg all-out efforts to seize
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any goods attempted to be smuggled to
Bangladesh.

{c) The Border Security Force are
keeping constant vigil on Indo-Bangladesh
border. Steps have also been taken to
increase the strength of BSF on Indo-
Bangladesh border.

Sports facilities for tourists

2732. SHRI SHANTARAM NAIK:
Will the Minister of TOURISM be pleased
to state :

(a) whbether there is a proposal to
provide sports facilities for tourists specially
international tourists;

1b) the names of the

tourist places
selected for the purpose; and

(c) the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOBD. SYED) : (a) to (c). For
promotion of tourism both domestic and
international this Ministry is developing
facilities for adventure sports and other
leisure time activities like mountaipeering,
trekking, water sports, winter sports, hang
pliding, fishing etc. Such a development is
based on projects/schemes received from
the State Governments to whom financial
assistance is given. A statement giving details
of _the projects approved so far and the
funds sanctioned for development of adven-
ture sports facilities is given below. In the
Central Sector, the Central Ministry of
Tourism, however, for winter sports has set
up an institute and a project in Gulmarg in
Jammu aod Kashmir and plans to set up a
National Institute of Water Sports during
the Seventh Five Year Plan period.

Statement

Detalls of the projects approved and funds sanctloned for development of adventure
sports in reply to Lok Sabha Unatarred Question No. 2732 for 13.3.1987

Name of the State Description of the Amount
Project sanctioned
1 2 -] o
- (Rs. fn lakhs)
1. Himachal Pradesh (i) Trekking Bquipreent 10.15
(ii) Trekkers Hut_s at Saraban 18.00
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1 2 3
2. Uttar Pradesh (i) Trekking equipment 6.26
(i) Boats for Gomati River, Lucknow 3.10
(iii) Construction of Cottages and a
restaurant for winter sports pro-
ject at Auli 20.90
3. West Bengal (i) Trekking equipment for Darjecling 1.51
{(ii) Boats for Mirik Lake (Darjeeling)
and Rabindra Sarover, Calcutta 1.71
4. Orissa Boats for Chilka Lake 5.94
5. Rajasthan (i) Boats for Ramgarh Lake, Jaipur 2.08
(ii) Camel Safari at Thar Desert 1.20
(iii) Boats for Fatohsagar Lake 3.94
6. Haryana Boats for Badkhal Lake 7.46
7. Kerala (i) Water Sports at Kovalam 17.31
(ii) Trekking equipment 3.24
8. Madhya Pradesh Water Sports at Bhopal Lake 1.71
9. Meghalaya Water Sports equipment at Umiam
Lake 28.99
10. Tamil Nadu (i) Development of Water Sports at
Muthukado 6.39
(ii) Provisions of boating facilities at
Puticat lake 2.85
(iii) Provision of boata‘or Ooty Lake,
Udhagamandalam 4.14
(iv) Trekking equipment 4.66
11. Manipur Provision of water. sports facilitics
at Lok Tak Lake 4.72
12. Sikkim (i) Trekkers "Huts 15.86
(ii) Trekking equipment 3.88
13. Andaman & Nicobat 9.00

Purchase of boats

L 4
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Freedom fighters pension to ex-INA
personuel

2733. DR. Y. RAJESHWARAN : Will
the Mioister of HOME AFFAIRS be pleased
to state :

(a) the number of ex-INA personnel
who applied for freedom fighters pension,
State- wise;

(b) the number of applicants sanctioned
pension; and

{c) the reasons for not sanctioning
pension (0 the remaining ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and (b).
Freedom Fighters Division of Ministry cf
Home Affairs received 34,665 in-time
applications from Ex-INA personnel. Out
of this 18,814 persons have so far been
sanctioned pension. State-wise figures of
applications from Ex-INA personnel are not
betng maintained.

(c) Cases which did not satisfy the
provisions of the scheme could not be
sanctioned. Government have constituted a
Committee and taken steps to ensure that
applicant eligible under the Scheme get their
pension,

{Tran lation)

Imposition of bao om bringing arms
and ammunition from foreign
countrles

2734, SHRI BAL RAM SINGH
YADAVA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government bave imposed
ban on bringigg of arms and ammunition
purchased trom foreign countries; and

(b) whether it is applicable to Members
of Parliament also and if so, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Yes, Sir.
On receipt of reports from some Indian
Missions abroad about an ucprecedented
spurt in the import of firearms as part of
baggage by Indian tourists, which in the
picvailing conditions was not considered
desirable, a dan on such imports was
imposed in public iaterest with effect from
13.11.86. The said ban is applicable to all,
including Members of Parljament,

[English)
Grant of freedom fighters pension
by States
2135. PROF. NARAIN CHAND

PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

[ ]

(a) whether Government are aware that
various State Governments are giving pen-
sion to many of the freedom fighters whose
cases for the sanction of freedom fighters
pension have been rejected by the Union
Government; and

(b) if so, the reasons therefor and
also the justification for adopting two
sets of criteria for thc recognition of
freedom fighters by the Central and State
Governments ?

THE MINISTER OF STATE IN'THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : ¢a) and (b).
Many State Goveroments have been operat-
ing their own Freedom Fighters Pension
Scheme with criteria of eligibility, which
are different from those prescribed in the
Central Scheme. Pension under State
Schemes is paid from the State Revenues.
Under the Central Scheme a [reedom fighter
to be eligible for pension should have
undergone at least six months’ imprisonment
or other prescribed suffering in connection
with National Freedom - Struggle, whereas,
under the State Schemes, pension is some-
times granted for even shorter period of

suffering

Steps to check Eve-Teasing in Delbi
2736. SHRI K. PRADHANI : Will the

. Miunister of HOME AFFAIRS be pleased to

atate ©
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_(a) whether Government nave any propo-
sal to bring forward a legislation for curbing

ove-teasing in Delhi; and

(b) if so, the details thereof ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) The Dclki prohibition of
Eve-Teasing Bill, . 1984 was introduced in
the Rajya Sabha on the 23rd August, 1984
and is pending consideration by the House.

(b) The Bill, apart from defining the
offence of eve-teasing. proposes to make the
offence cognisable and ron-bailable and
provides for summary trials '

Production of tea

2737. SHRI MOHANBHAI PATFL :
Will the Minister of COMMERCE be pleased
to state :

(a) the names of tea producting States in
the country; -

(b) the appruximate quantity of tea
produced by each State anoually duriog the
last three years, year-wise; -

(c) whether it is a fact that the require-
ment of tea is increasing year after year for
‘indigenous consumption and for export pur-

poses; and

(d) the efforts being made to boost the
production of tea and also to increase export
by locating more markcts ?

THE . MINISTER OF COMMERCE
(SHRI P. SHiIV SHANKER) : (a) and (b),
A Statement is given below.

(¢) Yes, Sin

' (d) Measures envisaged for increasing
tea production _include short term measures
like optimization of inputs medium term
measures like irrigation and drainage, iafill-
ing and rejuvenation of tea bushes and long
term measures like extension . planting and
replanting, Measures taken to increasc
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exports include aesistance for brand promo-
tion and werchousing abroad as - well as cash
compensatory support on value added teas.
Tea Board also undertakes promeotional
campaign through ity offices abroad. =~

Statement

Names of the major tea producing States
in the country alongwith estimated
production during the past three years
are as follows : '

Producticn in M. Kgs
States 1983 1984 1985
Assam 321.6 338.5 352.5

West Bengal 139.7 1483 157.4
Tamil Nadu 67.4 86.1 83.9

Kerala '44.6 58.2 52.4
Others 15.7 12.9 10.8
Export of de-olled cake

2738. SHR1 MOHANBHAI PATEL:

Will the Minister of COMMERCE be plea-
sed to state :

(a) whether de-oiled cake is in great
demand in foreign countries particularly in
European countrics;

(b) the quantity of de-oiled cake expor-

" ted during 1986-87; and

{c) the steps being taken to boost this
industry and * increase export of de-oiled
cake ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHAaNKER) : (a) . Yes, Sir.
However, the demand has been affected as a
result of increased domestic production of
grains and substitutes in -major importing
countries of Europe.

(b) India’s export of dewoiled cake
inzluding de-oiled rice bran during the period
April to Dacember, 1986, as per provisional
date compiled, is e:timatcd at 9.80 lakh
tonnes. :

(c) Cash Compensatory Support on export
of de oiled cakes including de-oiled rice bran
has been granted with a view to increasiog

exports of these items,
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Foreign comtrivutions recelved by
Indian Organisations

2739. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of countries which
bave sent funds to Indiap Organisations
under the Forcign Contribution -(Regulation)
Act in 1983; and

(b) the country-wise break-up of the
amounts received from each individual
country ?

THE MINISTER OF STATE IN*THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTFR OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR1 P.
CHIDAMBARAM) : (a) According to
intimation given by recipients, donors from
82 countries have sent funds to Indian
organisations under the Foreign Contribution
(Regulation) Act in 1983,

(b) Information is given in the statement
below.

Statement

Statement showing country-Wise
amwunt of foreign contribution
recetved during 1he year 1983,
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Si. Country Amount Dopated
No. (In Rupees)
1 2 3
*1. Algeria 15,08,436
2. Aden 13,51,060
3. Argentia 1.18,615
4. Australia 3,58,96,980
5. Austria 2,73,86,416
6. Baharain 6,73,796
7. Bangladesh 6,36.362
8. Belgium 3,17,78,528
9. Brazil 3,03,347
10. Bolivia 1,03,206
11, Combodia 6,59.618

1 2 3
12. Canada 10,72,62,251
13. Ceylon 1,65,191
14. Central Africa 18,40,986
15. Chile 35,45.796
16. China 9,64,638
17. Cuba 56,743
18. Czechoslovakia 19,800
19. Denmark 2,26,25,510
20. Dubai 96,04,291
21 Pinland 10,85,398
22. Fiji 10,589
23. France 5,92.15,466
24 Greece 3,98.882
25. Guinea 30,366
26. Holland 16,71,05,263
27. Hongkong 6€,02,094
28. Hungary 1,45,581
29. Indonesia 52,03,254
30. lraq 50,000
31. Ireland 99,12,350
32. ltaly 20,10,13,459
31 Jamaﬁica 25,061
14. Japan 65,67,866
3%, Jordan 14,500
36. Kuwait 1,84,43,368
37. Kenya 3,44,310
38. Korea 20,000
39. Lebanan 11,202
40. Luxumburg 2,63 224
41. Madgascar 28,596
42. Maritius 2,81,749
43. Malasia 7,217,794
44. Muscat 2,58,833
4%, Mexico 1,05,551
46. Morocoo 2,00,406
47. Nepal 1,50,694
48. Newzealond 55,13,435
49. Nigeria 5,30,753
50 Norway 1,20,51,921
51. Pakistan 17,937
§2. Peru 22,222
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53. Philipines 58,81,717
54. Poland 10,674
55. Portugal 18,427
5§6. Romania 2,40,253
57.- Rwuanda Urundi 3,61,074
58. Saudi Arabia 72,20 604
59, Singapore 21,446,377
60. Somalia 2,98,154
61. South Africa 55,86,434
62. Spain 2.08,95,495
63. Sudan 15,450
64. Sweden 2,79,12,837
.65. Switzerland 18,96,65,105
66. Thailand . 9,19,226
67. Turkey 8,40,569
68. Tanzania " 2.85,988
69. Uganda 2,27,078
76. United Kingdom 20.78,71,441
71. . Uruguay 10.000
72. U.S.S.R 35,781
73. USA 46,42,09,833
74. North Vietnam 7,723
75. Venezuela 1,99,619
76. West Indies 13,66,045
77. Barbados 4,79,288
78. West Germany 70.64,09,441
79. Bast Germany 76,17,222
80. Yuguslavia 12,31,153
81. Zambia 5,52,855
82. U.A E 96,777,011
83. S/Donors-Other  23,71,85,154
Total 2,64,22,98,130

Pending cases of freedom fighter.
from Bilaspar district. (H, P,

2740. PROF. NARAIN
PARASHAR : Will the Minister of HOME
AFFAIRS: be pleased to state :

(a) whether a large numbcf of cases of
freedom fighters for saaction of freedom

CHAND
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fighters pension are pending for disposal in
the case of Bilaspur district of - Himachal
Piadesh;

" (b) if so, the details thereof; and

(¢) the likely date by which their cases
would be decided and the sanction of
pension ensured 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (c).
No application from District Bilaspur for.
F. E. Pension is pending as on date.

Military Stations/Cantonments in
Hamirpyr, Una and Hoshiarpur

2741. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
NEFENCE be plegsed tou state :

(a) whether any land has been acquired
for the setting up of Military Stations/
Cantonments in Hamirpur and Una districts
in Hirachal Pradesh and Hoshiarpur district
in Punjab during the current financial year;

{(b) if so, the latest progress made in
this regard; and '

(c) if not, the likely date by which land
would be acquired and the statione set op ?

THE MINISTER "OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA.
RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHR1 ARUN
SINGH) : (a} No, Sir.

(‘b) Does dot arise.

{c) Since the proposal to acquire the
land is in a preliminary stage and no
decision on the exteat of land and its loca-
tion has been taken by the Government as
yet, it is not possible to forecast the likely
dates when lands will be finally acquired and
the Stations set up.

Guidelines for denlal of REP import
licences

'2742. SHRI ANANDA PATHAK : Will
the Miuister of COMMERCE be pleased to,
state : : ’ ’
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(s) the guidelines to deny REP import
licences against exports when companies
misuse Capital Goods import licence; and

(b) the companies whose REP licences
have been stopped due to misuse of capital
goods licences ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER): (a) and (b).
A firm guilty” of violating Import Control
Provisions may be debarred from obtaining’
one or all category of licences.

There is no guidelines to deny enly REP
import licences where the companies have
been found to misuse C. C. import hcence,

Revamping of tea plantations of
Darjeeling

2743. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to
state .

(a) whether any progress has been made
10 respect of implementation of Rs. 43 crores
revamping scheme for tea plantations in tbe
hill areas of Darjeching district; and

{b) if so, the details thereor ?

THE MINISTFR OF COMMERCE
(SHRI P. SHIV SHANKER : (a) Yes, Sir.

(b) Till 30th Dicember, 1986, develop-
ment programmes 1n respect of 40 gardens
involving a bank loan of Rs. 1145.63 lakhs
have been sanctioned and disbursements
amounting to Rs. 276.03 lakhs have been
made by the banks.

Rafting project in Darjeeling

2744, SHRI ANANDA PATHAK :
Will the Munister of TOURISM be pleased
to state :

(a) whether Government of West Bengal
have moved Union Government to accord
their sanction and grant funds for executing
the Rafting Project from Singla to river
Icesta and Rangneet in the district of
Derjecling with a view to promote tourism
in the arca; and
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(b) if so, when Government propose to
accord their sanction for ihe project and
provide funds for its execution ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b). Yes,
Sir. A proposal for development of River
Rafting in Teesia and Rangeet rivers in the
district of Darjeeling has been received from
the Government ot West Bengal. With a
view to assess the feasibility, a team of ex-
perts bas explored the area. The report of
this team has just been received and is under
examination of the Government,

Development of Baruni Ghat at
Jajpur

2746. SHBRI ANADI CHARAN DAS:
Will the Minister of TOURISM be pleased
to state :

(a) wheilier Government have prepared
a Master Plar for assisting the development/
improvement of Ghats under the Cultura)
Tourism and complcted the work at Varapasi
Ghats;

(b) if so, whether the Bacuni Ghat at
Jajpur (Orissa' which attracts lakhs of inland
tounsts from the entire FEastern Region
annually is praposed to be developed;

(c) if so, the details of the scheme pre-
pared for the purpose; and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM
(MUOFTI MOHD. SYED) : (a) No, Sir. The
work of improvement/development  of
Varanasi Ghats is in progress.

(b) to (d). No such proposal bas been
received from the State Government.

Shelters in Orlssa for tougists

2747. SHRI ANADI CHARAN DAS:
Will the Minister of TOURISM be pleased
to state :

(8) the actionp being taken/proposed to
be taken under the programme “Social
Tourism™ to construct Yatrikas/Dharam-
salas/Panthniwas at the places of tourist
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importance as well as places of religious )

pilgrimage; and

(b) the action taken by Bharatiya Yatri
Avas Vikas Samiti to identify/ construct such
shelters in Orissa with details of achieve-
ments and further programme in this regard ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) With a view
to provide . inexpeasive accommodation for
budget tour st/pilgrims at various pilgrim
centres, the Central Department of Tourism
has registered a society, Bhartiya Yatri Avas
Vikas Samiti for construction of ‘Yatrikas'
at various pilgrim centres. The Ceantral
Dzpartment of Tourism gives grant-in-aid to
the Samiti to the extent of 90 per cent of
the cost of construction and the balance 10
per cent is raised by Samiti through
donation. The concerned State Government
provides developed piece of land to the
Samiti for the purpose.

(b) Cosstruction of a Yatrika in Puri is
in progress. Bhartiya Yairi Avas Vikas
Samiti is'also proposing construction of one
‘Yatrika’ each at Bhubaneswar, Konark,
Kapiles, Tara-Tarmi and Khiching. They
are negotiating with the State Goveroment
to procure suitable land for the purpose,

Financial assistance to Orissa
to organise tourist festivals

2748. SHRI ANADI CHARAN DAS :
Will the Minister of TOURISM be pleased
to state :

(a) the extent of fingncial assistance
given to Orissa during last two years to
organise Tourist Festivals;

(b) whether any assistance is given .at
the time of annual/religious occurecace of
Holi Bath at Baruni Ghat (in Jajpur- Cuttack)
which has been declared as a Tourist Centre;
and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) Financial
assistance to the extent of Rs. 2,14,420/-
was sanctioned to Government of Orissa for

MARCH 13, 1985 *

Writien Answers 104

celeberation of Boat Race Festival at Chilka
Lake during the year 1984-85. Out of this
90 per cent amount was released in 1984-85
and balance 10 per cent has been released
in 1986-87.

{b) No, Sir.

(¢) The Department of Tourism bas not
received any proposal from Government of
Orissa for financial assistance for Holi Bath
at Baruni Ghat (in Jajpur-Cuttack).

Monuvmrents at Orlssa to be floodlit

2749, SHRI ANADI CHARAN DAS :
Will the Minister of TOURISM be pleased
to state :

(a) the names of monuments in Orissa
which have been assisted/proposed, to be
floodlit;

(b) whether Ratoagiri in Cuttack district
is yet 10 be floodl;

(¢) il so, actiop proposed to be taken;
and

(d) places in Orissa where sound and
light shows bave been arranged; proposed to
be arranged ?

THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : The Department
of Tourism bas assisted Government of
Orissa for floodlighting of , Khandagiri-Udai-
giri Caves.

{b) The Department bas nol received
any proposal from Government of Orissa for
floodlighting of Ratnagiri.

{c) Does not arise.

@

(d) For the present, no such proposal
from the Government of Orissa is under
consideration,

National Institate of Fashion Technology

2750. DR. A. K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of TEXTILES be
pleased to state :
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(a) amount of expenditure incurred or
proposed to be incurred by Umon Govern-
ment in the National lustitute of Fashion

Technology;

(b) whether the experters have desired
that the Institute be run by tpe Industry
itself, rather than by the Government; and

(¢) if so, the Government's reaction
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) The approved out-
lay for the National Institute of Fashion
Technology for the 7th plan period is Rs.
8.99 crores The budget estimate for the
first year (1986-87) is Rs. 1.45 crores and
this amount is expected to be utilised by the
end of current financial year.

(b) No, Sir.

(c) Does not arise.

Seminar on jute modernisation scheme

2752. SHRI CHINTAMANI JENA :
Will the Minister of TEXTILES be pleased

to state :

(a) whether a natiopal seminar on jute
modernisation scheme was beld in Calcutla
recently,

(b) f so, the details of discussions held;
and :

(c) the suggestions made for restoring
stability in jute industry through moderpisa-
tion ?

THE MINISTER OF SPATE OF THE
MINISTRY OF TEXTILFS (SHRI RAM
NIWAS MIRDHA) : {(a) to (c). A Semipar
on rehabilitation and modernisation of jute
industry was held in Calcutta on 22nd
December, 1986 in which representatives of
Central and State Goyeroments, Financial
Institutions, Jute Industry, Trade Unions,
academicians and opon-officials connected
with jute industry participated. .The Seminar
discussed wide ranging issues relating to
various aspects of development of jutc
industry. In particular, issues relating to
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modernisation of jute industry under the
Jute Modernisation Fund Scheme of Rs. 150
crore and the Schemes relating to the welfare
of industrial workers were discussed. After
a free and frank exchange of ideas various
agencics dealing with jute industry have
initiated follow up action on problems dis-
cussed in the Seminar.

Plastic ammunition and non lethal
ammunition

2753. SHRIMATI MADHUREE SINGH :
Wiil the Minister of HOME AFFAIJRS be
pleased to state :

(a) the progiess in making plastic
ammunition and pew type of non-lethal
ammunition for the police forces;

(b) whether these weapons will be
produced indigcnousﬁly; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (c). A
decision has been taken to introduce plastic
pellets with riot guns and rubber bullets in
the police weaponry. The process of produc-
tion, which is totally indigenous, has already
started. The items are to be produced by
Border Security Force and the Ministry of
Defence.

Import of feature films from SAARC
countries

2754, SHRI’ BRAJA MOHAN
MOHANTY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware that
the import of feature films from one country
to another amongst SAARC countries is
banned;

(b) whether Government are also aware
that the newspaper and printed materials of
one country is not available in the other
country amongst the SAARC nations;
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(c) if 80, whether the issuc of free flow
of information has been takea up at the
SAARC meetings; and

(d) if not, whether it is proposed to be
taken up ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. NATWAR SINGH):
(a) and (b) Individual practice varies. )

() No, Sir. This is within the sovereign
rights of a country.

(d) Does not arise.

Legisiation to prohibit interference
in functioning of elected
Government

2755. PROF. MADHU DANDAVATE :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether s view of the recent develop-
ments in Punyab, Union Government
propose to introduce a bill prohibiting inter-
ference of religious priests in the functioning
of a democratically elected Government 10
the 1oterest of secularism and democracy;

and

(b) if so, when will such a bil be intro-
duced in the House ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS
AND MINISTLR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b). There
is D6 such proposal under the consideration
of the Government at the momeat.

Karwar Naval Base in Karnataka

2756. SHRI G. S. BASAVARAJU :
SHRI S. M. GURADDI :

Will the Minister of DEFENCE be
pleased to statc :

(a) the total cost of the Karwar Naval
Base for which the foundation stone has been

\aid recently;

MARCH 13, 1987

Writien Answers 108

(b) whether this project includes construc-
tion of an aerodrome and a Railway line
from Karwar to Hubli; and

(c) if so, the cost of the Railway line
and the time required to complete this
Railway line ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE RE-
SFARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) The total financial outlay ob
the Karwar Naval Base shall be known only
after a detailed project report is prepared by
consulting engineers. However, QGovernment
have sanctioned a sum of Rs. 350 crores to
be spent on this -project during the period
1985-1995.

{b) ané (c). The project includes construc-
tion of a Naval Airfield Construction of
railway line is ot a part of the project.
However, the Railway Board has been asked
to cvaluate various alternatives to Iink
Karwar by rail

Compulsory military traiving in
colleges

2757. SHRI JAGANNATH PATTNAIK :
Will the Minister of DEFENCE be pleased
to state :

() whether there 15 #ny proposal
under consideration of Government L0 intro-
duce compulsory mlitary traimng for all
boys and girls in the colleges so as to prepare
a second line of defence n the country;
and

(b* if so, the dctails thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHR} ARUN
SINGH) : (a). No, Sir.

(b) Docs not arise.
Directives to textile mills

2760. SHRI H. N. NANJE GOWDA :
SHRI S. M. GURADDI :

Will the Munister of TEXTILES be
pleased to state .
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(a) whether it is a fact that Government
have given a directive to the three major
textile mills of the country to set up pew
uadertakings for the manufacture of textile
synthetic wooly or in part;

(b) if so, whether Government have also
ordered that the mills concered should not
manufacture any items reserved for the
small scale sector and also should pot shift
any existing capacity elsewhere; and

(c) the other directives issued to these
three major textile mulls ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir. No
such directives has been given by this
Minssiry.

(b and (c). Do not arise,

Plan fonds for moderpisation of
textile industry

276]1. SHRI H. N. NANJE GOWDA :
Wil the Minister of TEXTILES be pleased
to state :

{a) whether the Planning Commissicn
has approved the plan allocations apsd alwo
has raned the funds for the modernisation
of texti'c industry du:ing the Seventh Five
Year Plan; and

(b} if so, to what extent ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) aod (b).
Textiies Modernisation Fund has been creat-
ed to provide a focal point for modernisa-
tion etforts in the industry. Total amount of
fund ava lable will be Rs, 750 ciores spread
over Five years.. The Fund scheme became
opsrative with effect from 1 8.1986.

Nudal agency for reviviug sick textile
milis

2762. SHRI H. N. NANJE GOWDA
SHRI G S. BASAVARAJU :

Will the Minister of TEXTILES be
pleased to -state :

PHALGUNA 28,.1908 (SAKA)

Written Answers 119

(a) whether the nodel agency for reviving
sick textile mills has completed ‘examination
of several cases of sick units and recom-
mended a package of measures in different
stages of implementation;

(b) if so, the details of the examination
made by the nodal agency;

(c) the number of sick wnits revived and
how many will be revived; and

. () the total number of sick textile
units and by what time all sick unpits of the
textile industry will be revived ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The Nodal Agency had, as on
7.1.1987, examined 160 sick textile mills
in 11 States. Of these 46 wete found to be
viable and 41 non-viable. The cases of 13
mills were to be reviewed.,

(c) The revival of a sick textile unit
depends upon various factors like the pace
of implementation of the rehabilitation
package, cfficient ~management, enough
demand for the product etc. and itis not
possible to state with certainity how many
units will be ultimately revived

(d) The total number of sick closed
cotton textile units as on 31.12 1986 was
75. It may npot be possible, for various
reasons, t0 revive all the sick textile
units. :

Visit of British Minister of State in
Foreign Office

2763. SHRI H. N. NANJE GOWDA
SHR1 G. S BASAVARAJU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;.

(a) whether the Minister of State in the
Foreign Office in Britain visited India in
December, 1986;

(b) if so, the subjects discussed with him
during his stay in lndia; and

(¢) the outcome of discussions held ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. NATWAR SINGH) :
(a) Mr. Timothy Reaton, UK Minister of
State in the Foreign and Commonwealth
Office visited India from 10-11th December,

1986 for discussions with the Minister of,

State for External Affairs, K. Natrwar Singh.

(b) and (c). Based on the decisions
taken by the Prime Ministers of India and
UK in October, 1985, experts of India and
UK have been meeting to arrive at appso-
priate legal arrangements to deal with anti-
Indian terrorist mand extremist activity in
UK, including an extradition treaty between
the two countries

During Mr. Renton’s visit, this matter
was discussed in detoil, as also Indo-UK
bilateral relations in general.

Although there has been a narrowing of
differences between the two governments, we
have not yet bzean able to reach agrecment on
appropriate lepal arrangements to deal with
the terrorists and extremists in the UK.

Haj pilgrims from Karpataka

2764. SHRI V. S, KRISHNA IYER :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the present quota for Haj Pilgrims
from Karnataka;

(b) whether Government propose to
enhance the quota for Karnataka keeping in
view great demand; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) The
present quota for Haj pilgrims from
Karnataka is 227 seats by sea (11 by First
Class and 216 by Bunk Class) and 915
seats by air.

(b) and (¢). There is no proposal to en-
hance the quota for Karpataka during Haj
1987 as the demand from other States also
exceeds the number of available seats.
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Trealy with Pakistan to ssfeguard
nuclear installations

2765. SHR1 V. S. KRISHNA IYER:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any treaty between India
and Palistan has been entered into to
safeguard each other’s nuclear instaliations;
and

(bh) if so, when was the treaty finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTFRNAL AFFAIRS
SHR1I K. NATWAR SINGH): (a) No,
Sir.

(b)Y Does not arise

Tonrist Complex at Hampl

2766. SHRI V. S. KRISHNA IYER:
Will the Mimister of TOURISM be pleased
to state

(a) whether the Union Government
have taken up the construction of Tourist
Complex at Hampi, Karnataka;

(b) if so, the total amount spent so
far; and

(c) when the complex is expected to be
completed ?

THE MINISTER OF TOURISM
(MUFTI MOHD . SYLCD) : (a) to (c). Yes,
Sir. The Central Ministry of Tourism have
taken up the construction of a Tourisy Com-
plex at Hampi for, which an amount of Rs.
15 58 lakhs has been sanctioned and an

amount of Rg. 7 50 lakhs rveleased so far.

The Complex is expected to be compléted by
the end of 1988-89.

External Affafrs Milalister's visit
abroad during January, 1987

2767. SHRIMATI BASAVARAIE-
SWARI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

‘(a) whether he visited a number of
countries during January, 1987;
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(b) if so, the names of countrie; visited -
by him; ‘

(c) the topics discussed with leaders there
and outcome thereof; and

(d) to what .extent his visit will give
boost to the relationship with those
couantries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir.

(b) Bangladesh (January 6 to 8, 1987)
Vietnam (January 9 to 12, 1987)
Nepal (January 15 10 18, 1987)

(c) and (d). During his visit to Bangla-
desh, EAM meét President Erghad as well as
Foreign Minister and other Ministers. Both
sides undertook 8 general review of our
bilateral relations and agreed to cooperate
and further strengthen and diversify our
bilateral ties. It was also decided that the
Indo-Bangladesh Joint Commission will meet
in the first half of 1987 at a mutually
convemient date and that taiks will be held
early for the renewal of the Inland water
transit protocol It was also agreed that all
efforts would be made to introduce direct
dialling telecommunication links between
India and Bangladesh as early as possible.

During EAM’s visit 10 Vietnam bilateral,
political, and economic matters as also
regional and international issues of mutual
interest were discussed which led to a better
mutual understanding and to strengthening of
economic relations between the two countries.
Two sgreements on cooperation in the field
of oil and gas and on utilisation of a Rs.
15 crore Government of India credit were
signed.

The visit of BAM to Nepal was in
connection with the ‘inauguration of the
SAARC Secretariat. Apart from informal
consultations on SAARC matters with countef
parts from other SAARC countries, he held
discussions on bilateral matters with the
Nepalese Fereign Minister. These discussions
were marked by the frankness and cordiality
which characterizes Indo-Nepal relations and
contributed sigaificantly to increasing mutual
uaderstanding b:tween the two couotries.
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Simplification of advance licensing
scheme

2768. SHRIMATI BASAVA- .
’ RAJESWARI :
SHRI BALASAHEB VIKHE
PATIL :

Will the Miniser of
pleased to state :

COMMERCE be

(a) whether the advance licensing scheme
has been simplified ¢o facilitate exports in
various sectors;

(b) if so, the details thereof;

{c) to what extent advance licensing
scheme liberalisation has helped the expor-
ters; and

(d) the type of industries to be covered
under the sc}:emc ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) The details were notified vide Public
Notice No. 156-1TC(PN)/85-88 dated 19th
February, 1987 the copies of which are
availaple in the Parliament Library.

(c; The liberalisation has been made
both in the operation of the scheme and its
scope. It is too early to assess the impact -of
the liberalisation. .

(d) The liberalisation under this scheme
covers all industries.

Difficulties faced by handloom weavers

2769. SHRIMATI BASAVARAIJE-
SWARI : Will the Minister of TEXTILES be
pleased to state :

(a) whether the Handloom Sector ata
méeting of the All India Handloom and
Handicrafts Board held in January 87 higl?-
lighted the difficulties face by weavers In
getting yarn and other, inputs §} reasonab_le

prices;

(b) if so, whether other topic also were
discussed in the meeting; and
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{c) the steps taken by Governmem(in
this regard and to what extent the difficylties
of the weavers have been solved ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir. lo the
mecting of the All India Handlooms aund
Handicrafts Board beld on 21st January,
1987, the difficulties faced by weavers in
getting yarn and other inputs at reasonable
prices were discussed.

-(b) Other topics were also discussed in
the meeting.

(c) The Government of India has set up
the National Handloom Deselopment Corpo-
ration Ltd. in February, 1983, which
supplies yarn and other inputs at reasonable
prices to weavers through State level hand-
loom agencies. In the year 1984-85, 2.64
lakh kg. of yarn valued at Rs. 92.44 lakhs
was supplied to vévious State handloom
agencies, In 1985-86, a total of 2087
lakh kg. yarn valued at Rs 629.75 lakhs
was supplied by the Nauonal Handloom
Development Corporation. In addition, 0.48
lakh kg. of dyes and chemicals valued at
Rs. 58.20 lakhs were also supphed in
1985-86. Various Sta'e handloom agencies
also supply yarn and othcr inputseto the
weavers in their States. The Government of
India is implementing a ptan scheme for
financing the setting up of cooperative
spinning mills in different States to supply
hank yarn to weavers,

Demand recession in textile jndustry

2770. SHRIMATI VASAVA-
RAJFSHWARI :
DR. SUDHIR ROY :

Will the Minister of TEXTILES be
pleased to state :

. (a) whether demand recession coupled
with large-scale smuggling of cheap fabrics
from neighbouring countries has crippled the
Indian textile industry;

) (b) if so,.w’hether the demand for cloth
1s growing extremly slowly in the country;

(¢) if so, the steps Government propose
to take to help textile units; and
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d) to what extent the' measures intro-
duced by Government have helped the textile
units ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir,

(b) to (d). Do not arise.

[Translation]
Working of STC

2771. PROF. CHANDRA BHANU
DEVI : Will the Minister of COMMERCE,
be pleased to state :

(a) whether Government are aware of
the reported criticism about the working of
the State Traddeg Corporation; and

(b) if not the steps proposed to be taken
to tone up its working and improve
performance ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) ' (a) and (b).
The working and performance of STC is
periodically reviewed and monitored by the
Ministry of Commerce and suitable remedial
measrues, where necessary, are suggested to
the Corporation to improve its operational
cfficiency.

It is expected that STC's exports in
1986-87 would reach a level of Rs. 488
crores as against Rs 378 crores in 1985-86,
showing a growth of nearly 30 per cent.

[ Enelish)
Refugees in India

2772 SHRI C. JANGA REDDY :
DR. A. K PATEL :

Will the Minister of HOME APRFAIRS
be pleased to state :

(a) the cstimated number of refugees
separately from Pakistan, Pak-occupied
Kashmir, Tibet, Burma, Bangladesh and
Sri Lanka who have entered India, till-date;

(b) the number of them, settled in
different States and Upion Territories and
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how many of them (separately) are still to be
settled; and '

(c) the estimated number which is under
consideration for repatriation back to their
original country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) As per
the latest information, approximately
47,93,000 refugees from former West

Pakistan (including Pak-nationals who crossed”

over to India in the wake of Indo-Pak
Conoflict of 1971), 52,31,000 from former
EBast Pakistan (now Bangladesh), 1,53,700
from Pak-Occupied Kashmir (ncluding the
persons displaced due to Indo-Pak Conflict
belonging to Chhamb Niabat in Jammu &
Kashmir), 80,000 from Tibet and 1,28,600
from Sri Lanka, came to Iadia.

Besides the above, nearly 54,000 tribale
(Cbakma) refugees also crossed over to
India from Chittagong Hill Tracts of
Bangladesh,

The above figures do not include repatri-
ates from Burma and Sn Lanka as well as
migrants from Indian Enclaves in Bangla-
desh,

(b) AU the cligible families of refugees
from former East and West Pakistan as well
as Pak-occupied Kashmir have been settled
except those in Karmi shibirs and P. L.
Homes (numbering around 2222).

Approximately 62,500 Tibetan Refugees
have already been settled and 17,500 remain
to be settled.

(c) All the Sri Lanka refugees are ex-
pected to go back as soon as conditions of
peace normalcy and tranquility is created in
that country for their safe return.

Chakmas from Bangladesh who crossed
over to India from Chittagong Hill Tracts
are not to be settled in India but are to be
sent back to Bangladesh. About 6967
Chakmas, who came from Chittagong Hill
Tract (Bangladesh! to Mizoram have been
sent back. The remaining number (nearly
47,000) who are in Tripura are expected
to be sent back soon, as soon as atmosphere
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conducive t0 their return etc. is created in
Bangladesh.

Indian Council for Cultaral Relations

2773. SHRIMATI D. K. BHANDARI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) when the Indian Council for Cultural
Relations (1CCR) was set up;

(b) its set up, functions and activities;
and

(c) how the financial requirements of the
Council are met ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
ICCR was set up in 1950.

(b) The administrative set up of the
Council curreatly consists of (i) a General
Assembly; (ii} a Governing Body; (iii) a
Finance Committee; and (iv) a Standing
Committee appoimed by the Vice President
of India who is also President, ICCR.

The Council participates in the formula-
tion and implementation of policies and
programmes relatinog to India’s External
Cultural Relations. It aims at fostering and
strengthening cultural relations and mutual
understanding between India and other
countries,

The Council also acts as the Secretariat
for the Indo-US Sub-Commission on Educa-
tion and Culture as well as for the Jawabar-
lal Nehru Award for. International Under-
standing. The Council maiotains Indian
Cultural Centres in Fiji, Guyana, Surinam
and FRG besides deputing Professors of
Indology & Indian languages etc. to foreign
universities.

The Council is also entrusted with the
welfare of the foreign students studying in
India.

The Council undertakes publications of
journals and books in Hindi, English and
otber foreign languages.
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{c) The Council is funded by a grant-
in-aid from the Ministry of External Affairs,
which is supplemented by grants from other
departments for agency work undertaken on
their behalf.

Export to EEC

2774. DR, CHINTA MOHAN: Will
tbe Minister of COMMERCE be pleased to
state @

(a) whetber the European Economic
Community (EEC) have assured of larger
entry of imports from India;

(b) if so, the details of such items; and

(c) whether these will also cover food
items such as fish, meat, fruit, vegetables
and animal feeds ? :

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) At the
last meeting of the Indo-LEC Joint Commis-
sion held in Brusse)s 1o January, 1987, that
Commussion of the EEC recognised India’s
concern at the large trade deficit that India
suffered vis a-vimthe Commuonity countries,
and agreed to consider improving the access
of Indian exports to the Communisty markets,
mainly under the Scheme for Generalised
Preferences offered by EEC.

(b) and (c). The items for which better
access was sought included leather goods,
hand-knotted carpets, tobacco, marine pro-
ducts and some agricultural item$ such as
vegetables, frurts and animal feeds.

Earpings from cashew exports

2775. DR. CHINTA MOHAN : wI
the Minister of COMMERCE be pleased to
state .

(a) whether earnings from exports of
cashews are increasing;

(b) whether this has brought any increase
in payments to farm labour and producers;

and

(c) whether R & D effort on cashew
productivity is lagging behind leading to
continued imports of cashew and re-exports ?
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Exports
of cashew kernels aye showing steady per- -
formance as follows :

Year Quantity (MT) Value

(Rs. crores)
1982-83 30,195 132.28
1983-84 36,196 148.28
1984-85 © 32,407 180.37
1985-86 37,333 217.00
1986-87* 31,100 247.00
(April-Dec.)

*(Provisional)

(b) Over the years the income of cashew
growers and wages of farm labour has been
increasing,

(¢) The Indian Council of Agricultural
Research is engaged in rescarch on develop-
ment of ncw high yielding varieties of cashew-
put at their Central Plantation Crops Re-
search Institute, Kasargode. A Reseurch
Centre for Cashew has also been established
at Puttur. Under the All India Coordinated
Cashew Improsvement Projects 7 centres loca-
ted in the universities are also engaged 1n
research oo cashew In addition 5 research
centres have been set up under the mult state
cashew project.

Increase in wages to coffee planters
consequent on rajsing MRP

2776. DR. CHINTA MOHAN : Wil
the Mipister of COMMERCE be pleased to
state :

(a) whether Government bave raised the
Minimum Release Price (MRP) of coffee;

(b) if so, whether this will result in
botter wages and amenities for coffee planters
and workers in the country; and

{c) whether MRP bas been enhanced fre-
quently and if so, the details thereof for
Sixth Five Year Plap period indicating corres-
ponding increase in wages for labour ?

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANKER) : (a) and (b).
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Minimum Release Price (MRP) was last
revised upwards to Rs. 7.95 per point with
effect from 24.12.1986. This ensures better
minimum realisation to coffee growers. How-
ever, direct benefit to workers depends on
wage settlement between the ‘Planters’ and
the ‘Workers' associations from time to
time.

(¢) M.R.P. was raised to Rs. 4.45 per
poiot on 25.9.1980 to Rs. 5.50 per point
on 1.3.1983 and to Rs. 6.54 per point on
7.12.1983 during the V1 Plan Period.

The aversge wage rates have been as

given below ¢
"

(in Rs. per day ger odult)

Period Karnataka Tamil Nadu Kerala
Jan.'81 7.25 10.50 10.61
Dec.'83 8.50 13.08 12.73
Jap.'B4 8.50 14.70 13.29

[Translation)

Export of food-stuffs and meat to
Saudi Arabia

2778. SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH
RAMOOWALIA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether export of foodstuffs to Saudi
Arabia is being resumed;

(b) if 80, the names of the foodstuffs
which Saudi Arabia proposes to import;

(c) whether Saudi Arabia has asked for
the import of fish and meat from India;

(d) if so, the names of the cattle whose

meat is in demand in the foreign countries;
and

-(¢) the measures. being taken for the
development and protection of the said
cattle ?

THE MINISTER ' OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
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. Saudi Arabia is presently importing a number

of foodstuffs from India. These include rice,
canned and bottle fruits, pickles, chuttneys,
biscuits, papads, fresh fruits & vegetables,
onions and spices.

(¢) Saudi Arabia has banned the import
of buffalo meat and marine products from
India.

(d) and (e). India exports buffalo meat
mainly to Malasia, UAE and. other Gulf
Countries. Several measures are being taken

"by the Central and State Governments to

develop the existing buffalo stock in the
country including providing bealthy coverage
and improvement of buffalo breeds.

Central police assistance during
Bihar Government emplo; ees, strike

2779. SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH

RAMOOWALIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Bihar Govern-
ment had sought the assistance of military
and para-miltary forces at the time of the
recent strike by Government employees in -
the State; and

(b) if so, what was the force made avail-
able to the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIJEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) and (b). The State Govein-
ment had requested for Military assistance
for maintenance of Water Supply at Ranchi.
However, since later the Government emp-
loyees® strike was completely called off, as
such, the services of Military/para-military
personnel were not needed.

[English}
Tourist offices abroad

2780. SHRI AMARSINH RATHAWA :
Will the Minister of TOURISM be pleased

(o state : .
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(a) the number of tourist offices opened
in foreign countries and the names of ~those

countries;

{b) the details of publicity being made

by those offices; and
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{c) the mcashrcs being taken to attract
foreign tourists towards India ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) to (¢). The
information is given in the statements I and

11 below.

Statement-1

Department of Tourism has the following offices in the countries shown below :

Sl. No. Name of the Country
F
1. USA
2. Canada
3. UK.
4. Switzerland
5. France
6. Belgium
7. Germany
8. Sweden
9. Austria
10. Italy
11. Australia
12. Singapore
13. Malayasia
14. Japan
15. Thailand
16. UAE
17. Nepal

S e et — — e = — ot — A -

Statement-1I

The publicity promotion and marketiog
overseas is being undertaken by the 20 over-
scas offices detailed in Statement—1. The
budget allocation for overseas publicity, pro-
motion and marketing for the year 1985-86

No. of offices Places
T T

3 New York, Los Angeles,
® Chicago

1 Toronto

1 London

| Geneva

1 Paris

1 Brussels

1 Frankfurt

1 Stockholm

1 Vienna

1 Milan

1 ‘ Sydney

1 Singapore

1 Kaula Lumpur

1 Tokyo

1 Bangkok

2 Dubai and Kuwait

1 ‘ Katbmandu

20

was stepped up to Rs. 458.51 lakhs as
dgdinst Rs. 241.12 lakhs during the year
1984-85. The allocation for the year 1986-
87 has further been enhanced to Rs. 809.44
lakhs. The increased budget allocations
resulted in major promotional and advertising
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campaigns being launched by overseas

offices,

Details of publicity being made by the

overseas

offices and important measures

adopted to sttract foreign tourists towards
India’ are as under :

(i)

Due to the proximity of India to
UK, India is being promoted as a
Holiday Destination both in the
print media as well as on the T. V.,

(ii) In Western Furope and UK, pro-

(iii)

(iv)

(v}

(vi) A special Quiz on

motional efforts were directed to-
wards promoting ofl season traflic
by launching a programme titled
“Affordable Indwa”. Under this
scheme special discounts rapging
from 25 to 30 per cent were made
available on deluxe hotel tariffs
and transport during April-June and
September, 1986;

to caplure stop-over traffic from
Australia a promotional programme
titled ‘India on the House’' was
implemented. Under this scheme
all persons travelling on Air India
beyond the Indian contipent in any
direction were entitled “To over-
night accommodation at one of the
deluxe hotels of their choice in any
of the four cities, namely, Delhi,
Calcutta, Bombay and Madras™;

a massive advertising campaign
titled “Have the Festival of Your
Life - In India It's Wonderful® was
launched in the print media in U.S.
by organising promotional functions
and semioars;

From the Fast Asia region efforts
were made to promote Buddhist
traffic and publicise India es an
attractive destination for Honey-
Mooners. In addition India was
also publicised as a dcstination
duriog off-season and “‘Summer
Tours” were promoted and an
*India Quiz"” brought ina lot of
response;

India was
launched ift the German language
in West Germany,

PHALGUNA 22, 1908 (SAKA)

(vii)

(viii)

{ix)

(3)

(xi)

(xii)
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India is being promoted as a family
destination in the West Asian
region;

India is being marketed in ‘‘seg-
ments’. Each promotion or pack-
age is now planned as an invitation '
to *‘Goa, Kashmir, Rajasthan or
Sikkim®. Special interest group
travel such as trekking, moun-
taineering, river-rafting, car racing,
Himalayan Rally would be marketed
vigorously;

advertising in the print media,
electronic media such as TV, Radio,
Video, etc. are also being utilised
to capture the consumer market;

promotional seminais are organised
at high decision makiog level;

India Evenings are organised for
acquainting foreign travel trade for
imparting information on India and
for motivational purposes;

importance is being given to lndia
as a convention/conference/exhibi-
tion destination;

(xiii) stepping up of ipviting media/travel

(xiv)

trade people to come to India on
Department’s Hospitality Scheme;

Re-assurance campaigns are orga-
pised abroad to assure the intending
visitors that India i> free from any
disturbances for travel purposes;

(xv) Joint participation with Indian

(xvi)

travel trade in international affairs
and festivals; and

for promotion of -tourist charter
traffic from Europe to India, is has
been decided to throw open Trivan-
drum and Goa Airports to receive
internationa! charters to facilitate,
tourist charter traffic to India, etc.

etc.

Expert committee op functioning of

NTC
2781. SHRI GURUDAS KAMAT
will the Minister of TEXTILES be pleased
to Btate :
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(a) whether an expert committee was set
up by Government to go into the functioning
of the National Textile Corporation;

(b) if so, the findings of the committee;

(c)' whether the recommendations of the
committee are under consideration of
Government; and

(d) if so, when these recommendations
are propoged to be implemented ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) .a) No, Sir.

(b) to (d). Do not ariee.

Frecdom fighters

2782. SHRI V. TULSIRAM : Wilt the
Minister of HOME AFFAIRS be pleised to
state :

(a) the number of freedom fighters in
the country as on 31 December, 1936;

(b) the number of applications for
pensions receives irom the freedom fighters
as on 31 December, 1986; and

(c) whether the number of applications
for pension to freedom fighters is increasing
gradually and if so, the deiails thereof ?

THE MINIS¥ER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) to (c).
},41,599 persons have been grasted pension
upto 31.12, 1986 The last date for
receipt of applications under the scheme was
31.3.1982 by which time 4,344,725
applicatiopns had Dbeen received. Some
movements were subsequently recognisel as
part of Freedom Struggle and some sufferings
also Included as being chgible for grant of
pension. In these cases last date for
accepting applications was extended. The
total number of applicatioas received upto
prescribed last date 1acluding those delayed
applications in which doizumsntary official
evidence was produced and delay condoaed
was 4,45, 962.
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Export of shoes to USSR

2783. SHRIV. TULSIRAM : Wil] the
Minister of COMMERCE be pleased to
state:

{(a) whether Soviet Union is the biggest
buyer of Indian leather shoes;

(b) if s0, the number of pairs of shoes
exported to Soviet Union duriog the last
three years as on 31.1.1987, year-wise;
and

(c) the quantity and value of shoes
exported from Andhra Pradesh 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No, Sir,

(b) According to the data compiled by
the Council for Leather Exports, footwear
exports to USSR during the last three years
were as follows :

(Rs. crores)
1983-84 2.41
1984-85 ' 4.00
1985-86 3.49

(¢) Andbra Pradesh bas no major show
manufacturing unit involved in exports.

Fruit processing units

2784. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be

pleased to state :

(a) the present capacity for processing
and preserving fruits for export purposes; *

(b) the average production capacity
utilised; .

(c) whether there is low capacity
uulisation of fruit processing units;

(d) if so, the reasons therefor;

(¢! whether the fruit processing industry
is being expanded; and

1

(f) if Eo, the efforts being made in this
direction ? :
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) During
1986 the total instailed capacity for process-
ing fruits and vegetables in the country was
about 4.45 lakb tonnes.

(b) and (c). The capacity utilisation was
about 38 per cent during 1986.

.

(d) The low capacity utilisation for fruit
and vegetable processing upits is mainly on
account of factors like seasonal availability
of raw materials; many of the varieties of
fruits and vegetables being not suitable for
processing; high cost of production due to
low yield; and lack of adequate domestic
market for these products.

(e) and (f). Government is taking a
number of steps for expansion of fruit and
vegetable industry including the following :

(i) Bthar Fruit and Vegetable Develop-
ment Corporation has been assisted
for establishing its integrated fruit
and vegetable processing unit at

Hajipur;

(ii) Modern Food Industries (India)
Ltd.,, (MFIL) has established a
plant for processing fruits and
vegetables at Bhagalpur in Bihar to
process mango and guava, and has
expanded its installed capacity of
fruit yuice bottling plant at Delhi.
It is also setting up a pinapple juice
concentrate  plant at Siichar in
Assam,;

Giii) The North Eastern Regional
Agricultural Marketing Cooperation
Ltd. (NERMAC), Guwshati, is
setting up a pinapple and orange
juice concentrate plant at Kumar-
ghat in Tripura

{Trans’ation)

SC/ST Employees in Ministry of
Tourism

278S. SHRI RAM BHAGAT
PASWAN : Wil the Minister of TOURISM
be bleased to state :

(a) the total number of employees
working in the Tourism Ministry at present
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indicating the number thereof in Class I,
I1, 1II and 1V

(b) the percentage of scheduled caste and
scheduled tribe cmployees in each class/
category; and

(c) the action taken by Government to
fill up the backlog of reserved posts in
various classes ?

THB MINISIER OF TOURISM
(MUFTI MOHD SYED) : (a) and (b). The
total number of employees working in the
Ministry of Tourism is as under :

%
SC ST
Group—A 33 10.1 10.1
Group—B 60 10 1.7
Gazetted

Group—B 35 17.14 Nil
Non-Garetted

Group—C 109 12.84 6.42
Group—D 42 4047 11.9

S U SRS e —

(¢) Recruitment to various posts in
Groups A, B and C in the Ministry of
Tourism is made through Union Public
Service Commission Staff Selection Com-
mission. Certain vacant posts in Group
“C” and “D” are filled through Employment
Exchange. Backlog of reserved posts is duly
taken care of while makiog recruitment as
per Government instructions.

[English]

Trade with USSR

2786. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be pleased

to state :
(a) the value of trade with USSR

during the last three years with the names of

items;

(b) whether there is any gap in the
trade; and
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() if so, the steps taken to bridge the
same ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a)to {c).
The volume of Indo-Soviet trade during the
last three years is as given below :

(In Rs. crores)

1983-84 1984-85 1985-86*

India’s 1305 87 187964 1937.44
exports
to the

USSR

India’s 1658.58 1788.10 1672.82
imports
from

the USSR

Balance —352.7]
of Trade

-+0154 4 26462

Plus means in favour of India & minimum
means in favour of USSR

Source : DGCI & S

*Provisional figures

The main items of imports from the
USSR into India have been : machinery and
equipment, crude oil and peiroleum products,
fertilizers, chemicals and pharmaceutical
products, steel products, non-ferrous metals
and other items like newsprint, asbestos, etc.
The main items of exports fiom India to the
USSR have been :

agricultural products, mircrals and ores
chemicals and allied producis, leather and.
lcatb'er manufactures, cotton,, woollen
and jute textiles, engineering goods and other
miscellaneous items. The Indo-Soviet trade

?vhlch is an rupee payment basis js conducted
in a balanced fashion,

The balance of trade between India and
the. USSR has been fluctuating from time
to time and for the last over two years, the
bale.mcc of trade has been in favour of l'ndia
Scru.ws‘ efforts are, therefore, being made tq.
nfaxxml.se imports from the USSR with a
View to correcting the imbalance in trade
In the Indo Soviet Trade Plan for 1987, ncw'
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items have been added for the firts time in
the list of imports from the Soviet Union
such as coking coal, soda ash, PYC, wood
pulp, sawn goods, polystyrene, antimony,
abrasive goods, etc. Provisions io respect of
the existing items such as crude oil,
methanol, polyethelene, synthetic rubber,
newsprint, urea, steel products etc. bave also
been increased. Production Coorgration is
also being discussed in order to supplement
conventional trade exchanges. Exchange of
visits, holding of seminars, exhihitions, etc,
are being encouraged so that there may be
greater dissemination of knowledge about
Soviet capabilities.

SC and ST employees in ITDC

2787. SHRI K. D. SULTANPURI:
Will the Minister of TOURISM be pleased
to state :

(a) whether the Presidential Directive
on Reservdtions in  recruitment  and
promotijons in faveur of SC and STs was
made applicuble in India Tourism Develop -
ment Corporation;

(b) if so, since when;

fc' what is the backlog of reserved posts
meant for SC/ST candidates in ITDC
category-wise and the reasons for the
backlog;

(d) the efforts made during the last three
years to fill the backlog; and

(e) the programme o fill the backlog of
reserved posts in 1987-88 7

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) The Directive was made applicable
in ITDC with effect from 1 Jan. 1972.

(c) A statements giving the relevant
percentages is given below. The short fall is
due to non-availability of suitable candidates.

(d) and (e). ITDC makes every effort to
fill up the reserved posts from out of the
candidates belonging to SC/ST communities
which inter-alia include the following :

—  Notifying reserved posts for SC/ST
Communities to their Associations/
Agencics,
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1ssuing of advertisements in leading
news-papers inviting applications
from SC/ST communities;

Granting relaxation in prescribed
criteria in the case of SC/ST
candidates;
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Providing opportunities to SC/ST
candidates by inducting them as
apprentices,  junios executive
trainees and botel operations
traineesin various trades, etc.

Statement

The total Number of Employees in ITDC as on 13-3-1986, Number of employess belonging
10 SC and ST and 1he shorifall of employees of these categoes.

Short Fall
Group of posts Total No. Scheduled Percen-  Scheduled Percentage
of Employes  Castes tage SC Tribes ST SC ST -
ason 31-3-86
Group ‘A’ 747 64 8 56% 13 1.74% 8.10% 5.76%
Group ‘B’ 156 16 10.25% 3 1.92% 6.41% S5 58%
Group ‘C’ 3919 608 15.51% 29 0.73% 1.15% 6 77%
Group ‘D’ 3475 1024 29.46% 69 1.98% 12.80% 5.52%
(Excess)
Group 'E’ 718 575 80.00% 13 1.81% 63.34% 5.69%
(Safaiwala; (Excess)
Iotal : 9015 2287  25.36% 127 1.40% 8.70% 6.10%
(Excess)

Import of rubber under OGL

2788. SHR1 MANIK REDDY :
SHRI M. RAGHUMA REDDY :

Will the Minister of COMMERCE be
pleased to state !

(a) whether Government have permitted
import of rubber under Open General

Licence;
(b) if so, the reasons therefor;

(¢) the number of companies/firms/
individuals who have been permitted to import
rubber under Open General Licence; and
involved

(d) the foreign exchange

therein ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Import of Synthetic rubber viz. Butly rubber,
silicon  rubber. Neeprene/Chloroprene,
Hypalon, Viton, Bromobutly, Chbrobuty,
PTFE and EPDM is allowed under OGL to
Actual User (Industrial) and to Export
Houses/Trading Houses against REP/Addi-
tional Licences for sale to eligible Actual
User (Industrial). Import of all other kinds
of synthetic rubber is allowed against supple-
mentary Licence. Import of natural rubber
is canalised through STC.

(c) and (d). Data relating to items under
OGL is not separately maintained compuny
and firm-wise in the Ministry of Commerce.
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Panel for eagineering exports of
eastern region

2790. SHRI MANIK REDDY :
SHRI M. RAGHUMA REDDY :

Will the Minister of COMMERCE be
plcased to state :

(a) whether Government propose to set
up a panel to look into the problems of
cngineering exports from the Eastern Region
and to suggest rerhedial measures; if so, its
composition and terms of reference; and

(b) the time by which it will submit
report to Government ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : {(a) The
Government has already set up a Committee
to look into the specific problems of
engineering cxporters in the Eastern Region.
The Committee is headed by the Joint
Secretary  (Engineering), Ministry  of
Commerce and has Iron and Steel Controller,
Calcutta, Joint Chief Controller of Imports
and Exports, Calicutta, the Chairman,
Engineering Export Paomotion Council,
Calcutta and Managing Director, M/s.
TEXMACO, Calcutta as its members. The
Committee will examine the following
issues :

(i) Reascos for decrease in the export
of the Eastern Region and reme-
dial measures,

(ii) Specific problems of small scale
units relating to raw  material
supply, diversification of product
range and export marketing.

(iii) Assistance in marketing efforts by
smali scale units through :

(a) Provision of marketing informa-

tion on products of interest to
small scale units.

(b) Organisation of delegations
with small scale participation,

(c) Assistance to small scale units
for participating in trade fairs
and buyer seller meets,

(d) Assistance to small scale units
to draw up detdiled market
strategies,
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(iv) Assistance in epabling small scale
units to develop adequate quality
control and inspection facilitics.

(v) Assistance in the supply of infor-
mation on latest technological deve-
lopments and marketing techhigues
for products being produced by
smalll scale units.

{vi) Analysis and information of com-
petitors, techniques to enable units
located in the Eestern Region to
undertake effective counter
rneasures,

(vii) Matters relating to general infra-
structure for engineering exports,

{b) The Commitiee is expected to submit
its report in six weeks.

Export of sub-standard goods

2791. SHRI AKHTAR HASAN :
DR. GG. S. RAJHANS :

Will the Minister of COMMERCE be
pleased to state :

{a) whether the attention of Government
has been drawn to the news item captioned
‘*Substandard goods cleared for export”
appearing in the Indian Express dated 15th
February, 1987;

(b) if s0, the oumber of camplaints
received during the last two years;

(c) the names of firms whose goods were
found substandard by the importers; and

(d) the action being taken against such
exporters and the inspection officers who
cleared the goods ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) to (d). During the financial year
1985-86, 60 complaints were received and
in the financial year 1986-87 unto 31st
January 33 complaints were received. During
the last 2 years 22 Officers/Employces of
Export Inspection Agencies have been
penalised and 15 Exporters have been fined.
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Panoramic view of Himalayas

2792. SHRI P. M. SAYEED : Will the
Minister of TOURISM be pleased to state :

(a) whether Government are considering
to launch a Scheme for the tourists to have
8 panoramic view of Himalayas from aboard
Vayudoot;

(b) if so, the time by which the scheme
18 likely to be put into operation; and

(c) the approximate fare that a tourist
would be required to pay for the aforemen-
tiored viewing ?

THE MINISTER OF TOURISM
(MUFTI MOHD SYED) : (a) and (b). Yes.
Sir. Vayudoot has already launched its
Himalayan flight effective from 1st March,
1987, operating once a week, on Sundays.

(c) The fare for Himalayan flhight is as
under :

Ex Decltu Rs 8f0/- US§ 100
Ex. Dehradun Rs 350/~ US§ 40

Supply to shrimp processing factorles

2793. SHRI K. PRADHANI : Will the
Minister of COMMERCE be pleased to
state :

{(a) whether the Marnine Products Export
Development Authority (MPEDA) is studying
alternatives to the dechining availability of
raw ocean shrimp;

(b) whether it is a fact thut our process-
ing factories of marine products are starved
of catch of shrimp; and

(c) the steps being taken to ensure that
processing factories are given adequate catch
even from foreign boats which usually take
away the raw shrimp ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) The processing factories of marine
products are not able to get their full
requirements of raw shrimps.
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(c) Steps being taken in this regard
include promotion of prawn farming for
augmenting production of cultured prawns,
setting up of prawn hatcheries and measures
for exploitation of deep sea fishery resources.

Target of marine products export
in 1987

2794. SHRI K. PRADHANI : Will the
Mipister of COMMERCE be pleased to
state :

(a) the steps being taken (o conserve
and properly utilise marine products as a
source of foreign exchange earnings;

(b) the target for marine product exports
this year; and

(c) whether such a target will be
achieved ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) Steps
being taken to conserve the marine resources
include mesh size restrictions in fishing nets
10 prevent young/small shiimp- being caught
by net, restrictions imposed on operation of
deep sea ftishing vessels to prevent over
exploitation of fishery resources in inshore
waters and measures for augmenting produc-
tion of cultured prawns through promotion
of prawn farming and establishment of prawn
hatcheries,

(b) The target for marine product

exports this year is Rs. 428 crores.

(c) Yes, Sir.

Trade talks with tanzania

2795. SHRI K. PRADHANI : Will the
Mipister of COMMERCE be pleased to

state :
(a) whether Indian Delegation visited
Tanzania;

(b) whether discussion on bilateral trade
and economic cooperation was held; and

(c) if so, the areas of cooperation identi-
fied and follow up action taken ?

THE MINISTER OF COMMERC:B
(SHRI P. SHIV SHANKER) : (a) No official
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delegation for trade talks, as such visited
Tanzania in 1986 and 1987 so far,

(b) and (c) Do not arise.

Panel to review textile research

2796. SHRIMATI MEIRA KUMAR:
Will the Minister of TEXTILES be pleased to
state @

(a) whether there is any proposal under
the consideration of Government for setting
up a high powered Panel to review the
working of Textile Research and to prepare
comprehensive long term plan to strengthen
the industry;

(b) if so, the composition of the Panel
and its terms of reference; and

(c) the time by which 1t 1s likely to
submit its report to Government ?

THF MINISTER OF STATE Of 14
MINISTRY OF TEXTILES (SHRI RaMm
NIWAS MIRDHA) : (a) to {c} Yes, Su.
The proposal 1s stitl under examination,

Augmenting export of farm products

2797. SHRIMATI MEIRA KUMAR :
Will the Mioister of COMMERCE be pleased
to statc .

(a) whether Government propose to
draw up any policy for augmenting export
of agricultural/horucultural/floricultural pro-
ducts;

(b) if so, what items and which areas
have been selected for intepsive development
for promotion of export; and

(c) the machinery for evaluation of
foreign markets and liaisoning to boost
export of the above mentioned products ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Export of
agricultural and horticultural products has
alréady been identified as thrust areas for
export. In respect of floricultural products,
our exports at the present moment are very
small on account of production and quality
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problem and do not meet the specifications
and requirements of the international market.

(b) Export of processed foods including
fresh fruit and Vegetables has been idenufied
as a thrust are. The thrust market identified
for intensive development are mainly in gulf
and middle Bast Countries:

(c) The agricultural and processed Food
Products Export Development Authority
(APEDA) has been set up provide institu-
tional framework for un integrated export
development of agricultural and horticultural
products. APEDA is engaged in evaluation
of foreign markets an dissemipation of
information to exporters of these items.

Appraisal of Export-Processing Zones

2798. SHRI BALASAHEB VIKHE
PATIL :
SHRI C. SAMBU :
SHRI RADHAKANTA DIGAL :

Will the Minister of COMMERCE be
pleased to state :

(a; whether Government are contemp-
inting to set up Export Processing Zone
EPZ) at Vishakhapatnam 10 Andhra
Pradesh;

(b) whether the six existing Export
Processing Zones in the country have bcen
successful;

(c) if not the rcasons for setting up
Vishakhapatnam Export Processing Zone,
and

(d) what infrastructure 8 requited for
setting up an Export Processing Zone ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The
possibility of establishing an Export Proces-
sing Zooe at Vishakhapatnam i1s being
explored.

(b) Based on the success of the Kandla
Free Trade Zone which was established n
1965 and the Santacruz Electronic Export
Processing Zone that was set up in 1975
Government decided to establish 4 more
EPZ's. These zones are under construction
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and the response from eatreprencurs has
been good.

(c) Does not arise,

{d) The EPZ is an enclaved industrial
estate that provides developed plots or built-
up space to entrepreneurs for establishing
100 per cent export oriented industries.
The infrastructure required includes water
and power supply, communicatipns, bankiog,
ware-housing,  access roads, transport
services, custom bonding arrangements etc.

Setting up of trade and technology
fund for assistance of developing
countries

2799. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

{a) the steps being taken for setting up
of trade and technology fund to render
financial and technical ass'sitance to the
developing countries for computerising inter-
national trade; and

(b) whether Government have received
any suggestions, in this regard from the
Federation of Indiun Chambers of Commerce
and Indusuy (}ICCY) and Indian National
Committee of International Chamber of
Commerce ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Govern-
ment have at present no plans to set up
such a fund

(b) Government’s attention has been
drawn to a suggestion to this effect made
by the Federation of Indian Chambers of
Commerce nod Industry.

Disposal of applications from frecdom
fighters of Andhra Pradesh
. recelved late

. 2801. SHRI K. S. RAO: Will the
Minister of HOME AFFAIRS be pleased to
State «

{a) the number of applications received
from the freedom fighters of Andhra Pradesh
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. after the prescribed date of receipt of appli-

cations fixed by Government;

(b) whether all these applications were
rejected;

(c) if not, whether delay in submission
of application was condened and if so,
number of such cases and the grounds on
which such delay were conduned;

(d) whether any consideration is given
to applications who could not apply for
sinction of pension in time being in remote
villages or being ill and very old; and

(e} if so, the number of such cases
where such consideration was given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI) : (a) 14,485
applications have been received from the
applicants of Andhra Pradesh after the
prescribed last date for submission of appli-
citions, i.e. 31.3.1982, under the Liberalised
Pension Scheme 1980.

(b) No, Sir.

(c) Delay in submission of applications
has be:n condoned in respect of 1023 cases.
Out of these, delay was condoned in 108
cases in which claims of suffering were
supported by documentary evidence from
officia! records and "in respect of remaining
915 cases pertaining to claims of participa-
tion in Border Camps, delay has been
condoned on the recommendation of the
Hyderabad Special Screening Committee,

(d) and (e). Delayed applications where
documentary evidence from official records
for atleast 6 months’ suffericg is clearly
e-tablished and there aie convincing reasons
for late submission of applications, are
considered for condoration of delay and
sanction of pension. Pension ia 108 such
cases has been sanctioned under the Libera-
lised Pension Scheme, 1980.

Production of textiles

2802. SHRI UTTAM RATHOD : Will
the Minister of TEXTILES be pleased to
state |
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(a) the volume of production of te«tiles
in the country during the last three years;
year-wise;

(b) whether the textile industry is faced
with a recession in demand for textile
products;

(c) if so, the reasons thereof; and

(d) the steps bemng taken to improve
the position ?

THE MINISTIR OF STATE OF THE
MINISTRY OF TFXTILFS (SHRI RAM
NIWAS MIRDHA): (a) The figures of
production of cloth dunng the last three
years are as under ;

(in millisn metres)

1984-85 12014
1985-86 12498
1986-87 12777

(anticipated)

(b) No, Sir.

(c) and (d). Do not arise.

New licences for spinning mills

2803. SHRI MULLAPPALLY
RAMACHANDRAN :
SHR1 JAGANNATH
PATTNAIK :

Will the Minister of TEXTILES be
pleased to state :

(a) whether adequate spinning capacity
has already been created for the duration of
the Seventh Five Year Plan;

(b) if so, the details thereof,

(c) whether restrictions on issue of new
licences for spinning sector have been
imposed by Government;

(d) if so, their details and reasons for
the same;

(¢) number of Category ‘A’ backward
districts identified in the Siate of Kerala
for the purpose of licence restrictions;
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() whether complaints of non-coopera-
tion by financial institutions have been
received from the spinning sector in Kerala;
and

(g) if so, the details and action taken
by Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR1 RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The requirement of spindleage capa-
city by the end of the Seventh Five Year
Plan was estimated to be 24.369 million
spindles. Against this, the installed capacity
has already exceeded 25 92 million spindles.

(¢) and (d). Under the present Licensing
Policy, issuance of new licences §s in the
ordinary course restricted to Category "A’
backward districts However, in those states
where there arc no such areas, issvance of
new licences may be considered for Category
‘B’ backward regions also, The locational
restrictions hinut the creation of excessive
spinning capacity and also ensure that some
fresh blood is inducted into the sector.

fe) There are two Category ‘A’ districts
in Kerala State.

(f) and (g). The Kerala Government
have indicated tbat the Financial Institutions
are unwilling to finance two public sector
and two cooperative scctor spinaing units
in the State. The Planning Commission and
the financial inslitutions feel that adequate
spinning capacity has alrcady been created
in the country for the Seventh Five Year
Plan period.

Afr freight subsidy for cardamom
export

2804. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have announced
any subsidy in respect of air feeight for
export of cardamom; and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) Yes,
Sir.
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(b) Government bad announced air
freight subsidy at the rate of Rs. 7/- per Kg.
for the export of cardamom to Middie Fast
countries in consumer packs of 2 Kgs. and
below for two months, viz. January and
February, 1987.

Settiog up of Tea Development
Authority’

2805. SHRI MULLAPPALLY RAMA-
CHANDRAN« Will the Minister of COM-
MERCE be pleased to state :

(a) whether any proposals have been

received from any States/Union Territories”

for setting up of Tea Development Authority
for speedy implementation of various
Governmental Schemes through an integrated
approach for the development of tea industry
in the.country;

{b) if so, the details thereof;

(c) whether there are any Government
agencies currently involved in the implemen-
tation of the schemes for development of tea
industry; and

<

(d) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHR1! P. SHIVY SHANKER) : (a) and (b).
Suggestions had beon received including the
recommendation from the Bureau of Public
Enterprises for formation of a Central
authority for tea. The Burcau of Public
Enterprises had earlier recommended tbat
activities of all Goveroment undertakings in
the field of tea cxports should be rationa-
lised. There are praciical difficulties for such
rationsalisation at this juncture as other
'Public Sector Undertakings are dealing
in various products and not exclusively
with tes.

(c) and (d). Overall development of the
tea industry is looked after by the Tea
Board. Various schemes for increasing tea
production and for the development of the
industry are operated by the Tea Board.
These jnclude short-term meagures like opti-
mization of inputs, medium term measures
like irrigation and drainage, infilling and
rejuvengtion of tea bushes” and long term
measures such as new planting, replanting
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etc. The objective of these schemes is to
make available adequate guantities of tea
for domestic consumption and geperate
sufficient surpluses for exports.

Disparity in pension rates of
ex-servicemen

2806. PROF. NARAIN CHAND
PARASHAR : Will 'the Minister of
DEFENCE be pleased to state :

(a) whether Government are aware of
the deep resentment among the ex-service-
men regarding the disparity in the rates of
pension with the ex-servicenfen with similar
ranks, based on the date of retirement;

(b) ¥f so, the steps taken by Govern-
ment to remove, reduce the disparity on
this source and ensure the payment of
pension on the principle of “One Rank-One
Pension’; and

(c) if not, the likely date by which any
positive steps would be taken in this regard
and the nature of steps proposed ?

THB MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) to (c). Government is aware
of the demand of ex-servicemea for removal
of “disparity” in pension and for ‘One
Rank-One Pension’. There is no disparity in
the application of pension formula to the
various categories of vex-servicemen, How-
ever, as pension is. inter-alia, related to
reckonable emoluments which have under-
gone changes from time to time, the
amounts of pension actually drawa by per-
sons retiring at different points of time,

paturally vary.

Government has taken steps from time
to time with a view to mitigate the financial
bardship of old pensioners, such as, grant
of temporary inciease, adhoc increase and
adhoc relief to pre- 1973 peunsioners depend-
ing on their date of retirement, and raising
of minimum retiring pension (including
relief) to Rs. 375/- per month with cffect

" from 1.1.1986. Governmeat also sanctioned

adhoc ex-gratia payments ranging from
Rs. 10/- to Rs. 7%/ per month from 1st
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Seéptémber 1984 tn certain categories of
pre-1973 Armed Furces pensioners.

The Fourth Central Pay Commission
has submitted its Report on pensionary
matters which is under consideration ,and
Government decisions are expected to be
apnourced shortly. The Commission has,
however, pot fougd any justfication for
giving the same pension ‘Rank for Rank’,
irrespective of the date of retirement..

Expenditnre on Vishakhap \tnam Free
Trade Zone

2807. SHRI SRI HARI RAO : Will the
Minister of COMMERCE be pleased to
state :

(a) the expenditure nesded for opening a
Free Trade Zone (FTZ) at Vishakbapatnam
in Andhra Pradesh:

(b} the percentage thsreof borme by
Upnion QOvemment; and

fc) the time by which the Vishakha-
patnam Free Trade Zone (FT2) is likely to
be_operated ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
Governmerit are exploring the possibilities of
establishing an Export Processing Zone at
Vishakbapatoam. The cost of establishing
the Zone, be borne by the Central Govern-
ment and the time schedtle for establishing
the Zoue have not been decided,

Export of high grade raw jute

2808. SHRI SATYENDRA NARAYAN

SINHA : Will the Minister of TEXTILES
be pleased to state :

(8) whgther the jute industry has expres-
sed concern at the export of high grade raw
)utei which affects the raw marerial available
1o it,

{b) if s0, whether important exportable
produces like carpet backing have been hit
due to higher cost of production or lower
quality; and
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(c) If s0, the steps being taken in this
regard ?

-

THE MINISTER OF STAYE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) to (¢). In order to
meet Trade Plan commitments, limited
quantity of raw jute has been allowed for
exports which is naegligible in relation to the
domestic availability of raw material, This
has not affected in any adverse manner the
raw matenal supplied to the jute industry
for production of exportable jute goods.

News-item captioned “‘Orissa villagers’
battle with ‘Goverament™

2809. SHRI SATYENDRA NARAYAN
SINHA :

SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of DFFENCE be
pleased to state ;

(2) whether attention of Government has
been drawn to the news item captioned
“Orissa villagers” battle with Government™
appearing in ‘Indian Express’ dated 9
February, 1987 wherein 1t has been stated
that viilagers are refusing to give up their
land for the Delence project in Balasore
district of Ornissa; and

(b) if so, the action proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESFARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH) : (a)
Yes, Sir,

(b) A comprehensive scheme for proper
resottlement and rehabilitation of the dis-
placed families has been drawn. These schemes
have been announced 10 the Lok Sabha
on 6 August 86. The Orissa Government
has published a booklet giving the details of
the project and of the resettlement/rehabi-
litation schemes. This has been distributed
widely.. Adequate publicity has been given to
the fact that, in addition to adequate com-
pensation for land and assets, all the dis-
placed familics will be sesettled in model
villages where basic amenities and supporting
social fafrastructure would be established. In
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addition persons from displaced families will
be offered job opportunities in rehabilitation
schemes to be set up for this purpose. Work
on these schomes has been started.

Construction of & model village, 50 bed
bospital, ITI, roads amd improvement of
colleges has been taken up on priority.

[Translat ion)

*Allocation of fund for promotion of
tourism in Uttar Pradesh

2810. SHRI RAJ KUMAR RAI: Wil
the Minister of TOURISM be pleased to
state :

(a) the amount allocated ia the Seventh

Five Year Plan for promotion of tourism io
Uttar Pradesh and the amount to be given
every year; and

{b) the amount already spent on the
development works there and the extent to
which the work has been completed ?

THE MINISTER OF TOURISM
(MUFTi1 MOHD. SYED) : {a) The Ministry
of Tourism do not allocate funds. Statewise
but on the basis of individual proposals re-
ceived from the State Goveraments.

(b) The Ministry of Tourism have sanc-
tioncd/released to the State Government of
U.P., the following amounts during the Sixth
Plan and the first 2 years of the Seventh
Plan. Some of the works have been com-
pleted and some of are still under considera-
tion,

Sanciioned Released
amount amount
Sixtt;b Plan 249.65 139.98
Seventh Plan
1985-86 151.07 97.35
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Development of Gramsabha Jamubawa’s
Talab In UP,

2811. SHRI RAJ KUMAR RAI: Will
the Minister of TOURISM be pleased to
state :

(a) whether Union Government bave
explored the possibilities of developing
Gramsabha Jamubawa’s Talab (Tank) and
Dewerhwa Baba's religious place as s place
of tourist attraction to encourage tourism;

(b) if s0, the detaiis thereof; and

(c) if not, the reasons therefor 7

THE MINBTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir.

(a) and (c). Do not arise.

Development of tourism in Uttar
Pradesh in seventh plan

2812. SHRI RAJ KUMAR RAI: Will
the Minister of TOURISM be pleased to
state ¢

(a) the details of the schemes undertaken
during Sixth Five Year Plan for development
of tourism in Uttar Pradesh; and

(b) the details of the schemes under-
taken/to be undertakqn during the Seventy

_ Five Year Plan ?

THBE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b). The
details of the schemes undertaken during the
Sixth Five Year Plan and to be undertaken
during the first three years of the Seventh
Five Year Plan for development of Tourism
in Uttar Pradesh is diven in the statement
beolw, '
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Amount Amount
sanctioned released
Sixth Five Year Plan
: l Purchase of Trekking equipment for U.P. . 6.26 626*
2. Purchase of sails for Nainital Yacht Club 0.53 0.53*
3. Boriog of tubewell at Fatehpur Sikri 15.86 9.07
4. Microplan of Kushinagar and Sravasti 4.49 4.49*
5. Acquisition of land at Sravasti 2.00 2.00*
6. Acquisition of land at Kushinagar 22.17 22.17*
7 ' Acquisition of land at Fatehpur Sikri 22.00 22.00*
8. Construction of Tourist Compiex at Fatehpur Sikri 69.17 10.00
9. Floodhghting of Agra and Sikandra Fort 9.40 9.40*
10. Master Plan of Fatehpur ‘Sikri 4.37 4.31*
11, Development of Varanasi Ghats 64.50 21.50
.12. Construction of Cottages and Restaurant at Auli,
Joshimath 20.90 10.00
13. Floodlighting of Residency of Lucknow 6.40 6.40*
14, Promotion of Fairs and Festivals-Lucknow 0.45 0 45*
15. Master Plan of Braj Bhoomi s 0.26*
~ 16. Raslila Stage on 'Goverdhan Parikarma, Braj Bhoomi 1.15 1.00
‘l 7.  Youth Hostel at Agra (Transferred to M/o
Youth Affairs and Sports) 10.08*
Total 249.6? -;3-;;;_
Seventh Five Year Plan |
1st Year (1985-86)
1. Development/improvement of Varanasi Ghats 21.50
2. Construction of Tourist Complex at Fatehpur Sikri '~ 10.00
3. Construction of Tourist Complex at Sravasti 63.00 20.00_
4. Tourist Complex at Maihuﬂ 27.64 5.00
5. 3.10 1.55

Water Sports at River Gomti, Lucknow

ammanen

*Completed.
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Amcunt Amount
sanctioned released
6. Stage for Open Air Theatre and wayside amenities
at Ayodhya 26.80 13.40
7. Purchase of Swiss Cottages for Kumbha Mela 17.48 15.73
8. Toilet and drinking water facilities at Kushinagar,
Sravasti, Sarnath and Fatehpur Sikri through ASI 6.00 4.00
9. Transport facilities for Corbett, Dudhwa and
Cbilha National Parks 5.00 4,63
10. Lucknow Mahotsav 2.05 1.54
Total 151.07 917.35
208 Year (1986-87)
11. 10 F.R.P. Huts in Garhwal Himalayas 33.75. 20.00
12. Master Plan for Sankasia 3.12 0.75
13. Payment to NID for copies of drawings of Sravasti
Tourist Complex 0.01 0.01
14. Tubewell at Fatchpur Sikri vee 5.00
15. Tourist Complex at Fatchpur Sikri 20.00
16. Fairs and Festivals (Lucknow Mahotsav) 0.51*
Total 36.88 46.27
(Rs. in lakhs)
Estimated cost
Proposals under consideration
During 1986-87
1. Water Sports at Allahabad 14.87
2. Restaurant at Kosi 19.00
3. Forest Lodge at Dudhwa 40.00
4. Forest Lodge at Dhangiri (Corbett) 38.20
5. Yatri Niwas at Allahabad 36.76
Total 148.83

bt s s SO

N ———

*Completed.
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During 1987-88

1. Accommodation facilities at :

(@) Garhwal Region :
Gobindghat (60 beds)
Rishikesh (200 beds)
Dhanaulati (84 beds)

(6) Kumaun Region :
Log Huts at Dwarhati (32 beds)
Log Huts at Kausani (58 beds)
Log Huts at Chakori (40 beds)
Log Huts at Champavat (40 beds)

2. Creation of Taj National Park

3. Wayside amenities on Buddhist Circuit

{English)
Role of lndia in tea priciog

2813. SHRI NITYANANDA MISRA :
Will thé Minister of COMMERCE be
pleased to state :

(a} whether itis a fact that although
India is the largest exporter of tea in the
world the quantum of tea exported during the
last three years has more or less remained
static; -

(b) whethe; it is also a fact that although
India is the highest producer of tea, it has no
say in determining the price of tea; and

(c) if so, whether Government propose
to form an association of Asian Tea countries
e0 that we have a better say in tea -
pricing ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Bxports
of tea from India during the last three years

(Rs. in lakhs)
Estimated cost

56.76

111.83
80.96

48 48
81.29
78.13
67.56
Awaited
Awaited

Total $25.01

have been as under :

Quantity (M, Kgs.)

1983-84 202.31
1984-85 217.40
1985-86 222.92

(b) Prices of tea in the interpational
matket depend on factors such as demand,
supply, stocks etc. in the World.

(c) There is no such specific proposal
uader coasideration.

Review of functioning of Tea Board

2814. SHRI NITYANANDA MISHRA :
Will the Minister of COMMERCE be
pleased to state :

(o) whether any assessment has been
made by Government about the cffectiveness
of the Tea Board in promoting and updating
the teehnology of tea of the small producers
so that they are not exploited;
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. (b) if 80, what was the assessment;

(c) the details of the schemes initiated by
the Tea Board to improve processing, blend-
ing and packing of tea to face world com-
petition; and

(d) how much of the total export in
1984-85 can be attributed to the Tea
Board ?

THE MINISTER OF COMMERCE
(sSiHRl P. SHIV SHANKER): (sa) Yes,
r.

(b) 1t was recommended that the State
Governments' Plans in respect of tea should
be drawn up and executed in consulation
with Tea Board.

{c) Tea Board has recently introduced
an interest-free loan scheme to enable ex-
porters to purchase indigenous tea packeging
machinery. The Board is considering to
introduce another scheme to allow imported
packaging machinery with such interest-fiee
loan Jo addition Tca Board is providing
subsidy for Nurseries and Demonsiration
plots and is also conducting training pro-
gramme for small growers through UPASI.

(d) It is not possible to quantify tbe

contribution of Tea Board in exports because
Tea Board's role is basically promoticnal.

Violation of Prevention of Insult to
Nationa) Honour Act, 1971

281S SHRI S M. GURADDI : Will

the Minister of HOME AFFAIRS be pleased -

to state :

(a) whether Government have received
any report from States/Union Territories
regardipg the violation of Prevention of Insult
to National Honour Aect, 1971 (Section 2)
during the past two years;

(b) if so, the details thereof; and

(c) whether any penal action bas been
taken against the viotators ?

THE MINISTEROF HOME AFFAIRS

(S. BUTA SINGH): (a) and (b). Informa-
tion is being collected from all the States/
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Union Territories and will be laid on the
Table of the House. However, information
from some States/Union Territories relating
to the last six months has already been laid
on the Table of the House,

(c) The cases are at varions stages of
investigation and further legal action.

Flood lighting of Gol Gumbaj at .
Bijapur

2816. SHR1 V, KRISHNA RAO:
Will the Minister of TOURISM be pleased
o state :

(a) whether Goverrment of Karpataka
ba; requested Union Government for assis-
tance for flood lighting of Gol Gumbaj at
Bjjapur and way side facilities at Mul bagal;
and

(b) if so, there action of Union Govern-
ment ?

THE MINISTER OF TOURISM
(MUFT| MOHD. SYED) : (s) Yes, Sir.

(b) Department of Tourism has sanction-
ed an aimount of Rs. 14.00 lakhs towards
provisisn of way side facilities at Mul Bagal
during 1986-87, ouf of which an amount of
Rs. 5.00 lakhs has already been released in
favour of Government of Karnataka as the
first instalment. The proposal of Govern-
ment of Karnataka for flocd lighting of Gol
Gumbaj at Bijapur is under consideration of
the Government.

Export of leather

2817. SHRI V KRISHNA RAO : Will
the Minister of COMMERCE be pleased to

state

(a) the foreign exchaoge earnings from
export of leather during 1985-86;

(b) whether these earnings are likely to
increase in 1986-87; and

. (c) the target fixed for export of leather
in 1986-87?

THE MINISTER QF COMMERCE
(SHRI P, SHIV SHANKER) : (a) Exports
of leather and leather products during 1985~



159 Written Answers

86, according to the export data compiled
by the Council for Leather Exports, amount-
ed to Rs. 662.5 crores.

(b) and (c). The export target fixed for
leather and lesther products for 1986-87 at
Rs, 650 crores is likely to be exceeded.

Rewards for leather export in 1985.86

2819. SHRI E. AYYAPPU REDDY:
Will the Minister of COMMERCE be
pleased to state :

(a) the number of industrial units given
rewards for leather export in 1085-86;

) (b) the foreign exchange earned from
export of leather; and

(c) the percentage of foreign exchange
earned by exporting finished leather goods
out of the total leather export ?

THE MINISTER OF COMMERCE {SHRI
P. SHIV SHANKER) : (a) 33 industrial

units were given awards by the Council for

lleath‘cr Exports for their export perfor-
mance in leather and leather products during
1985-86,

(b) Exports of leather and leather pro-
ducts during  1985-86, as per the export
data compiled by the Council doe Leather
Exports, amounted to Rs. 662,5 crores.

(c) Leather products accounted for
about 49 per cent of total exports of leather
and leather products during 1985-86.

Workiag results of STC during 1986

2820. SHRI E. AYYAPPU REDDY :

Will the Minister of COMMERCE be
pleased to state :

(a) the turn over of the State Trading
Gorporation (STC) ip 1986;

(b) the profit or loss incurred by the
S. T. C. during 1986; and

(c) the trading activities, specially taken
up by the S.T.C. during 1986 ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).

MARCH 13, 1987

Written Answers 160

Accounts of State Trading Corporation were
maintained on a financial year basis, STC's
turnover in 19835-86 amounted to Rs.
2551.16 crores. Its profits before tax
amounted to Rs. 61.68 crores in 1985-86.

{c) The following measures have been
taken by STC to promote expoits :

(i) A number of new items and pew
markets have been developed.

(ii) Several Memoranda of Understand-
ing have been signed with public
and private sector undertakings
with a view to exporting their pro-
ducts and services, making' use of
STC’s infrastructure and buying
strength. .

(iii) Memoranda of Undeistanding have
also been signed with several inter-
pational trading houses with the
obhjective of boosting STC’s ex-

ports.

Tourist Centre at Golkonda,
Hyderabad

2821. SHRI M. RAGHUMA REDDY :
Will the Minister of TOURISM be pleased
to state - .

(a) whether there is a proposal under
consideration of Union Government for
development of a tourist Centre at Golkonda
Fort near Hyderabad; and

(b) if so, details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : {a) and (b). Yes,
Sir. A proposal is under consideration of
the Central Ministry of Tourism for deve-
lopment of 2 Tourist Centre at Golkonda
Fort near Hyderabad. The project will be
taken up after a Master Plan is prepared.

{Translation)
Production and export of textiles

2822. SHRI HARISH RAWAT : Wil
the Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that after the
anpouncement of new textile policy, produc-
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“lon and export of textiles have declined;
and

(b) if so, the total production and ex-
port of textiles duting 1986 ?

" THE MINISTER OF STATE OF THE
MINISTRY QF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise.

Export of apples

2823. SHRI HARISH RAWAT : Will
the Minister of COMMERCE be pleased to
state ;

(a) the value of apples exported during
previous (wo years, year-wise;

(b) whether export is in accordance with
the expectations; and

(c) if not, the steps proposed to be
taken to promote the export of apples ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) According
to the data available the export of apples
were as under :

Qty. : MTs

val : Rs. lakhs

1983.84

. s g i S —

1982.83

B Qo v— W — e ——

Qty. Vol Qty. Vol.
3,866 91.50 4,863 129.00

Source : DGCl & S

(b) and (c). The export of apples is
presently of the order of about 4,000
Metric tonnes per annum. Government is
giving incentives like Cash Compensatory
Support and Import Replenishment to en-
courage their export.

ITDC Hotels in Uttar Pradesh

2824, SHRI HARISH RAWAT : Will
the Minister of TOURISM be pleased to
state ; -
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“(a) the total number of rooms availsble
in the Hotels run by I1T.D.C. in Uttar
Pradesh and the number of persons who
stayed in these Hotels during the last two
years;

(b) whether Government have any pro-
posal uvnder consideration to increase the
number of rooms as well as Hotels of ITDC,
in view of the big number of tourists visiting
this State; and

(c) if so, the details in this regard ?
THE MINISTER OF TOURISM (MUFTI

MOHD, SYED) : (a) The information is as
under :

Year No. of rooms  No. of persons
avallable in stayed
ITDC Hotels ’
in UP.
1984-85 g4 10,966
1985-86 84 10,497

(b) and (c). During the year 1986 87
ITDC commissioned a 4 star (58 rooms)
Hotel at Agra. ITDC bhas no proposal at
present to increase the pumber of Hotel
rooms in U.P. cither by expansion of its
existing properties or by setting up any new
Hotels of its owa

[English}

Model villages for settlement of ex-
scrvicemen un ASsam-
Bangladesh border

2826. SHR1 C. MADHAY REDDI :
SHRI RAM SWARUP RAM :

Will the Mipister of HOME AFFAIRS
be pleased to state :

(a) whether there is a proposal to create
a series of Model villages all along the
Assam-Bangladesh border where ex-service-
men would be setiled; and

(bi whether such a proposal is also being
considered in respect of western border of

the country ?

THE MINISTER OF STATE.N THE
MINISTRY OF HOME AFFAIRS (SHRI
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CHINTAMANI PANIGRAHI) :
such proposal has been received.

(a) No

(b) Akhough there is no proposal as
such to create a serics of Model Villages
along the western border, the State Govern-
ments of Rajasthan and Gujarat are coansi-
dering settlement of ex-servicemen in some
border areas, where land may be available.

Promotion of Tourism

2827. SHRI C. MADHAV REDDI :
Will the Minister of TOURISM be pleased
to state : -

(a) whether 2 number of schemes have
been chalked out recently for promotion of
tourism;

{b) if so, State-wise details thereof;

(c) whether any schemes are proposed
for the common man in the country as aho
middie-level tourist from overseas on low
budgets; and

(d) if so, details thereof ?

THE MINISTER OF TOURISM (MUFTI
MOHD, SYED) : (a) to (d) The Department
of Tourism has taken up several schemes for
development of tcurism infr structure in the
couotry. These include promotion of Wiid
Life Tourism, Beach Touiism, Himalyan
Tourism, construction of budget accommoda-
tion, creation of wayside fauilities at impor-
tant highways,  provision of drinking water
and toulet facilities at cuitural centres, aug-
mentation of tourist transport and promotion
of water and winter sports. Projects under
these scticmes are taken up at tourist centres
in consultation with the State Government/
Ugion Territory concerned keeping in view
particular requirements of a centre.

Special emphasis is being laid on creation
of facilities for middle class and budget
tourists, both domestic and foreign, in the
form of Yatri Niwases, Tounst Bungalows,
Beach Cottages, Wayside facilities, Yatrikas,
public conveniences at important monuments,
etc. India Tourism Development Corpora-
tion, a Public S.ctor Ubdertaking, hgs alsc
btought odt special packages for domestic
and budget tourists,
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Ban on import of secoud hand
capital goods

2828. SHR! C. MADHAV REDDI:
Will the Minister of COMMERCE be pleased
to state .

(a) whether imports, of* second hand
capilal goods are proposed to be banned on
the basis of report of a bigh powered Com-
mittee; and

{b) whether it is a fact that this is in
order to import only the latest hi-technology
machines for speedy growth ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) A high-
pawered Committee on capital goods has
been set up by the Mimstry of Industry with
a view to streamline the peocedure of impori
of capital good. The Commiitee is yet (o
submit its report.

(b) One of the major objectives of the
present import policy on capital goods is to
accelerate the pace of technological upgrada-
tion and modernisation of the industry and
to achieve the maximum growth. The policy
is kept under constant review keeping in
view the needs of the economy.

[Translation)

House building advance to civilian
employees of Army and Naval
Headquarters

2829. SHRI KALI PRASAD PANDEY :
Will the Minister of DEFENCE be pleased
to state :

{a) whether it is a fact that house build-
ing advances have been given to the civilian
employces working in Army and Naval Head-
quarters {Kashmir House) by the Army
Weifare Organisation on the allotment of
newly constructed houses in Arun Vihar
(NOIDA) and if so, the number of employees
who have been sanctioned house building
advance;

(b) the reasons for depriving this benefit
to the civilian employees working in Air
Headquarters; and
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(c) the npumber of civilian employees of
the Air Force who have been deprived of the
bouse building advance ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISTRY
OF DEFENCE (SHRI ARUN SINGH) : (a)
Yes, Sir. The Chief Administrative Officer,
Miuistry of Defence, and Naval Headquarters
have sanctioned housc building advance to
60 employees of Army Headquarters/Inter-
Services Organisations and seven employces
of Naval Headquarters respectively who have
been allotted newly constructed houses in
Arun Vihar (NOiDA).

(b) and (c'. Air Headquarters did not
sanction the bouse building advance to six
civilian employces who had applicd for s'milar
purposes because they were not considered
eligible for the same vader the relevant rules,
as confirmed by the Ministry of Urban Deve-
lopment.

{English)

Implementation of recommendastions
of high icvel Committee on problems
of ex-servicemes

2830 SURI SYED SHAHABUDDIN :
Wil the Minister of DEFENCE be pleased
to refer to the reply given to Starred Ques-
ton No. 202 on 30 July, 1986 regarding
recommendations of high-level Commattee on
ex servicemen's problems and state :

(a) the stage of implementation of the
recomumendations of the high-level Committee
on the problems of ex-servicemen which were
uccepted wholly or partially, as on 31 Janu-
ary, J986;

(b) whether some recommendations are
still under consideration or review;

(c) whether any represeptations have
beea reccived from the ex-servicemen’s asso-
ciations agamnst some recommendations; and

{d) if so, whether Government have
revicwed their decision on those recommen-
dations ?
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THE MINISTER OF STATE IN THB
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT IN THE MINISIRY
OF DEFENCE (SHRI ARUN SINGH) :
(a) Tbe position regarding action teken for
implementation of the recommendations of
thie High Level Committee on problems of
Ex-Servicemen which have been accepted
wholly or partially is given in the statement
Jaid on the Table of the House.

[Placed in Library. See No. LT-4007/87.]

(b) Some recommendations are stifl
under consideration. .

(c) and (d). There were some representa-
tions against some of the recommendations.
These have been taken note of.

Compilation of language and education
tables relatiag to 1981 ceasus

2831. SHRI SYED SHAHABUDDIN :
Will the Muister of HOME AFFAIRS be
pleased to state :

{a) whether the Registrar General of
India has compiled the language and educa-
tion tables refating to 1981 ceosus;

(b) whether any preliminary reports have
been released by him; and

{c) when the final report 1s expected to
be published ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI) : (a) and (b).
The Regisirar General, India has compiled
the caucation tables relating to 1981 census
and most of them have been released. The
data relating to language/mother tongue
collected 1n [98] census have not becn
compiled.

(¢) The laoguage data collected through
the houschold schedule in respect of language
mainly spoken ia the household are likely to
be available before the end of thif year.

Procarement of Jute in Bihar by Jute
Corporation of India

2832 SHRI D. L. BAITHA : Will the
Mimster of TEXTILES be pleased to stats ;
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(8) whether despite reiteration of Govere-
ments proclaimed policy of the readiness of
the Jute Corporation of India (JC1) to buy
jute when offered at the suppost price, the

~JC1 has stopped buying it in Bihar and
consequently a large quantily of jute is still
with the growers; and

{b) if so, the reasons for such a situation .

- and the remedial steps proposed ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR1 RAM
NIWAS MIRDHA) : (a) and (b). 1t is not
currect to State “that Jute Corporation of
India (JC1) has stopped buying raw jute in
Bihar. Oa the other hand JCI has procured
in all about 2.78 lakh bales of raw jute in
Bihar during this year directly and through
its State level Cooperative procurement
agency. This represents about 40 per ceat
of estimated crop production of 7 lakh bales
during this season as compared to about 25
per cent of procurement out of an estimated
production of 12 lakhs bales during the last
year. JCI has an open ended policy of pur-
chasing whatever quantity of raw jute is
offered to it by jute growers at the statutory
minimum price -fixed by the Goveroment,
The Position on date is that hardly any stock
is left with the small and marginal farmers
for being procured by JCI.

Quicome of Indo-Pak talks

2833. DR. B. L. SHAILESH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the outcome of the Secretary
level talks on the border issue beld in Islama-
bad during the last week of February, 1987 ?
- THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIR>
(SHRI K. NATWAR SINGH): A statemert
is given below.

Statement

Minutes of consultations between M-,
Abdul Sattar, Foreign Secretary of
Pakistan and Mr, A. S. Gonsalves,

Secretary in the Ministry of
External Affairs of India at
lsiamabad from 27 Febyu-

ary to 2 March, 1987

‘I. The Consultations were held in pur-

suance of para (x) of the Minutes of Con-
sultations initialled in New Delhi on Febru-
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ary 4, 1987 for discussion of furtber cop-

crete measures for de-escalation along the
erder.

I1. It was agreed that :

(a) All defensive and offensive forma-
tions in the sector South of Barmer-
Chhor will commence return to
their peacetime locations, which
shall be completed within 15 days
of the date of initialling of these
minutes. .

(b) In the sector comprising Barmer-.
Chhor in the South and upto
Hindumalkot-Mandi Sadiqganj in
the North, all defensive and offen-
sive formations will commence
return to their peacetime locations
from 16 March, 1987.

(c) The pullout of troops will be under-
taken in a graduated manoer and
will be monitored through regular
contact 10 be maintsined by the
DsGMO of both sides.

1. For discussion of further de-escala-
tion measurcs along the interpatiosal border
a.Pakismn delegation has been invited to
visit New Delbi at an early wutually con-

venicot date to be settled through diplomatic
channels,

Fake passport rackets

2834. SHRI MOHD. MARFOOZ ALl
KHAN : Will the Minjstesr of HOME
AFFAIRS be pleased to state :

(a) the details of the passport rackets
uncarthed by Government in various paris of
the country during 1986;

(b) who are the kingpins identified for
running the fake passports organisations in
the country stating their modus operandi and
their official links, if any;

(c) the number of persons detaincd/
arrested in this connection; and

(b) fhe measures taken by Government
to plug the loopholes, if any, in the rules
and regulations governing the issuance of
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passports so as to make a foolproof system
to check the illegal trade in passports in the
country ? X

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR! P.
CHIDAMBARAM) : (a) to (c). The State
Governments/Uspion Territory Administra-
tions are respousible for epforcing laws
relating to offences committed by individuals
while obtainipg passports, On the basis of
information available with Central agencies,
six cases were urcarthed duriog 1986
Details in tlus regard are given in the
statement laid on the Table of the House.

{Placed in Library. See No. LT-4008/87.]

(d) The Ministry of External Affairs
have taken ceitain steps to stop forgeries in
the issue of passports. The details in this
regard are given in the swatement laid on the
Table of the House.

{Placed in Library See No. LT-4008/87.]

Hagdloom Industry in Andbra Pradesh

2835. SHRI V. TULSIRAM : Will the
Minister of TEXTILES te pleased to state :

(a) whether the pumber of bandlooms
in Andhra Pradesh is on the decline during
the last three years;

(b) if so, the details thereof and the
reasons for stagoation of handloom industry
in that State; and

{c) the steps taken by Union Govern-
ment to provide financial assistance to the
State Government to improve the handloom
industry in the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise.

(c) Government of India have been
implemcnting a number of handloom deve-
lopmental schemes since 1976 through the
State Government with a .view to strengthen-
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ing the organisationdl infrastructure for the
development of the handloom sector. Some
of these Schemes are as follows :

(i) Share Capital assistance to hand-
loom weavers to enroll themselves
as members of cooperative societies;

(ii) Share Cupital assistance to hand-
loom weavers primary cooperative
societies, apex societies and State
handloom development corporations;

(ifi) Assistance for modernisation of
looms; ’
(iv) Maoagerial subsidy to handloom

weavers primary  co-operative
societies;

(v) Financial assistance to State hand-
loom development corporations and
handloom co-operative societies for
sctting up pre-looom and post-
loom processing facilities:

{vi) Special rebate at the rate of 20 per
cent on sale of handloom products;

(vii) Janata cloth Scheme;

(vin) Thnft Fund Scheme; hnd

(:x) Workshed-cum-Housing Schemie.

Evaluation of cotton monopoly
procurement scheme.

2836. SHRI HUSSAIN DALWALI : Wij)
the Ministes of TEXTILES be pleased to
state;

(a) whether Union Government have at
any time evaluated the progress made by the
Monopoly Cotion Procurement Scheme in
Mabarashtra through a panel.of experts so
far;

(b) if not, whether there is any such -

proposal under consideration of Government;
and

(®) Keeping in view of involvement of
huge quantum of financial assistance, whether
Government propose to evolve any scheme
o All India pattern for protecting the
tnterest ¢f cotton growers ?
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THB MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) Does not arise.

(¢) The Goverament fixes minimum
support price every® year with a view to
easuring remunerative price 10 the growers
and also for maintaining production level of
cotton. The Cotton Corporation of India
makes pruchases under Support Price
Operations except in Maharashtra whenever
the market prices tend to touch minimum
suport levels.

Import of dry fruits

2837. SHRI P. M. SAYEED : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have recerved
any representation for increasing imrort
quota of dry fruits;

{b) whether Government have also becn.
requested to reduce import duty on dry fiuns
and if so, reaction thereto;

(c) the annual amount being spert on
import of dry fruits and the approximate
demand in terms ©of price of dry truus po
year; and

(d) whether increase in import quota and
reduction in 1mport duty is likely to discour-
age smuggling of dry fruits 1nto India ?

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER: (a) Representa-
tions were rcceived for raising the percentage
entitlement for grant of licences for import
of dry fruits. After due consideration the
percentage entitiement has been raised from
20 per cent of the best year’s import to
25 percent w. ¢. f. 1.9.1986.

(b) As per ayailable information, no
such request has been made.

(c) Import of dry fruits viz. Raisins,
Sultanas and other dried grapes, Figs,
Almonds, Pistachio nuts, Walnuts were of
the order of Rs. 1257.48 lakhs, Rs. 2210 76
lakhs and Rs. 2072.96 lakhs for the year
1982-83, 1983-85 and 1984-85 respecti-
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vely. Data beyond March, 1985 s not
available. No assessment of demand bas been
undertaken, but there have been no report
of shortages.

(d) No specific study has beeo in this
regard.

{Translation)

Criterla for payment of compensation
for acquisition of land in
border States

2838. SHRI JAGDISH AWASTHI :
Will the Minister of DEFENCE be pleased
to state :

(@) the criteria adopted for paying com-
pensation for the land acquired by the army
for defence purposes in border States and
the time limit fixed for payment of com-
peasation;

(b} whether it is a fact that some of the
cases are pending in Jummu for the last
more thao fificen years and tbe compensa-
tion has not been paid despite the instruc-
tions given by Government in this regard;

(c) if so, the reasons therefor; and

(d) the number of such cases pending in
other border States ?

THE MINISTER OF STATE IN THER
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) The land for Defence purposes
i the country, including the border States,
1s acquired under the Land Acquisition Act
1894 or Requisitioning and Acquisition of
Immovable Property {RAIP) Act 1952 (in
case of requisitioned properties on which
assets have been created) except in J & K,
Rajasthan and Nagaland who have their own
State Acts for the purpose. The principles
for determination of compeosation are laid
down in the respective Acts, The dcquisitiop
under Land Acquisition Act has to be
completed within three years of the issue of
Notification under Section 4(1) and tbe
award has also to be made dunng this
period. Possession of land can be taken afier
making of the awaird. However, in cases
where Urgency Clause is invoked the posses-
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sion can be taken over 15 days after issue
of notices under Section 9 on payment of
80§per cent of the estimated compensation.

For acquisitions under ,RAIP Act the
land stands acqusred on publication of Form
‘Y. Compensation is. assessed and paid
thereafter.

There is no tiae limjt for disbursement '

of compensation, as such, prescribed in both
these Acts. There is, however, a provision
in the Land Acquisition Act for payment of
interest @ 9 per cent for the first year and
L5 per cent for the second year and onwards,
from the date of taking possession to the
date of payment or deposit of compensation,
in case compensation is not paid or deposi-
ted on or before taking possession of the
land.

{b) to /d). The information is being
colle.ted and will be laid on the Table of
the House.

[English)

Earnings from (vurism

2839. DR. B. L. SHAILESH : Will the
Minister of TOURISM be pleascd to state :

(a) whether there has been sharp decline
in earsiogs from tourism during the last
two years; and

(b) if so, the reasons thercfor ?

THE MINISTER OF TOURISM
(MUFTI MOHD SYED' : (a) No Sir.

(b) Does oot arise.

Proposal for counter trade in non-oil
sector

2840 DR. B. L. SHAILESH : Will the
Minister of COMMERCE be pleased 1o
state :

(a) whether steps are being initiated to
push through the idea of counter-trade in
non-oil sector as mooted at the recently
held indo-OPEC (Organisation of Petrbleum
Experting Countries) Seminar in New Delhi
aimed increasing the volume of trade bet-
ween India and the members of the OPEC;
and
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(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Recently no Indo-OPEC Seminar was held
in New Delbi However, an Indo-OAPEC
(Organisation of Arab Petroleum Exporting
Countries) seminar was held where a sumber
of ideas were mooted. One of the suggestions
was to increase sourcing of import of India
and the Arab Petroleum Exporting Countrjes
from each other with a view to enhancing
and broad basing the two way trade in the
true spirtt of South-South Cooperation to
their mutual advastage.

Handloom processing unit in Andhra
Pradesh

2841, SHRI C. SAMBU: Will the
Minister of TEXTILES be pleased to state :

(a) whether there is any proposal under
oonsigcra!ion of Union Government to start
handloom processing unit in Andhra Pradesh;

(b) if so, its location; and

(c) whether there is any scheme for
starting handioom processing technological
institute in Andhra Pradesh ?

THE MINISTER OF STATE OF (HRE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA} : (a) and (b). No, Sir.
However, proposal have been received from
the State Government of Andhra Pradesh
for expansion of the existing processing unit
at Jeedimetla and the Heat-sctting Plant at

Nellore.
(c) No, Sir.

!‘mpact of duty on price of pulses

2842, SHR]1 VIJOY KUMAR YADAV:
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that after the
i position of duty on pulses the prices of
pulses 1n the home m.:u'ket have gone up;

(b) if so, te what extent;

(¢) whether Government  are  con~
templating calanisation of import of pulses;
and
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(d) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) and (b).
No 8ir, there has been no significant impact
of the duty increase on the wholesale and
retail prices so far.

(c) and (d'. The Import Policy 1n respect
of individual itcms is determined having
regard to  indigenous  availability and
country's overall requirements. The Import
Policy is under constant review and neces-
sary corrective measures are taken as and
when necessary.

Permission for microwave system to
Aundhra Pradesh police
7

2843. SHRI MANIK REDDY : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(8) whether  Government of  Andhra
Pradesh has approached the Union Govern-
ment for grant of permission to Andhra
Prdesh police for microwave system of
communications; and

{b) if so, the action taken
Ministry in this regard ?

by his

THB MINISTER OF STATE IN THE
MINISTRY OF °¢ERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No, Sir,

(b) Does not arise.

SAARC meeting

2844. DR. B L SHAILESH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state : :

(a) whether a meetirg of experts from
the seven countries of the South Asian
Association for  Regional Co-operation
(SAARC) to give concrete shape to new
ideas identified by the Bangalore summit was
held in New Dethi towards the end of
February, 1987;

(b} if so, the proposals agreed to at the
meeting; and
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(c) the further action being taken in fhat
regard 7

THE MINISTER OF STATE IN*IBE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) The schemes agreed to in the meet-
ing, to give practical shape to the new ideas,
are the following :

(1) South Asian Broadcasting Program-
me covering radio and television.

{(ii) promotion of organised tourism.

(iil) the establishment of a8 SAARC
Documentation Centre.

(v) institution of SAARC Chairs,
Fellowships and Scholarships.

(v) an Organised Volunteers Programme,

(¢) The Report of the Meeting is to be
considered at the next session of the SAARC
Counct] of Ministers,

Grant of pension to freedom fighters
from Maharashtra

2845. SHR! MURLIDHAR MANE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of freedom fighters from
Mabharashtra who have applied for pension
during 1985-86 and 1986-87; and

(b) how many of these pension cases
have been cleared by Government ? *

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
C HINTAMANI PANIGRAHI) : (8) and (b).
The last date for receipt of applications
under the Swatantrata Siinik Samman
Pension Scheme was 31.3 1982. Applica-
tions received after this date are considered
only if claim of suffering is supported by
documentary evidence from official records
and verified by State .Governments con-
cerned. During the years 1985-86 and
1986-87, in 21 such cases pension was
sanctioned after condonation of delay.
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2846. SHRI K. PRADHANI : will
the Minister of COMMERCE b pleaded
to state :

_ (&) the details of export of rice country-
wise during 1985-86 and 1986-87 so far;
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(b) the amount of foreign exchange

carnings therefrom ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) and (b).
A statement showing provisional export of
rice, country-wise, during 1985-86 and
April, 1986 to January 1987, in terms of

ead quantity and value is given below.
Statement
Country-wise exports of rice
Qty. : M. Tonnes
Val. : Rs. Lakhs
1985-86 1986-87 (Apr.-Jan.)
Qt_y-._— Val. -— Qty. Val.

1 2 3 4 5
Babarain 3,516 310 476 56.72
Kuwait 28,758 2,105 1,123 121.47
Oman 7,019 661 4,333 337.31
Qatar 971 78 215 20.16
Saudia Arabia 62,799 4,376 33,152 2,855.86
U.AE. 32,150 2,590 13,825 1,334.81
Y AR. 967 84 s
Yemen PDR 25 3
Belgiom 20 3 127 11.07
France 183 21 233 20.34
Germaoy FR 78 5 55 6.66
Netherlands . 20 2.89
Norway 98 8 .

U.K. 11,779 890 11,998 1,050.76
US.A. 4,609 497 4,061 522.48
Canada 1,017 107 142 16.72
Hong Kong 5 1 25 3.82
Singapore 923 78 226 24.57
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Sri Lanka 90 7*
Australia 18 1 115 10.01
Malaysia 108 12.70
U S.S.R. 79,721 5,457 75,406 6,034.26
Others 527 41 23,199 2,038.00

2,35,213 17,323 1,68,800 14.480.61

(Source : Agricultural & Processed Food Products Export Development Authority)

Identification of econon:ic areas for
financial help

2847. SHRI G. S. BASAVARAJU ™
SHRI S. M. GURADDI :

Wil the Minister of COMMERCE be
pleased to state :

(a) whether Government have idertified
any economic areas for greater financial help
to make Indian Companies nore competitive
in the International Market;

(b; if so, the details thereof;

(c} the kind of financial help that will
be provided to those economic ereas;

(d) whether Indian Companies have
made any efforts to develop markets in West
Asia; and

(e) if so, the facilities provided to those
companics to develop new market in West
Asia ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (c).
Financial assistance such as Cash Compen.
satory Support, concessional rate of interest
oa preshipment and postshipment finance
and fiscal concessions under 80 HHC s
extended for export promotion In addition,
the Government has idenufied 14 broad
sectors for making special thrust in the
international markets without minimising
importance of other exportable commodities.
A statement is given below,

(d) and (e). India has achieved a signi~
ficant success in securing project contracts
mostly in Iraq and Jordan. Saudi Arabia
has been :dentified as an important area for
undertaking operation and maintenance
works of the projects set up there. Facilities
in the arca of project and consuitancy
include project assistance for 10 per cent
of the net foreign exchange earnings from
service portion of contract, re-imbursement
of part of cost of pieparation and sub-
mission of bids, enhanced rate of assistapce
on the approved recurring expenditure
incurred for opening and operating offices
by the Consultancy Organisations, etc.

Statement

List of Thrust Sectors

1. Tea, especially in packaged and
value-added forms;

2. Cereals, in particular wheat;

3. Processed foods, includiog fruits
and juices, meat and meat products;
and fresh fruits and vegetables;

4. Marine products, especially in
value-added forms;

§. Iran Ore;

6 Leather and leather manufactures,
with an emphasis on the latter;

7. Handicrafts and Jewellery;
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and consumer

8. Capital goods
durables; .

9. Electronics goods and computer
software;
40. Basic chemigals;
11. Fabrics, piece-goods and made-ups;
12. Readymade garments;
13  Woollen fabrics l;nd knitwear;

14. Projects and services.

{Translation]

Deaths in police castody

2848. SHRI VILAS MUTTEMWAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) the total number of persons who
died in police custody in Dethi and other

Union Territories during the last three
years;
{b: whether investigation was made

ito all such cases and if so, the conclusions
thereof in each case; and

{c) the action tuken against the concern-
ed officers when found guilty ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRIL. P.
CHIDAMBARAM) : (8) The informauon
10 respect of Delhi is furnished below
1986

1934 1985

3 3 5

Information in respect of other Union
Territories is not yet available.

(b) and (c). Inquest proceedings are
conducted in ali such cdses. Inquest reports
are awaited in 2 cases of 1986, In 2 cases
of 1986, the Police officials have been held
responsible A case under section 382 IPC
has been registered and the 3 police officials
concerned arrested in one case. lo the other
Case, the investigation has been entrusted to

PHALGUNA 22, 1908 (S8AKA)
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the Central Bureau of Investigation. In the
remaining cases pertaining to the year 1984,
1985 and 1986, no police officisl has been
beld responsible.

[English)

Simplification of import-export
procedures

2849. SHRI CHIRANN LAL
SHARMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Study Team to consider
the simplification and rationalisation of the
import-export procedures has submitted its
report to Government;

b) if so, the details thereof; and

{c) the action taken thereon ?

THE MINISTER OF COMMERCE
(SHRI P. SH!IV SHANKER) : (a) Yes, Sir.

{b) The ‘Study Team bhas recommended,
inter alia, phased introduction of com-
puterisation in certain functional areas,
strengthening of existing counter assistance
system and a facility of counter delivery of
import licences; delegation of powers for
issue of certain licences, setting up of
Regional Licensing Commitiees in respect
of Advance and Supplementary Licences in
more regional offices, tramning programmes
for personnel, strengthening the existing
enforcement machinery, improved coordi-
nation among various sponsoring authorities,
elc.

(c} Follow up actign for implementation
of the recommendations of Study Team has
been initiated.

Compensation to people affected by
setting up of Ordnaace Factory in
Bolangir district of Orissa

2850 SHRI LAKSHMAN MALLICK :
Will the Minister of DEFENCE be pleased

to state :

(a) whether land allotted . to thyee
bundred families uader Anti-Poverty Pro-
gramme was acquired for an Ordnance
Factory in Bolangir district of Orissa;
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(b) if so, whether no compensation has
so far beet paid to the families, displaced;
and

{c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.,
PATIL) : (a) to (c). For setting up the
Ordnance Factory in Bolaogir, land is being
acquired through the Government of Orissa
who have been requested to furnish the
details regarding the compansation paid to
thosc whase Jand bas been acquired. The
same is awaited.

Dispute regarding tbe land acquired
by Engineering Store Depot at
Kandivili, Bombay

2851. SHRI ANOOPCHAND SHAH :
Will the Minister of DEFENCE be plcased

to state :

(a) whether a dispute regarding the land,
which was acquired for Engineering Store
Depot at Kandivili, Bombay is pending
before a court;

(b) if so, whether any offer for out of
court settiement of the matter has been
received by the Ministry; and

(¢) the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) Yes, Sir. _

(b) Yes, Sir.

(c) Ministry of Defence have agreed 10
pay compensation at the same rate at which
payment has already been made by the
Ministry of Railways.

Countries which have no diplomatic
relations with India

2852, DR. V. VENKATESH : Will the
Mibister of EXTERNAL AFFAIRS be
pleased to state the names of countries which
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do not have diplomatic relations with
India ?

' THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : Dominican
Republic, Haiti, Honduras, lsrael, Morocco;
Republic of South Africa and Republil of
Suc Tome and Princlple do not have diplo-
matic relations with India.

Grievances of Nepalese of Assam and
N. E. Region

2853. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whetber Government arc aware of
the grievances of the Nepali speaking people
of Assam and North-Eastern Region; if so,
what are the main gri¢vances;

(b) whether any- memorandum has been
received from these people; and

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
CHINTAMANI PANIGRAHI) : (a) and
(b). Yes, Sir. The main issues raised by
some organisation of Nepali speaking people
of Assam and North-Eastern Region are (a)
that the Indo-Nepal Treaty of 1950 be
abrogated, (b) that the Indo-Nepal border

" be sealed and Passport/Vise System be intro-

duced and {c) that the Nepali speakiog
people should not be subjected to harassment
and discrimination (d) Nepali language be
included in the Eighth Schedule of the
Constitution.

(c) Under Articles 6 and 7 of the Indo-
Nepal Friendship Treaty of 1950, citizens
of Nepal in India, though otherwise foreig-
ners, would enjoy certain privileges in
scveral matters as are enjoyed by citizens of
India. If the treaty is abrogated, the citizens
of Nepal in India_woyld Jose these special
privileges and, further, they would have to
be sent back to their country of origin as
any other foreigner, Similarly, Indian citizens
in Nepal, who at present epjoy the same
privileges as citizens of Nepal do, would
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coase to enjoy such privileges. Therefore, the
demand for abrogation of the Indo-Nepal
Treuty of 1950 is pot acceptable. For similar
reasons, the Indo-Nepal border which is an
open border cannot be sealed.

The complaints regarding alleged harass-
ment and discrimination of the Nepali
speaking people of Assam and North-Eastetn
Region have been brought to the notice of
the concerned State .Governments. The
Government of Assam have stated that
instructions have been issued to the State
Police to cosure that no harassment is
caused to any person. The Government of
Meghalaya have stated that the allegation of
the harassment of the Nepali speaking people
is not correct. It is the earnest endeavour of
the Government to preserve the cuitural and
literary beritage of all the Ianpguages irres-
pective of their inclusion in the Eighth
Schedule of the Constitution.

[Translation)
Export and import of foodgrains

2854. SHR1 DAL CHANDER JAIN:
Will the Minister of COMMERCE be pleased
to state the quantity and value of foodgrains
such as pluses and grams etc. imported as
well as the names, quantity and value of
foodgrains exported from 1 April, 1986 to
31 December, 1986 ?

THE MINISTER OF COMMERCE
(SHR1 P. SH!V SHANKER): Data on
import§ of foodgramns and pulses during
April-December, 1986 is not available.
However, the contracts registered for the
import of pulses including gram with
NAFED for the period April-December,
1986 amounted to 642,940 metric tonnes
valued at Rs. 236.48 crores. A statement
showing the export of foodgrains during
April-December, 1986 is given below.

Statement

Export of Foodgrains during the
April-December, 1986

ftem Quantity Value
{in + (Rs.
fonnes) lakhs)
Basmati rice 1,61,797 14,005
Other rice 1,533 64
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Itemy Quantiiy Value
Wheat 1,91,630 3,058
Maize )

10‘ Neg.

Bajra 908 25

Jowar 930 24

Ragi 69 2
Source : The Agricultural and Pro-

cessed Foods Export Develop-
ment Authority.

Note : Data,on export of Pulses

duriog this period is not
available.

{Engtish)

Pay scales of re-employed ex-service-
men in Indian Navy

2855. PROF, K. V. THOMAS : Will
the Minister of DEFENCE be pleased to
state :

_.(a) whether re-employed exservicemen in
Indian Navy are denied the new pay scales
recommended by the Fourth Pay Commis-
siop; and

(b) of s0, the gtops proposed to be taken
10 this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE

.MINISTRY OF DEFENCE (SHRI ARUN

SINGH) : (a) No, Sir.
{b) Dods not arise.

Indian investment {n joint venture
projects in loreign countries

2856. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of COM-
MERCE be pleased to state :

(a) the total Indian investment made in
joint venture projects in foreign countries
during the last five years;

~ (b) whether the Indian ‘investment in the
joint venture projects abroad has virtually
remained stagoant during the last five years;
and
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(c) if so, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV " SHANKER): (a) The
total Indian investments in Joint Venture
projects approved duriag the last five years
is Rs. 11.93 croges.

(b) No, Sir.

{c) Does not arise,

Persons trapped under ssow on Leh-
Kargll road ia December 1986

2857. SHRI KAMAL NATH : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether a number of persons were
trapped under snow on Leh-Kargil road in
December, 1986;

(b) if so, the pumber of persons lost
their lives and the pumber out of them
belonged to Border Roads Organisations,

(c) whether all the bodies have since
been recovered;

(d) f pot, the number of persons sull
missing;
(e) the amount of compensation which

has been paid to the next of kio of the
deceased and to the injured; and

(f) whether most of the Border Roud
personael had not been supplied proper
uniforms ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) A npumber of persons were
trapped on the Leb-kargil road on 14/15
November 1986 due to beavy snow-fall,

(6) A total of 31 dead bodies have been
retrieved so far including 12 Casual Paid
Labourers of the Border Roads Organisation.

- \¢) No, Sir. Some bodies may still be
under the spow and are expected to be
recovered in Apr-Jun, 87, when the snow
clearance is done and the road is opened.
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(d) 15 Casual Paid Labourers and 3
GREF employees of the B. R. O. are stil}
missing.

(¢) Immediate relief of Rs. 500)- has
been sanctioned to the next of kin and
injured personnel from the Border Roads
Special Relief Fund. The Chief Minister
of Jammu and Kashmir bas also sanctioned
Rs. 500/- to each affected person. Com-
pensation under the workmen's Compenss-
tion Act, 1923 will be paid after completjon
of the Court of Inquiry proceedings which
have been delayed due to inacessibility of
the site due to heavy snow-fall.

(f) No, Sir Border Roads personnel bad
been provided adequate clothing.

Benami applications for joint- venture
in decp sea fishjng

2858. SHRI D P. JADEIJA : Will the
Minister of COMMERCE be pleased to
state ¢

{a) the number of sapplications received
for joint-venture in diep sea fishing,

ib) whether Government ate aware that
numerous applications are said to be benami:
and

{c) if 8o, the safeguards proposed to be
ajopted to weed out such dubious appli.aits?

THE MINISTER OF COMMERCF
(SHRI P. SH!V SHANKER) : (a) and (b).
Government have not, so far, received any
apphcation for Joint Ventures in deep sea
fishing under the New Policy.

{¢) Care would be exercised at the time
of processing of applications to weed out any
dubious application.

Joint ventere in deep Sea flshing

2859. SHRI AKHTAR HASAN :
SHRI PRAKASH V. PATIL :

Will the Minister of COMMERCE be
pleased to state :

(a) the response evinced by large
industrial Houses to Goverament's 0eW
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policy on deep-ses fishing which inter alia
permits joiot ventures in the field;

{b) the cxpected increase in productlon
of fish as a result thereof; and

_ (c) how it is expected to affect the prices
of the fish in the local markets ?

THE MINISTER OF COMMERCE
(SHRI P. SH}V SHANKER): (a) and (b).
Since the Government, bave announced the
new policy very recemly, it is too ecarly to
gauge the response of the large industrial
houses in this regerd and the expected
increase in production of fish as a result
thereof.

(c) Joint ventures in deep soa fishing are
not likely 1o affect the prices of fish in the
local market, as these will be primarily for
exports

Engineering Export Promotions
Council

2860. SHRI S. M. GURADDI :
SHRI H. N. NANJE GOWDA

Wil the Minister of COMMERCE be
plcased to state :

(a) whether the Engincering Export
Promotion Council has urged Government
to cnsure speedy implementation of the
policy measurcs alrecady announced;

(b) if so, whether the Council has also
pointed out that delays in the implementation
would dampen enthusiasm generated and
would adversely reflect on the performance
on the export front;

(c) whether delay in implementation has
resulted in loss of export worth Rs. 150
crores of engineerirg goods during the first
six months of 1985-8¢; and

(d) if so, the steps Government propose
to take in thiy regard ?

THE MINISTER OF COMMERCE
(SHRi P. SHIY SHANKER) ; (a) and (b).
Goverament have taken a number of policy
decisions to promote exports of engmeermg
80ods.” While some of these cover specific
measures, others provide guiding principles.
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Ragular discussions-have been held with the

‘industry including the Engineering Export

Promotion Council for obtaining specific
proposals and collecting necessary date for
evolving guidelines for decisions. These are
being implemented from time to time.

(¢) No Sir.

(d) Does not arise.

Sanctioned strength of Border
Segurity Force -

2861, SHRI SYED SHAHABUDDIN ¢
SHRI RADHAKANTA DIGAL ;

* Will the Minister of HOME AFFAIRS
be plea<ed to state :

(a) the sanctioned strength of the Border
Sccurity Force as on 1 January, 1987; and

(b) whether Goveanment propose to
expand Border Security Force; if so, the
details thereof ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIBEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The sanctianed
strength of BSF battalions as on 1187
was 85.

(b) In order to increase vigilance on the
border, the Governmeat of India bave
sanctioned 25 additional battalions of BSF
for Indo-Pakistan border and 29 additional
battalions for Indo-Bangladesh border.
These 54 battalions will be raised in a period
of five yeare starting from 1986-87ina
phased manner. Five battalions will become
operational in  April/May 1987. 13
battaliops will be raised in 1987-88, 12
battalions in 1988-89, 12 battalions in
1189-90 and 12 battalions in 1990-91.

Discharge of locally recruited
employecs of Indian Embassy,
Kathmandu

28562. SHRI YASHWANTRAQO -
GADAKH PATIL : Will the Minister of
EXTERNAL AFFAIRS be pleased to state ;
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(a) whether 8 large number of locally
recruited employees of Indian Embassy,
Kathmandu bhave been discharged from
servica; and

(b) if so, the facts of the case ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
About 105 members of the locally recruited
staff of our Embassy in Kathmandu went on
strick w. e, f. Jannary 1,1987. The striking
employees were given upto Jaouary 28,1987
i. ¢ 4 weeks from the commencement of this
strike to re-join their duties. 13 pegsons
re-joined the duty and 10 others who wers on
earned leave, also re-joined 92 employees,
who did oot joint, were treated as baviog
abandoned their duties and, therefore, their
services had to be terminated.

— e ——

[English)
12.00 brs.

SHRI C. MADHAV REDDL {Adila-
bad) : Sir

MR. SPEAKER : 1 have not allowed
that.

SHRI C. MADHAYV REDDI : | bave
given notice of an Adjournment Motion, ..

MR. SPEAKER : I disallowed it because
my previous rulings stand even inspite of the
fact that Professor Sahib has authenticated
the letter himself I think the President’s
name-— I cannot allow it to be dragged 1n.

(Interruptions)

PROF, MADHU DANDAVATE
(Rajapur) : My request to you is...

{Interruptions)
MR. SPEAKER : I cannot accept it.

(Imterruptions)**

MR. SPEAKER : Not allowed. 1 have
disallowed it,

**Not recorded.

(Intervuptions)

PROF. MADHU DANDAVATE : 1
want to raise a point of order.

MR. SPEAKER : No point of order on

¢ this B“b’ect-

(Interruptions)

MR. SPEAKER : There is no business
before the House. There cannot be any point
of order,

(Interruptions)

MR. SPEAKER : 1 have dose it. 1 have
slways done it consistently. 1 have studied my
rulings. 1 have gone throogh them and scen
it. Inspite of al} that Professor has given
to me, I do not want the neme of the

. President to be dragged in apy way in this

Houose. It ix my clcar ungerstanding There
are other ways. You can utilise them.

(Interruptiony)

PROF. MADHU DANDAVATE: 1|
want 8 clarification, -

(Interruptions)

MR. SPEAKER : No clarification.
{ Interruptions)®*

MR. SPEAKER : No, no, you cangot
discuss that. Mr, Chidambaram. .

(Interruptionsi*™*

MR. SPERAKER : Not allowed.
(Interruptions)**

MR. SPEAKER : I did not question
their authenticity, Not allowed.

(Interruptions)**

MR. SPEAKER : | am within my rules.
I have studied them. Nothing doing.

(Interruptions)*®

MR. SPEAKER : When the time comes,
you caa coime snd 1 will allow you.

(Interruptions }**

**Not recorded.
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MR, SPEAKER : Nothing will go on
record,

("nterruptions)**
12.03 brs,
PAPERS LAID ON THE TABLE
| English)

Notifications under the Agricultural
and Processed Food Products
Export Cess Act and Import and

Export (Control) Act and
Audit Report and Anuual
Actounts of Rubber
Board, Kottayam
for 1985.86

THE MINISTER "OF COMMERCE
(SHRI P. SHIV SHANKER) : 1 beg to lay
on the Table :

(1) A copy of Notification No, §.0.
914 (E) (Hindi and English ver-
sions) published in Gazette of India
dated the 15th December, 1986
appointiog the 15th December,
1986 as the date on which the
provisions of Agricultural and Pro-
cessed Food Products Export Cess
Act, 1985 shall come into force
issued under sub-section (3) of
section 1 of the said act.

[Placed in Library., See No. LT-3955/87.)

(2) A copy of Notification No. S.0.
915 (B) (Hindi and English
versions) published in Gazette of
India dated the 1S5th December,
1986 specifying 0.5 per cent ad
valorem as the rate of duty of
customs which will be levied and
collected as cess on export of all
scheduled products with immediate
effect issued uader sub-section (1)
of section 3 of the Agricultural
and Processed Food Products Ex-
port Cess Act, 1983,

{Placed in Library. See No. LT-3956/87.]

**Not recorded.
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(3) A copy each of the following Noti-
fications (Hindi and English ver-
siong) issue under section 3 of the
l!ngnports and Exports (Control) Act,

47 :

(i) S.0. 612 (B) published in
Gazette of India dated the
Ist September, 1986 making
certain amendments in the
open General Licence No.
15/86 dated the 1st April,
1986.

(Placed in Library. See No LT-3957/87.]

(ii) S.O. 656 (E) published in
Gazette of India dated the
4th September, 1986 giving
general permission till further
orders to import into the
Domestic Tariff Area ‘rejects’
manufactured by the units
located in the Free Trade
Zones and Export Processing
Zones subjects to the condi-
tions mentioned in the notifi-
cation.

{Placed in Library. See No. LT-3958/87.]

(i) SO. 691 (E) published . in
Gazette of India‘ dated the
26th September, 1986 makiong
certain amendments in the
Open General Licence No.
15/86 dated the st April,
1986.

[Placed in Library. See No. LT-3959/87.]

(iv) S.0. 872 (E) published in
Gazette of India dated the

28th November, 1986 making
certain amendments in the
Open General Licence No.
13/86 dated the 1st April,
1986.

[Placcd ip Library. See No. LT-3960/87.]

(v) S.0. 91 (E) pubdlished in
Gazette of India dated the
19th February, 1987 making
certain amendments in the
Open General Licence No,
16/86 dated the 1st April,
1986.

[Placed in Library See. No. LT-3961/87.]
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"(vi) .0 157 (E) published in
. Gazette of India dated the
20d March, 1987. making
certain amendments in the
Open General Licence No.
1/86 dated the 1st Aprii,
1986. )

{Placed in Library See No. LT-3962/87]

(4) A copy of the Annual Accounts
(Hindi and Bonglish versions) of the
Rubber Board, Kottayam, for the
year 1985-86 together with Awvdit
Report thereon.

(5) A statement (Hindi and English
versions) showing reasons for delay
in Inying the papers mentioned at
(4) above.

[Placed in Library. See No LT-3963/87)])

Review and Avoual Report etc. of the
Natiena] Handloom Development
Corparation Ltd. Lucknow for

1985.86

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : 1 beg to 1ay on the Table
a copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section  619A of the Companies Act,
1956 :,

(1) Review by the Government on the
working of the National Handloom
Development Corporation Limited,
Luocknow, for the year 1985-86.

(2) Annual Report of the National
Haodloom Devclopment Corpora-
tion Limited, Lucknow, for the
year 1985-86 along with Audited
Accounts and the comments of the
Comptroller and ‘Auditor General
theteon.

[Placed in Library. See No LT-3964/87.)

Notificstion under Cantonments Act
and Nationa! Cadet Corps Act

THE MINISTER OF D}LFENCE (SHRI
VISHWANATH PRATAP SINGH) : 1 beg
to 1ay on the Table : ’
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(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (4) of
section 284 of the Contonments
Act, 1924

(i) The Khas Yol Cantonment
(Water Supply) Bye-laws,
1986 published in Notification
No. S.R.O. KY/A/16-A in
Gazette of Iandia dated the
29th November, 1986.

[Placed in Library. See No. LT-3965/87.]

(ii) The Secunderabad Cantooment
(Lay out of Streets and Regu-
lation and Prohibition of
Erection of Buiklings) Amend-
ment Byelaws; 1985 published
in Notification No. SR.O. }
in Gazette of India dated the
13th September, 1986

[Placed in Library. See No. LT-3966/87.]

(2) Two statements {Hindi and Fnghsh
versions) showing rcasons for delay
in laying the potifications mention-
ed at (1) asbove.

{Placed in Library, See Nos. LT-3965 and
3966/87.]

(3) A copy of the National Cadet
Corps {Amendment) Rules, 1987
(Hindi and English- vcrsions) pub-
lished in Notification No SR O.
33 in Gazette of India dated the
14th February, 1987 under sub-
section (3) of section 13 of the
National Cadet Corps Act, 1948

[Placed in Library. See No. LT-3¢67/87]

Notification under Tocome Tax Act
and the Customs Act

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K. GADHVI) : 1 beg to lay on the Table :

(1) A copy of the Income-tax {Secanq
Amendment) Rules, 1987 (Hindi
and English versions) published in
Notification No. 8.0. 166 (E)ip
Gazette of India dated the 9th
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March, 1987 under section 296 of
the Income-tax Act, 1961.

[Placed in Library, See No.'LT-3968/87.}

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
customs Act, 1962 :

(i) The Customs and Central Ex-
cise Duties Drawback (Amend-
ment) Rules, 1987 published
in Notification No. G.S.R.
272(B) in Gazette of lndia
dated the 4th March, 1987.

Gi) S.0. 163(E) published n
Gazette of India dated the 5th
March, 1987 containing
Corrigendum to certain noti-
fications mentioped in the said
notification,

{Placed in Library. See No. LT-3969/87.]

Noﬁﬂtatipn under Central Reserve
Police Force Act

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : I beg to lay on the Table a copy
cach of the follawing Notifications (Hindi
and Lnglish versions) issued under section 18
of the Central Reserve Police Force Act,
1949

1} The Central Reserve Police Force
(Amendment) Rules, 1986 published
in Notifcation No. G.SR. 1006
in Gazette of India dated the 22ad
November, 1986.

(2) The Central Reserve Police Force
(First Amendment) Rules, 1986
published in Notification No.
G.S.R. 1056 in QGazette of India
dated the 13th December, 1986.

(Placed o Library. See No, LT-3970/87.)

Notification usder Export (Quality
Control and Inspection) Act

THE MINISTER OF STATB IN THE
MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRIMATI SHEILA DIKSHIT) &,
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I beg to lay on the Table a copy cacn of the
following Notifications (Hindi and English
versions) uader sub-section (3) of section 17
of the Export (Quality Control and lospec-
tiop) Act, 1963 :

(1) The Export of Cashew Kernels
(Quality Control and Inspection)
Amendment Rules, 1986 published
in Notification No. 5.0, 905(E) in
Gazette of India dated the 10th
December, 1986.

{Placed in Library. See No. LT-3971/87.]

{2) The Export of Gum Karaya (Ins-
pection) Rules, 1986 published in
Notification No. 5.0. 4136 in
Gazette of India dated the 13th
December, 1986.

{Placed in Library. See No. LT-3972/87.)

(3) The Export of Cycle Tyres and
Cycle Tubes (Quality Control and
Inspeciion) Rules, 1987 published
in Notification No. S.0. 142 in
Gazette #f 1ndis dated the 17th
January, 1987.

[Placed in Library. See No. LT-3973/87.}

Report of C A.G, of India for 1985 —
Union Government {Commercial)—
Part I—Bharat Earthmovers Ltd,

THE MINISTER OF STATE IN THE
MINISTRY OF  PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT)
I beg to lay on the Table a copy of the
Report (Hindi and English versions) of the
Comptrolier and Auditor Genersl of India
for the year 1985—Union Government

' (Commercial)— Party — Bharal Earthmovers

Limited under article 151(1) of the Consti-
tution.

{Placed in Library. See No, LT-3974/87.)

Annual Reports of Hapdloom Export
Promotion Couvncll, Madras for
1981-82, 1982.83, 1983.84,
1984-85 and 1985-86 and
Review on the working of
the Handloom Export
Promotion Council,
Madras for these
years ete,

THE MINISTER OF STATE OF THE.
MINISTRY OF TEXTILBS (SHRI RAM
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NIWAS MIRDHA) : 1 beg to lay on the
Table : -

(1) (a) () A copy of the Annual
Report (Hindi and English
versions) of the Hand-
loom Export Promotion
Council, Madras, for the
year 1981-82 along with
Audited Accounts.

[Placed in Library. See No. LT-3975/87.]

(i) A copy of the Annual
Report (Hindi and English
versions) of the Hand-
loom Export Promotion
Council, Madras, for the
year 1982-83 along with
Audited Accounts.

[Placed in Library, See No. LT-3976/87.]

(iii) A copy of the Annual
. Report (Hindi and English
versions) of the Hand-
loom [Export Promotion
Council, Madras for the
year 1983-84 along with
Audited Accounts,

[Placed in Library, See No. LT-3977/87.]

(iv) A copy of the Annual
Report (Hindi and English
versions) of the Hand-
loom Export Promotion
Council, Madras, for the
year 1984-85 along with
Audited Accounts,

[Placed in Library See No. LT-3978/87.]

(v) A copy of the Annual
Report (Hindi and Eoglish
versions) of the Hand-
loom Export Promotion
Council, Madras, for
the year 1985-86 along
with Audited Accounts.

(Placed in Library. See No. LT-3979/87.]

(b) A copy of the Review (Hindi
and Baglish versions) by the
Government on the workiog
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of the Handloom Expert Pro-
motion Council, Madras, for
the years 1981-82, 1982-83,
1983-84, 1984-85 and
1985-86.

{Placed in Library. See No, LT-3980/87.}

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-3981/87.]

(Esglish)
(Interruptions)

MR. SPEAKER :1 have given my ruling.
There are other ways to do it.

(Interruptions)

MR. SPEAKER : There is no business
before the House. You come ta me. 1 will
tell you.

(Interruptions)

) MR. SPEAKER : 1 have seen the prece-
dents. There is no point of order. 1 don't
differentiate; all are Members here.

(Interruptions)

MR. SPEAKER : There is no point of
order. There is no basis for raising a point
of order.

(Interruptions)

‘iR SPEAKER : 1 have read the rules
« refully. 1 bave read them for 8 years,

(Interruptions)

MR. SPEAKER : | have given my ruling
and that stands.

(Interruptions)

v — G
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12,05 hrs,

STATEMENT RE GOVERNMENT'S
DECISIONS ON REPORT OF FOURTH
CENTRAL PAY ° COMMISSION
(PART 11) RELATING TO PEN-
SIONS AND OTHER RETIRE-

MENT BENEFITS TO
CENTRAL GOVERNMENT
EMPLOYEES
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) :@ The existing pension
policy has been evolved over a period of
time as a consequence of Government’s
attempts to improve the pensionary benefits
of the Central Government employees.  This
ad-hoc upproach, however, created numerous
anomalies and dificulties in  the administra-
tion of pension. Pension was, therefore,
identified as one of the modules for reform
1h the structure of the civil scrvices.,

The above perception led to  the amend-
ment of the terms of reference of the Fourth
Central Pay Commission in November, 1985
10 include the examination of penswn struc-
ture for pensioners, hoth present and future,
This is the first tme that the pension struc-
ture has been subjected to an integrated and
in-depth examination by a Pay Commission.
Mesnwhile the Government took certain
other measures to generally alleviate the
hardship and other difficulties of the pen-
siopers. Some of the‘important measures
are ;

(i) With effect fiom 1.4.1987 the
Heads of Office/Department have
been made accountable for cnsuring
issue of pension payment aod gra-
tuity orders on or before the date
of retirement of a goverpment
servant and in exceptional cases,
jssue of orders for provisional pen-
sion/gratuity where delays are
anticipated.

(i) The Payment of Arrears of Pension
(Nomination Rules), 1983 bave
been amended to romove the condi-
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* specified date.

(i)

(iv)

v)

(vi)

’ (vii)”

Reporst (P. II)

nomination - by a
Pensiopers are new
free to make nomination at any
time.

tion of filing

Benefits of the scheme of voluatary
retirement was extended to tempo-
raty government servants.

Family Pension Scheme of 1964
was extended not only to the fami-
lies covered by the judgment of
Supreme Court but also to families
of those Government servants who
died before putuing one year of
continuous  service prior to
27.1.1979 subject to their having
beea found medically fit before
Joining Government service,

A Sianding Committee of Voluntary
Agencies was constituted to provide
a feed-back on programme imple-
mentatton to the Department of
Pension and Pensioners’ Welfare, to
critically examine the new policy
initiatives and to mobilise voluntary
effort to supplement Government
action.

The CGHS faciliues have been
extended to all Central Government
pensioners (except Railways and
Defence) in the cities of Bombay,
Calcutta, Madras and Pune,
irrespective of their place of resi-
dence, in addition of Jaipur where
these facilities were made available
ecarlier.

The simplified procedure for pay-
ment of pension to Armed Forces
personnel through Public Sector
Banks has been introduced w.e.f.

1.1.1987.

(viii) Lastly, while presenting the Budget,

the Prime Mipister announced that
the minimum pension and minimum
family pension will be raised to
Rs. 375/- per mooth with effect
from 1.1.1986 against the present
minimum of Rs. 160/- per month
for pension and of Rs. 150/- per
month for family pension fixed in
April, 1983,
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2.1 1 have briefly dwelt on some of
the important measures taken to streamline
the pension adnunistration against the pess-
pective of the pension structure that would
emerge after the implementation of the
decisions of the Government on the recom-
mendations of the Pay Commission.

2.2. 1 would now revert to the Report
of the Pay Commussion and the Government's
decisions on the recommendations contained
therein, 1 am glad to inform the House
that Government have decided to saccept
most of the major recommendations of the
Pay Commission  The revised bepefits will
take effect from 1.1.1986. Some of the
important decisions of the Government are

as follows :

(i) Pension being a loog term  benefit
shall be related to basic pay only
and will be calculated at the rate
of 50 per cent of the average
emoluments replacing the slab
formula introduced in 1979. This
benefit will also be available 10 pre
1.1.1986 pensioners.

(ii) _ The rationalised pension structure
recommended by the Commission
for the present pensioners has been

accepted.

(ii) The Commission's recommendations
regarding family pension has becn
improved upon by the Government.
The family pension will be subject
to a misimum of Rs. 375/- and
maximum of Rs 1250/- per month
as asgainst Rs. 300/- and
Rs. 1000/- respectively.

Tbe Commission’s recommen-
dations regarding additional relief
to family peosioners has also been
accepted.

(iv) The Government have accepted the
recommendations regarding intro-
duction of death gratuity for those
Goveroment servants who die in
harness.

The rate of retiring gratuity at
half month’s pay for each comple-
ted year of service subject to a
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maximum of 16.5 months pay. will
continue to operate. The ceiling on
gratuity which operated at Rs.
50,000/- has been increased to
Rupees one lakh.

(v) It bas also been decided that
weightage of 5 years may be added
to the actual qualifying service
rendered by the ArmodiForces
Personnel for determining * death
gratuity and retirement gratuity
subject to the condition that total
qualifying service plus weightage
will not exceod 33 ycars.

(vi) The Government have also subs-
tantiatly improved the rates of dis-
ability pension for the Armed
Forces  Personnel, For 100
disability, the improved rages wili
be as follows : -

) Officers and

Honorary

Commissioned

Officers : Rs. 750/-
{n) ICO: Rs 550/-

(ni) ORs and NCs (E) : Rs, 450/-

The war mjury pay for 100
per ceat disability will now be equal
to last pay drawn, but shall not be
less than 60 per cent of the last pay
drawn for officers and 80 per cent
for personoel below officer rank
even where the disabilty is lower
than 100 per cent.

(vii) The Governmecnt cmployees who
were governed by the CP.F.
Scheme and who were in service on
1.1.1986 will be deemed to have
come over {0 pension scheme from
that date unless they specificaily opt
to continue under the C.P.F.
Scheme,

3. A resolution aonouncing the
Government decisions on the recommenda-
tions of the Fourth Central Pay Commission
will be Izid on the Table of the House

separately.
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Report (P. IT)
{interruptions)

MR. SPEAKER : I do not challenge
apy letter.

(Interrupiions)® *

MR. SPEAKER : Not allowed

(Intervuptions\**

MR. SPEAKER : I never question that,
it is not my job. [ am only protecting the
privileges of the House, | am protecting this
House.

(Interruptions)

MR. SPFAKER : 1 am with you, Sir.
No problem.

(Interruptions)**

MR. SPEAKER : Not allowed,
(Interruptions; **

MR. SPEAKER : Please sit down. |
have explained everything.

[ Franslation)

Professor Saheb should also note that
the ruting which 1 give is based on past
rulings I am not going to change my stand.
i do not want to protect anybody. To me,
ail are Members.

(Frglish)

Including the Prime Minister every onpe’

1s 8 Member to me and | never differentiate
between them  Please sit  down,

PROF. MADHU DANDAVATE (Raja-
pur) : We are also Members.

{Interreuptions)

MR. SPEAKER : Yes, that is what | am
saying, Please sit down.

{Interruptions)

MR, SPEAKBR : I will listen to you

when time comes and when you are on pro-
A

**Not recorded.
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per order. But 1 am not going to listen to
this. Because I have dizallowed, I am not
going to listen at gll, This is my firm ruling.
¥ am not going to allow the name of the
President to be dragged in any way. That is
my view.' Apd on this subject which the
Professor is raising time and again, 1 do not
question the authenticity of your letter which
you are going to authenticate or which ,you
have already authenticated. 1 am not going
into the pros and coms of it. 1 am saying
that this subject which 1 bave disallowed, if
we allow it, the President’s name will be -
dragged ir, and it cannot be separated,
Therefore, 1 have disallowed it.

(Interruptions)

At this stage, Prof. Madhu Dandavate
and some other Hon. Members
lefe the House

e

12.13 hes,
GENERAL BUDGET, 1987-88—
GENERAL DISCUSSION
AND
DEMANDS FOR EXCESS GRANTS
(GENFRAL), 1984-85—Cond.

[English)

MR. SPEAKER : We shall now take up
Items 12 and 13—Further discussion on the
General Budget and the Demands for Excess
Grants,

Shri Rajiv Gandhi may speak.

THE PRIME MINSTER (SHRI
RAJIV GANDHI) : Mr. Speaker, Sir, |
thank all the Members who bave participa-
ted in the debatc on the budget. 1 thank
them for their constructive suggestions and
many interesting points that bave been raised
during this debate, and I commend the high
Jevel of debate that has taken place this year
on the budget,

Mr. Speaker, Sir, the economy is strong
and it is buoyant, The growth rate has been
5 per cent as per the plan target. Industries
have expanded approximately 8 per cemt,
svetage over thrée years, This is the high-
est in 20 years. Much of this ¢xpansion has
taken place in the small scale sector. The
small scale sector gives a lot of employment’
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{Shri Rajiv Gandhi]

So, it is not just industrial growth which is
limited to certain large industries. But it is
very broad-based in going down to the
people, going down to the workers, The
infrastructure is doing well—9 to 10 per cent
increase, third year in succession. Again
thi¥ is a very major achievement. Agriculiure
has been resilient in spite of bad weather and
drought in many parts of the country. Owr

food stocks are bourgeoning and ocur pro-

duction should gn to above 150 mullion
tonnes again this year. Inflation is under
control and the trade deficit has been
reduced by a thousand crores.

Some Members talked about direction in
the Budget. Let me reiterate that direction
18 not something that we would like to give
annually in every Budget. Direction 1s some-
thing that Panditji gave in the ‘50s that we
are continuing today. Direction is what
Indiraji gave in the ‘70s and ‘80s that we are
continuing today. Our idea and concept s
not to change direction every sear. It is the
basic policy which bas been developing from
the freedom movement, throughout our
independence and it i< cont'nuing along  this
road that this Budget gives us direct.on  So,
those that are lookiny for new dircction, of
course, will be dlunpointqd. But those that
are looking for a continuing directign, a
continuing direction for self -suﬂ”xcienéy, a
continaing direction of standing on our own
feet, a continuing direction of a stropger,
more independent India, well, they have got
that direction in this Budget. We have also
done a number of things during the past two
years which have perhaps made the Budget a
little less exciting. But'thatis a very deli-
berate thing, We have looked at sectors and
rectified the problems in particular seztors as
we have taken them up. For example, we
have taken up electronics, We have taken
up the cement industry earlier. In this
Budget, 1 bave said that we will be taking up
capital goods. Other areas which, we feel,
need immediate interest are housing, the food
processing industry because more needs to
be done for the farmers. So, we have heen
looking at particular sectors of industry,
rationalising the tax structure, the rules, the
control in that sector, and thea not trying
to destabilise that in the coming Budget. 1.et
that stability prevail because only with
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stability, industry will be able to grow an.d
expand, and the effects of developmwent will
flow to our people.

.

The long-term fiscal policy and the
Seventh Plan again give strength to this direc-
tion that we have got from Panditji. This
could not be said for many of the Budgets
that we saw in the years 1977-1980—
unfortunately 1 “have to keep referring to
those years because 4he direction in other
years has not changed; it has been a very
steady direction. It is only in thesc three
years, 1977-80 where we had rolling plaos...

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Rolling direction,

SHRI RAJIV GANDHI : . .where during
this period when the economy was meander-
ing meaninglesslty that new direction was
given cvery month perhaps, not even every
year. And it 1s that that we have changed after
that, It is a steady direction that we have
been giving  That is important. But
referring to their economy and thoeir economic
policies of those days, 1 did say just now
that we got a new direction every month
perhaps, but even that is questionable. For,
if I remember, it was mentioned at that
time, somebody had said that there was a
drift in policy during those periods and the
question was raiscd that even drift has direc-
tion and they lacked even that much
direction.

So, we have totally reversed this ten-
dency of switching directions and we are
giving a steady direction to the country, a
direction which comes from the foundations
laid by Panditji and Gandbhiji and we will
continue along that road even if it disap-
points some of our friends about the direc-
tions that they are expecting.

The Budget offe:s stability, stability that
avoids ad hocism, that avoids uncertainties,
a stability which will give it direction in
antipoverty plans and programmes, a stabi-
hity which will give il direction in education
because we feel thisis one of the roots of
removing poverty, a stability which we hope
will help build the housing settor because
this is one sector which has been neglected
for too long and now that we are strond
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enough in other basic sectors, it is time we
turned our attention to the housing sector,
just a3 we have done to the other basic
sectors in earlier times.

The Budget is aimed at growth. It is
eimed at rationalising the tax structure in a
number of areas, like I mentioned, we have
done in electronics, cement earlier; compu-
ters, other areas will be taken up.

This Budget has 8 major overhaul in the
indirect taxes, full-scope MODVAT has now
been brought in perhaps most of all, the
thrust in this Budget is for self-reliance in
industry, in the capital goods sector. We
have developed this sector over a long period
of time. It has got its strength. But, at
the same time, it has got its weakpess and
one of our problems has been that we have
been pushing the whole sector and not really

making cpough pregress in  the whole
capital goods sector.
We would like to identify. While

supporting the whole capital goods sector,
we will pinpoint and identify those which we
think are most critical to the phase of our
development today and then give them very
special benefits so that they can really push
ahead and be competitive with capital goods
industry anywhere,

One major point which bas been raised
by many is that of defence expenditure.
While agreeing with some of the Members,
not with all the Mcembers, in the fact that
we have to streamline defence expenditure,
we have to sce that wastage does not take
place and that it is utilised in the best pos-
sible manoer, 1 would refrain from listening
to the other Members who have suggested
that there must be a cut in defence expen-
diture and defence must be compromised to
build our economy in other areas. lu the
present international environment where
India is under tremendous pressure, India is
under tremendous pressure not because peo-
ple just want to pressurise India. India is
under pressure because we stand on our own
feet. India is under pressure because we
stand to walk along our own path. India is
under pressure because we are independent
and the defence protects this independence.
It protects our economic independence. It
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protects our political independence. There
can be and there must be no compromise in
defence specially at a time when we have
been put under severe pressure by all the
anti-Indian forces around us and in other
parts of the world.

Today is the time when we have to re-
think. We are again locking too much and,
I have said this on 8 number of occasions in
the House, outside the House, we are look-
ing too much at economic or monetary
or financial benefits. There is more to build-
ing a natiop than just counting the numbers
in the economy. That is why we are going
down to the foundations of nation-building
which is human resource devslopment, which
is buildirg our pecple. That is why we have
to have a strong defence force to protect
what we are building. We cannot allow
monetarist policies, monelarist feelings or
industrialist lobbies (o deviate us from this
course. We will not allow that to happen.

The size of the deficit has been com-
mented upon by a number of members. But,
perhaps, before any of the members com-
mented on it, I myself commented on it
And, 1 made my position very clear that the
deficit is too high and we will not allow it
to go higher this year. There have been
some fears expressed in the House that we
bave a deficit of about, approximately,
Rs. 5700 crores and by the end of the year,
it will go to some vast numbers. But I bave
mede it very clear and there is no going
back on that statement— 1 have madec the
statement on the floor of this House and [
am reiterating that statement that we will
not allow that deficit to increase.

As 1 have just spoken about Defence,
Defence is a very critical area  There may
be a problem. If the environment, around
the nation changes and, there is @8 require-
ment for giving additional funds to Defence.
We will be forced to give it. But we will
not allow the deficit to goup. 1am still
sticking to that. We have got provisions
in the long-term fiscal policy to apply taxes
for Defence purpose if 50 required and we
will use those provisions if it is necessary.
‘But we do not think it will be necessary. We
think we will be able to hold the deficit
witbout going to any addftional mobilisation,
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1 have also made it clear to the individual
Ministries that any supplementary demand
must be matched.- by supplementary cuts
The cuts should not be in the Plan; they
should not be, perhaps, even in certain pro-
ductive areas of non-Plan; they should oot
be in the targets of the Plan, they may be in
the outlays. And this i1s where we must
change our attitudes. We are locked on to
measuring our performance by the amount of
money we spend. We do not really bother
to secc what happens at the other end of the
pipeline. We keep pouring #t in from this
end from the Ministry. The Minister says :
“Rs. 20000 crores down this one and my
works is done”. He does not see that
nothing is coming out of the pipe the other
side. And, we have created jobs right down
the pipe to push it down the pipe and it is
all consumed in pushing it down that pipe.
So, this basic attitude must be changed.
And that is why [ am leaving this flexibility,
I do not know what we will be able to
achieve in ooe year. | myself feel that itis
going to be a much longer exercise because it
is the basic ethos that we are trying to
change. What we have to do 1s to make the
Government machine much more cfficient
io its delivery of our programmes. If we can
do that, then we will achieve the same targets
by lesser inputs. There will be no need to
ask for supplementary grants, And those
inputs which are released because of more
efficiency 1n particular areas can be used for
new programmes, It is pot that it cannot be
done. Certain  basic industries, certain
infrastructure industries have done it in
these last two years. They hive shown us
that it can be done. So, Goveroment has
done it. So, there is no excuse Itis only a
question of how efficiently and how quickly
we can do it and to what degree we can
achicve it.

There bas been some comment on the
inflationary pressures of the deficit We our-
selves feel that there will be no inflationary
pressure from this deficit, although the
deficit does look high, and there is no cause
for disquist in the House or outside on this
poiat. The inflation ratesare well under
cootrol, The foods‘ocks are very good. The
foreign-exchange situation is comfortable and
there is no reason for inflation to be there,
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And in fact If we look at the price situation
today, the essentia]l commodities are well
under control. It is some other areas which
are causiog concern and we are looking at
those concerns. One particular commodity
which is edible oil which is causing problems
in the price; but the fact is that that is deli-
berately done to support the farmers, to see
that they get the right prices for their oil-
seeds produce and also to have a shift from
a major otlseed importing country (0 a
country which is self-sufficient in Oilseeds
or at least seif-reliant in oilseeds in the first
stages, we will have to see later for self-
sufficiency. So, there is no real cause for
any disquiet or worry on this front.

Two years ago, when this Government
came 1n, we had saild that we were going to
take very strong measures on the second
economy, the black eeonomy, and we bave
done that. We have fulfilled and kept our
promise to a very great degree, The task 18
a very long task. So, for me to claim that
we have finished the task is not possible and
I don't think anybody can claim that But
we have very definitely gone along the road
that we have charted during the 84 clections
and post-84 elections. We have not only
gone down that road, we have achieved
results on that road.

We have said that our tactics for hand-
ling blackmoney, the second economy, would
be on two levels On the one hand we would
make it easier to be honest. There would be
a premium on honesty as opposed to a
prcmium oan dishonesty,

When some of my friends, specially some
of our leftist friends who should know better,
talk of only increasing tax rates because it
gives them good copy to shout about—as
opposed to good resources to redistribute
amongst the poor because that is what we
are trying to do  We are looking for re-
sources to distribute amongst the poor—not
slogans; we chn make slogans, we don’t have
to do more to just gencrate sfogans. We are
looking for how we can actually have pro-
grammes to help the poor,

Incentive on honesty. The second which
must go with it was very tough measures and
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very strong disincentives for those who are
then not honest. Now we have gone down
boththese paths. We have simplified the tax
system. We have reduced ‘the taxes. We
have made it easier to pay taxes. This job is
not complete. We have done it to a great
degree. It will be continuing next year. This
budget completes it in one whole area of
MODVAT. So, the steps are being taken,
they are taken rapidly and there is a lot of
change taking place.

We have reduced the taxes, to make it
casier to pay. And we bave then —after doing
all this, because we thought it is only fair
that we must do the positive first— taken the
negative action which is strong measures
against those who have chosen than not to be
bonest. Our income from these rationalisa-
tion mecasures has gone up 36 per cent a very
substantial amount.

The collections are from income-tax and
corporate tax. Let me at this point reiterate
that there is going to be no reduction on the
harsh mcasurces that are to be taken against
the defaulters. There is going to be no let
up and there is going to be no going soft,
What we have done during these past two
years—and this again needs a little emphasiz-
ing—not only have the number of searches
gane up —if 1 remember correctly, in these
Jast couple of years we have had over 20,000
scarches —well above, higher than, what has
happened before. But what is more impor-
tant than just the number is the guality, the
amount tbat we arc getting. The average
amount is much higher now. So these
searches are not targeted at the smaller men,
They are very clearly targeted at the bigger
fish and that is what is giving resulls. So,
the policy has been on the one hand to put
a8 premium on honesty, to give some in-
centives for going by the rules and to get
. tough on those that have not. This has given
very great results not only in our collections
but we have also opened out a number of
other areas. The revenue has increased but
50 hat the stock market, so has the public
sector bonds that have been issued. This is
a!l money which was not in the normal cir-
culation being brought out in to the open
circulation and being productive.

We are collecting more revenue to distri-
bute more resources. The oOpposition
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unfortunately, they are not bere otherwise 1
could bave told them in stronger words. It
is always easier to tell them in stronger
words when they are here—are colﬁctins more
slogans perhaps because the elections are
ciose by.

The long-term fiscal policy has clearly
established that it is not a pro-rich policy
that we are targeting. It is an anti-poverty
policy. Here again 1 will differentiate for a
minute between an anti-poverty policy and
a pro-poor policy because our friends in the
Opposition keep talking of a pro-poor policy.
Wf talk of an anti-poverty policy. Anti-
poverty means the removal of poverty. Pro-
poor implics that poor will always remain
there so that they can remain pro-poor. As,
long as you are pro-poor you always bave to
have poor; otherwise how will you be pro-
poor 7 So there is this basic difference in our
attitude and the Opposition’s attitude and
we should realise that they are keeping alive
poverty by their policy whereas we are
alleviatling poverty by our policies.

QOur tax strategy in this Budget has been
aimed at simplifying the tax laws, making
the rales more ressonable and increasing the
collection with strict compliance. This year
we bave reduced the taxes on mass-consump-
tion goods. MODVAT relief on the food
seclor covers a very large number of items—
too many for me 1o cover bere. In other
specified sectors also we have given relief by
giving MODVAT. The packages for specific
industries will give a mnew thrust in these
areas. The capital goods, the plastics
industry, the export industry whichis a
continuing exercise and the electronics
industry which is very special because one,
it is a very high growth industry; and two,
the type of employment it has really goes
down to the lowest levels and to very large
numbers. So it is an employment— oriented
industry and cven more than that it gives a
lot of employment to women. So our giviog
a push to the clectronics industry is not just
because clectronics is a fancy gadgetry that
we are trying to push but electronics is
becoming the key to almost every industry.
It is getting more and more involved in every
production process and it is giving employ-
ment to women who have the most difficult
time in supporting themselves and in really
making their position in our sotiety,
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We have not increased taxes op capital
goods and we have not increased taxes on
basic intermediaries which means that there
will not be an across the board price rise
as therc has been after many Budgets. This
is a very important step that we took. Now
that I have talked about everything that we
have given and we have this year given
approximately Rs. 595 crores as relief on
taxes, all on those areas which affect mainly
the poor and the lower middic class, mostly
on essential items and items that are used
by e¢.erybody. Now to get resources back,
we have taxed those areas which are non-
essential arcas and luxury areas and mostly
those areas which involve people who can
afford to pay very easily. We have taxed
the prosperous —expenditure tax on hotels
for example, minimum tax on companies and
the foreiga travel tax.

1 would like to say a couple of words
here because some points have been raised
on this. Some points have been raised on
the minimum tax on companies. We have
made note of those pointx and we are
looking at them. And if we find that they
are valid, we wiil bring in the required
amendments at the right tiune.

On foreign 1ravel 1ax, there is no
guestion of removing this tax. But we think
that there is a case to exempt pigrimages
from this tax. And we will definitely do that,
We will have 1o, of course, be a little careful
in deiining what a ‘pilgrimage’ is, because,
firstly, we will, of course, limit it to pilgrim-
ages to holy places. But perhaps there will
have to be some more rationalisation ip
that But we will not see that it affects those
who are going for genuine pilgrimages.

We have taxed lugury items—the expen-
sive colour television sets, cars, expensive shoes
while giving relief to the cheaper shoes, expen-
sive soaps while giviog relief to the cheaper
soaps. So, we have done this rebalanuing
in each system to give benefits to the poorer
people and let the richer pay for those
beoefits that we are giving to the poor. We
bave widened the tax net in this budget
very much. This will reduce the black
money. The direction that has been given
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is very clearly cgalitarian and progressive
and we will keep up that direction.

1 bad mentioned that we are transferring
Rs. 23,000 crores to the States and some
Members said that this is pothing actually
because interest payments have to be made
and other complications. But the fact is
interest payments are made on what they
borrow. Those with less discipline and higher
borrowings will obviously pay higher interest.
Those who are more disciplined will have
less interest payments. So, we should not
get confused with interest rates and the
transfer of funds to the the States.
This year we have transferred Rs. 23,250
crores and just because the figure has not
been apprecisted, let me compare this
with recent figures. lo 1979-80, the
transfer to the States was only Rs. 6,797
crores. So, it has gone almost four times
between 1979-80 and 1986-87. In 1984-
85, which was Indiraji’s last year, the transfer
had increased from Rs. 6,797 crores to
Rs. 14,720 crores She had doubled it in
five ycars. We have redoubled i1, almost
redoubled it, 1in two years. So this is no
small amount that 15 beirg given to the
States And this is being given to the
States not becausc we are taxing more, but
because we are taxing more efficiently. The
machinery is more efficient. Those that
should have been paying taxes are paying
taxes. And when the States complain about
certain constraints being put on them that
they are not allowed to do this, they are
not allowed to do that, it s totally incorrect
because vast areas are open to them. But
apart from the fact that vast arcas are
open to them, the extra amount that we
bave transferred to them is much more than
t.ey could have ever imagined or planned
for. Unfortunately what we are not able to
see is that this large sum of money goes for
productive development., Unfortunately, too
much is being still distributed on politically
advantageous schemes as opposed to schemes
which really help the poor come out of
their poverty and we must really look at
this aspect again.

This year also in our Budget the taxes that
we have brought in are largely in the excise
sector where the distribution is to the States.
The increase in collections in the income-
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tax sector again is distributed 85 per cent
to the States, So, we are giving a lot more
to the States. Overall, we have not increascd
customs duty much. We could not have
played a dirty trick by balancing excise, by
cutting excise and taxing those arcas where
wo get hundred per cent and the States get
nothing, but we have refrained from taking
this step because we know that the develop-
ment process is a joint exercise with the
States and us. It is not something that only
we do or only they do. And uniess we work
as a team, it is not going to work and we
want to work &8 & team and we would
appreciate if the State Governments also
wanted to work as a tesm and worked
as a team.

The public sectors performance has been
commendable but still leaving & lot 1o be
desired. They have increascd their contsi-
bution from Rs. 7610 in 1984-85 to
Rs 9053 io 1985-86, which is a very
good increase, but our investments in the
public sector, specially in these last (wo
ycars, bave been very high. If I remember
correctly, we have alinost done a fifty per
cent increase in our public sector investment
in these two ycars. This level of invectment
has never taken place before and it is neces-
sary that we see that this gives proper
return. Here, 1 would like to qualify proper
return, because | do not believe that we can
tic down all public sgctor to give only
monetary and financial return because we
are giving them more takes to perform. if
they are given only the task of giving
financial return oo the investment, then
perhaps we need not even need public sector
so miuch; we could do it in many other
ways. But the whole role of the public
sector is much decper than that; it is to
develop certain directions in our industry,
it is to develop certain expertise, it is to do
some training of our people, develop man-
power, it is to give us certain strategic
stability. So, there are many areas. We are
using it as a basic tool to fopen up the
remoter  areas, the backward areas. So,
when we are asking them to perform so
many tasks, there is the cost on each one
of these tasks and when we pay a little bit
for cach ome of these, then we cannot
txpect the profit to be that high. The role
of the public sector has to be defined better
and perhaps the roles of different public
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sectors have to be defined differently so that
cach public sector knows. There will be
certain public sector industries whose role
it sbould be only to give us good retam,
but that role cannot be stretched to all
public sector Industries. There is a social
aspect to i, there is strengthening the nation
aspect to it, There is a much broader
prospective in which we must look at the
public sector.

Our allocations for rural poverty bave
been increased and our thrust for poverty
alleviation has been the bighest that it has
ever beeo. Now, the first step is allocating
the funds. The much more important step
is secing that the Government machinery is
now made efficient so that these funds really
get down to the roots and we are going to
sec this. We have alreudy started two years
ago with 2 sort of fine tuning it. Upto last
year we have already got a very good
mounitoring system for the IRDP programme.
The reports are availatle to all Members
and I hope you are getting these reports.
They are available in my office. Aoy M.P.
who wants to pick them up can just walk
into my office and ask for one and he will
be given a copy.

PROF. N. G. RANGA {Guatur) : They
are being sent to all of us ?

SHRI RAJIV GANDHI : We are send-
ing them to the senior members and not to
the other members. Because otherwise, we
would be just sending out vast copies and
we would not know whether everyone would
really be interested or they would only be
stacked on a shelf somewhere. If someone
has that much interest to be able to come
upto the Prime Minister's office in the
‘Anti-Poverty Programme’, it is available.

Another major direetion that we are
looking at in this year’s Budget is the setting
up of the National Commission on Rural
Labour. This is an area where a whole
section of our society bas got left in a sense
and now it is time we concentrate on them.
I bad raised this issue first in the ILO when
I spoke in the ILO in 1985 and it js
continuing from that process. We are doing

this,
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Once again I would like to reiterate
that the thrust of the Budget is anti-poverty,
It is very much pro-growth, not oaly pro-
growth but targeting at growth in core sreas
such as the capital goods industry. The
Budget gives stability and it continues the
diroction that the Congress bas given the
aation since before Independence, that it has
continued giving the nation during these
40 years of landependence. We will press
forward in fulfiling these polices and
promises that were made at Independence.

One of the areas that we are looking at
and which is related to the growth of the
economy is jobs for the youth. We have
looked at it from a larger perspective. We
can and the casier way is to just create lots
of jobs which are not required and are not
productive. But that does not really belp
the youth because the job which is not
productive cannot be fulfilling to the person
who is doing that job. It will only cause
frustration and cause more problems. We
bave to look at employment starting with
education. And that is what we have started.
We have started at the primary tevel because
that is most important. But the primary
level will take time to give dividends for
the youth and to thc nation. So we bave
also started at the upper level where
dividends for the youtb will come imme-
diately, and where the nation will start
getting the benefits from this input imme-
diately. We have to dovetail that with the
growth in our industries, with the growib
in our agriculture and see that we create
the right type of individual who will fit ioto
the job. Too many times we are creating
individuals who cannot fit into the require-
ments of our nation and they fulfil the
requirements of some other nations who
find it easier to pinch our brains and use
them. In some ways I do not consider that
a2 loss because we will develop and we will
bring that brain back and use it i a higher
dewsloped form. But immediately it is a
loss. We have invested in their training
which is lost. So, we must invest in treining
which is more relevant to our growth needs
and to our strategic and development
perspectives. This again we are doing through
the Human Resources Development Minis-
try. Employment must also be linked with
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the growth in industry and growth in
agriculture and this is what we are achieving
by our policies. ’

Oqe more point was made about tax
deduction on 194-E. There are certain very
definite problems on this and we are having
a {evicw of this provision. Again we will
t.mng this out at the appropriate time. It
is oot all bad. There are some definitely
pfnitive aspects to it. We do not want to
kill those while looking at the negative
aspocts.

. I tl!mk all the members who parti-
cipated in the debate once more for the

gsnﬁty of their participation. Thank you
if,

SHRI P. KOLANDAIVELU {Gobi-
chettipalayam) : Aoy rise in the Income
?‘ax cxemption limit—are you going 1o raise
it from Rs. 18,000 to Rs. 25,0007

SHRI RAJIV GANDHI : I thought that

it bad already beecn made clear 1n the House
yesterday,

SHRI P. KOLANDAIVELU : It may be
raised at least to Rs. 20,000.

. SHRI RAJIV GANDHI: We have no
iotention of raising the 1.T. limit. ] can be
absolutely clear about that, because all the
Pay Commissions and everyone that took
Into consideration what should be given,
had also no intention of asking us to rais
the limit, Otherwise, they would have given
different oumbers.

MR, SPEAKER : I shall now put the
Demands for Excess Grants (General) fof
1984-85 to vote.

The question is :

‘“That the respective excess sums not
exceeding the amounts shown in the
third column of the Order Paper b¢
granted to the President out of the
Consolidated Fund of India to make
good the excess on the respective
grants during the year ended 31s
day of March, 1985, in respest of



221 Genl. Budget 87-88— PHALGUNA 22, 1908 (SAKA) D.G. on Account (Genl.) 222

Genl, Dis, & D.EG. (Genl.) 84-85

the following demands entered in the
second column thereof :

Demands Nos. 17, 20, 3;. 57 and
59"‘
The motion was adopted.

MR. SPEAKER : The Demands for
Excess Grants (Genera!) for 1984-85 are
passed.

Demands for Excess Grants (General)
for 1984.85 Voted by Lok Sabha

No. of Name of " Amount of
Demand Demand Demand for
QGrant Voted
by the House

. Rs.

1 EXPENDITURE MET FROM REVENUE
20. Defence Services-Navy 22,15,38,252

39, Currency, Coinage and  3,41,61,165
Mint

§7. Chandigarh 12,00,15,368

59. Dadra and Nagar 40,78,334

Haveli

II. EXPENDITURE MET FROM CAPITAL

17 Capital Outlay oo Posts
and Telegraphs

20,22,80,919

87-88
12.56 brs.

DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL),
1987-88

(English)

MR. SPEAKER : I shall now put the
Damands for Grants on Account (Geperal)
for 1987-88 to vote.

The question is :

““That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
third column of the Order Paper, be
granted to the President out of the
Consolidated Fund of India, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1988, in respect
of the heads of demands entered in the
fourth column thereof  against
Demands Nos. 1to 15, 15A, 16 to
25, 27, 28, 30 to 84, 86, 88 to 92",

The motion was adopted.
MR. SPEAKER: The Demands for

Grants on Account (General) for 1987-88
are passed.

Demands for Grants on Account (General) for 1987-88 Voted by Lok Sabha

No. of Name of demand Amount of Demand for Grant en
Demand Account Voted by the House
Revenue . Cepital
Rs. Rs.
1 2 ¥, .
MINISTRY OF AGRICULTURE
1. Agriculture 42,10,00,000 2,06,00,000
2. Other Services of Department of " 36,117,00,000° 21,63,00,000 -
Agriculture and Cooperation
3. Department of Agriculture Research 28,82,00,000 vee

and Education
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4. Department of Rural Development

5. Department of Fertilizers
MINISTRY OF COMMERCE

6. Department of Commerce

7. Department of Supply
MINISTRY OF COMMUNICATIONS

8. Ministry of Communications

9. Postal Services
. 10. Telecommunication Services

MINISTRY OF DEFENCE
11, Ministry of Defence
12. Defence Pensions
13. Defence Services-Army
14. Defence Services-Navy
15. Defence Services- Air Force
15A. Defence Ordnance Factories
16. Capital Qutlay on Defence Services
MINISTRY OF ENERGY
17. Department of Coal
18. Department of Power

19. Department of Non-Conventional
Energy Sources

MINISTRY OF ENVIRGNMENT AND
FORESTS
20. Ministry of Environment and Forests

MINISTRY OF EXTERNAL AFFAIRS
21. Ministry of External Affairs

MINISTRY OF FINANCE
22. Department of Ecoonomic Affairs

23. Currency, Coinage and Stamps
24. Payments to Financial Institutions
25. Pensions

27. Transfers to State Governments

6,91,96,00,000
4,62,10,00,000

1,69,05,00,000
3,12,00,000

1,22,00,000
1,64,98,00,000
3,02,62,00,000

9%,42,00,000
1,17,31,00,000
11,01,21,00,000
1,02,58,00,000
2,74,66,00,000
11,00,00,000

21,81,00,000
43,26,00,000

16.92,00,000

28,71,€0,000

56,69,00,000

65,00,00 000
48,63,00,000
56,69,00,000
79,55,00,000
9,90,92,00,000

4

- et e g e e

6,00,000
72,11,00,000

37,70,00,000

6,117,00,000
1,59,85,00,000

23,42,00,000

6.61,75,00,000

{,98,00,00,000
2,72,09,00,000

61,00,000

39,00,000
%

33,34,00,000

16,21,00,000
32,52,00,000
9,62,53,00,000

14,16,00,000
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28. Loans to Government Servants, ofc. . 20,83,00,000
30. Department of Bxpenditure 50,61,00,000 os
31. Audit 29,22,00,000 -
32, Department of Revenue 29,99,00,000 33,00,000
33, Direct Taxes .23,00,00,000 20,00,00,000
34. Indirect Taxes 77,48,00,000 8,93,00,000
MINISTRY OF FOOD AND
CIVIL SUPPLIBS
35. Department of Food . 3,51,94,00,000 17,47,00,000
36. Deparstment of Civil Supplies 2,26,00,000 58,00,000
MINISTRY OF HEALTH AND
FAMILY WELFARE
37. Department of Health 58,18,00,000 - 22,13,00,000
38. Department of Family Welfare 1,08,05,00,000 18,00,000
MINISTRY OF HOME AFFAIRS
39. Ministry of Home Affairs 21,84,00,000
40. Cabinet 1,91,00,000 e
41. Police ' 1,64,30,00,000 13,18,00,000
42. Other Expenditure of the Miaistry
of Home Affairs 36,66,00,000 18,01,00,000
43. Transfers to Union Territory Governments  21,43,00,000 18,49,00,000
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT
44, Department of Education 1,81,83,00,000 8,00,000
45. Departmeat of Youth Mlirl and Sports 14,02,00,000 58,00,000
46. Art and Culture 22,84,00,000
47. Department of Women and Child
Devslopmeat 43,80,00,000
MINISTRY OF INDUSTRY
48. Depastment of Industrial Development 76,03,00,000 13,94,00,000
49, Department of Company Affairs 1,06,00,000 1,00,000
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1 2 . 3 4
50. Department of Chemicals and ~
Petrochemicals 2,28,00,000 29,17,00,000
51. Department of Public Enterprises 1,63,00,000 50,25,00,000
MINISTRY OF INFORMATION
AND BROADCASTING
52. Ministry of Information an Broadcasting 9,59,00,000 48,00,000

53. Broadcasting Services

MINISTRY OF LABOUR
54. Ministry of Labour

MINISTRY OF LAW AND JUSTICE
§5. Law and Justice

MINISTRY OF PARLIAMENTARY
AFFAIRS
56. Ministry of Parliamentary Affairs
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS

57. Ministry of Personnel, Public
Grievances and Pensions

MINISTRY OF PETROLEUM AND
NATURAL GAS

$8. Ministry of Petroleum and Natural Gas

MINISTRY OF PLANNING
59. Planning
60. Department of Statistics

MINISTRY OF PROGRAMME
IMPLEMENTATION

61. Ministry of Programme Implementation

MINISTRY OF SCIENCE AND
TECHNOLOGY

65. Department of Scientific Technology

63. Department of Scientific and 4ndustrial
Resoarch

64. Department of Biotechnology

62,17,00,000

27,80,00,000

4,47,00,000

12,00,000

5,48,00,000

98,00,000

1,91,00,000
5,13,00,000

12,00,000

25,19,00,000

29,72,00,000
6,83,00,000

55,66,00,000

3,00,000

1,94,51,00,000

e

1,44,00,000

73,00,000
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87-88 87-88 :
1 2 3 4

MINISTRY OF STEEL AND MINES

65. Department of Steel 5.54,00,000 1,39,07,00,000

66. Department of Mines 17,66,00,000 44,99,00,000
MINISTRY OF TEXTILES

67. Ministry of Textiles 68,94,00.000 41,68,60,000
MINISTRY OF TOURISM

68. Ministry of Tourism 4,32,00,000 2,34,00,000
MINISTRY OF SURFACE TRANSPORT

69. Surface Transport 3,38,00,000 22,39,00,000

70. Roads 41,52,00,000 68,50,00,000

71. Ports, Lighthouses and Shipping 21,24,00,000 "36,13,00,000
MINISTRY OF CIVIL AVIATION

72. Ministry of Civil Aviation 9,33,00,000 1,45,00,000
MINISTRY OF URBAN DEVELOPMENT o

73. Urban Development and Housing 12,86,00,000 15,54,00,000

74, Public Works 23,83,00,000 11,83,00,000

75. Stationery and Printing 11,23,00,000 58,00,000
MINISTRY OF WATER RESOURCES

76. Ministry of Water Resources 43,13,00,000 2,30,00,000
MINISTRY OF WELFARE

77. Ministry of Welfare 43,36,00,000 12,00,000
DEPARTMENT OF ATOMIC ENERGY

78. Atomic Boergy 42,09,00,000 $0,03,00,000

79. Nuclear Power Schemes 75.,71,00,000 48,97?00,000
DEPARTMENT OF ELECTROINCS

80. Department of Electronics 13,18,00,000 9,53,00,000
DEPARTMENT OF OCEAN DEVELOPMENT

81. Department of Ocean Development 4,07,00,000 39,00,000
DEPARTMENT OF SPACE
82. D:pactmant of Spass 31,49,00,000 29,07,00,000
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PARLIAMENT, SECRETARIATS OF THE

PRESIDENT, VICE-PRESIDENT
AND UNION PUBLIC SERVICE
COMMISSION
83. Lok Sabha 2,13,00,000
84. Rajya Sabha $2,00,000 -
$6. Secretariat of the Vice-President 3,00,000 .
MINISTRY OF HOME AFFAIRS
UNION TERRITORIES
(Without Legislature)
88. Delhi 97,02,00,000 $1,17,00,000
$9. Andaman and Nicobar Islands 13,38,00,000 8,45,00,000
90. Dadra and Nagar Haveli 1,93,00,000 89,00,000
91. Lakshadweep 4,10,00,000 60,00,000
92. Chandigarh 17,03,00,000 5,63,00,000
.

SUPPLEMENTARY DEMANDS FOR

March, 1987 in respect of the follow-
GRANTS (GENERAL) 1986-87

ing demands entered in the second
column thereof :
[ English)

MR. SPEAKER : I shall now put the
Supplementary Demands for Grants (General)
for 1986-87 to vote.

Demands Nos. 1, 2, 3, 6, 7, 8,9, 10
11, 12, 18, 16, 17, 18, 19, 21, 24,
25, 26, 28, 29, 31, 32, 33, 34, 35,
37, 38, 39, 40, 41, 42, 43, 44, 45,
46, 47, 48, 49, 50, 52, 53, 54, 55,
‘6, 57, 58, 61, 63, 64, 65, 68, 70,

The question is:

‘“That the respective Supplementary
Sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
of India to defray the charges that
will come in course of payment during
the year ending the 31ist day of

73, 74, 75, 76, 71, 78, 79, 80, 81,
82, 83, 84, 86, 88, 89, 91, 92, 93,

93, 96, 97, 98, 99, 100, 101 and
104.”

The motion was adopted,

MR. SPEAKER : The Supplementary
Demands for Grants (General) for 1986-87
are passed,
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Supplementary Demanda for Grants (General) for 1986-87 Voted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand Voted by the House
Revenue Capital
Ras. Rs.
1 2 3 4
MINISTRY OF AGRICULTURE
1. Department of Agriculture and cooperation 54,690,000 .
2. Agriculture 57,00,00,000 oo
3. Fisheries 7,79,00,000
6. Department of Agricultural Research and .
Education 11,43,000
7. Payments to Indian Council of Agricultural
Research 4,27,26,090
8. Department of Rural Development 15,64,000 1,19,00,000
9. Department of Fertilizers 34,00,00,000
MINISTRY OF COMMERCE
10. Ministry of Commerce 32,00,000
11. Foreign Trade and Export Production 84,91,59.000 235,46,86,000
12. Supplies and Du;)oull 74,53,000
MINISTRY OF COMMUNICATIONS
15. Postal Services 124,40,00,000
16. Telecommunication Services 1,000
MINISTRY OF DEFENCE
17. Mipistry of Defence 1,87,55,000 e
18. Defenco Pensions 136,07,80,000 o
19. Defonce Services-Army 221,66,78,000 -
21. Defence Services-Air Force 60,32,00,000 oo
MINISTRY OF ENERGY
24. Department of Power 2,000 -
23. Department of Non-Conventional Energy
Sources 10,19,65,000 =
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MINISTRY OF ENVIRONMENT AND FORESTS

26. Ministry of Environment and Forests
28. Forest and Wild Life

MINISTRY OF EXTERNAL AFFAIRS
29. Ministry of External Affairs
MINISTRY OF FINANCE
31. Customs
32. Union Excise Duties

33. Taxes on Income, Estate Duty,
Wealth Tax and Gift Tax

34. Stamps

35. Audit

37. Pensions

38. Opium and Alkaloid Factories

39. Transfers to State Governments

40. Other Expenditure of Ministry of Finance

41. Loans to Government Servants, etc.

MINISTRY OF FOOD AND CIVIL SUPPLIES
42. Department of Food
43, Department of Civi;Supplb
MINISTRY OF HEALTH AND FAMILY
WELFARE
44. Ministry of Health and Family Welfare

45. Medical and Public Health
46. Family Welfare

MINISTRY OF HOME AFFAIRS
47. Ministry of Home Affairs
48. Cabinet
49. Police

50. Other Administrative and General Services

52. Other Expenditure of Ministry of
Home Affairs

63,00,000
2,000

24,81,00,000

42,76,70,000
25,49,32,000

6.40,26,000
26,47,000
25,06,44,000
79,14,22,000
62,05,000

252,86,52,000

70,77,000

57,01,00,000

40,07,000

5,000
11,51,30,000

79,36,000

1,68,34,000

210,62,79,000
20,21,60,000

sea

sne

15,12,00,000

LY X}

33,37,000

15,00,00,000
34,58,00,000

581,74,54,000

.es

9,08,90,000
4,52,00,000

88,76,000

9,19,41,000
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1 2 3 4

$3. Delhi 93,18,65,000 32,22,02,000

54. Andamaa apd Nicobar Islands 5,02,91,000

55. Dadra and Nagar Haveli 41,70,000 seey

56. Lakshadweep 59,27,000 28,04,000
MINISTRY OF HUMAN RESOURCE

DEVELOPMENT

57. Ministry of Human Resource Development 15,00,000 coo

58. Education 10,000

61. Art and Cuiture 25,00,03,000 .

MINISTRY OF INDUSTRY
63. Mipistry of Industry
64. Industries

65. Village and small Industries

1,05,70,000
2,000
1,000

MINISTRY OF INFORMATION AND BROADCASTING

68. Broadcasting

MINISTRY OF LABOUR
70. Labour and Employment

MINISTRY OF PARLIAMENTARY-
AFFAIRS AND TOURISM

73. Department of Parliamentary Affairs

74. Department of Tourism

MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES & PENSIONS

75. Ministry of Personnel, Public-
Grievances and Pensions

MINISTRY OF PETROLEUM AND
NATURAL GAS

76. Ministry of Petroleum and Natural Gas

MINISTRY OF PLANNING
77. Planning
78. Statistics

47,66,95,000

65,32,89,000

1,25,000
2,74,00,000

4,74,09,000

9,91,00,000

67,00,000
2,37,47,000

11,21,00,000

oo
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1 2 3 4
MINISTRY OF PROGRAMME

IMPLEMENTATION

79. Ministry of Programme Implementation 8,20,000
MINISTRY OF SCIENCE AND

TECHNOLOGY

80. Department of Science and Technology 8,000 s e

81. Survey of India $,15,55,000 oes

82. Meteorology 42,00,000 -

83. Department of Scientific and Industrial

Research 7,87,00,000

MINISTRY OF STEEL & MINES

84. Department of Steel 49,39,00,000 .
MINISTRY OF TEXTILES

86. Mipistry of Textiles 145,14,37,.000 52,97,60.000
MINISTRY OF TRANSPORT

88. Roads 14,02,46,000

89. Ports, Lighthouses and Shipping 5,000

91. Aviation 5,96,01,000 ves
MINISTRY OF URBAN DEVELOPMENT

92. Ministry of Urban Development 14,00,000

93, Public Works 3,48,00,000 2,000

95. Housing and Urban Development 9,88,00,000 .

96. Stationery and Printing 9,30,00,000
MINISTRY OF WATER RESOURCES

97. Ministry of Water Resources 130,16,16,000 -
MINISTRY OF WELFARE

98. Ministry of Welfare 690,00,000
DEPARTMENT OF ATOMIC ENERGY

99, Department of Atomic Energy 4,20,000

100. Atomic Boergy Research, Development

snd Industrial Projects 2,67,36,000 28,01,03,000

101, Nuclear Power Schemes 4,82,44,000
DEPARTMENT OF SPACE

104. Department of Space 2,92,02,000 oed
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12.58 hrs.
APPROPRIATION BILL, 1987*

(English)

MR. SPEAKER : Now the Minister, Mr.
Gadhvi,

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K GADHVI]) : I beg to move for leave to
introduce a Bill to provide for the authorisa-
tion of appropriation of moneys out of the
Consolidated Fund of India to meet the
amounts spent on certain services during the
financial year ended on the 31st day of
March, 1985 in excess of the amounts
granted for those services and for that year,

MR SPEAKER : The question is :

““That leave be granted to introduce a
Bill to provide for the authorisation

» of appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
during the financial year ended on the
3 1st day of March, 1985 in excess of
the amounts granted for those services
and for that year.”

The motion was adopted,

SHR! B. K. GADHVI : 1 introduce?
the Bill.

MR, SPEAKER : Now Mr. Gadhvi.

SHRI B. K. GADHV!I : 1 beg 10
movet :

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services during the financial

year ended on the 31st day of March, ‘

1985 in excess of the amounts gran-
ted for those scrvices and for that
year, be taken into consideration.”

*Published in Gazette of India Extra-
ordinary, Part 11, Section 2 dated
13.3.1987.

tintroduced/moved with the recommen-
dation of the President,

MR, SPEAKER : The question is :

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent on
certain services during the financial
year ended on the 31st day of March,
1985 in excess of the amounts grant-
ed for those survices and for that
year, be taken into consideration.”

The motion was adopted.

MR. SPEAKER : The House will now
take up Clause by Clause consideration of
the Bill.

The question is :

“That Clauces 2 and 3 and the Sche-
dule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill,

MR. SPEAKER : The question is

‘““That Clause 1, Enacting Formula
and the Title stand part of the Bul.”

The motion was adopted.

Ciause 1, Eaacting Formuola and
the Title were added to the Bill,

13.00 brn,
MR. SPEAKER : Now, the Minister.

SHRI B. K. GADHVI : I beg to move:
“That the Bill be passed.”

MR. SPEAKER : The question is :
““That the Bill be passed.”

The motion was adopted.

MR. SPEAKER : It is now 1, O, clock.
We now adjourn for lunch till 2 00 P. M.

13.01 hrs,

The Lok Sabha adjourned for Lunch
rill Fourteen of the Clock.

Wo———— "
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Bill, 1987

The Lok Sabha re-assembled after
Lunch at six minutes Past Four-
teen of the Clock.

IMR. DEPUTY SPEAKER /n the Chalr]

APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1987*

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : I beg to move for leave
to introduce a Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of India for the services
of a part the financial year 1987-88.

MR. DEPUTY SPEAKLR : The ques-
tion is :

“That leave be granted to introduce a
Bill to provide for the withdrawal of
certa:n sums from and out of the
Consolidated Fund of India for the
services of a part of the hinancial year
1987-88.”

The motion was adop ed.

SHRI B. K GADHVI: I introducet
the Bill.

I beg to movet :

““That the Bill to provide for the
withdrawal of certain <ums from and
out of the Consolidated Fund of
India for the services of a part of the
financial year 1987-88, be taken into
consideration.”

MR. DEPUTY SPEAKFR : The
question is :

‘“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the
Financial yeir 1987-88, be taken
into consideration.”

The motion was a d pted.

*Published in Gazette of India Extra-
ordinary, Part II, Section 2, dated
13-3-1987.

tIntroduced/moved with the recommen-
dation of the President,

MR. DEPUTY SPEAKER : We shall
now take up Clause by Clauss consideration
of the Bill.

The question is :

“That Clauses 2 to 4 and the Schedule
stand part of the Bill.”

The motion was adopted.
Clauses 2 (o 4 aod the Schedule were
added to the BIll.

MR. DEPUTY
question is :

SPEAKER : The

“‘That Clause 1, the Enacting Formula
and the Title stand part of the Bill."”

The mution was adopted.

Clause I, the Enacting Formuia and the
Title were added to the Bill.

SHR! B. K. GADHVI : Sir, I beg to
move :

“That the Bill be passed ™

‘MR. DEPUTY SPEAKER : The gues-
tion is :

‘“That the Bill be passed.”

The motion was adopted.

e e e

14.10 hrs,

APPROPRIATION (NO. 2) BILL,
1987*

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : [ beg to move for leave
to introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year
1986-87.

*published in QGazette of India Extra-
ordinary, Part 11 Section 2, dated
13 3.1987.
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MR. DEPUTY SPEAKER : The ques-
tion is :

*That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1986-87."

The motion was cdopied.

SHRI B. K. GADHVI : I introducef the
Bill.

1 beg to movet :

“That the Bill to autborise payment
and appropristion of certain further
sums from and out of the Consolida-
ted Fund of India for the services of
the financial year 1986-87, be taken
into consideration.”

MR. DEPUTY SPEAKER : The ques-
tion is :

‘“‘That the Bill to authorisc payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of lodia for the services of
the financial year 1986-87, be taken
into consideration.”

The motion was adopied,

MR. DEPUTY SPEAKER : We shall
now take up Clause-by-Clause consideration
of the Bill.

MR. DEPUTY SPEAKER : The ques-
tion is :
“That Clauses 2 and 3 and the Sche-
dule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Claose 1, the Encating Formula sad
the Title were added to the BIll.

————

Tlotroduced/moved with the recommen-
dation of the President.

BO.H. 346

SHRI B. K. GADHVI : Sir, I beg to
move :

“That the Bill be passed.”

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The motion was adopted.

— i

14.12 hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT):
With your permission, Sir, I rise to announce
that Government Business in the House
during the week commencing 17th March,
1987, will consist of :

1. Discussion and voting on :

(a) Demands for Grants (Railways)
for 1987-88.

(b) Supplementary Demands for
Grants (Railways) for 1986-87.

(c) Demands for Excess Grants
{Ratlways) for 1984-85.

[ ]
.

Discussion oa the Resolution regard-
ing Railway Convention Committee
Report.

3. Consideration of apy item of
Government Business carried over
from today’s Order Paper.

4. Consideration and passing of :
(a) The Delhi Municipal Corpora-

tion (Ameandment) Bill, 1987,
as passed by Rajya Sabha.

(b) The Factories (Amendment)
Bill, 1986.

(c) The Cine Workers Welfare
Fund (Amendment) Bill, 1987.

(d) The Khadi and Village Indus-
tries Commission (Amendment)
Bill, 1987, as passed by Rajya
Sabha.
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5. Discussion on the Resolution seek-
ing approval of the draft Ministers’
(Allowances, Medical Treatment
and other Piivileges) Rules, 1987.

PROF. MADHU DANDAVATE (Raja-
pur) : Will the next week begin from 17th
or from 18th?

SHRIMATI SHEILA DIKSHIT : Thank
you for peuwting this out. I would like to
seek the permission of the House to close
the Lok Sabha on the 17th, Tuesday.

MR. DEPUTY SPEAKER : 1 hope,
the House will accept that.

SOME HON, MEMBERS : Yes.

MR DEPUTY SPEAKER : The House
witl not sit on 17th.

SHRIMATE SHEILA DIKSHIT: In
which case | would like to make this
correction “during the weck commencing
18th March’ instead of ‘1 7th Maich™,

MR. DEPUTY SPEAKER : Thank you
Professor.

PROF. MADHU DANDAVATE : Every
time the correction that I suggest 1s not
wrong, Sir,

SHRIMAT{ SHEILA DIKSHIT: We
should be grateful to Prof. Dandavate for
baving reminded us about the holiday
because we were likely to have overlooked
it. Once we are in tune with Professor.

{Translation]

SHRI BALKAVI BAIRAGI (Mandsaur) :
Mr. Deputy Speaker, Sir, the Holi festival
will be joyful for all the Members of the
House. All Members will come afier celebra-
ting tbe Holi festival,

MR. DEPUTY SPEAKER : ‘“Wish you
a Happy Hol”’.

DR. CHANDRA SHEKHAR TRIPATHI
(Kbalilabad) : Mr. Deputy Speaker, Sir, the
following matter may be included in the next
- week’s List of Business :

, The communication services play & very
important role in the present age of scicnce
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and techpology and the Government has a
very clear intention to make these services
availablc to the entire country and to conduct
them efficiently. The eastern part of Uttar
Pradesh continues even today to be the most
backward and npeglected area in every field
of progress. Even aftcr a lapse of 40 yecars
since we achieved independence the modern
programmes of development have not been
implemented so far. In the eastern part of
Uttar Pradesh there is Basti district, which
is the birth place of Lord Budba, who spread
the knowledge of non-viclence and peace to
the entire world. Moreis the place of
Nirvana of Sant Kabir also who taught the
lesson of humanity to the entire world and
very close 1o it i3 situated Ayodhya, the
birth place of Lord Rama. Despite being
associated with these great men, these places
are not getting publicity and development in
the modern way only for the reason that
these places lack modern means of communi-
cations Besides, the plastic industy in
Basti and several other industries functioning
in Khalilabad Township of Basti district are
unable to progress for want of proper
communication system.

I, therefore, demand from the Hon.
Minister of communications that facihities of
S. T. D. and micronave may please be made
available 1o the most backward Basu district
of eastern Uttar Pradesh without delay so
that the places associated with the above
great men could develop and the small scale
industries set up in this area could floursh.

SHRI MANKURAM SODI ¢(Bastar):
Mr. Deputy Speasker, Sir, the following
matter may please be included in the next
week’s List of Business :

The medium and minor irrigation schemes
i Bastar district have been completed but
all the fieids 1 the irrrigation command area
are not getting their full quota of water. The
wmain reason for this is that it is necessary to.
construct field channels to supply water to
every field. Nowhere it has been constructed.
The cobstruction of dam was considered
sufficient for irrigation. Only the main canal
was carved out from the dam and if the
farmers baving their ficlds in the upper side
do not allow the water to go down from
boundry walls of the fields, the farmers
having their fields at low level cannot irrigate
their fields at the time their crops need water
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and the farmers often quarrel wijth one an
other on the issue of water allocation. There-
fore, it is necessary that cach and every
farmer should get water in time according to
his requirements, Water may, therefore, be
supplied by construcling field channels for
the same. That only will create farmers'
confidence and trust in the Irrigation Depart-
ment and they will raise the production by
working hard. Hence, all the irrigation
schemes that will be taken up in future may
be provided with field channels alongwith the
construction of the dams which may guarantec
supply of water to every field.

Therefore, the Central Government is
requested that special guidclines may please
be issued to the State Government in this
regard so that thcy may coostruct field
chanuels ia ali completed projects by chalk-
ing out a fixed programme every year. The
work should be completed within a fixed
tume limit so that the geperal public gets the
proper benefit of huge sums of public money
that has been invested in these dams.

\English]

SHRI CHINTAMANI JENA (Balasore) :
Sr, I request that the following may be
ticluded in the next week’s agenda :

The Nauenal Commission on Urbanisa-
ton headed by the noted architect Mr.
Charles Cotrea, in ils first r1cport, bhas
suggested that the Urban Land Ceiling and
Regulation Act, 1976 can be made effective
to raise an annpal amount of Rs. 600 crores
for a shelter fund which can be utilised for
acquiring land and providing servieed sites or
housing for the urban pcor. The Commission
is of the opinion that the Act coald not
achieve any of its objectises but could be
made useful by amending certain clauses,
since the existing Act is not cflective in
BCquiring the surplus lunds nor in preventing
profiteering. The Commission also recommen-
ded changes in the Rent Control Acts to
encoursge housing construction for rental
purposes,

The Commission opined that the surplus
vacated land must be quickly released for
City developments, in particular, for housing.

2. Very serious situation is arising out of
large-scale thefts of very precious and rare
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idols and antiques and ecither they "are
successful in sending them ovutside the country
or are trying to send these to foreign
countries. These precious antique objects of
various materials like black stone, sandstone,
terracotta, bronze, etc were made ranging
from 1st century BC 1o 12th century BC.
Out of many hundreds of such thefts during
Japuary and February this year, only three
persons were taken'in police custody. The
law in this regard is such fixible that the
culprits either got scot free or very meagre
punishment was awarded. Unless the law for
such thefts of idols and antiques is made
more stringent, the thefts of idols and

antiques  and sending them to foreign
countries connot be stopped.
SHRI SRIBALLAY PANIGRAHI

(Decgarh) . Mr. Deputy Speaker, Sir, the
folowing may be included in the next week’s
business :

The World Bank has expressed concern
at the lack of safety regulations in Orissa’s
irrigation dams and warned that it could
endanger property and the lives of the people
living downstream. The World Bank, which
finances several irrigation projects, has written
to the Orissa Government that despite
repeated recommendations by several bank
review missions, an active Dam Review
Pancl (DRP) has not yet been established.
Dams have also not been inspected as agreed
to. The World Bank has strongly recommen-
ded that the Government take urgent steps
to rectify the situation before the beginning
of the forthcoming Kharif season. The World
Baok has also expressed its unhappiness at
the way different irrigation projects are being
implemented deviating from the original plan
and programme, The Baok has stressed the
nced for ao indepth review of the projects
with the full participation of organisation
like the Central Water Commission in April
this year.

These observations of the World Bank,
in the light of the multiple cracks developed
in the Hirakud Dam have created pagic
among the people of the State. What is,
therefore, required on the part of botb the
Government of Orissa and the Government
of India is to realise the gravity of the situa-
tion and take necessary rewedial measures
jointly without further loss of time.
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DR. G.S. RAJHANS (Jhanjharpur) :
The following matter may please be included
in the next week’s business of the House.

The Central” Government in cooperation
with the State Governments is doing its best
to cleanse Ganga in different States. In this
regard the Ceotre bas decided to set up a
full-fledged regional office in Uttar Pradesh,
Bibhar and West Bengal to review and monitor
implementation of different schemes under the
Ganga Action Plan. It is learnt that Ganga
Action Plan authorities have earmarked Rs.
292 crores for the 7th Plap in the three
States. A substantial portion out of this
amount is allocated for checking pollution of
Ganga waters in Bibar. But it is regretied
that the rcal place which needs immediate
attention has not been jdentified by the
Ganga Action Plan authorities as yet. It is
Sultanganj in the district of Bhagalpur in
Bibar where Ganga 1s badly polluted by
dirty pallabs and the effluents of a number of
s all factories located on the bank of river
Ganga there. Sultanganj is the only place in
Bihar where several milhion of pilgrims take
a bath in the Ganga and carry holly water to
Lord Shiva at Baidyanath Deoghar every
year. Unfortunately the ignorant pilgrims are
pot aware of the pollution. Because of the
polluted water of Ganga the epidemics like
Cholera and diarrhoea break out every year
taking a heavy toll of the local people as
well as the pilgrims. It is, therefore, earnestly
requested that topmost priority should be
given to the cleansing of Ganga at Sultangan;j

(Bhagalpur) in Bibar.

[Translation)

SHRI K N. PRADHAN (Bhopal) : The
following matter may kindly be included in
the next week’s List of Business :

The time bas come when the Government
of India should take positive initiative to
formulate a national wage policy. Today all
the employees of State corporations and other
autonomous bodies are demanding pay scales
at par with Central Government employees.
At some or the other places agitations and
strikes are contiouing. It can be easily
guessed as to how much losses are caused to
the nation by agitations and strikes. There-
fore, constitution of a commission may be
considered which would meet the justifiable
demand for formulating a national wage

policy.

MARCH 13, 1987

B.O.H. 453

On the one hand the number of dog:
io the country is increasing, who not only
bark but bite also and on the other bhand
several persons die every year due to acute
shortage of antirabies vaccine used in dog-
bite cases. Distribution of antirabies vaccine
is controlled by the Government of India.
Requirements of all the States are not met.
The State of Madhya Pradesh alone requires
one lakh m. |. (doses), every month which is
pot fully met. Therefore, while on the one
bend campaigns may be updertaken to kill
the stray dogs, anti-rabies vaccine factories
be established in the States like Madhya
Pradesh on the other hand.

{English)

SHRI SHANTARAM NAIK (Panaji):
The following item may be included in the
Business List of the next week :

Today, there is undoubiedly, a need felt
to scparate feligion from politics and,
obviously, it is required that we put our
heads together to see as to how best we
achieve st. In this background, | fecl that we
should take following steps towards separat-
ing religion from politics :

(a) Doordarshan must stop telecasting
anod AIR must stop broadcasting all the
religious functions, ceremonics, processions,
etc , so that religion returns and remains (o
the private domain of every citizen

(b) Article 25 of the Constitytion of
India, which confers upon the citizens the
right to freedom of religion subject only t0
“public order, morality and health’ must also
be made subject to ‘ paliopal interest’” and
in particular, ‘‘integrity and security of the
country”’.

(c) A legislation should be enacted 10
ban all types of excommunications by on¢
communily or the other and making further,
doing of the same punishable with imprison-
ment.

{Translation)

SHRI VIIOY KUMAR YADAY
(Nalanda) : Mr. Deputy Speaker, Sir, th
following matter may kindly be included 18
the next week’s List of Business :
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1. After passing through Gaya district
in the state of Bihar, the river Falgu enters
Nalanda district where it is called the Loka-
yan river. This river creates havoc during tbe
rainy season and destroys crops on thousands
of acres of fertile land in the Islampur,
EBkansgar Sarai Hilsa and Cbaadi sub-
divisions of Nalanda district,

The farmers of this area can be saved if
strong embankments are erected on both the
sides of the Lokayan river in Nalanda district.
But this is not possible for the State
Government, The Central Government may
consider to taking up this project without
delay.

2. Nalanda district in the State of Bihar
comes under the category of industrially
backward districts where there is unemploy-
ment on a large scale among the educated
and uneducated youth,

It is very necessary to establish a big
industry in this district so that it could help
n removing poverly from this poor district.
It has high potentials for textile or agri-
cultural industry. The Central Government
should consider to open these industries in
this area.

SHRT SHANT!I DHARIWAL (Kota):
The following matter may kindly be included
in the pext week's List of Business :

The problem of slums is on the increase
in the cities. A pational Slums and Jhonpar-
Patti Removal policy should be framed to
deal with this problem effectively.

This suggestion may kindly be accepted.

SHRI M. L. JHIKRAM (Mandla) : Mr
Deputy Speaker, Sir, the following matter of
urgent public importance may be included in
the next week’s List of Business:

The tribal trainees undergoing training in
the Industrial Training Institute at district
Headquarters, Mandla in Madhya Pradesh
B¢t a scholarship at the rate of Rs. 120/-
Per month which is quite less keeping in
view the price rise. It is my submission thai
the amount of scholarship to ail the trainces
of all the Jadustria! Training Institutes of the
Madh)’a Pradesh may be increased to Rs.

300/- per month so that the Trainees may
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continue their studies after making proper
arrangements for their boarding, course
books and maintenance. The Government
of Madhya Pradesh may be directed to do
accordingly.

{English]

MR. DEPUTY SPEAKER : Madam, do
you want to say something ?

SHRIMATI SHEILA DIKSHIT : S8ir, 1
have noted the submiszions made by the
Hon Members and we would consider them
in the business of the next week. Sir, I may
also take this opportunity to supgest that the
Mental Health Bill at item No. 23 of the
List of today’s Business may be given priority
over the item No. 22, namely, Infant Milk
Foods and Feeding Bottles (Regulation of
Production, Supply and Distribution) Bill.

MR. DEPUTY SPEAKER :! think the
House agrees to this.

SCVFRAL HON. MEMBERS : Yes, yes.

MR DEPUTY SPEAKER: We will
pow take up the Mental Health Bill at item
No. 23 for discussion and passing. Now,
the Hon. Minister may move the Bill.

S v =

14 25 hrs.
MENTAL HEALTH BILL, 1986 — Contd.

{English)

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : I beg {o move :

“That the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally ill persons,
to make better provision with respect
to their property and affairs and for
matters connected therewith or inci-
dental thereto, as passed by Rajya
Sabha, be taken into consideration.”

Sir, this Mental Health Bill first was
introduced m this august House in May,

*Moved with the racommendauon of the
President.
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1938, The Bill lapsed with the dissolution
of the Lok Sabha. Later it was introduced
in the Rajya Sabha on the 14th December,
1981,

The basic object of the Bill is to repeal
the antiquated and outmoded Indian Lunacy
Act, 1912 and to replace it by a legislation
to meet the present needs of the society.
The Bill eschews inappropriate and undesira-
ble terms like lunatics, asylums, etc. used in
the Indian Lunacy Act, 1912. The present
Bill uses words and phrases which are more
humape and in bharmony with the modern
insights into the subject of mental illness,
The Bill represents an attempt to introduce
the latest concepts and knowledge in this
field so as to conform to current thinking,

Sir, the Bill was referred to the Joint
Committee of both the Houses. The
esteemed Committee held 12 meetings at
different places and rccorded evidence of a
large sumber of experts and other interested
persons. The Committee presented its report
on 2nd May, 1986.

In their report the Committee have re-
commended inter alia certain amendments to
some clauses of the original Bill. In brief,
the main impact of these amendments as
suggested would be as follows :

1. The admission procedure of
voluntary patients and mnor
patients would be more easy and
less rigid.

2. The procedure for discharge of
voluntary patients would become
less isksome.

3. Tbe association of a magistrate
with the cases of admission in
psychiatric hospitals and psychiagric
nursing homes has been kept to the
minimum and wypes of admission
have also been reduced.

4. Some words provided in the Indian
Lunacy Act, 1912, or proposed in
the Mental Health Bill, 1981,
which smacked of stigma or con-
veyed wrong impressions have been
shed off.
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5. Penalty of persons responsible for
maintaining mentally ill persons or
the manager appointed for the
property of such persons if found
guilty, have been enhanced to make
such penalty more deterrent.

6. Powers to discharge any person
other than a voluntary patient are
proposed to be regulated with a
view to safeguard the interests of
mental patients,

7. The system of reporting by the
Medical Officer-Incharge of a
psychiatric hospital or psychiatric
nursing home once in every six
months regarding the mental and
physical condition of every such
person to the authority under whose
order the person is so deteined s
proposed to be dispensed with and
nstead such authority will be in-
formed as soon as may be after the
relcate of the mentally il person.

Sir, Government have carefully con-
sidered the report of the Commitiee with
particular reference to the amendments re-
commended by the Commuuee. The Govern-
ment are completely in sgreement with the

same.

The Bill as reported by the Joint Com-
mittee was considered by the Rajya Sabha
on 25th and 26th November, 1986, and
was passed by that House on 26th November,
1986. A copy of the Bill was iaid on the
Table of this august House on 27th
November, 1986.

Sir, now 1 would solicit the cooperation
of Hon. Members for considering the Bill as
passed by the Rajya Sabha and for ity being
passed with the coosequential amendments
due to the change of the Calendar year and
the year of Republic.

MR. DEPUTY SPEAKER: Mouon
moved :

““That the Bill to consolidate and
amend the law relatiog to the treat-
ment and care of mentally il persons,
to make better provision with respect
to their property and dffairs and for
matters connected therewith or incl



257  Mental Health Bill

dental thereto, as passed by Rajya
Sabha, be taken into consideration.”

Now, Shri Shantaram Naik may speak.

SHRI SHANTARAM NAIK (Panaji) :
Mr. Deputy Speaker, Sir, this Bill, 1 would
say in brief, has come¢ at a very right
moment for the simple reason that whenever
Bills like Nationa} Security Act or Essential
Services Maintenance Act come, we always
assur¢ the Hon. Members of the Opposition
that ‘this Bill shall not be used against them
because they are always scared of the appre-
hension that such a Bill shall be used against
them. So, on the Government side there is
always an assurance which is coming that
ESSMA will not be used against them or the
National Security Act will not be used
against them. But as far as this Bill is con-
cerned, 1 do not think the Government can
very well assure, knowing the bchaviour of
some of our Members these days, that the
Bill when it becomes an Act shall not be
used against them. It is up to them to see
whether to come within the jurisdiction of
this Bill or not.

SHR! RAM SINGH YADAV (Alwar) :
Some of them may voluntarily seek the pro-
tection of the Bill also.

SHRI SHANTARAM NAIK : As far as
the structure of the Bill is concerned, the
Bill is very much exhaustive and a Bill of
this nature was very much required. Now,
the Bill provides fer Central Authority for

Mental Health Services. At the State level,

also, it provides for State Authority for
Mental Health Scrvices. Now, clause 3(2)
of the Bill reads ;

‘“The Authority established under
sub-section (1) shall be subject to the
superintendence, direction and control
of the Central Government."

Mt. Deputy Speaker, Sir, now whenever we
establish authority or corporation for a
particular purpose, then our aim should be
that that authority should be vested with as
much power as possible for that purpose.
We try to give them independence That is
W?W, authority has been established. Other-
Wise the mattter would have ended up with
any of the Department of the Goverament.
The Authority has been created simply
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because we would like to give them some
independence, some autonomy in that matter.
If we read sub-clause (2) of clause 3, it
says that the Authority shall be subject to
superintendence, direction and control, If
we exercise these three things, what is the
power or autonomy left with the Authority ?
Therefcre, 1 would like you to consider that
the power of superintendence, direction and
control should he exercised to a very limited
extent and this Authority must be given
autonomy The question of control may
arise in course of time After one or two
years, if you find that this Authority does
not manuge its aflairs in a proper mannper,
then you have got power (o exercise your
superintendence, direction and control. But
for the first two years, the trial credit should
be given to them and see how things sre
managed. Only when they are not able to
mapage the affairs properly, then this clause
should be invoked.

At the State level also, you are creating
the State Authority of Mental Health
Services. From State level, I suppose, there
is a provision also to call for reports and in
these cases, 1 would say, the cootrol and
superintendence to an cxtent over the
bureaucracy or management is most required .
because the persons who are admitted in
such hospitals are not normal persons but
persons who are mentally ill and mentally
retarded. Therefore, there are instarces in
this country where lady inmates who are
mentally retarded were unduly taken
advantage of and unnecessarily raped etc.
Therelore, 1 would say that your superinten-
dence should be direct as far as these things
are concerned so that female mentally
retarded are not taken undue advantage of,
It should be strictly seen to that effect.

Secondly, 1 would say that whenever
such instances occur, ) have not heard much
of the conviction in these cases Whenever
such things occur, prosecution must be
launched immediately and prosecution should
be expedited and persons who are found
guilty should be convicted as early as
possible. We find that many such cases bad
bappened but we never read in the news-
paper that the persons who have taken
undue advantage of have been convicted and
imprisoned. We have never hrard of such
thing in the same proportion as we hear the
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incidents. Therefore, I earnestly request you
to look into this also and keep a strict watch
over this,

Another aspect that 1 would submit is
this. The procedure which is provided for
admission of a person in any hospital under
this Bill should be as simple as possible
because that persog who is admitted is insane
and he will not come on his own to be
admitted. Somebody has to come in, perhaps
social worker or others to get him admtted.
If they find the procedure to be cumbersome,
then they will not come forward to get the
mentally retarded persony admitted in
bospital,

Therefore, the procedure should be
simpler and enquiries also should be fimited
and those concerned must not lay tl.e burden
of proving this thing or that thing on that
person alone but, these authorties should
investigate the matter, whether a person is
really mentally retarded etc, on their own,
s0 that the person who comes with that
person, should not have to go frem one
office to the other.

Lastly, 1 would make a submission in
general.  Ultimately who s mentally retar-
ded person ? The definition given here 1y :

**A mentally ill person means a person
who is in need of treatment by reason
of mental disorder."

I do not know. I am not an expert tn
medical terminology, But the expression does
not seem to be exhaustive. It containg
nothing except to say that the person is in
need of a treatment for reasons of any
mental disorder. If this defimtinn suffices,
the medical requirement is fine But it
appears that it is not very exhaustive I am
on that point. Who isg ultimately sane ? Jn
this world, are we sane 7 Can we say that a
person today in this world-—1 am speakirg a
bit in general terms —those who are sitt/ng on
the warheads, those who want this entire
world to be liquidated, the Presidents of big
pbations who want to push button at any
opportune moment to liquidate this world,
can we call them sane ? This average man
who is there in the world moving about, if
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he has some roaming on the road, we call
him mentally retarded.

Ultimately this definition also has got
some proader aspect. In fact, I may say all
persons who are at the helm of affairs, who
wage wars, who wage communalism, who
instigate others, to kill others, are all men.
tally retarded persons. 1If any treatment is
required to be given to these persons who
are mentally retarded, it should be given.

(Translation)

SHR1 KAL1 PRASAD PANDLY
(Gopalgan;) : Mr. Deputy Speaker, Sur,
1 support the Mental Health Bill introduced
by the Hon. Mimster n the House The
Hon Minister while informing about the aims
in this regard has stated in her speech that
this Bili has been brought to make the old
Act of 1912 more comprchensne.  If you
pay attention to the Budget speech of the
Hon. Prime Minister you would fird that he
has emphasised on the use of new technclogy
but 1t 13 regretted that those who have been
entrusted with the responsibility of the func-
tioning of this Department since 1912, have
never paid attention to this area  and hasve
never made any study of the fact as to what
will happen to the country in case its people
become mentally il, Hence, tle Hon.
Minister deserves our congratulations for
having paid attention to the old Act of 1912
and for adding some new provisions to it.
This Bill is dwrectly connected with mental
health However, no provision has been
made for cases where a person is deliberately
declared as mentally ill.  If he reads scme
recent decisions of the Supreme Court and
the High Courts, be will find that in one of
the cases a military official not only dismis-
sed one of his subordinate but imprisoned
him also after declaring him insane. The
Bill should also cobntain provisions which
should enumerate the action that will be
taken against the big people who victimise
the small people or their subordirates. Such
culprits also must be punished. One of the
reasons for this is that in our villages, 75 per
cent of the people do not resort 1o slogan
shouting to press for their demands. Nor
they are able to approach the leaders on
account of their being poor. Similarly, there
are cases where the elder brother declares
his younger brother insane and grabs the
entire property of the family, There must
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be some provision in the Bill to take care of
such situations.

In regard to the condition of prisons my

friend Shri Naik bas submitted some points.-

I am speaking from my personal e¢xperience.
I had been in Ranchi for 11 or 12 years and
I witnessed that the Mental Hospital there,
is run with the help of funds provided by 3
or 4 States including Orissa and Madhya
Pradesh. The Minister js aware that it is in
a very poor condition. if a surprise inspec-
tion is conducted it would be found that
every kind of misdeed flourishes there. I am
saying all this with full respoosibility. As a
result of all this when its employees went on
strike, 156 inmates escaped. If any patient
wants to get himself admitted he has first to
bribe the Sentry and then the Superinten-
dent, I someone goes there carrying a small
amount he is not admitted because he can-
not bribe the officials with that amount. I
somechow he is able to get adnutted he will
find the conditions iaside horrible because
the contractor for work inside the jails collu-
des with the Superintendent and the police-
men and with their assistance forces the
comparatively lesser mentally ill inmates to
work as labourers all day long.

Just now my friend was night in saying
that the female inmares are living under very
bad conditions. There 1> a provisions for 3
or 4 wards but in some jaits thys fatibity s
not av-atlable.  Wherever it is so, the male
and female prisoners are kept in onc court-
yard  Hence, I would request that if the
Mininier 1s genuinely interested in the welfare
of mantal patients through this Bill and wants
that they should get proper treatment then a
commuiee comprising of Members of Parhia-
ment should be constituted and a proviston
should be made 10 the Bill empowering the
local M L A. or M.P. to inspect the Mental
Hospital. This would bring about a radical
change in the system,

The condition of these hospitals is such
that common people do not want to get
admitted there. As we all prefer private
schools, s0 js the case with these hospitals.
If any of the member of a family is mentally
ill they will not like to get him treated in
ghesc hospitals. The system changes accord-
Ing to situation. But if the system itself is
worn out then there can be no scope for
Improvement or change., The intention with
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which this Bill has been brought after the
Act of 1912, should be fulfilled further by
formulating a programme which would rectify
the system,

There are many persons who are detained
ip prisons inspite of their being under treat-
ment. You and all the Hon. Members of the
House may be knowing about the story of
Shri Vashishtha, a student in Bihar. When
be went abroad, he answered a question of
the foreign Government in 18 different ways,
The resuit is that today he is in the mental
hospital due to his having some brain trou-
ble. But there is so much disorder in the
hospital that he has been beaten by prisoners.
Today such a fertile brain of India is
lying in the mental hospital. The Govern-
ment of Biliar wanted to bring some change
in this system, but Madam, you will find that
thosc Superintendents, specially those who
run these Homes, have political approach to
such an extent that we have not been able
to bring improvements in the above dis-
orderly situstion, although we wished it
sincerely. In addition, there is shortage of
doctors also who treat mental patients.

Today computerisation has been intro-
duced in the Railways at many places. But
a man who makes computers is in a misera-
bic condition. You shouid treat him
pioperly and utilise his brain in computers
80 that the system may change and be may
not turn a lunatic.

I am sincerely grateful to you for the
Bili that has been brought here and | hope
that the objectives of this Bill will certainly
be fulfilled.

SHRI GIRDHARI LAL VYAS (Bhil-
wira) @ Mr. Depuly Speaker, Sir, I sup-
port the Mental Health Bill, 1986. The
purpose for which this Bill has been brought,
the intention with which this bhas been
brought are very good, but it is necessary to
see th¢ manner in which we are going to
enforce it.  The first of the objectives is as
follows :

[English}

““The attitude of-the society towards
persons afflicted with mental illness has



463 Mental Health Bill

(Shri Girdhari Lal Vyas|

changed considerably and itis pow
realised that no stigma should be
attached to such illness as it is cur-
able, particularly, when diagnosed at
an early stage.”

(Translation)

It has not been felt that this disease
is curable The Minister bas brought this Bill
with a view to take care of those cases
which are curable. 1t is indeed a welcome
step Secondly,

[English]

‘*“Thus the mentally 1}l persons are to
be treated like ary other sick persons
and the environment around them
should be made as normal as pos-
sible.”

{Translation)

Sometimes, it so happens that somebody
suffers from a simple ailment but if the
surroundiog atmosplere is tad, he becomes
mentally retarded. Therefore, the objective
is welcome. You have made this arrange-
ment to provide proper treatment to such
persons which is also a welcome step

The old Act of 1912 was a product of
the fore goner rule and it was a very old and
obsolete one  You are presenting 3t as Men-
tali Health Bill.  The language was very cld
and the terminology wds rotten and was not
at all suiiable.  lhe new system for which
you have brought this Bill, 1s a very nice
one.

(English)

“With the rapid advance of medical
science and the understar ding of the
pature of malady, it has become neces-
sary to have fresh Jegislation wib
provisions for treatment of mentally
ill persons in accordance with the new
approach.”

[[ranslation)

For this the new approach you are adop-
ting through this Bill is definitely very good.
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I would like to submit a few things in
this connection. In this law one danger is,
as bas been said by Mr. Naik, thatits
definition is not appropriate. 1 cannot say
as to what should be its definition, but the
definition you have given is :

[English)

““mentally ill person’ means a person
who is in need of treatment by reason
of any mental disorder other than
mental retardation.”

[Translation)

This definition does not appeal. There-
fore, you may get .t redefined by some
knowledgeable person as to what should be
the definition of mentally ill persops and it
is neceseary to adopt it in a8 definite manner.
This defimition is not suitable and does not
serve the purpose. Therefore, this peeds to
be changed.

At many places private mental hospitals
have also been opened these days. For
example, 1f a doctor of any of the mental
hospitals retires, he opens his own nursing
home thereafter. Whether he takes licence
or pol, there is no complete information on
it.  What arrangements he would make for
the case of the mental patient, how he will
treat him, and who will bear his expenses ?
What 1s the financial condition of hts family
and in which manner he will recover the
amount spent on his treatment, there is no
such proviston in this regard also. The
terms and conditions for 1ssuing hcences
have also not been stipulated init How
the mentally ill person will be treated and
what arrangements will be made for his
bosrdirg and lodging by the retired person
who 15 going to open a hospital has also not
been elaborated in this Bill,

It is my submission that such privale
persons should not be allowed to open this
type of mental hospitals, because these are
mostly misused. Sons of rich persons be-
cause of their bad company or drug addic-
tion, sometimes become mentally retarded.
How are you going to ensure that the pro-
perty and other valuables of these persons
are not misused ? If they have got any
enemy who wants to grab his property he
can join hands with some authority and
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arrange such a medical certificate which may
declare him mentally ill or mentally retarded
or in collusion with the police may get him
admitted in the hospital. Though there is a
provision for an attestation by the magistrate
but we know about the magistrates also.
They too indulge in earning money by illegal
means. As you have constituted medical
boards at other places, you should make
similar arrangements here also. We have
come across scveral such cascs where just to
grab property, a8 wrong case was instituted
or some persons were declared mentally 1l
You must make some provision in your Bill
to check all these things. As it is, you have
provided for licensing but only those persons
who are experts and are in know of the
entire systera should get licences. We bave
come across several such cases where people
were made blind after their eye (reatment.
The people become doctors with little know-
ledge and poor villagers fall victim to their
tricks. In my state of Rajasthan slso they
blinded several people. In this connection
a few persons are caught and ultimately no
action is taken against them. These 13 pes of
cases must be checked.  Strict action should
be taken against such persons and scvere
punishment should te given to those persons
who are runmirg  such nursing homes. It i
mostly the responstbility  of the Government
to look after such mentally tll persons. Even
if licences arc issued to private nursiog
homes, the responsibihity to look after the
patients admitted in them should be of the
State Gevernment or the Central Government
and the Government should also bear the
expenses incurred on them.,  You must make
such a providion in it.  If this provision is
made, one ol its adranteges will be that those
people who =zre entrapped in a8 wrong way
can be saved and secondly, those poor peo-
ple who cannot get themselhves sdmitled in
good nursing homes can also get good treat-
ment. It has also come to notice that there
is nobody to look after some rich persons.
With this arrangement those rich persons will
also be benefited.  Therefore, such a pro-
vision must be made.

15.00 hrs,

Just now Shri Naik said a lot about the
conditions prevailing in mental hospitals,
We have seen their conditions at Jaipur and
Agra. The condition of those mentally
ill persons who are staying there is very bad.
They are not able to get any facility. There
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is no arrapgement to keep the male and
female persons separately. You must make
such a provision sp that they are kept
separately, so that crimes are not committed
against female inmates and proper treatment
is also given. You are aware that certsin
incidents take place in hospitals where doc-
tors, nurses and other people work. When
the mentally ill female patients are admitted
in hospitals, the doctors, compounders and
other staff {li-treat them. WNo provision has
been made in this Bill to check ill-treatment
of female patients. It gives rise to appre-
hens<ion as to what step will be taken to
rectify the situation.

Sinilarly, there is a lot of difficulty at
the ume of getting admission into the
bospitals. Shri Pandey has said that on
account of the rush, there is considerable
trouble during admussions. The population
bas also increased considerably. We bave
a population of 75 crores but number of
mental heepitals is quite less. One is at
Ranchi, the other is at Jaipur and there is
onc at Agra and perhaps there are 3 or 4
more. We have only 5 or 6 hospitals to
cater to the needs of such a huge population
which are not sufficient. Consequently, it
leads to malpractices and corruption in
admissions. When 2 poor man goes to the
hospital to get any member of his family
admitted, admission is pot granted. The
doctor discharges the patient after a super-
ficial check-up. Op the ope hand you are
framing a law by which a mentally-ill person
if apprehended by the police, would be
admitted in the mental hospital, on the other
hand, if someone goes to get such patients
admitted, he is denied admission. The
situation is contradictory. The Hon. Minister
should consider this point especially. You
know that there is a dearth of mental
hospitals in the country. You are aware
that as prosperity increases, the number of
mentally ill persons will also increase, As,
we koow, is the case in America. It is due
to large scale poverty in the country that
we do not have many mentally ill persons.
As more and more people become pros-
perous in this country, more cases of mental
illness will surface. It is mostly rich people
who get mentally deranged. They are also
the ones who mostly go mad. They are the
people who mostly get shocks as well. The
poor people do not have to bear many
shocks in life. Heace, with animprovemeni
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in the economic conditions of the people,
mental illness will also increase. Therefore,
1 want to request that you should start
taking precautionary measures now itself.
Our country is making efforts to achieve
rapid progress and our economic condition
has also improved. A little while ago our
Hon. Prime Minister said that our economic
position was very strong. We would make
coptinuous progress. If we make such a
progress and we have a sound economic
system then we will also have more people
suffering from mental illness. Hence, you
should take some step to see that proper
treatment is given to mentally sick people,

(English)

MR. DEPUTY SPEAKER : Are you
not ioterested in the development of this
country now ?

[Transiation)

SHR! GIRDHAR!I LAL VYAS :#*
because their economic condition is some-
what better than that of ours.

{English)

MR. DEPUTY SPEAKER : Because
they have develeped very well. According
to the logical statement, the south developed
very well.

[Translation)

SHRI GIRDHAR! LAL VYAS : That
is why the number of mentally ill persons is
increasing. Hence, I would request the Hon.
Minister to rectify the situation in mental
hospitals.

1 want to make one submission in regard
to giving licences to private hospitals.

(Interruptions)

{English)

MR. DEPUTY SPEAKER: I am
expunging your reference to the North and

to the South.
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[Translation]

SHR!1 GIRDHARI! LAL VYAS : I was
just trying to compensate because you do
not allow me to speak on other subjects...
{Interruptions).,.] was submitiing as to
whetbher it would be ensured before issuing
licences to private hospitals that they are
well equipped and necessary machinery is
available there ? It has not been provided
here and 1 am emphasing because people
are making money by dubious means these
days. They open nursing homes after they
have amassed enough wealth from such
activities. Therefore, we must put some check
on them to ensure proper functioning.

Similarly, you have provided for inspec-
tion every 6 months. This period is too
long. It should be reduced. Inspection of
hospitals and nursing homes should be done
after 3 months so that shortcomings are
removed because shortcomings arc prevelant
everywhere, There should be a monitoring
system to remove the shortcomungs com-
pletely. Without it, your checking will pot
be effective. Hence, inspection should be
done at the earliest. M it cannot be done
every month then it should be done once
in 3 montbs.

| want to submit that the number of
mental cases has increased considerably but
there are only a few hospitals and medicines,
ctc. arc also not usually avaiable 1n them.
The poor people should get the benefit of
treatment without incurring any expenditure.
Hence the Government should provide maxi-
mum oumber of hospitals so that peopie
affected with this disease are treated properly.

With these words, | support the Bill

DR. CHANDRA SHEKHAR TRIPATHI
(Khbalilabad) : Mr. Deputy Speaker, Sir, 1
support the Mental Health Bill, 1986. 1here
are certain points in this Bill to which I
want to draw the attention of the HMon,
Miuaister. Many Hon, Members have objected
to the definition provided in the Bill because
mental retardation has not been clearly
defined. It is npot clear from the definition
that at what stage a paticnt will be treated
as mentally retarded. Drug addiction, in-
somnia, deliriuom, non-concentration of
mind on a particular point are all discascs.
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[Englisk)

This all comes under the purview of mental
illness. Therefore, a specific provision should
be made in law to define at what stage @
patient will be treated as sanc or lunatic
or insane to be sent or detained in an
asylum.

[Translation)

This definition is not clear. ] want to submit
that it shouid be made clear to ensure
against misuse of this law by those people
who would get the responsibility of execuling
it after the Bill is passed.

Seéondly, a very good provision has
been made in chapter 5. A Visitors Board
would be set up for the inspection of the
hospitals and forspoking into their working.
Provisions have been made to include only
bureaucrats in the Board. Mental illoess may
aflict any individual in the society. A
representative of the people is responsible
to the people for every sort of work.
Coansequently, 1 would request the Hon.
Minister that out of the 5 non-official
members; at least 2 should be representatives
of the people who should be wvigilaot about
the implementation of the law. They would
be able to present the entire details to the
country and society as to how the work is
progressing.

Secondly, it is provided in clause 33
that :

(English)

“No Magistrate or District Court
shall pass a reception order for the
admistion as an in-patient to, or for
detention of an, menially il person
in, any psychiatric bhospital or
psychiatric nursing home outside the
state in which the Magistrate or the
District Court exercises jurisdiction.”

(Translation)

Again, the law is not clear here. There
are two kinds of courts in the district. One
18 the court of the District Magistrate and
the second is the court of the District Judge.
As the intention of the law is not very clear
50 1 want that in place of ‘District Court’
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it should be ‘District Judge's Court’ because
the District Magistrate is already over-
burdened and he will not be able to pay
attention to this important point with the
result that there would be enoygh scope
for its misuse. Hence, 1 would request that
this section shculd be made clear,

The provisions made regarding the
appointment of a manager is a laudable
step because when mentally ill persons ate
admitted, their property and other financial
matters would be -looked after by the
manager. It is a good thing. It was not
provided in the Indian Lunnacy Act of
1912, It bas been provided in the present
Pill. But the powers given for disposing of
the ptoperty of mentally ill persons should
be tegulated. Otherwise, if the Manager is
not earnest he can dispose of the property
worth Rs. 1 lakh for Rs. 16,000 only.
Hence, it should be made clear to make
the provision of this section effective. Since
it 13 essential to appoint a manager in this
connection, his powers should be limited
and there should be some legal restrictions
on him so that he may not trapsgress his
powers.

I differ from Shri Vyas that permission
should oot be granted for opening private
oursig homes. In India, asylums, mental
hospitals, phychiatrists, are so less in number
and there are so few units in the Medical
Colicges that lakhs of people whom we call
mentally retarded, insane or lupatics roam
about in streets freely. Even the violent
types who create law and order problems,
are denied admission in these institutions
due to shortage of space. If the above law
is enforced then private persons will not
be allowed to treat such persons. Evidently,
when lakhs of pcople would be denied
treatment those ill treated persons would
roam about in streets and create a challenge
10 society. It is true that there is plenty of
corruption in private nursing homes. But
there is corruption in Government hospitals
as well. The performance of the pursing
homes as well as of the hospitals is satis-
factory. The people with a particular way
of thinking only say that hospitals are good
and nursing homes are not good. In India
where hospitals and psychiatric units are
inadequate in number, there is peed to
permit nursing homes also. It is also men- -
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tioned in the law, that licences will be
issued to the psychiatrists, the experts in
their field. In my opinion there exists no
lacuna here. It ought to be ensured that
only experienced and very well learned
persons are given licences for private nursing
homes so that licences are not misused.

Similarly, it has been said that there 1s
corruption in admissions. But I have :een
in all the asylums and mental hospitals of
our country that people are forcibly adm:t-
ted, and are declared insane, it is parti-
cularly true in the case of women. , They
bave been staying there for 10 to 1§ years
and Do one is prepared to accept them
back. There are even such people who
inspite of being cured and discharged from
hospitals are not able to return to their
respective homes because they are not
being accepted by thewr relatives and
friends. We have emphasised enough on
this point.

I would like to submit to this august
House as well as the Hon Mimister that
as he has made arrangements for the
rehabilitation of meotally retarded persons
in other areas, he should also make arrange-
ments for those violent persons, who have
been staying in the hospitals for 10 to 15
years, who were got admitted either by the
police or by some other persons and have
now become normal but are not being
accepted by the society or their famlics.
Otherwise how will they maintain their
lives ? The question of their rehabilitation
should also be considered because after
their release, they will not get any job. They
will not have any property and there wili
be nobody to look after them. They will
again become insane and their mental
condition wjli deteriorate. The issue of
rehabilitation is very important. 1 would
like to submit that a provision for their
rehabilitation must be brought in this
legislation.

With these words, I support this Bill.

SHRI MANOJ PANDEY (Bettiah) :
Mr, Deputy Speaker, Sir, I rise to support
the Mental Health Bill, 1986. A very
comprehensive Bill has been brought It is
8 matter of great pleasure that our Goverg-
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ment has brought this comprebensive Bill
after due thinking. Its background is also
very old. Unfortunately, under the present
changed circumstances, while we are proceed-
ing towards development, a5 has been told
by other Hon, Members earlier, we are
facing the problem of mental illness. Today
we find ourselves for behind inspite of
much progress. Sir, it is a matter of great
concern and it was discussed in this House
earlter also. On the one hand we face the
increasing menance of drug addiction— and
several powers are engaged in encouraging
evils like the drug addiction—end on the
other hand we have our young f{riends and
other persons who come under its grip and
who keep on ruining themsclves in drug
addiction from down to dusk. It was dis-
cussed in detail during the last few days
and I am happy to learn that in this Bull
also problems of the dywg addicts  snd
alcoholics have been discussed. We term
drug addiction and alcohol addiction as
mental illness Sir, the sitvation is such
that the scope of dcfinition we have given
to mentally il patients should, in my
opinion, be enlerged. As a matter of fact,
medico-legally— I myself also belong to that
profession and | know about it— we have
not been able to define the word sanity.
What s sanity ? To call anybody a sane
person, to understand its definition is very
difficult. Sanity is a relative word keeping
in view the things that arc taking place
todeay We cannot draw a dividing line
between sanity and insanity. Everybody is a
sane and ulso an insane perscn, It is our
nature, it is the human nature that we are
sane as well as insane persons and if we
look at this defimtion, which is given below,
from this poiot of view a very important
point will come before us :

{English)

“mentally ill person means a person
who is in need of treatment by reason
of any mental disorder other than
mental retardation.”

{Translation)

Sir, mentally retardation is a congeoital
term. The process of mental retardation
starts before as well as after birth. There
is a drug induced mental retardation also
In this connection I have to say one thing
that the word mental retardation should be
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8Pecified a little more in it. If there is a
©43¢ of mental retardation due to drug
ducement, it cah cause mental illness
later on. No provision has been made for
these patients in our Bill. If the mental
retardation is congenital, we can understand
that and include it in the list. But if the
mental retardation is drug induced, then
such patients also can be called as mentally
ill persons. We have indicated towards one
thing in it but as regards second thing, it
is that drug is being used in different ways
these days. One of its very significant results
is that the number of mentally ill patients
is increasing in our country. We have also
found for the last several years that although
& lot of money has been spent on equip-
ment, etc. to check these patients, we have
not been able to achieve a&s much success
as we have been able to achieve in medical
field. It is my submission that we should
post psychistrists at the district level. We
know that such cases are on the increase
in every district. There is need to allocate
special funds for this purpose. Through
you, 1 would like to submit to the Hon.
Minister that if it is not possible in this
Budget this provision should be made in
the next Budget because psychiatrists can
provide maximum. benefit t0 them as out
patients at the district level. This Bill is
meant for only those patients who come
for admission, but there are a number of
such cases who do not neced admission.
During my medical profession 1 have seen
that there have been cases in which if a
patient has undcrgone continuous treatment
for 6 or 7 months, then he automatically
becomes a mental case and such cases
happen due to chronic illness. A patient
knows that an ailment is not curable. For
example, when aged persons come with legs
austio-arthritis complaints they have to
remain admitted for quite a long period.
Thereafter when they come to know that
they cannot be cured, then they automati-
cally become mental cases. We should
provide separate facilities to deal with such
Cases, preferrably in the hospital itsell or
al some other place. People who become
cases of mental iliness because of such
chronic illness should also be dealt with.
The best thing that bhas been said here is
about the appointment of managers to look
after the property of the mentally ill persons
and to safeguard the interests of those
Persons whose mental condition is not good.
Itisa very good step and 1 welcome it,
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Simultancously, 1 draw your kind attention
towards a few more things. Managers should
be recruited, but it has not been mentioned
as to what salary be will get, what provision
has been made for this and where from the
money will come.

This Bill is not at all clear in this
regard. When you are recruiting the manager,
this thing needs to be specified as to how
they will be paid—whether payment will
be made from his property or from Govern-
ment funds. When such a time comes, it
will be better if none of his blood relation
is recruited as manager. You know that
there are a number of problems in the joint
families, and many cases have come to our
mental hospitals in which patients have
been admitted here for 15 to 20 years due
to family tension. In between, such periods
come when they become normal but none
of their relations come to take them back.
It is an evil prevailing in the society. If any
woman or any other member of our family
is admitted once in the mental bospital
and when he comes back after becoming
normal, the people do not look upon him
with the same feeling as he should be looked
upon. The Hoon. Minister and all of us
should collectively endeavour to eradicate
this evil. For this, volunteer organisations
should be formed so that we may help the
pa!'icms in recovering fully 1t will be a
good step. However 1 welcome the provisions
made in the Bill and conclude.

{English)

SHRI RAM SINGH YADAV (Alwar) ¢
I rise to support The Menial Health Bili,
1981. 1 congratulate the Minister for intro-
ducing this Bill which is very much relevant
for the present social set up keeping in view
the much prevalent practice of drugs addicts
and the persons who are induling in other
offences which may be anti-social offences.

I also congratulate the Minister for pro-
viding in Section 5 of this Bill that there
will be a separate nursing home or 8 medical
institutioa for the persons who are below the
age of sixteen ycars those who are’ addicted
to drugs also; and those who are hard crimi-
pals. But the Minister has not provided that
there will be a separate nursing home for
ladies, there should be a scparate nursing
home and hospital for females. 1 hope the

Hon, Minister wil provide for it.
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PROF. MADHU DANDAVATE (Raja-
pur) : There are always separate wards for
them.

SHRI RAM SINGH YADAV : But bhe
has not mentioned about it here. You have
mentioned about infants; you bave also men-
tioned about hard criminals; you have also
mentioned about drug addicts and alcohol
us but you have not mentioned about female
patients.,

In the Finaacial Memorandom, the
government has not come forward in so many
clear words whether they have conducted any
survey at the national level as to what is the
average population which is suffering from
mental disorder; how many persons are there
in each and every State or Union Territories
who are suffering from mental disorder.
Keeping that population 1in mind you can
provide nursing homes or the medical insti-
tutions. That is very much necessary. At
present, there are only three institutions
which are run by the Umon Government.
One is at Ranchi. The second one is at
Shahdara in Delbi; and the third one is at
Panaji in Goa.

KUMARI SAROJ KHAPARDE : There
are many institutions. .

SHRI RAM SINGH YADAV: You
have mentioned only three here. Now, how
many other institutions are to be set up by
the Union Government ? The Union Govern-
meot should have a clear mird on this point.
At present, what is the need of the present
society, because in the Financial Memoran-
dum you have said that there will be no need
to have more money, because the amount
which has been allocated for the Department,
will continue.

MR. DEPUTY SPEAKER : Now it is
3.30 P.M. The House will take up Private
Members’ Business. If you can finish your
speech within one or two minutes, you can
do so: otherwise, you can continue next
time (Interruptions)

MR. DEPUTY SPEAKER ; We now
take up Private Members' Business.
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15.30 brs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

{English)
Thictieth Report

SHRI DIGVIJAY SINGH (Surendra-
nagar) : I beg to move the following :

“That this House do agree with the
Thirticth Report of the Committee on
Private Members’ Bills and Resolu-
tions presented to the House op the
12th March, 1987.”

MR DEPUTY SPBAKER : The ques-
tion is :

““That this House do agree with the
Thirtieth Report of the Commuttee
on Privete Members’ Bills and Reso-
lutions presented to the House on the
12th March, 1987."

The motion was adopted,

g A

15.31 hrs.

CONSTITUTION (AMENDMENT;
BILL, 1987*

(English)

(Substitution of New Article for
article 54, etc.)

PROF. MADHU DANDAVATE (Raja-
pur) : | beg to move for leave to introduce
a Bill further to amend the Constitution of
India.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Copstitution
of India."”

The motion was adopted.

PROF. MADHU DANDAVATE: Sir,
1 introduce the Bill,

e

®*pyblished in Gazette of India Extraordi-
pary, Part II Section 2, dated 13.3.1987.
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Bill, 87

CONSTITUTION (AMENDMENT)
BILL, 1987*

[English)
(Amendment of Articles 19 and 326)

PROF. MADHU DANDAVATE (Raja-
pur) : I beg to move for leave to introduce
a Bill further to amend the Constitution of
India.

MR. DEPUTY SPEAKER : The quecs-
tion is : ’

““That leave be granted to introduce
a Bull further to amend the Constitu-
tion of India.”

The motion was adopted.

PROF. MADHU DANDAVATE : Sir,
I iotroduce the Bill,

o e e

15.32 brs.

CONSTITUTION (AMENDMENT)
PILL, 1987*

[English)
{Amendment of eighth Schedule)

PROF. MADHU DANDAVATE (Raja-
pur. . | beg to move for leave 10 introduce
a Bul further to amend the Constitution of
India.

MR. DEPUTY SPEAKER : The ques-
tion is :

**That leave be granted to introluce a
B:ll further to amend the Constitution
of ladia.”

The motion was adopted.

" PROF. MADHU DANDAVATE : Sir, |
introduce the Bill.

*Published in Gazette of India ‘ Extraordi-
nary, Part 11 Section 2, dated, 13.3.1987.
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COMPANIES (AMENDMENT)
BILL, 1987*

|English)
(Amendment of Section 252, etc.)

PROF. MADHU DANDAVATE (Rsja-
pur) : I beg to move for leave to introduce

a Bill further to amend the Companies Act,
1956.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to%troduce a
Bill further to amend the Companics
Act, 1956.”

The motion was adopted.

PROF. MADHU DANDAVATE: Sir,
1 introduce the Bill.

B

15.33 hrs.

PRIVATE INVESTIGATORS AND
SECURITY GUARDS BILL, 1987*

{Translation)

SHR!I RAM BAHADUR SINGH
(Chapra) : Mr. Deputy Speaker, Sir 1 beg
to more that leave be granted to introduce a
Bill to provide for the licensing of private
investigators and security guards and 10 regu-
late their employment.”

(English]
MR. DEPUTY SPEAKER : The ques-

tion is :

*“That leave be granted to introduce a
B:ll to provide for the licensing of
private investigators and security

guards and to regulate their employ-
ment,”

The motion was adopted;

(Translation)

SHRI RAM BAHADUR SINGH : Sir,
1 introduce the Bill.

*Published in Gazette of ladia Extraordi-
nary, Part 11, Section 2, dated 13.3.1987,
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CONSTITUTION (AMENDMENT)
BILL, 1987*

[English)
(Amendment of Tenth Schedule)
SHRIMATI BASAVARAJESWARI
(Bellary) : 1 beg to move for leave to intro-

due a Bill furither to amend the Constitution
of India.

MR. DFPUTY SPEAKER : The ques-
tion is @

*‘That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India "’

The motion was adopled,

SHRIMATI BASAVARAIJESWARL :
Sir, T introduce the Bill.

— —— e

CONSTITUTION (AMENDMENT)
BILL, 1987*

{English]

(Insertion of new Articles 23A,
23B and 23C)

SHRIMATI BASAVARAJESHWARI
(Bellary) : 1 beg 1o move for leave to intro-
duce a Bill further to amend the Constitution
of India,

MR. DEPUTY SPEAKER : The ques-
tion is :

*“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopied.

SHRIMATI BASAVARAIESWARI :
Sir, I iutroduce the Bill.

*Published in Gazette of India Extraordi-
nary, Part I, Section 2, dated 13 3.
1987,
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clatures for Political Pariles & Prevention

of Misuse of Religious Places Bill, 87

15.34 hrs,

PROVIDING OF FREE MEDICAL
AND TECHNICAL EDUCATION
BILL, 1987*

[ English)

SHRIMATI BASAVARAJESWARI
(Bellary) : I beg to move for leave to intro-
duce a Bill to provide free medical and
technical education to all students and for
matters connected therewith.

MR. DEPUTY SPEAKER : The ques-
tion is :

“‘That leave be granted to introduce a
Bill to provide free medical and techni-
cal education to all students and for
matters connected therewith.”

The motton was adopted.

SHRIMATI BASAVARAJESWARI
Sir, I introduce the Bill,

15,35 brs,

PROHIBITION OF USE OF RELIGIOUS,
COMMUNAL, REGIONAL AND SECTO-
RAL NOMENCLATURES FOR POLITI-
CAL PARTIES AND PREVENTION OF
MISUSE OF RELIGIOUS PLACES
BILL, 1987"

|English)

SHRIMATI BASAVARAJESWARI
(Bellary) : 1 beg to move for leave to intro-
duce a Bill to prohibit the usc of rehigious,
communal, regiopal and sectoral pames for
pohitical parties and to prevent the misuse of
religious places.

MR. DEPUTY SPEAKER : Motion
moved :

“The leave be granted to introduce @
Bill to probibit the use of religious,
communal, regional and sectoral
names for political parties and to pre-
vent the misuse of religious places.”

*published in Gazette of India Extra-
ordinary, Part 1II, Section 2, dated 13.3.
1987.
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Religious Communal, Reglonal & Sectoral

MR. DEPUTY SPEAKER : Mr, Banat-
walla wants to oppose the introduction.

(Interruptions)

SHRI SHANTARAM NAIK (Pansji) :
Why ? Op what ground ?

(Interruptions)

MR. DEPUTY SPEAKER: }'ic wants
to oppose. He wants to make a brief state-
ment. He has a right to oppose. Under rule
72 be can make a brief statement.

SHRI SHANTARAM NAIK : Under
rule 376 1 am asking on what grqunds of
rule 72 he is opposing ?...(Interruptions)

SHR1 G. M. BANATWALLA (Ponnani) :

The Bill seeks infer alia to prohibit the use
of religious, communal, regional and sectoral
names of the political party. 1 submit that
the Bill is in violation of the provisions of

the Constitution ...

SHRI SHANTARAM NAIK : I am on
s point of order. If it is in violation, this
House at this stage, cannot decide it Itis
only for the courts to decide it as and when
i becomes an Act. Only two grounds are
available {Imterruptions)

MR. DEPUTY SPFAKER : No poit?t
of order. 1 am not allowing you. After his
spcech you can say whatever you want to
say.

SHR1 G. M. BANATWALLA : | said
that this Bill is in violation of the provisions
of the Constitution especially Article 19
which gives every citizen the right to form
association and union .. (/nterruptions)

MR. DEPUTY SPEAKER : Just mhke
2 brief statement.

SHRI G. M. BANATWALLA : The
Supreme Court has also observed in Madras
V§ V. G, Row (1952) S C.R. 597 that the
Curtailment of the right to form associations
and unions would have serious reactions in
the religious, political and economic fields.

The Supreme Court further observed that.

10 over-ride a basic froedom guaranteed to

Parties & Prevetion of Misuse of Religious
Places Bill, 87

the citizen, the provision needs to be viewed
as reasonable only in very exceptional cir-
cumstances and within the narrowest limits,
and canoot receive judicial approval as a
gcneral pattern of reasonable restrictions oo
fundamenta! rights.

There ars so many provisions there
according to which the Bill is 1p conflict. And
the Bill is not to amend the Conbstitution it-
self. This B.ll is in conflict with the provi-
siops of the Constitution, The Bill also pro-
vides for that tbere should not be any misuse
of the places of religious worship. There can
be no doubt about that. There can be po
controversy that no places of worship should
be misused. 1 very much appreciate that the
sentiment of the Hon. Member is to deal
eflectively with dangerous commanalism that
chatlenge the integrity of the country, commu-
nal harmony, solidarity aod so on. But the
provisions of the Bill are totally misdirected
except of coursc that the places of worship
should not be misused, but no ban can be
imposed on the fundamental rights of the
citizens to form associations with any name
that tbey may prefer as reflecting the ideo-
logy of their party We have several minority
organisations here which cannot be called
communal by any criterion of the word
‘communal’. I said, I very much appreciate
the sentiment of the Hon. Member to deal
effectively with dangerous communalism, but
then the Bill is mis-directed. At this -stage,
I will not go into the merits or demerits of
the Bill. I have poinied out the constitutional
invalidity of the Bill, I know, you cannot
rule on this subject. The Hon. Member,
perhaps, does not know that. He should
know it. And I bave not risen to ask your
ruling also. T want to make an appeal to the
Hon. Member to withdraw the Bill, in view
of the constitutional infirmities. In case she
fails to withdraw, I have to appeal to the
House to keep in view the constitutional
infirmities of the Bill and to reject the
motion for leave to introduce the same.'

[Translation)

*SHRIMATI BASAVARAJESWARI
(Bellary) : Mr, Deputy Speaker,
Sir, this Bill is in full conformity

with the provisions of our Coosti-

*The speech was originally delivered in
Kannada.
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[Shrimati Basavarajeswari)

tution. Al the facts mentioned in my Bill
are according to law. Strangly, enough Hon.
Member Shri Banatwalla has said that my
Bill is against the Constitution. 1 canoot

understand his argument at all.

1 have framed this Bill keepiog all the
provisions of the Constitution in view. Only
after a thorough study, I have prmnte.d
this Bill to this august House. In fact, in
the statement of objects and reasons 1 have
made it amply clear that it is according to

our Constitution.

The present situation in the cpunuy is
really alarming. Political discussions are
being held -in places of worship. Ar.ms and
other weapons are stored and tetrorists are
being trained in the places of worship.

Io the name of Dharma aand in the name
of God so many disturbing things are
happening in the country. There is e steep
increase in the number of attrocities on
women. In the name of religion, some
people have gone to the extent of asking a
Government to resign which is duly elected
and represent the people.

Looking at these disturbing siuations
one would feel thut our nation’s unity and
integrity are in danger. Keeping these facts
in mind and after careful consideration of
all the aspects, I have drafted my Bill. The
Bill is all right in every respect and bence
I request the leave of the Housc be granted

to introduce the Bill.

|English)

SHRI SHANTARAM NAIK. ‘Sir, 1
would say that potice has been given,,.
(Interruptions)

MR. DEPUTY SPEAKER : No, you
cannot,

+ SHRI SHANTARAM NAIK-: Sir, you
had promised when I objected...

(Interruptions)
MR. DEPUTY SPEAKER : You had

raised a Point of Order. That is why I said
that there is no Point of Ofrder.

Congtitution (Amd,) 284
Bill, 87

SHRI SHANTARAM NAIK : Sir, he
was not speaking uader Rule 72 and he was
aliowed. Now I would say (bat .,
(Interruptions)

MR. DEPUTY SPEAKER : You should
have given in writing for that. Without that
bow can | allow ?

(Interruptions)

SHRI SHANTARAM NAIK : . the Bill
is within the scope of Article 246; it is within
the provisions of Article 246 and it is withip
the Concurrent List Entry 28 of the Consti-
tution of India...(I/nterruprions)

MR. DEPUTY SPEAKER : Ske has
alteady cxplained why she is moving...

(Interruptions)

SHRI SHANTARAM NaIK : He s
speaking something outside the scope of Rule
72. He bas no right to speak under Rule
72.

MR. DEPUTY SPEAKER : The question
is ¢

*‘That leave be granted to introduce
a Bill to prohibit the use of religious,
communal, rbgional and sectoral
names for political parties and to pre-
vent the misuse of religious places.”

The motion was adopted.

MR. DEPUTY SPEAKER : The Member
may now introduce the Bill.

SHRIMATI BASAVARAJESWARI : 1
introduce the Bill.

— S e,

15.48 brs.

CONSTITUTION (AMENDMENT)
BILL, 1987

(Amendment of urticie 19)

[English)

SHRI SYED SHAHABUDDIN
(Kishanganj) : Sir, I beg- to move for leave
to introduce a Bill further to amend the
Coastitution of India,
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Bill, 87
MR. DEPUTY SPEAKER : The ques-

tion is ;

*“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”"

Let the Lobbies be clesred.
Now, the lobbies have been cleared.
The question is :

“That leave be gra“med to introduce a
Bill further to amend the Constitution
of India.”

The Lok Sabhka divided.,

[Division No. 1

Banatwalla, Shri G, M,

NOES

-

Anand Singh, Shri

Baitha, Shri D. L.
Basavarajeswari, Shrimati
Bhagat Shri H. K. L.

Bharat Singh, Shri

Bbumij, Shri Haren

Bhuria, Shri Dileep Singh
Birbal, Shri

Budania, Shri Narendra
Chandrashekharsppa, Shri T. V.
Chaudhary, Shri Manphool Singh
Dalbir Singh, Shri

Dalwai, Shri Hussain

Das, Shri Bipin Pal

Digvijay Sioh, Shri

Digvijaya Singh, Shri
Dikshit, Shrimati Sheila
Ganga Ram, Shri

Gomango, Shri Giridhar
Gowda, Shri H. N. Nanje
Jagaonath Prasad, Shri

Jain, Shri Virdhi Chander
Janarthanan, Shri Kadambur
Jangde, Shri Khelan Ram
Jatav, Shri Kammodilal
Jena, Sbri Chintamani
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Ken, Shri Lala Ram
Keyur Bhushan, Shri
Khan, Shri Mohd. Ayub
Khirhar, Shri R. S.
Krishna Singh, Shri
Lowang, Shri Wangpha
Malviya Shri Bapulal
Manvendra Singh, Shri

Mavani, Sbrimati Patel Ramaben
Ramjibhai

Naik, Shri Shantaram

Nawal Prabhakar, Shrimati Sunderwati
Negi, Shri Chandra Mohan Singh
Oraon, Shrimati Sumati

Paadey, Shri Manoj

Panigrahi, Shri Chintamani
Panwar, Shri Satyanarayan
Paswan, Shri Ram Bhagat
Patnaik, Shrimati Jayanti
Patnaik, Shri Jagannath
Pradhani Shri K.

Pushpa Devi, Kumari

Rajhans, Dr. G. 8.

Ram Awadh Prasad, Shri

Ramamurthy, Shri K.
Rathod, Shri Uttam

Rawat, Shri Kamla Prasad
Sakargaym, Shri Kalicharan
Shailesh, Dr. B. L.

Shastri, Shri Hari Krishna
Siddiq, Shri Hafiz Mohd.
Siogh, Shri Lal Vijay Pratap
Sodi, Shri Maokuram
Soundararajan, Shri N,
Sukhbuns Kaur, Shrimati
Sundararaj, Shri N,

Swami Prasad Singh, Shri
Thakkar, Shrimati Usha
Thara Devi, Kumari D. K,
Tomar, Shrimati Usha Rani
Verma, Shrimati Usha
Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Yadav, Shri Shyam Lal
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[English)

MR DEPUTY SPEAKER : Subject to
correction the result* of the Division is :

Ayes : 1
Noes 69

The motion was negatived.

SHRI SYED SHAHABUDDIN : [ may
b¢ allowed to make a statement.

MR. DEPUTY SPEAKER : No.

(Interruptions)

MR. DEPUTY SPEAKER : Nothing
will go on record.

{(Interruptions)**
15,50 brs,

SCHOOLS (TAKING OVER AND
UNIFORM SYLLABUS) BILL,
19877

SHRI H. N. NANJE GOWDA (Hassan) :

1 beg to move for leave to introdoce a Bill
to provide for taking over of all private
schools, both technical and non-technical,
and to provide uniform syllabus in all
schools throughout the country,

MR. DEPUTY SPEAKER : Motion
moved :

MARCH 13, 1987

*The following members also recorded
their votes :

Syed Shahabuddin and Shri
Ram Bahadur Singh.

AYES :

NOES : Shri Y. S. Mahajan, Shri
K. D. Sultanpuri, Shri Prakash
V. Patil, Shri R. S, Sparrow,
Shri Bhanu Pratap Singh, Shri
Shanti Dhariwal, Shri K. H.
Ranganath, Shri Ajay
Mushran, Shri Simon Tigga,
Shri G. 3. Basavaraju and
Shri K. R. Natrajan.

**Not recorded.

T Published in Gazette of India Extra-
ordinary, Part I, Section 2, dated
13.3.1987.
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“That leave be granted to introduce s
Bill to provide for taking over of all
private schools, both technical and
non-technical, and to provide uniform
syllabus in all schools throughout the
country

SHRI G. M. BANATWALLA (Ponnani) :
What is this going on ? My npotice is there.
Plcase allow me to speak.

(Interruptions)

SHRI G.M. BANATWALLA: Mr.
Deputy-Speaker, Sir, | have given notice to
speak on this Bill. (Interruptions)

MR. DEPUTY SPEAKER : Yes, you
can speak.

SHRI G M. BANATWALLA : Mr.
Deputy Speaker, Sir, the Bill seeks to pro-
vide to taking over the private schools,.,
(Interruptions)

SHR1 SHANTARAM NAIK (Panaji} :
Sir, he has to <atisfy prima fucie two points
One is whether he has got objection which is
very vahid. Oanly two objections can be
raised. One is about the procedure and the
other is whether this is within the scope of
the Article 46 of the Constitution or not.
This is within the scope of the Article 46 of
the Constitution of India.

(Interruptions)

MR. DEPUTY SPEAKER : Already
Mr. Speaker has given permission. Therefore,
let him make his point.

(Interruptions)

MR. DEPUTY SPEAKER You cannot
question the ruling of the Speaker.

(Interruptions)

MR. DEPUTY SPEAKER : No, no.

SHRI G. M. BANATWALLA : Mr.
Deputy Speaker, Sir, the Bill seeks to pro-
vide for taking over of all private schools
Now, Section 3 wants to impose a ban on
the opening of new private schools and
Section 4 says that all private schools shall
be taken over by the Government. Article
30 of the Constitution- of India says..
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(Interruptions)

I

SHRI SHANTARAM NAIK: The
Court will decide that. (Interruptions)
There are only two things and under cither
one of these two this can be objected
to. (Interruptions)

MR DEPUTY SPEAKER : Pleasc take
your seat. I am not allowing you.

(Interruptions)

SHRI SHANTARAM NAIK : Please
let me make my point. | have a point of
order under rule 376. I say that be can
object only on two grounds.. Ouoe is if it is
violating the Article ... (Interruptions)

MR, DEPUTY SPEAKER : He is not
making any statement. How can you say
that ?

{(Interruptions)

SHRI G M. BANATWALLA "Mr
Deputy Speaker, Sir, all those things must not
go on record. Hus he given nolice to speak ?
(Interruptions)

MR. DEPUTY SPEAKER : I have ruled
out that. There is no point of order,

SHRI G. M. BANATWALLA : They
don't allow me to speak. They don't read
the rules. They don’t allow themselves to ba
educated. They don’t <ubmit themselves to
your discipline. What an indisciplined way
of behaviour. (Interrupiions)

MR. DEPUTY SPEAKER : They have
a point of order.

(Interruptions)

SHR! G. M. BANATWALLA : Mr.
Deputy Speaker, Sir, it is most unfortunate
that there are some Members who neither
read the rules nor ., (Interruptions)

SEVERAL HON. MEMBERS : No, no.

{Inter1uptions)

SHRI SHANTARAM NAIK : Sir, is he
Challenging the competence of the Parliament ?
Mr. Banatwalla, are you challenging the
Competence of the Parliament ?

(Interruptions)

Uniform Syllabus) Bill, 87

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)*™®

SHRI G. M. BANATWALLA : Mr.
Deputy Speaker, Sir, 1 was submitting that
Article 30 of the Coastitution of India
specifically provides that the minorities have
a right to establish and administer educa-
tional iastitutions of their choice. There
are umpteen decisions of the Supreme Court
inducirg the recent one. This is the funda-
meantal right guaranteed under the Constitu-
tion of India and by a mere piece of legisla-
tion that right cannot be taken away. 1
therefore say.,.(/nterruptions)

MR. DEPUTY SPEAKER : Mr, Banat-
walla, you pleasec address the Chair.

SHRI AJAY MUSHRAN (Jabalpur) :
It is the will of the people (Interruptions)

SHRI G. M BANATWALLA :1 say
that you educate yourself about 1he rule.
Sir, they do not hnow the type of the Bill
that they want to introduce...(/aterruptions).
He has come forward with a motion to seek
leave to introduce a Bill which is not a Bill
for the amendment of the Constitution— it
is just an o'dinary Bill—and therefore, when
it is an ordinary piece of legislation, you
cannot amend the Constitution, you cannot
encroach upon the Fundamental Rights
guaranteed by the Coanstitution. (Juterrup-
tions) The question of merits and demerits—
I know the rules, and 1 shall not go into
that question. The point that 1 am making
is that the Constitution upholding the secular
values has given every minority the right to
establish and administer educational institu-
tions of their choice.

MR. DEPUTY SPEAKER : What do
you want to submit ?

SHR1 G. M. BANATWALLA : This
is a right that cannot be so taken away by
such a type of a Bill which the Hon, Memter
proposes to introduce in the House. I would,
therefore, submit very respectfully that the
Bill is in violation of the constitutional
provisions. [ once again appeal to the Hon.
Member to submit to the wisdom of the
Constitution and to realise that his Bill is in

**Not recorded.
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violation of the Constitution. (Interruptions)
If the Hon. Member refuses to withdraw
the Bill, then I have to appeal to the House
in its wisdom to refuse to grant leave for the
introduction of the Bill. I hope not blind
opposition, but wisdom will prevail upon the
House, and I hope that the leave will not be
granted for such a Bill and that the secular
character, .,

(Interruptions)

MR. DEPUTY SPEAKER :1 cannot
allow it. Mr. Nanje Gowda.

SHRI SYED SHAHABUDDIN : Sir,.,.

{Interruptions)

MR. DEPUTY SPEAKFR: He has
given it in writing. You are just standing
simply and saying something. I cannot
allow it.

SHRI H. N. NANJE GOWDA : Sir,
whatever my senior colleague has just now
told, there are schools and schools imparting
fundamentalism to the younger generation.
There are communal schools and we know
education is commercialised. At present
throughout the country there is no vniform
syllabus and education should serve asa
socurce of inspiration for national. integration.
Certain schools are acting in our country the
other way. There are some schools, I do not
want to nams them, in our own State there
are some schools which are getting money
from the Gulf countries. In the name of
schools they are indulging even in antj-
national activities, Therefore, we have to
bring about uniform syllabus. ¢ Interruptiony)
If we have t0 bring about uniform syllabus,
unless we take over the schools, it is not
possible to do s0. Also a time has come,
I humbly submit to this august House to
have a new outlook about certain aspects,
particularly of fundamentalists in this country.
To that ead, if need be, this House should
not hesitate even to amend the Constitution,
So, Sir. I once again appeal to the House to
permit me to introduce this Bill

16.00 hrs.

THE MINISTER *OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF

MARCH 13, 1987
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FOOD AND CIVIL SUPPLIES (SHRI
H K. L. BHAGAT) : Perbaps this is not thé
stage to express any opinion on the merits of
the Bill Nor am I mentioning anything on
the merits of the Bill. What Mr. Banat-
walla said is that we arc a secular country,
we all believe in secularism. We all believe
in that secularism. And the basic problem
of minority institutions bas been there and
the problem has come from to time time.
There, have been some court judgements in
some cases recently, At this stage, we are
not considering the question of merits, It is
just only a questioa of introduction. (Iarer-
ruptions.) I will only say this We will
consider all aspects of the question. All
aspects of the question will be considered.
Now, it is a question of giving permission to
give leave to introduce the Bill and nothing
else. We are not taking any stand. The
Government has not yet taken any stard on
merits. We will consider all aspects.

MR. DEPUTY SPEAKER : The ques-
tion is @

“‘That leave be granted to introduce
a Bill to provide for taking over of
all private schools, both technical and
non-technical, and to provide umform
syllabus in all schools throughout the
country.”

The motion was adopted.

SHRI H. N. NANIJE GOWDA: 1

introduce the Bill,

16.01 brs.

CIVIL DISTURBANCE VICTIMS
COMPENSATION BILL, 1987*

SHRI G. § BASAVARAJU (Tumkur):
I beg to move for leave to introduce a Bill
to provide for the payment of compensation
by the State to citizens or their dependants
for injury suffered and damage to property
in the course of civil disturbance or riot.

MR. DEPUTY SPEAKER : The
question is ¢

*Published in Gazette of india Fxtreordi-
nary Part 11. section 2, dated 13.3.1987.
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“That leave be granted to introduce a
Bill to provide for the payment of
compensation by the State to citizens
or their dependants for injury suffered
and damage to property in the course
of civil disturbance or riot.”

The motion was adopted.

SHRI G. S. BASAVARAJU : 1 introduce
the Bill.

16.02 brs.

PREVENTION OF INSULTS TO
NATIONAL HONOUR (AMENDMENT)
BILL 1987—Conud.

(Amendment of section 2, efc.)

MR. DEPUTY SPEAKER : Now, further
consideration of the motion moved by Shri
H. N. Nanje Gowda on the 27th February,
1987. Shri Shantaram Naik.

SHRI SHANTARAM NAIK (Panaji):
Mr. Deputy Speaker, Sir, this Bill is the
most welcome B:ill because it seeks to restore
the national honour. The Prevention of
Insults to National Honour (Amendment)
Bill, 1986 seeks to amend or insert a ciause,
namcly clause 4 which says :

‘*4. Nolwithstanding anything contained
1a any other law for the time being
in force, any person, who 1s senten-
ced for committing an offence as
provided under section 2 or section
3 of the Act, if recommits the
offence, he/she shall be deprived of
his/her right 10 vote or contest any
election to any local body, Legislia-
ture of a State and to Parliament.”

MR. DEPUTY SPEAKER : Sir sec-
tion 2 of the principal Act reads :

“Whoever in any public place or in any
other place within public view burns,
mutilates, defaces, defiles, disfigures,
destroys, tramples upon or otherwise
brings into contempt (whether by
words, either spoken or written, or by
acts) the Indian National Flag or the
Constitution of India or any part

National Homour (Amd:) Bill, 8 7

thereof, shall be punished with impri-
sonment for a term which may extend
to three years, or with fine, or with
both.”

MR. DEPUTY SPEAKER : Sir, section
3 says

‘*Whoever intentionally prevents the
singing of the Indian-Natiopal Anthem
or causes disturbance to any assembly
cngaged in such singing shall be punis-
hed with imprisonment for a term
which may extend to threc years, or
with fine, or with both.”

Now, the provisions of this Act, as they
stand, are very diluted or very meagre. They
do not meet the need of the day.

(Interruptions)

The provision only says, ‘‘whoever
intentionally prevents” the singing of natlonal
anthem can be punished by virtue of this
section. Therefore, our colleague has sought
to amend this provision to make compulsory
imprisonment for those who are violating this
provision. 1 bave also given a notice of a
similar Bill in this House which'is rather
exhaustive. Io my Bill which 1 proposed to
introduce, 1 have sought to insert a clause
which will make singing of Natiopal Anthem
compulsory from per-primary to the bhigher
seconda:y stage 1o all the scheols throughout
the country, at the beginning of each class.
My Bill for which notice has been given,
contains this provision. Anpother provision
which 1 secek to make is this : apart from
making tt compulsory in the school, it also
provides for a notfication for the Govern-
meant to issue from time to time as to when
the singing of national anthem should be
made compulsory, That notification gives a
sort of loverage for the Government in that
as and when government wants, it can issue
notification and as and when Government
wants, it can withdraw. This leverage is there
in the second Clause which I want to include.

Firstly we must do this, 1n all educa-
tional institutions, from the pre-primary to
secondary stage, we should make it com-
pulsory. ‘

Secondly, we hav: to respect our national
symbols, national bhonour, at all costs,
People who have sacrificed for this land,
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have not sacrificed simply for somebody to
come and defile our national honour and
our national emblem,

Mrs. Gandhi used to say while referring
to our national flag that it 1s nct just a piece
of cloth and nobody should consider it as a
piece of cloth.

In the same way, national flag apd
national anthem should be dear to us in all
conditions

Today we see 1n many public functions—
as our colleague Mr Amitabh Bachchan has
suggesied during the course of a discussion
in the House under Rule 193 on national
emblems —our Ashoka Chakra even on the
pumber plate of Raj Bhavan car. fIsita
place for Ashoka Chakra, Ash ka cmblem,
to be shown? ’

In some public functions and tn Goverp-
ment tuactions, 1 have seen Ashoka Stambha
being used on crockery of the Goverument,
on plates, on saucers, and on napkins, which
we jJust rub after using 1it. 1 will bring it
one day and show you, This s not where
our Ashoka Sthambha and natiopal embilem
should be put.

The Bill is not exhaustive; it only sceks
to ephance the punishment; heeping the crux
as it is.

It is a welcome Bill because 1t creates an
atmosphere whercby we all decide to honour
with full strength our national honour and
pational emblem.

(Translation}
SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Depuly Speaker, Sir, I

welcome the Bill presented by Hon. Shri
Gowda. We have to make efforts to maintain
our national unily and integrity and in view
of the emergence of the terrorist and com-
munal forces in the country, 1t has become
all the more necessary to pay attention to
this issue. In our country there are different
languages, dialects and people but there is
unity in this diversity and our National Flag,
National Anthem and our Constitution are
essential to maintain this unity. If these are
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attacked in any way, it would mean an iosult
to our nation, an insult to the honour of our
nation. The Supreme Court’s judgement in
regard to the students of Kerala that they
can act according to their own religion and
consciznce and there should be no eompulsion
for them to sing the National Anthem is not
proper. We censure such a judgement and
we want that if necessary amendment should
be made in the constitution to change this
decision for it could have a very bad effect.
Secondly, our National Flag is also not get-
ting due respect. The terronsts are shouting
Khalistan slogans and are working from
inside the Golden Temple and are posing a
great challenge to our country’s unity and
integnty. The Private Member's Bill pre-
sented by Hon. Shri Gowda has provisions
for three years sentence. 1 want the sentence
to be more stringent. There should be
provision for hfe imprisonment n such
cases. If hife imprisonment is not provided
and severc punishment IS not given then
everyone will have to think over the situa-
tion. (Interruptions)

[English]

SHRI AJAY MUSHRAN (Jabalpur) :
They should be hanged.

{Translation)

SHRI VIRDHI CHANDER JAIN:
There are several provisions fol hanging for
different crimes. Provision 18 there to deal
with treason. It would be better to provide
for life imprisonment or for ten years
imprisonment. 1t is important to amend the
law in order to maintain the unity and integ-
rity of the country. The former Chief
Minister of Tamil Nadu alongwith the
Members of his party tore a copy of the
Constitution. Hind: is our National language.
Vet they do not respect it. Hindi has been
accepied as the National Language. The
whole nation has accepted it, Stili copies of
our Constitution are being burnt and
National Language is not being honoured by
them. Such a sttuation cannot be allowed to
contipue in  this country and in order to
control it, stern action should be taken. The
Ceuntral Governmenot should present a
necessary Bill and necessary amendment
should be made in the Constitution so that
due respect is shown to our National Flag
and our National Anthem. We pay tribute
to those leaders and workers who sacrificed
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their lives for this country's freedom and for
this flag. We have to maintain this indepen-
dence. In order to maintain t(hat, it is
cssential to protect our Constitution, National
Flag and our National Anthem. With these
words 1 support this Motion.

DR. G.S. RAJHANS (Jhanjharpur):
Mr. Deputy Speaker, Sir, 1 think that in the
last two or two and a half years there has
never been a Private Member's Bill better
than this Bijll. Today there is a crisis and
restiessness in the whole nation on the issue
of our unity and integrity. We are not
comprehending that the people who want to
destroy our unity and ntegnity, are doing so
much harm to the nation. 1 feel very
surprised at times when I find that the
school-going children are not interesed in
watching serials like ‘Ramayans® on the T. V.
They are not interested in knowing sbout
their owa culture. They want to watch foreign
serials. Our society is drifiing away. The
new generation has no desire to know as to
what is our culture and our legacy. 1 was
reading the other day that in Japan, people
with a new culture are emerging who are not
aware as to what difficulties their forefathers
had to face during the Second World War.
The people these used 10 work hard for 14
to 18 hours daily in the fields and in the
factories and that too on oply one meal a
day. That society was drifiing away. That
is why the Japanese Government has made
this rule that its people would be acquainted
with their history and culture. The singing
of National Anthem has been made compul-
sory before starting any public function and
also in schools and colicges where it must be
sung before the commencement of regular
studies. The 1cason is that the society has
become 50 affluent that people have forgotien
as to what difbiculties their forefuthers bad to
face. They think that the afMucpee which
they are enjoying today was always there, In
order to make them realise ©s to how the
people made sacrifices for the affluence which
they have today, this measure has been
adopted. 1 would say that our new genera-
lion is also not aware of the price which the
country had to pay in order to achieve inde-
pendence or the price which we are paying
today to maintain the uoity of the country.
ln_order to awaken this feeling in our people
1t is essential to honour and to show respect
1o our National Flag and other National
symbols. During the days of emergency when
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the National Anthem was sung in any cinema
hall, people used to stand up and sing it till
it ended. The principle of process of learning
of buman nature is that when we repeal a
thing by association of ideas, this feeling
comes as to why it bas been so. We sing,
‘Punjab, Sindb, Gujarat, Maratha’. Why do
we say these words ? When we worship we
say have offered water from the river Ganga,
the Narmada etc., whereas it is all symbolic.
When we mix waters of other rivers, we say
we are offering to God the water of all rivers
of India. Our forefathers must have thooght
somethiog esbout natione] integration. Our
unity and integrity is so greatly threatened
today as it has never been before, at least
since we became independent, Hence, citizen-
ship of those. who insult our national
symbol, 1 think, should be cancelled. They
have no right to continue as citizens and they
must be so punished that oihers may learn
as to what can happen if insults of this kind
are hurled. Burning the Constitution is not
merely burning of some pieces of paper but
it is playing with the feelings of 70 crores
of people Therefore, severe punishment
should be awarded to those who burn our
Constitution or even a part of it.

I would like to submit ope or two more
points. Many years ago, when 1 was still a
boy and was studying in a school, | saw
that in ap incident of firing at Patna, many
students were killed. The cnraged students
burnt the National Flag. The situation
deteriorated and late Pt. Nehru went there,
The students thought that Pt. Nebru would
demand a judicial inguiry into the incident
aad would reprimand those who were
responsible for firing, Instead, Pt. Nehry
told steroly that he was not prepared to talk
with those who had burot down the flag.
When the students protested that this flag
was nothing except a piece of cloth, Panditji
said that for him it was the symbol of the
whole pation. In the midst of lakhs of people
he said that be can pever tolerate aoy insult
to the flag and that he was not prepared to
compromise on this issue. Then those people
understood the importance of that piece of
cloth. Since then this piece of cloth is being
shown full respect. It is as important for
us as is our own life. Rather it is dearer to
us than our owndife. If we do not respect
ourselves then who would respect us. Hence,
I would say that by bringing this Bill, Shri
H. N. Nanje Gowda has done a laudable
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work and I fully agree with him that those
who insult national honour and national
symbols should be awarded the severest
punishment The Government should bring a
Bill which should provide for compulsory
singing of the National Antheq in all the
schools and colleges and before commence-
ment of any puhlic function. Those who do
fot join in the singing- of the National
Anthem should be given severe punishment.
Until this feeling is inculcated, the people
will not understand as to what is the impor-
tance of this nation ?

A lot can be said about this Bill. It is
not the only national symbol. There are other
symbols as well which are insulied in the
country. The symbol is symbo! whether it is
the flag, Constitution or anything eise. It
represents our seantiments and all these senti-
ments should be protected. QOur Natiopal
Anthem is not merely a poem written by
Rabindranath Tagore or a song from Bengal
but it belong to the entire country. I remem-
ber., when on an earhier occasion, discussion
took place in this House on this subject some
of the Hon. Members had very clumsily said
tbat Gurudev Rabindranath Tagore bad
written this song to glorify some British
emperor; but there can nothicg be far from
truth. Gurudev did not write this song 10
glorify or to eulogise sumeone, On the cont-
rary, he had created this song for the people
of this country and that was why during the
freedom struggle the song was on the lips of
the people in every houschold. Therefore,
tbe National Anthem, ‘Jan Gan Man
Adhinayak’ or the National Song ‘‘Sujlam
Suflamm Ma'ayaj Sheetiam”, must be given
full honour as they had been instrumental in
getting country’s freedom. I would say that
the practice of singing the National Anthem
at the end of .the film shows in the cinema
balls and before and after the T. V. pro-
grammes should be restored.

*SHRI G. S. BASAVARAJU (Tumkur) :
My Deputy Speaker, Sir, I and my friend
Shri H. N. Nanje Gowda have brought this
Bill witb some specific and very important
objectives Recently some school students in
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Kerala refused to sing National Anthem and
the Supreme Court has also given its judge-
ment in this regard. Therefore, we thought
that it is very essential to bring such a Bill
for consideration in this august House.

Even after 40 ycars of our independence
Ido not know how many of our people
show due respect to our National Anthem
and Nationa) Flag.

The decisions of courts and the attitude
of some educational institutions are really
shocking. In fact, this is a great threat to
our democracy. Out of our population of 75
crorer I do not know how many know the
Natiopal Anthem. Even now I remember my
college days wheo I was studying for my
science and law dcgrees. We were coming
before 11 O’Clock and used to sing the
national anthem before entering our class
rooms. The present trend of some of the
educational insututions s different. From
primary schools to colleges 1t appears that
pobody is bothering about our national
anthem. The teaching staff also do not take
any interest in inspiring nor ensure that the
students sing the national anthem and show
due respect 10 our national symbols, We are
achieving success after success in modern
technologies but we have failed to enthuse
our younger generation about the values of
life. The father of the nauion, Mabatma
Gandhi, Swamy Vivekapanda aond other
great leaders bad showed us the path. Uu-
fortunately the present tendency is not follew
the path. I therefore want to say that it must
be made compulsory for all our citizens to
sing national anthem once ir. a day Earlier,
natiopal antbem was played in cinema halls
and in other important functions. These days
pational anthem is not played or sungin
most of the functions When national anthem
is sung in some functions, some people bend
their heads and keep mum. They think that
there would be great loss if they open their
mouth.

Our national poet Rabindranath Tagore
wrote our anthem ‘‘Janaganamanpa’ with
the main objective of awakening the people
and to inspire them about the greatness of
our country,

One of my friends while speaking on thi
Bill said that 14 years imprisonment should
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be awarded to a person who does not show
due respect (o the national symbols, Igoa
step further and say that the punishment
should be made more stringent.

Four months ago I saw & person perhaps
a peon working in a Government office
carrying a bag. That person in fact had
converted the national flag into a bag to carry
vegetables and other things I took the bag
from him and told him that be should never
dishonour the national symbols. The House
perhaps knows that there are some people In
our country who do not know which colour
of our national flag should be on top while
hoistingit. Hence, it is very essential for us
to inculcate a sense of respect in the minds
of our people about our nationa! symbols.
This process of inculcation should start from
the pre primary schools and both the teachers
and the parents have to take this responsi-
bility in promoting it,

Shri Shantaram Naik just now narrated
how the Ashoka Chakra is misused in the
Government office and in other fuuctions.
We should never allow such things to happen
at least in future.

. Dtiing the celebrations like Independence
uady and Republic day, officials go on
picnic or to cinema. Many of them do not
attend the nationa! functions Many of us
take keen interest in some religious festival
even though it is likely to create some
disturbances among people spend lakhs and
lakhs of rupees to elebrate some regional
festivals. Why don't they take the same
pridein cclebrating the national functions. It
s horrible to note that some members of this
august House also went to the exteot of
preaching the boycott of the Republic day
celebrations. Such persons have no right to
stay in this country and they should be
deprived of their citizenship.
¥

The national comes first and the rest of
the things like religion, region, etc. come
rext Therefere, we have to realise this
responsibility and to build up a responsible
generation. Teachers, parents, and all other
responsible persons of our society should to
build a strong nation,

This Bill has very laudable objectives and
hence, I commend the Bill for the kind
Consideration of this House,
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I thaok you, Sir, for giving me this oppor-
tunity to speak on the vital issue and with
these words I conclude my speech.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Mr, Deputy Speaker, Sir, 1 rise
to support the Bill secking amendment to the
Prevention of Insults to National Honour
Acl, 1971, This is a very important Bill and
the Government should pay full attention
to it. The law as it exists sow is so
ineflective that no action has been taken
against anyone under it till today. The
Government should take such cases, which
put the natiopal hopour at stake, very
seriously.

The existing law provides imprisonment
upto 20 years for insulting the Nstional
Honour, National Anthem and the Natiohal
Filag. Have you Bver called to see what
Bunishment has been provided in othes
countries for those who cause insult to the
National Honour, National Anthem ang the
National Flag ? Have you ever studied it ?
There are several countries where the person

- violating such a law is either shot dead or is

hanged. There are a number of provisions
In those countries and stringent laws are
there in this regard. But back home, we
sce that the provisions are quite flabby. Till
date you have not filed any case relating to
this law before any court. Therefore, 1 want
that the Government should awake in the
right earnest and should enact such a legisla-
tion under which such people are dealt with
sternly.

The people of India had to struggle for
years to uphold the dignity of this National
Flag. For how long did the foreign powers
rule this countey ? The Muslims ruled us,
the Britishers ruled us and it was after 1000
years of slavery that we achieved inde-
pendence and adopted our Natiopal Flag.
You might have read that in olden times
people used to lay their lives in wars to
protect the honour of their flag. They saw to
it that the flag kept aloft ecven in the facs
of butlets and bombs. Falling down of flag
meant great insult to it, Our ancestors
suffered a lot to protect the houour of the
National Flag and to hold it bigh. It was
under these circumotance that our country
attained freedom. Today when we are
striviog hard to maiotain the integrity
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of our country, the Government should show
firmness to maintain the honour of the
National Flag The Bill that has been
brought forward in the House to maintain
the honour of the National Flag is not com-
plete in itself. The Governmeat should bring
forward & comprehensive legislation for this
purpose. The legisiation so enacted shouid
provide for a death penalty to the one who
causes insult to the National Flag. As long
as you do not make this kind of provision
and arouse a feeling among the people for
the National Flag.You cannot protect its
honour fully.

The same is true of our National
Anthem. A provision, should also be made
to maintain the honour of the National
Anthem. I do not koow for what reasons
the Supreme Court has given such a verdict,
although the Judges of the Supreme Court
are also the citizens of this country and they
too might be having the same amount of
respect for the National Anthem. The
Government should amend the Constitution
in such a way that it is brought out of the
purview of the Supreme Court or any other
court to deliver judgements leaving it to the
sweet will of a person to sing or not to sing
the National Aothem Therefore, you should
bring forward an amendment to the Con-
stitution so that 0o such verdict s
pronounced.

Just now, an Hon. Member bas said that
some agitated people even tore the Constitu-
tion. We have witnessed such scepes in the
Parliament, State Legislatures and at other
places. They insult the Constitution by such
acts. It is indeed 8 matter of shame for us
if somebody causes insult or shows disrespect
to the Constitution, which our Constitution
makers had framed so painstakingly. There-
fore, stern action should be taken against
such person, howsocver highly placed he may
be. He should not be spared.

What is needed today is that we should
make such arrangements in the rural areas,
in the schools and other places whereby the
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people could understand the significance of
the National Anthem and mav sing it. This
you can do through the mass media like
Radio, Television etc. They should be
educated in such a way that they may be
prepared to sacrifice themselves for maintaia-
ing its honour, as has been said by a
great poet,”” Jkunda Uncha Rahe Hamara®.
The intention of the poct behind  these lines
was that we must be prepared to sacrifice
even our lives for the protection of the
honour of our Nationa! Flag.

There are a aumber of persons. One such
Hon. Member being in the Parliament, who
had given a call to boycott the Republic
Day This is highly shameful 1 would request
the Hon. Home Minister that citizenship of
such a person should be terminated and he
should be expelled from the Parliament.
Some stern action must be taken against
him. This is not good that there are psrsons
who while living in India give a call for the
boycott of the Republic Day of the country
Such dangerous persons are a potential threat
to the country. They also pose a danger o
the unity and integrity of our country. Such
a situation has got to be tackled firmly. All
those persons belonging to his society who
supported his call should be dealt with
sternly. Fortunately, there were some right
thinking people who got over the situation.
Otherwise it would have caused a great insult
to the country and we would have had to
hang our head in shame. Stern action should
be taken against such persons who create
lawlessness. But 1 regret to say that no
action has so far been taken agaiast them.
It was because of this that we opposed him
today also and did not allow him to intro-
duce his Bill. Such people should not speak
in Parliament and their voice should not be
heard outside the Parliament also. Whate-
ver he did was wrpng and if a wrong thing
is uttered in the public, it is bound to be
misused It was in this context that we
dehibsrately rejected his private Member’s
Bill whereas no Privete Member's Bill is
generally rejected I would like to tell the
Hon, Home Minister that lainiency will not
work in such cases. A firm action should be
taken against such persons The persons
with such communal feelings keep a soft
corner for other countries. Ag is a saying in
Marwari “Maal khaye maari ka geet gaye
Beere ka”. They are )iving in India but
their loyalty lies elsewhere. Such persons
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should be dealt with firmly so that they do
Dot get a chance to play with the unity,
intergrity and bonour of the country. They
should not be given any chance to play with
the Constitution of our country. 1 hope, you
will make some definite provision in this
regard. Under the leadership of our Prime
Minister, Shri Rajiv. Gandhi, the couatry
has grown stronger during the last two years
and under his leadership you, being the
incharge of Home Ministry, will bring for-
ward such a legislation which woulds streng-
then the unity and integrity of the country
on the one hand and would render the trai-
tors weak on the other hand so that nobody
could dare indulge in such an act in future.

With these words, I support this Bill and
conclude.

{English)

SHRI UTTAM RATHOD (Hingoli):
Madam Chairperson, 1 rise to speak on the
Bill introduced by Mr. Nanje Gowda and
Mr, Basavaraju, botb of whom, I am told
have left the House.

Luckily, for us, we are discussing this
Bill, excepting Mr. Pandey, all of us were
born during the British period or during the
national  struggle that was on. Naturally,
when such a verdict comes from the supreme
body—the supreme Court—one feels a little
uncomfortable, I feel, the Supreme Court
has miserably failed in avoiding 1o look at
the duties that have been enumerated in
Article 51A in Sub-Clause (a) which is as
follows :

“to ahide by the Constitution and
respect ideals and institutions, the
National Flag and National Anthem,”

I wish, all those who want or who
desire to have the citizenship of this country
must abide by this and nobody should be
made an exception.

Earlier also, so many people have spoken
about the sacrifices that were rendered
during the national struggle, especially in
Protecting the national flag. 1 know, when
We accopted @ secular democracy, we also
Visualised that there would be a senss of
lolerance among all the communities that
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live in this country. Buf; suddenly we find
certain people are developing a typical
sentimentalism about some of the things
which may disrupt the integrity of this
country. 8o, as a democratic country, as a
secular country, it is our responsibility to
explain/to our people pot to create an
atmosphere which will disturb the brother-
hood in this country.

Again, in Article S1A, you will find that
in the duties, we have mentionea :

‘‘(¢) to promote harmony and the spirit
of common brotherhood amongst all
the people of all religions, linguistic,
regional and all that.”

Giving new concession is dangerous,

If we do anything pow, I am afraid, we
may hurt the feelings of the other cammuni-
ties and it may lead to very bad incidents.
As it is also, we have had mahy communal
tensions and many communal riots in this
country before partition. Subsequently, we
did not have many of them. But recently,
we have found that there is a trend all over
to assert identities in such 2 way that the
whole unity of this country will be disrupted.
That is why 1 say that we should, all of us,
see that a sense of tolerance is developed,
and we shoutd all abide by certain principles
which bind us together. These duties, sccor-
ding to me, are the real provisions in our
Constitution which guarantee the keeping
together people of this country.

Madam, teil me one instance where a
citizen in Russia can show disrespect to the
principles that have been coshrined in their
Conpstitution. Show me a single instance
where, in the United Kingdom, a citizen—
whether he is s man from Malaysia or India—-
can show disrespect to its naliona] emblems —-
i. e. a man who has accepted the citizenship
of a country cannot take chances like that,

When we speak of personal freedom and
all that, should we not try to learn something
from those countries 7 Here, I remember one
incident : at the time when I. N. A, had
come back to India, Pandit Ji appeared in
the court on behalf of INA aead pleaded for
them. Unfortunately, the same Pandit Ji
copld not do justice to the INA persoppel,
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Lord Mountbatten intervened and told Pandit

Ji : ‘Those people who have disobeyed and
broken the discipline of the Army, should
not be considered for re-employment in the
Army.* Pandit }i accepted that advice. There
are certain disciplines in every department,
which are to be accepted by all of us. At
that time, 1 had also felt very bad about it,
1t had hurt many people.

A nicely-written Bengali book tells us
what are the feelings of a Mu.lim gentk man
who had fought with INA, but who had to
go back to Lahore i. e what he fee!s about
this country, about Subhash Bose and about
the struggle they had waged But disciphine
had to be maintained, and Pandit )1 had
accepted this principle So alro in pational
life, we will have to have some sort of
discipline, and every one of us should abide
by it.

Today, whoever asks for concession, gets
them. [t may please the person {or the time
being, but it is going to take us in the wrong
direction, and it will go 2gainst the national
interests—all of us Indians have to accept
this,

Where are those Muslim freedom figh-
ters 7 Is it not an irony of fate that the
Mustims who had thought that we would
have one united India have been forgotten ?
We do not have their statues We do not
have anything to speak about their sacrifices.

We speak about change of heart Pecple
who were with the British all of a sudden
bave become nationalists. We say jt isa
change of heart. This may be a change of
heart. but T must say that those who believe
in it, bave also an ungrateful heart, because
they have forgotten the sacrifices of those
people.

On this occasion, 1 will say that Article
51 of the Constitution should be accepted
in letter and spirit, and implemented by
Government, Otherwise, we are afraid that
we are goiqa in the wrong direction, a direc-
tion which will not allow us to retain or
even enjoy the fruits of freeclom, for which
oyr forefathers have sacrificed so much.
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[Translation}

SHRIMATI USHA CHOUDHARI
(Amravati) : Madam Chairman, ] suppeort
this Bill. When Shri Rathod and Shri Vyas
were speaking, | was feeling that we have
reached a point when it has become essential
to bring this Bill in the House and to request
the Government to take some effective steps
in this regard.

During discussion on the Bill, on the one
hand 1 was feeling glad that we are discussing
a subject which will enbance our feclings of
nationalism and on the other hand, | was
feeling unhappy as to why we have reached a
stage where it bas become necessary to brirg
this Bifl ?

I do not want to indulge in criticism but
we can see that religion has become so
important in the hives of Indian people and
we tend to concenirate so much n  our
particular religious ceremonics that it auwto-
matically becomes a part of our lives and
influences our personal lives to such an
extent that we become cmotional whenever
the question of religion comes up before us.
After independence, rehigion has become so
important in our ltves that we mungle rel gion
and national unity and we forget that all our
rivers of different faiths lead to the same
ocean of unity, We must remember that all
religions lead to the same ultimate aim We
have forgetten these ideals todey. That is
why fu damentalism is increasing and feclings
for nat onal integration are vatishrg doy ty
day. Tnat is why we are discussing this Bill
serioysly today.

Two or three points have been raised
here today, I do not want to repeat them.
There are many such schools and colleges
which run on the basis of religion, caste
and community. In such schools we find
that prayers are held in the name of a
particular religion. We should contiel such
activities, I am not saying that we should
disregpect rehigion, I am saying that children
must be taught the value of national integra-
tion as well 1 remember an incident which
can serve as an example of the upnity of the
country 1 hail from a village called Yatvah
Shahid. There 0O people became martyrs in
one day There was a sixteen year old bey
in that willage who had never gnne to any
school and had never been told gbout the
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impartance of national integration mor had
be read about the importatice of National
Anthem and National Song in any book,
The Britishers killed eight people and as each
one fell, the National Flag was taken by
another before it could fall on the ground.
This was all being watched by that 16 year
old lad from a certain distance. He was think-
ing that the flag could not be allowed to fall
on the ground and ran to take hold of it and
become a martyr while doing so. Many such
incidents have occured in our country. 1
want (0 emphasise that such things were 1n
the atmosphere of that time. In that atmos-
phere every person wanted to respect the
Nationat Flag and the Nationa) symbols, We
demand for the creation of the same atmos-
phere once again. We hold ourselves res-
ponsible for being unable to recreate that
almosphere,

I want to submit that such emotional
incidents should be a part of the syllabus.
The children al present are not acquainted
with the importaoce of the national iotegra-
tion. Unlcss their feelings are inspired it will
not be of much use. Such incidents which
occured during our struggle for independence,
the deeds of our common people, the
sacrifices made by our ordinary folk in therr
own villages and localities for the freedom
and unity of the country and for protecting
our national symbols like Nationaul Anthem
etv should be included in the syllabus und
shouid be translated  into every regional
langucge so that the message is conveyed.
It w1l have a good effect.

Madam Chairman, 1 support the punish-
ment which has been proposed but would
like to submit that there are many such
pcople in the hilly areas and in the rural
areas who have never had the opportunity
to stand up on hearing the National Anthem
in any celeberation and who are also not
familiar with the National Anthem. They
should be familiarised with the Anthemn
through Television and other medir. 1 would
also like to submit that in the village where
9 or 10 people had become martyrs and also
in other parts of the country where bundreds
and thousands of people had sacrificed their
lives, whenever representatives of the
Government or administration are requested
to visit the place, they do not have time to
do 30 and show completz neglect. Provisions
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for punishment of such people should be
there who though bhold important positions
in the administration yet neglect such places
and have pno regard for national unity.

With these words I support this Bill,

SHRI K. D, SULTANPURI (Shimla) :
Madam Cbhairman, 1 support the Bill intro-
duced by the Hon. Member in the House.
So far as national unity is concerned, our
late. Prime Minister, Shrimati lodira Gandhi
sacrificed her life for it. As regards the issue
of the minority community and whether 1t
should be allowed 1o open its own schools
and impart the type of education that it
prefers, even if it has acti-national ovetoaes,
I want to submit that this should pot
happen.

During our struggle for independence,
the people worked unitedly. But today such
elements have come forward who speak for
the disintegration of this country, That is
why they want such education in the schools
and unmivenities. Some people have attempited
to burn our National Flag. Many have
opposed the provisions in our Constitution
regarding Hindi. They bhave tried to show
that Hindi is being forcibly imposed upon
themy, But it is not true. The framers of our
Constitution had unanimously adopted Hindi
as our National Language. Various languages
hike Hindi, English, Punjabi, Tamil, Telegu,
Malavalam, Oiiva etc are spoken in our
country and every regional language is
accorded due respect.

(English]
MR. CHAIRMAN : Just one minute.

The time allotted for this B:ll is already
over There are four more Hon. Members,
Ic it the opinion of the House that we extend
the time by another half-an-hour ?

SEVERAL HON. MEMBERS: Oage
hour.

MR. CHAIRMAN : All right.

1700 hrs.

(Transiation}

SHRI K. D. SULTANPURI : I want to
submit that our Hoo. Lady Member Shrimati



111 Prevention of Insuits to
National Honour (Amds.) Bill, 87

(Shri K. D. Sultanpuri}

Usha Choudhari bas said that oor National
Anthem has pot reached the interiors of
our hill areas. It is not correct. Our border
areas which include some hill areas as well
and also Punjab have played a vital role in
our struggle for indepcodence. The people
of these areas have sacnficed everything
while singing the National Anthem, Even in
Andaman and Nicobar area our Sikb
brethern laid down their lives for attaining
freedom of the country. Choudbary Sundar
Singh, who has also been a freedom fighter
and had accompanied us to that area, and
we saw there a photograph of Baba Prithivi
Siogh Azad depicting how he spent his days
in exile Similarly in our districts of Mandi
and Shimla, many people were awarded life
imprisonment and they sang the National
Anthem to their death The communal forces
which are trying to weaken the path shown
by our leaders should be fought individually
as well as on the religions front. We should
fight such forces collectively. Those clements
which arc not concerned about the welfare
of the nation shou!d be eleminated, Only
when these anti-pational elements cease 1o
exist in our country, can our pation really
prosper. This Motion is very good and we
wouid lhike to give a call to all our country-
men to become one to maintain the unty
and integrity of the country. The communal
clements which are determined to indulge in
communal activities must also do some
introspection. With these words 1 support
the Motion.

SHRI MANOJ PANDEY (Bettigh):
Madam Chairman, 1 support the Bill brought
by Hon. Shri Naoje Gowda. No other thing
is more important for the pation than our
pational honour, The earhier speakers have
submitted as to why bas it become npecessary
to bring this Bill. It is a very important
subject. During the last few ycars we have
witnessed a situation in which the number
of such persons have ncreased who bave
tried to attack the honour of the country.
The most regretful thing is that educated
people occupying high positions insult our
Natiooal Anthem which is an attack on our
national hononr and our press gives them
much importance and we also discuss about
it here. This is an unfortunate situation.
There is a background of all the symbols of
pational honour, which had been built by
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our forefathers and if somebody ignores that
for some reason, thenm he is the greatest
enemy of the society. 1 personally feel that
those persons should be dealt with strictly
who cause injury to our national honour.
1 do not think that those persons thinking
will be changed by penalising them with
some time and sending them to jail for a
few years. It is in itself & process and this
process is continuing before us. For the last
several years these people have burt our
sentiments and there is also some organisa-
tion behind 1t. We know who is responsible
internally and externaily for this. They play
a major role in inciting them. I want to say
this thing for the reasom that it is very
distressing situation and it becomes a matter
of more concern when an ex-chief Minister
also talks of changing the National Anthem.
They hurt national horour i lieu of &
neghgible pleasures. If this type of atmos-
phere 1s created in the country 1t will be a
very disturbing situation. Here, all of us are
discussing this Bill, but we are gradually
forgetting the sentiments lying hidden in its
background, the sentiments which our fore-
fathers inculcated in us. The main thing
today 1s that we go on hurting our National
Anthem or our pnational emblem or other
thing of nauonal henour and after making a
mention of this 1in some newspapers we
forget all about it. The most unfortunate
thing 1s that a number of our orgaanisations
anc institutions have acted in undesirable
manner but we have been igonoring
them so far, treating them to be munor
things 1 would llke to emphasise thut jt
18 not an ordioary crime; it is a bigger
crime than stealing, committing dacoity or
murder. If the Constitution provides for
hife imprisonment for a murder, then 1 feel
that the criminals committing such crimes
should be given much more punishment.
With these words, 1 conclude.

SHR] KEYUR BHUSHAN (Raipur) :
Madam Chairman, The Bill introduced by
Shri Gowda is a very important one keeping
m view the country’s present situation, The
adminsstration, the ordinary citizen and the
entire nation should think about it. So far
as | can understand, wherever the gquestion
of disrespect to the Constitution, to the
country, to the pational honour, to the
National Aothem, to the National Flag, to
the Republic Day or Independence Day
comes up, it is oot an ordinary thing bece-~
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use it is all a deliberate and well planned
conspiracy. 1f you travel throughout the
country and see from Kanyakumari to
Kashmir, you will not find this type of
sentiments apywhere. Sioce the day we
achieved Independence, there has been a
resurgence of nationalism in us and nationa-
lism is becoming stronger and stronger. Thep,
where from this voice is coming ? You should
analyse this voice. You will clearly find that
it is the coaspiracy of those traitors who
want to disintegrate the counutty not only
from within the country but also from out-
side. 1t is only the result of their couspiracy.
It should not be taken lightly, Whenever
there has bcern & conspiracy to indulge in
disruptive activities in the coupuy, every
time it has been done in the name of religion
ounly. All of us know that whatever may
be the rebgion, it does pot teach to disin-
tegrate any country and whenever these has
been a conspiracy in this country, it has been
successful only in the pame of religion.
History is the witness that we have always
considered the nation above religion. You
study any religion, you will find that the
religion always comes to the fore in protec-
ting the country, You study Islam or any
other religion, 1 had the opportunity 10 study
them to some extent and i found everywhere
this very thing that the ieligion is meant for
uplifting the country. You will find this thing
everywhere in Hinduism that religion is
meant for protecting the country, You study
Gurugranth Sahib also, you will find in the
entire Book that religion is  meant for buil-
ding and protecting the nation. Then why
these people use religion for dividing the
country into pieces. In the history also you
will ind this very thing that never before the
Biitishers, religion was utilised in disinteg-
rating the country or dividing it into pieces.
You may study the Mughal period or the
period when Hindu Kings held the reigo of
administration, this thing bad never bap-
pened before in the empire of Akabar the
Great, we find that all the religions flourish-
ed like flowers in the garden. The battle
between the last Mugha! emperor and the
Britishers took place in which a number of
soldicrs sacrificed their lives. They died as
martyrs, but no religion came in their way,
all fought against the Britishers upitedly.
Thereafter the British Raj was established in
our country and we all worked against it
unitedly in the freedom Movement and made
sacrifices unitedly. =~ They knew it that if
India achieved independence following the
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same old principles, what wounld be the
position of the World and the imperialists,
They knew that if India remdined uonited it
would emerge &s the apostle of peace and
would become a great nation. Therefore,
when they found that the situation was
going out of their control, they started cons-
piring and they copspired to disintegrate the
country by fanning the communal feelings.
Today also, the voice that is beipg raised is
the voice of those selected few imperialists
who want to create chaotic conditions by
spreading communal riots bere. For this,
some programme should be framed. First of
all, we have to make such an arrangement
that as and when we find that disrespect is
being shown to the natiopal symbols, we
should stop that instantly. 1 bave etiume-
rated 6 or 7 things before you. Similarly,
the iostitutions being 1vn in the pame of
religion, specially the educational institutions,
may be by Bindus, or Muslims, Sikbs or
Chsistian, some restrictions should be impos-
ed on them because they teach fundamenta-
lism. Why should we tolerate it? Why
should we recogrise them. We should
casure that po aid is given to those religions
which do not teach secularism, which do not
have the feeling of secularism. We should
derecognise them. Further, if any religion
is at all to be taught that we will teach.
We will teach common teachings of all the
1eligions in our schools and colleges. We
will oppose those who are trying to take the
country towards communalism, in every field.
At the same time, it is my submission that
such a syllabus should be adopted in which
feelings of secularism are reflected.

*SHRI CHINTAMANI! JENA (Bala-
sore) ¢ Madam Chairman, at the outset
I thank you for giving me the opportunity to
speak. I would like to speak in my mother
tongue Oriya for which I have given notice,

Madam Chairmam, Hon. Member Shri
H. N. Nanje Gowda has moved the Preven-
tion of Insults to National Honour (Amend-
ment) Bill, 1rise to speak a few words in
support of this Bill, Shri Gowda has brought
forward this Bill before the House while the
country is passing through a very critical
moment.

*The speech was ocriginally delivered in
Oriya.
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As you koow madam, lndia is & Secular
couatry. People of different religion live in
this country. They speak different languages
and dialects but they are all Indians and it is
our first and foremost duty to preserve the
unity and iategrity of India. We give due
regard to our national flag and nauonal
anthem. But 1t 15 regrettable that some
people out of their sheer madness 2re  trying
to disintegrate the country. They are show-
ing disrespect 10 our national antheme. Many
people have sacrificed thesr lives to get our
freedom. Uader the leadership of Netaji
Subhash Chandra Bo-e, the Azad Hind Fauy
was formed (o get our iadependence Many
people have laid down their lives for the
pational flag and for upholding our national
anthem. But today Madam, very unfortu-
nate incidents are taking place in the country.
Though I do not wish to duscuss  the ruling
of Supreme Court, but | shall be failing in
my duty if 1 do not express my view with
regard to the ruling about nauonal anthem.
1 think people occupying high position 1n the
country should thipk many times before
giving opinion on a vital issue ke national
anthem, because it creates tension in the
minds of our people.

Madam, our late Prime Minister Smt.
Indira Gandhi and our present Prime Mipis-
ter Shri Rajiv Gandtu has made 1t very clears
that there would be no compromise on the
issue of insult to our national honour. Some
msd people do not know that they speak
and what they think. They do not know how
their activities hurt the sentiments of the
people. Our Prime Minister and Hon
Speaker have also made their stand very
clear on this issue. 1am sure the Hon.
Minister of State for Home Affairs who is
present ig the House will assure us in his
reply that he will take necessary action
against the people who dishonour our national
flag and natiopal anthem. In this con-
text 1 would like to quote : Clause 4 of the
Bill. 1 quote :

“Notwithstanding any thing contained
in any other law for the time being
coforced, any person, who is senten-
ced for commiting an offence as pro-
vided under Section 2 or Section 3 of
the Act, if recommits the offence, he/
she shall be deprived of his/ber right to
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vote or contest any election to any
local body, legislature of a State aod
to Parliament.”

I would like to suggest that in place of
be/she shall be deprived of his/her right to
vote to contest election to any local body,
legislature of a State and to Parliament it
should be made that his/her citizeaship
should be withdrawn.” This is my sugges-
tion. 1 hope this House will agree to incor-
porate my suggestton. Becausse mese
unprisonment or fine is not sufficient for such
persogqs.,

The House 15 aware, that we speak in
favour of making Hindi as our National
language. There is & lot of hue and cry on
this issue. Many Hon, Members are very
criical of making Hindt as our National
language Our Prime Minister bas made it
very clear time and aga:n that Hind) will pet
be inposed on the non- Hindi speabing peo-
ple. Constitut on bas accordzd recogrition
to Hind: as a national language Qur first
Prime Munister Pandit Jauwahuarlal Nehru at
the vme of framing the Copttituuon had
also clearly said that Hind: will not be 1mpo-
sed on the ncn Hindi speaking pec ple.
Despite all this, some people arc burning the
Constttution as only a mud person can do.
The main int’ntion of those people 13 to ms-
guide our innocent people and therety creste
some wrong inpression o their minds 1
request the Government to be very cautious
of such people. | am grateful to our Prine
Mipister who bas said tbat the action would
be taken against such people. The dishoneur
to our Constitution cannot be tolerated. He
has assured that a leginlation will be intto-
duced if necessary to fully ensure the henour
of our patiopal anthem. The upity and
integrity of the nation should be preserved
at any cost. I request the Minister 1o take
necessary steps 1o this regard. A comprehen-
sive Bill should be brought forward before
th.s House by the Government as early as
possible. 1 would like to say a word about
Ashok Chakra which is our nationg) amblem.
I have observed that in many functions parti-
cularly io S-Star hotels paper napkins with
Ashok Chakra symbol printed on them are
being used to rul hands after eating refresh-
ment ctc.  This is really reprehensible |
bope Hon. Minister will seeto it apd take
some steps 50 that national emblem should
not be priated on paper napkins.



317  Prevention of Insults to  PHALGUNA 22, 1908 (SAKA)  Preventicsn of Insults 1o 318

Nationat Honour (Amds.) Bill, 87

Madam, s3 you know our’s is a secular
country and nobody ip this country has any
sight to interfere in other's religion. Despite
this provision in our Constitution some
people are mixiog politics with religion and
are indulging in activities which is a threat to
the unity and integrity of our country.
Therefore 1 request the Minister to be very
careful of such peopie and take necessary
action against them.

With these words 1 support the Apend-
men} Bill and conclude my speech.

[English)

THE MINISTFR OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! CHINTAMANI PANIGRAH!) :
Madam Cbhairman, | must thank honourable
Shri Nanje Gowda for bringing forward this
Bill in this House which has highlighted and
has reflected the thought and the feelings of
our entire nation over this incident of show-
ing dishonour (o our National Anthem.

Madam, this House and the country are
one in this regard with the sentimenis of the
Hon Members and also the sentiments
expressed in this House are the sentiments
all over the country.

Madam, 1 also share the noble and patrio-
tic septiments of our Hon, Mcmbers who
have participated in this dchate today, like
Stri Shantaram Naik, St Virdhi Chander
Jain, Dr. Rajbans, Sbhri Basavaraju, Shri
Vyas, Shri Uttam Rathod, Shrimati Usha
Choudhari, Shri Sultanpuri, Shri Manoj
Pandey, Shri Keyur Bhushan and our last
spcaker, Shri Jena.

Madam, before | say anything, I would
say that this has been so0 much discussed in
this House, I must ooly quote what the
Prime Minister has said. I hope no one can
better express the feeling that the Hon.
Piime Minister has ecxpressed. The Hon.
Prime Minister said :

‘“These symbols in 2 sensc embody the
soul and the spirit of the nation.
They sre and they must be racred 10
us. And they are an integral part of
our freedom, of our unity, They have
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come out of freedom struggle. They
are symbol of free India today.”

1 hope, there is no  better expression than
the words of Hon. Prime Minister. Therefore,
Madam, there is no question of any com-
promise on such a vital issue like this and
the Government is ﬁ}ly scized of this matter,
I am only reminded of one great saint, the
greatest  revolutionary of our time, Sir
Aurobindo who has said : As individuals
have souls, so also the nation has its souyl.
And as the soul of individual cannot be
divided and the soul is immortal, similarly,
the nation’s soul is immortal. And these
symbols represent the sou!l of the natiop—
not only the soul, but the sufferings of the
entire country and the regions during the last
so many thousands of years. So, it symbolises
our own spirit, our spirit of how the whole
countrymen are upited and integrated.
Therefore, on these symbols, there is no
guestion of any compromise.

Here, 1 think, the whole matter is sub
Judice tecently.  And we have expressed our
opin.on that we do not agree with the judge-
ment of the Supreme Court. 1 think, that
is final And segainst this controversial
judgement, the Attornery General of Iadia
and three others bave filed a writ petition in
the form of mandamus in the Supreme court
for review of its decision by a8 Jarger Bench
consisting of not less than 5 judges because
it has been felt that these judpements would
have wider repercussions prejudical to the
unity and integrity of India Its decision is
awaited and I hope perhaps on the 28th of
this month, the case is coming for bearing.
Let us wait till that time and 1 hope every-
thing good will come out of it because the
pation's sentiment has been expressed and
everybody knows what are the feelings of the
who'e nation on this kind of incident. And
we bave strong views already. As Mr,
Nanje Gowda and other Members have
suggested, supposing after the judgement is
issued we find there is. some lacuna some-
where, well the Goveniﬁxcm is fully, seriously
concerned about this matier because there
can be no compromise as the Prime Minister
has said and as all the Members have said.
Therefore, whatever stringent measures are
thought of, possibly they can be thought of
after the judgement. Now the desire of the
House has to be carried out If any Member
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thinks that we are going to compromise on
this question, it is not correct. Now, here,
I must also mention that on this type of
incident, we should not think of only having
stringent measure by which we shall have to
check up this kind of thing Thereisa
section of people who are attacking more
and more the integrity and unity of India
and the democratic way of life that we have
cherished for so many years. 1 am reminded
of‘thc great poet, Robert Frost who has
sald, *‘Two ways lead to the road. 1 took
the road lessteavelled by and that makes
all the difference.” There are countries in
the world who have accepted socialism as
their objectives hut there are countries in the
world who have not accepted democratic way
of life or parliamentary democracy to
achieve that objective. But, Sir, there arc
countries who have accepted parliamentary
democracy as a way of life but they have not
accepted socialism as their way Therefore,
Madam, there are two ways to the road. Al
the countries have travelled cither onc way
or the other which is more-travelled by.
But India has travelled a road which is less-
travelled by. We have accepted parliamentary
democracy as 8 way of life end we have
accepted socialism as our objective. Therefore,
this parliamentary democracy or democrative
way of life stays and it will stay, whatever
attacks it faces. 1 am reminded of the great
saint of your South, Sathya Sai Baba. I
hope 1 have not become his spiritual. Some
‘American correspondent asks, Sai Baba, who
18 not a politician, He asked, “Can India
.survive through this turmoil ' Though he
is ': Bot & politician, as a spiritualist, he
said

“India bas 6,000 years old history.
As long as the Himalayas stand there,
as long as the snow falls over the
Himalayas, as long as snow melts
over the Himalayas and flow into the
Ganges and as long as the Ganges is
pot dried up, ‘he civilisation and
culture of India will remain immortal.
Nobody can ever destroy this country.”

That is tbe spirit of our culture. That is the
spirit of our civilisation and that is the spirit
in which Shri Bhagat Singh died. That is the
spirit in which many thousands of people
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have faced gallows to kesp the Honour of
this country.

Do you think that any individual in any
part of the country can dishonour this 9ag
and emblem and that we shall tolerate it ?
It cannot be because it comes out of our
blood. Therefore, we are very much attached
to Honour the national symbol.

With these words, [ must appeal to Shri
H N. Nanje Gowda because you have high-
lighted the feelings of this House and the
country, I must appeal to you, kindly to
withdraw this Bill, because immediately the
judgment is known to us, whatever difficulty
is there, it has to be overcome and agaia it
has to come to the House, Therefore, I appea!
to you kindly to withdraw the Bill

SHR! H. N, NANJE GOWDA : | am
thankfu!l to the Minister. He has agreed
with the views of all Mcmbers. But obpe
thing which worries me is, we have elected
representatives who are dishonouring our
national symbols, particularly. I would like
to koow whether Government is going to
bring any measures to rob them of their
citizensh:p because as representatives of
people, they owe a moral responsibility to
give a lead to others. [If they dishonour,
where is the end ? If you do not have any
provision to bring them to book, thea it will
be very difficult.

I would like to submit, ubnfortunately
though the provision is there, limited pro-
vision to punish the offenders under this
Act, 1 have not come across even a single
case where one is booked and prosecuted in
this country and even after 40 years of
independence, these offences are being com-
mittad. Our national Honour is humiliated,
disrespected, OQur Constitution and Ouvr
national flag are burnt. Oar national
anthem is not sung. They show it disrespect,
But not even on a single occasion, anybody
was booked for this offence, They want to
implement the provisions of this Billina
casual way. I do pot know why they take
it so lightly. They do not have ss much
reverence as they should have implementing
this law. I would like to know from the
Houo. Minister whether Government would
consider seriously to implement the provisions
of this Bill and bring in a provision where
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i olocted representatives commit any offence,
thoy must be removed from membership and
their cirivenship should be scrapped.

SHRI CHINTAMANI PANIGRAHI ;: 1
am happy that Shri H. N. Nanje Gowda
brought forward one more remark that the
other Members have not mentioned, During
the last six months, under this Act, seven
persons were arrested and charge-sheeted
and io nine states, we waoted to collect
information but, nine states have reported
that no such incidents have taken place,
From this, it is very much visible and 1 can
also inform you that we are taking serious
action in this matter and wherever such vio-
lations have taken place, serious action is
being taken

SHRI H. N. NANJE GOWDA : What
about removal of memrership of elected
representatives if they commit this offence ?

SHRI CHINTAMANI PANIGRAHI:
You must be aware that, of late,
the entire nation is rising up against this
kind of offence. Somebody wanted that we
should boycott the Republic Day but the
whole nation came up against it and the man
who wanted to boycott gave up his slogans
Our people in large majority are coming
forward to defend the integrity and Honour
of the country. This is & unigue thing.
Mass awakening is coming up. Once this
mass awakening is there, it is reflected in
the House. And ouce it is reflected in the
Housz, then any member who violates this
kind of thing, you can understand the House
will decide something and it will be done. If
the House decides to do something, it will
be done. There is nothing to prevent
this,

SHRI H, N. NANJE GOWDA : 1 beg
to move for leave to withdraw the Bill to
amend the Prevention of Insults to National
Honour Act, 1971.

MR. CHAIRMAN : The question is :

*“That leave be granted to withdraw
the Bill to amend the Prevention of
Insults to National Honour Act,
! 97 , ‘I' .

The motion was adopted

Bill, 86

SHRI H.N. NANJE GOWDA: I

withdraw the Bill.

17 36 hre,

CONSTITUTION (AMENDMENT)
BILL, 1986

(Amendment of article 315)

MR. CHAIRMAN : Now, we take up
the next item. Mr. Shantaram, Naik.

SHRI SHANTARAM NAIK (Panaji) : I
beg to move® :

“That the Bill further to amend the
Constitution of India, be taken into
consideration”’.

We have now 24 States and seven Union
Territories. When we enacted the Constitu-
tion, subsequently we have carried out
amendments to the Constitution and we have
this short of two-t:er structure whercby we
have States and Union Territories. Now,
two of the Union Territories out of the 9
Union Territories have been granted State-
hood. It isa very welcome measure. But
these Union Territories were created with the
aim that they should be looked after better.
The Central Government, in a way, wanted
to give them a better status and betier
financing. But in practice, in some aspects,
the Union Tertitories stand relegated toa
backward position If we see the Constitu-
tion itself, we find that Article 1 of the
Constitution says—I may draw the attention
of the Hon. Law Minister who is also
present here now to this Clause~ Article 1,

Sub.Clause (1) says :

“India, that is Bharat, shall be a
Union of States™.

There are definitions which say that the
‘States” include the Union Territories.
Somehow, we get an impression that Union
Tarritories are treated apart from the States.
Even in the very first Clause of the Constitu-
tion of India which says: “India. that is
Bharat, shall be a Union of States”. What

*Moved with the recommendation of the
President,
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about the Union Territories 7 One may say
‘States’ include Union Territories. But this
is not very fair. I am coming to the amend-
ment of my Bill. Before that, 1 explained
the beckground. Another aspect is that
Union Territories are not directly ruled
under the Constitution in the scnse that
under the Const:tution 8 law was enacted,
which is known as Usnion Territories Act,
1963, and under that Act, Union Territories
are regulated or ruled. Whereas, all other
people who are residing in the States, ure
ruled under the Constitution directly.

The House may recollect that when the
Aati-Defection Bill was brought forward in
this house, it was passed overwhelmingly.
Everybody enjoyed. This Act which was
passed by the Parliament was not enforced
in the Union Territories because as 1 said,
the Constitution is not applicable directly to
Union Territories. Subsequently, the then
Home Minister Shri . B Chavan bad to
bring an amendment to Union Territories
Act to make it applicable to Union Terri-
tories. Therefore, 1 am asking : Why
this discrimination ? Why the Upion Terri-
tories also should not be ruled directly
under the Constitution ? Whatever provisions
one may like to make with respect to Union
Territories must be incorporated in the Con-
stitution by adding a different Chapter, the
Chapter known as the Union Territories.

In the same way it happens with respect
to the State Public Service Commission, with
respect to which this Bill is related. Under
the Constitution there is a Union Public
Service Commission for the Central Govern-
ment and there are Public Service Commissions
for States. But what about Union Territories ?
There is no public servies commission. Only
Usion Public Service Commission governs
tbe Uniop Territories. They look after the
service needs of the Union Territorics.

Here, 1 am asking why there should be a
difference between a State and a Union Ter-
ritory ? Even if it is a small union territory
that union territory must have its own public
service commission known as *Union Ter-
ritory Public Service Commission’. For each
union territory there should be one public
service commission of its owp. Why should all.
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the union territories be governed by Union
Public Service Commission 7 It is most unfair
because with respect to the service matters,
it creates discrimination which I would like

to do away with by my proposed Bill,

As it is, Madam Chairman, ] am not
pleading for Goa, Daman and Diu for one
reason. We are likely to get the status of
statehood soon. 1 am coofident the Prime
Minister will grant it. 1 am pleading the
case of those union territories which are still
governed the way I have said carlicr,

I have said sometimes that this type of
discrimination is being made between a state
and a union territory. It is there even bet-
ween Members. | may just casually mention
that when 1 came here as a new Member in
this House, we were asked to tske oath
one by one. The oath was administered
alphabetically statewise. When ‘G' came,
Gujurat MPs took oath; but not Goa,
Daman and Diu MP. After all alphabets
of the States were exhsusted, thes we were
taken up as union territories. 1 said why
this discrimination? This isa very minor
thing, I don’t mind. But as far as possible,
these things should be avoided.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI : When you
get the statehood, then?

SHRI SHANTARAM NAIK : Then the
question is different ?

I must point out onc thiog. Whatever
may be the Constitution or the la-‘ws in
practice, I must thank our Prime Minister.
The Prime Minister has taken special intcrc.st
in the development of all union territoris.
See the time he has devoted in Andaman and
Nicobar Islands; sce the time he has devoted
in Lakshadweep Islands and Goa and every-
where. For the development of all these
union territories, the Prime Minister bgs
taken very keen interest. Even otherwise 1D
the body of the Constitution and elsewbel:e
also in practice we should have this recogni-

tion.

I will just point out aboot Article-3 :;)
show how this discriminatian. sgands,, Wit
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respect 10 States, supposing the Parliament
wants to pass a legisiation to cbange the
name of any State or to change the name of
any Union Territory, then the Bill has to be
sent to that State whose name is to be
changed or whose boundary is to be changed.
Itis in the Constitution, under Artick-3
that such a legisiation has to be sent to be
Assembly concerned. But as far as an Union
Territory is concerned, this provision is not
there. Article-3 very mischlevously makes
this exemption 1 may point out the explana-
tion 1 of Article 3. it says :

‘“In this Article, upder Clauses (a) to
(c) State includes Union Territory.”

But in the provico “State™ does not include
a8 Uniop territory, This proviso refers to
the sending of the legislation to the Assembly.
So, where & consultation is required, Union
territories are taken away. There are union
territories which don’t have assemblies. But
there are union territories where assemblies
arc there. So, if union territories are there
where assemblies are there, wby, whep a
name of the union territory is to be changed
or a boundary of a union territory is to be
changed, the Bill should not be sent. This
is altogether a different aspect 1 have moved
an independent Bill with respect to this
Article 3. But I was just pointing out to
this Article. Again the same law which I
have referred as far as Union Territories Act,
1963, is concerned.

Under the Indian Union Territories Act,
1963 whatever advice a council cf mibisiers
gives 10 the »dmiostretor, that is, Lt.
Governor is rot binding on the Governor or
the Admipistrator. What bappens in state ?
The council of ministers is fully powerful in
the sense the advice tendered is binding on
the Government. That means in a state,
we give due rcspect or weightage to the
council of ministers But in a union territory,
we don’t give same respect or same weightage
to a council of ministers although the process
of election of all is the same. Therefore
under the Union Territories Act, what hap-
pens ? The council of ministers tenders
advice to the administrator or the Lt.-
Governor, as we call him, and he has got a
power to disagree with the decision of the
council of ministers and refer the matter to
the President of India A decision taken by
the council of ministers in an elected body
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is referred to the administrator. He has got
power to disagree and the matter is referred
to the President of India. And what happens
during the pendency of the decision of the
President of India ? The Union Territories
Act says :

*During the pendency, the decision of
the administrator prevails, not of
counci! of ministers.’

Therefore, this is the sort of discrimina-
tion which is sought 10 be made between a
state and a union territory.

Now as far as the Bill is concerned, why
we want a separate Public Service Commis-
sion ? As 1 have said, it is our constitutional
right, We should not be discriminated
agaiost. But even otherwise our service
matters are vested with the Uaion Public
Service Commission. Has the UPSC given
justice to the upion territories 7 1 would say :
no, because when they recruit people for
sorvices in Goa or Pondicherry or anywhere
clse, they are not concerned with the local
requirements. They don’t bother, They
don't take into consideration the aspects of
focal nceds. They will say ‘merit’. Evea
strictly speaking if it were really a merit, I
would say : forget abomt it; let us haveit.
But things are not as clear as that and all
things are not taken into consideration. For
instance, if in a village of Goa, a doctor is
to be recruited, the Union Public Service
Commission will take the interview and send
somebody from anywhere, any part of India,
even dismissing or in the interview failing
those person coming from the nearby villagec
or anywhere.

When we have got talent, he will not be
allowed and somebody else will be sent. But
when the doctor goes to a village, he does
not know the language of the villagers. When
villagers complain what is happening in the
stomach or here or there, they don't under-
stand. But this is the selection of the Usion
Public Service Commission on ‘merit’ of a
doctor in a union territory. Now where
does this stand ? They may say : no, we treat
everybody on par and like that sad like
that. But this is the state of affairs.

Recently, some interviews were held for
revenue officials known as ‘mamlardars’ in
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my territory of Gos, Daman and Diu 1
have found that hardly there are any people
from Goa who appeared for the test. They
were found to be unfit and some people
from some other places werce found to be
very fit. What is the role of the revenue
officials ? The revenue officisls are those
people who bhave to go to the masses,
explain to them our plans, see their difficul-
ties and understand them. All the schemes
of the Government are basically implemented
through them. Whenever the cases of land
reforms come, it is these people who have
to give justice to the masses. But the people
who come from the same place and who
sppear for interviews are coosidered unfit
by the Union Public Service Commission
and people from elsewhere who do not know
the language and have nothing to do with
the grassroot they are sclected for such
posts. I can understand that this aspect
may pot be considered for certa:n posts,
but these aspecis have to be considered for
posts like those of revenue officials. After
all, what does merit mean ? Merit also
means that the selected person must be able
to give service to the village or the peopic
from where he comes If he does not
understand the language or cannot under-
stand the feclings of tbe people, where
lies the question of any ment. And there
is no regionalism involved in this. There is
nothing like regionalism if people from a
State or that area get jobs in those areas
in preference to others. Even Indira)i was
against the theory of sons of the soil and
I am also against that, but she used to say
that people should get jobs nearer their
homes. This is the theory. There is no
regionalism involved. I must get a job near
my place. That is why each person should
get a job nearer his place If we consider
this aspect, there will not any turmoil or
problems.

As far as the geperal trend in the
recruitment by UPSC is concerned, it is
a known fact that UPSC has got some sort
of a urban bias. In 1982, the then Minis-
ter of Personnel, Shri K P. Singh Deo, bad
said that in 1982, fifty per cent of the
people recruited in the Ceotral Services
were from the rural areas. Our country is
basically rural, but the Minister made a
statement at that time that only fifty per
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cent were from the rural greas. You cam
imagine that while our entire country i
basically rural, how can we take prids in
the fact that only fifty per cent were
recruited from the rural areas. This shows
that there is something very much wrong
in this.

1 would, therefore, like that Article 31§
of the Constitution of India should be
amended. Article 315 of the Constitution
reads as under :

“(1) Subject to the provisions of this
article, there shall be a Pubhc
Service Commission for the
Union and a Public Service
Commission for cach State.

(2) Two or more States may agree
that there shall be one Public
Service Commission for that
group of States, and if a resolu-
tion to that effect is passed by
the House., or where there are
two Houses, by each House of
the Legislature of each of those
Statcs, Parhament may by law
provide for the appointment of
a Joint State Public Service
Commission to scrve the needs
of those States

(3) Apy such law as aforesaid may
contain  such ncidental and
consequential provisions as may
be necessary or desmrable for
giving effect to the purposes of
the law.

{4) The Public Service Commission
for the Union, if requested so
to do by the Governor of a
State, may, with the approval of
the President, agree to serve
all or any of the needs of the
State.

(5) References in this Constitution
to the Union Public Commission
or a State Public Service Com-
mission shall, unless the context
otherwise requires, be construed
as references to the Commission
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serving the needs of the Upnion
or, as the case may be, the
State as respects the particular
matter in question,”

Thia is the Article, Madam Chairman, which

requires to be amended. Therefore, my
amendment is as follows :

‘In article 315 of the Constitution,
the following explanation shall be
added at the end, namely :

*Explanation—For the purposes
of ttus Cbapier, the expression
‘State’ sball 1ocfude a ‘Union
Terrstory” and (he cxpression
‘Governor® shall include a
‘Licutenant Governor’ or an
‘Adnunistrator’, as the case may
be".’

If this amendment is carried, all the Union
Territories which are there now, shall have,
or the Government shall be expected to
establish, Public Service Commissinns—i.€.
in each of those Union Territornies. I suppose
the Bill which has been introduced by me,
will be taken in its right spint by Govern-
ment, because if we want 1o give equal
status to 8 Umon Terntory along with the
Stutes, then in the Constuwution of lodip
and in all other laws wherever such a dis-
crimgnpation exists, it has 10 be removed. If
the intention of the Government 1s that the
Union Territories bave to be treated
separately in some respects, 1 have nothing
to say; but I still sincerely feel that Govern-
ment does not have apy idea in its mind
to discriminate between States and the
Union Territories, Somehow, these things
have remained, and much atiention kas not
boen paid to this aspect.

Apart from this amcodment, one thing
that has to be done—which I had siated at
the outset—is that we have to do away
with the Unijon Territories Act, 1963. We
have to govern the Uuion Territories, under
the Constitution. Whatever provisions are
thero in the Usion Territories Act, 1963

must be incorporaied in the Constitution |
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of Tadia, so that they become fully a part
and parcel of the Constitution:.

" ‘MR. CHAIRMAN : Since there are no
names, if anybody wants to speak now,
he can do 30, but only for two more
minutes,

Motion moved :

“That the Bill further to amend the
LConstitution of India, be taken into
consideration.”

{Fransiation)

DR. G. S. RAJHANS (Jbanjharpur) :
Madam Chairman, the Bill which has been
brought by our friend Shri Shantaram Naik
is very important in many respects. It is a
fact that “the people Jiving in the union
territories are, unfortunately considered as
seccond class cilizens. For recruitment for
petty jobs, they have to depend on Delbi
and if some person working in Delbi gets
transferred to any other usion territory he
feels thst he has been awsrded a punish-
ment. It is in itself a big asomaly, a very
peculinr thing. As bas been pointed out by
my fiiend, if a person is appointed in a
union territory— be he a teacher, a doctor
or engincer—he has to contaot people n
Deihi oftenly say from Goa. How much
he will have to spend and how much
difficulties he will have to face ? Is it not
then proper that a separate Public Service
Commiscion may be constituted in Goa
itself la this connection our Government. .,

{English)

MR. CHAIRMAN : You can continue
oan the next occasion. Wow the House stands
adjourned to re-assemble on wednesday, the
18th March, 1987 at 11 AM.

Y

18,00 Nys,

The L-k Sabha ihen adiourred till
Eleven of rhe Clock on Wednesday,

March 18, 1987] Phalguna 27,
1908 (Saka).
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